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LOK SABHA
Thursday, August 18, 1966/Sravana 27,
1888 (Saka)

The Lok Sabha met at Eleven of the Clock.
[MR. SPEARER in the Chair]
ORAL ANSWERS TO QUESTIONS

Threat of Resignation by Honorary
Doctors

*509. Shri Ynsh+Pnl Singh -
Shri N. C. Chatterjee:
Shri Priya Gupta :
Shri Bagri :
Dr. Ranen Sen :
Shri H. N. Mukerjee :
Shri A. K. Gopalan :
Shri H. P. Chatterjee :
Shrimati Renu Chakravartty:
Shri U. M. Trivedi :
Shri Hem Barua :
Shri Kishen Pattnayak :
Shri Dinen Bhattacharya :
Shri N. Sreekantan Nair :
Shri Madhu Limaye :

Shri Tridib Kumar Chaudhuri:

Shri S. M. Banerjee :

Dr, P. Srinivasan :

Dr. Chandrabhan Singh :
Shri Kolla Venkaiah :
Shri Umanath :

Shri M. N. Swamy :

Willthe Minister of Health and Family
Planning be pleased to state :

(a) whether it is a fact that a number
of Honorary Physicians, Surgeons and
Professors attached to the Maulana Azad
Medical Collcge and Irwin Hospite]l have
tendered their resignations and others are
contemplating doing so, as result of the
differences with the Principal and Director
of the College and associate hospitals with
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regard to the terms and conditions of the
honorary services rendered by them; and

(b) if so, the steps being taken by Gov-
ernment to see that hospital services and
teaching do not suffer dislocation as a re-
sult of these resignations ?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. S. Murthy) : (2) and (b). Only
one honorary  medical cfficer has
resigned. There is no dislocaticn of
hospital services and teaching.

oY aaTe fag ¢ 7§ A mEEy
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Mo AT AVIT : FTFATT IqFAT
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Shri Priya Gupta : In a country
with a developing economy like India, es-
pecially when the hospitals and medical
colleges cannot afford to appoint physi-
cians, doctors and professors of high emin-
ence who are few and far between in India,
by this process of appointing the visiting,
honorary surgeons, honorary physicians
and honorary professor, they should not
be pinned down with timings. Is not it
a fact that not only three hours, there are
cases which can be cited where a professor
or a doctor, a physician or a surgeon, has
given more than 18 hours also in the hos-
pitals ? In the circumstances, how is it
that the Principal, who has been appointed
not at all legally, outside the UPSC, is taking
on himself to harm the country and the
people and the students by victimising
the honorary surgeons only because they
cannot toe his desires ?

Mr. Speaker : He should not assume
30 many iings.

Shri Priya Gupta : It is a fact.

Dr. Sushila Nayar : May I say that
the Principal has been appointed according
to the UPSC’s recommendations and their
directives ? Nobody has gone outside
the UPSC.

Shri Surendranath Dwivedy : Has
he been allowed private practice ?

Dr. Sushila Nayar : We advertised
the post of the Director/Principal and the
present Principal’s name was sent to the
UPSC as a contact candidate by the Delhi
Administration. The UPSC put him at
the top of the list after the interview and
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directed ite Health Ministry to negotiate
the terms with him because the terms
that were offered by us were not acceptable
to him. We first resisted but then we
were advised to follow the 2dvice of the
Unoin Public Service Commission and
the desires of the Delki Administration
and talks were held with Dr. Dhanda.

Shri Priya Gupta : You advertised
the post again.

Mr. Speaker : Order, order. He
cannot continue in this manner,

Dr. Sushila Nayar : May I say that
Dr. Dhanda’s point was that he was pre-
pared to give a few years to serve the in-
stitution and put it on the right lines,
but if he dissociated his connection with
his practice completely, to which he will
havc to return after three years or four years
or five years, whatever the period may
be, it will be very difficult for him, because
he is not a permanent Government servant
and has no pension or other benefits to
his advantage. After  considerable
discussions with all concerned, the post
was given to him as desired by the Union
Public Service Commission.

So far as the honorary system is con-
cerned, it is in vogue in a few institutions:
in one institution in Delhi, in a few insti-
tutions in Bombay and Madras and may
be in some other places.

Shri Priya Gupta : In all institutions
in Calcutta.

Dr. Sushila Nayar : In Calcutta also.
So far as Delhi is concerned, the percentage
is not more than 10 to 15. But we are
associating these men for their experience
and for the advantage that the people can
gain from their experience. Nobody has
done anything which can be taken offence
to. If the Director/Principal has insisted
on the observance of the rules, it is not a
matter which can be complained about.
If necessary, the rules can be amended,
but so long as the tules are there—and
they have not been framed today, they are
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there right from the beginning, from the
early days—they should be observed and he
has only asked for the observance of these
rules.

Shri Priya Gupta :
wrong information.

She has given

Mr. Speaker : He can take recourse
to a secparate remedy.

Shri Priya Gupta : I want a clari-
fication. She is wrong.

Mr. Speaker : Order, order. There
is a separate remedy.

Shri Priya Gupta : She is giving a
wrong interpretation. The postwas ad-
vertised again.

Mr. Speaker : Order, order. Again
and again, I have told him that there is
a separate remedy for these things.

$hri Priya Gupta : Let me clarify
one thing,

Mr. Speaker : I am not allowing it.

Shri Priya Gupta : She hag not replied
¢o that point.

Mr. Speaker : Order, order. T have
told him so many times not to proceed
like that.

Shri Priya Gupta : The Minister
is protecting the Principal unnecessarily
(Interruption).

Shri Tridib Kumar Chaudhuri:
It seemes that the honorary physicians and
surgeons, etc. who have been associated with
this institution for more than two decades
are not very happy over the persent state
of things, May be the Principal is all right
according to the rules, but these gentlemen
have been working there and doing signal
service to this institution which has been
recognised by the Government even by
giving awrds to some of them. Mr. N.
S. Jain, who has resigned, is one of the lead-
ing ophthalmic surgeons in the whole coun-
try, and Dr. Sen’s name has been mentioned.
He is also one of the eminent surgeons, of
the country. So, has the hon. Minister
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considered what is the trouble there and
whether the good offices of the Health
Ministry can be availed of in arriving at
a satisfactory solution ?

Dr. Sushila Nayar: The Health Min-
stry is not in a position to direct the Delhi
Administration to have rules to suit in-
dividulas. Rules can he made only for
a whole group of people. May I say
further that one of the things that was ob-
jected to by the honoraries was that they
were expected to sign their names in the
register whenever they went in and then
came out. This applied to honoraries as
well as full-time cfficers . In " deference
to their wishes and their feeling, *that rule
has been revised.

Dr. Ranan Sen: Elsewhere in India,
in all the biglities and in all the big hospitals
as far as we know, this system of honorary
physicians, surgeors and professors pre-
vailes and it has been p-oved in praciice that
it has been to the advantage of the students
as well of the patients and the institutions,
and that this honorary system should con-
tinue.

May I know why the Dethi Administra-
tion or the Principal or the Health Ministry
is so keen on abolishing this system
of honorary physicians ? What is the rea-
son on behind it?

Shri Priya Gupta: Inferiority com-
plex of the Principal.

Dr. Sushila Nayar: I have explained
that neither the Delhi Administration nor
the Principal nor the Health Mi’try has
done anything new to which anybody could
take offence, except that certain rules which
were not being obscrved are enforced by
the Director Principal. So far as the uti-
lity of the honorary system is concerned,
there are two opinions. We have thought
it wise to continuc the system to the
extent it is prevailing. That is where
the position rests.

Shri Bhagwat Jha Azad: May T
know whether this institution is only help-
ful for the hospital and the students or is
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it equally h:lpful to'the [Doctors who get
much boosting in thier! practice ? If so
is there a minimum rule for the honorary
doctors in Delhi hospitals and elsewheres
Lor they are free to act as they like, including
Dr. Sen who has attacked the Minister
personally ? Can’t they come in and put in
a minimum time and their signature ?

Dr. Sushila Nayar : I would admi
that the honorary system benefits the doctorg
as much or even more than it helps any-
body else. I would also say that because
there has been a clear case that certain
things were not attended to as carefully
as they should have been the institution
of full-time units had to be instituted, As
I have said at the present moment, the
honorary staff is only 10 to 15 per cent in
the hospital and college and full-time staff
have been put in position in most of the
units, It doss cause a considerable amount
of dislocation and -discontent amongst
the full-time staff because they are not
allowed private practice, whereas honorary
people can have private practice and
earn large sums of money. In view of
this, there is a powarful opinjon among
experts that those who wish to go for res-

earch and teaching, i.e. academic pursu- .

its, may be made full-time people and those
who wish to earn money may go in for
private practice,

Shri Hem Barua : Is it not a fact
that in the original advertisement by the
UPSC the condition was laid down that
an honorary surgeon or physician must
not have@rivate practice ? This gentle-
man put in his application and laid down
the condition that he must bc allowed
to have private practice. In his particular
case, that condition originally imposed
by the UPSC was waived. If so, why is
it that the UPSC did not re-advertise the
post, because in that case many more
people like Dr. Dhanda who had the know-
ledge and experience and who would have
liked to work under the same condition
if they are allowed private practice, would
have put in their application ?
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Dr. Sushila Nayar : The condition
of practice it was, was relaxed at the in-
stance of the UPSC. I admit that while
we were hesitating and trying to make up
our mind, I did get a message from my
colleague, Mr. Humayun Kabir and others
that D= Sen was willing to o¥:r his sar-
vices for this post and give up private
practice. But we were not in a position
to offer the post'to Dr. Sen, in view of the
fact that the D:lhi Administration had
sent Dr. Dhanda’s name to the UPSC
and the UPSC had recommended Dr.
Dhanda’s name,

Shri Hem Baraa : Sir, my qu:sti&?
has not b2en answered. You will agree
with me, Sir, if I say that my question
was point-blank. The UPSC laid down a
particular condition, That condition was
waived in the case of a particular gentle-
man who offered his own condi Oms.

. My submission is this, Why is it that the

UPSC did not re-advertise so that many
more people like Dr. Dhanda with similap
conditions would have applied and we
could have certainly made a choice from a
bigger circle?

Dr. Sushila Nayar: Here the feeliné
was that we were not likely to get any better
people by re-advertising (Interruptions).

Shri Hem Barua: Sir, you should
come to our rescue. You should protect
us. Should the Minister act on her fee-
lings ? We have our feelings also.

Mr. Speaker: I cannot help in this
respect because . . . .

Shri Priya Gupta: How can the

Minister’s feelings supersede the UPSC
rules ?

Mr. Speaker: Order, order,

Shri Bhagwat Jha Azad : Sir, this
running commentary should be_ stopped
now,

Shri Priya Gupta: He should stop
the running commentary.
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Mr. Speaker: Order, order. I really
ake strong exception to this, I have
asked him again and again, I cannot
tolerate it any further.

Shri Priya Gupta: Sir, how can the
Minister. . . .

Mr. Speaker: Again he continues. I
will 2># ask him to go out.

Shri Priya Gupta: I will, if you so
desire. When senjor Mambers do the
sam: thing as I do, how do you consider
thzir cass sympathetically? Is it due to
their personality and weightage in this
Parliament : I am only secking your pro-
tection in this.

Mr. Speaker: He may go out now.
(Shri Priya Gupta then left the House).

=Y g T FYIW : TEAH GG,
T[T ZAM W A & X F 1 o
oy w4 qfaat WY W F@ E R A
dyr wax T 7

Shrimati Renu Chakravartty : Now
that is qaitz clear that there is no al: ruistic
motive  agsociated with this particula
gentleman having the right of private
practice as well as having full-time pay,
1 would like to know whether it is not a fact
that in almost all the big cities and all big
hospitals thzhonorary physicians and ho-
norary surgeons are people of great emi-
n:ac:, aad wasther it is right to insist on
pindricks like making them sign as soon
as they come and when they go out. May
I also know whether it is not a fact that, it
is not only necessary, but the work much
more than two hours. If that is so, why
is this being insisted upon with the result
that we are going to lose the services of
eminent people of great  diagnostic
experi€nce.

Dr. Sushila Nayar: I have said that
there are honoraries of great eminence,
but I would not say that every honorary
all over the country is so. However, Sir,
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a certain minimum time is considered neces-
sary. I remember, Dr. Gilder, when he
was the Health Minister of Bombay, gave
a ruling that unless the honoraries spent a
minimum of three hours it was not possible
to keep to the routine or do justicc to the
work, to the students as well as the patients,
and the system of signing-in and signing-
out was introduced by him. Dr. Jivaraj
Mehta, who became the Director General
of Health Services soon after independence,
introduced here also the rules that they
were following in Bombay. There is no
question of pinpricks, but anybody who
ecomes to serve an institution has to abide
by certain minimum requirements, and
three hours is not a very big requirement.
OQtherwise, it happened in Bombay that
people came by one door and went out by
another door and they did not give cnough
time.

Shri S. M. Banerjee : It seems the
wouble that started from the honorary
physicians has also crept in among the
doctors of CHS. I want to know whether
it is a fact that the honorary doctors and
all doctors working under the CHS scheme
are so much dissatisfied that they have
decided to launch an all-India struggle,
specially from Delhi, including strike and
hunger-strike;; if so, I would also like to
know whether the hon. Minister has inter-
vened in ‘the matter and what concrete
steps have been taken to avoid dislocation
of work?

Dr. Sushila Nayar: CHS has got
mothing to do with this question. So
far as honoraries are concerned, I am not
aware of any all-India agitatio

Shri R. Ramanathan Chettiar: From
the answers to the supplementaries one gets
the impression that the hon. Minister of
Health is against the institution of honorary
doctors in the Delhi Administration. Am
1 right in coming to that conclusion ?

Dr. Sushila Nayar: If the hon,
Member has not listened at all to my ans-
wers, what can I do about it?
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Shri R. Ramanathan Chettiar:
Sir, T rise on a point of order.

Mr. Speaker. She has already answered
it.

Shri R. Ramanathan Chettiar:
Sir, T ain rising on a point of order.

Mr. Speaker: There ought not to e
any point of] order during the Questiem
Hour,

Shri R. Ramanathan Chettiar :
Sir, could we not raise a point of order ?

Mr. Speaker: It is only an obstructioa.

Shri R. Ramanathan Chettiar: I
am sorry. If you think it is an obstruc-
tion, I will sit down.

Mr. Speaker: I am referring to the
points of orders that are generally raised
during the question hour.

Shri R. Ramanathan Chettiar: I
Bever raise a poimt of order which s
frivolous or not valid. But since you
remark that it is \an obstruction I think

1 should obey the Chair and resume my
seat.

Dr. Sushila Nayar : May I inform
the hon. Member that when I took over as
Health Minister in the Delhi State in 1952
the then Chief Commissioner, Shri Shankaz
Prasad, in the very first meetinghtold me:
“the honorary system has been a source
of great abuse in a large number of cases
and, therefore, it should be abolished.
But I wanted to wait till the popular Minis-
try came into power.” I said “No, we will
not do it, bécause the success or faflure of
any system will depend upon the indivi-
duals as to how they behave and how
they act.” So the honorary system has
continued. But we had to introduce
certain full-term units to take care of al
those cases where the honoraries could
not find time or could not attend to. Te
say that I am against the system of hono-
carics is a figment of imagination.

Shri Surendranath Dwivedy: It is
clear from the answers of the hon. Minis-
ter that she has some prejudice agaimst
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some honorary surgeons. Since she
herself admits that this system is prevailing
in big cities for quite a number of "years
ard the rules were already there, why
is 1t that they weie suddenly changed? Is
it after receiving complaints that the hono-
rary surgeons are not working properly
and the patients and others’are not satisfied
that the particular rvles are being enforced ?
While enforcing those rules, was the cou-
venience of the honorary surgeons, whose
services are nccessary for these institutions,
taken into consideration?

Dr. Sushila Nayar: How is the Minis-
try expected to know the details of the day-

to-day working of the hospitals? There
must have been some reason for the en-
forcement of this rule. Further, may I
say that in hospitals—I hope the hon.
Members will agree with me—it is the
convenience of the patients that has to be
considered foremost and not of the doctors ?

Aid from Abroad

*s¥0. S‘hri+Hem Barua:
Shri Surendranath Dwivedy
Shri Hari Vishnu Kemath:
Shri Nath Pai:

Will the Minister of Finance be pleased
to state:

(2) whether Government are in a
position to tell whether they have got
amy firm commitments by now from
aid-giving countries; and

(b) if not, whether it is a fact that
he proposes to meet payment obligations
on account of imports and past debts
out of whatever foreign exchange resowx-
ces are available in the country ?

The Mini of Fina (Shri
Sachindra Chaudhuri) : (a) As re-
gards Consortium countries, the Presi-
dent of the World Bank, on the basis of
commitments already made and inten-
tions expressed by Consortium Members,
has expressed his complete confidence
that the entire amount of dollars nine-

hundred million of non-project aid which
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India and the World Bank consider ne-
cessary will be provided te India during
the current financial year. Of this §900
million, arrangements relating to § 3146
million have been finalised and the rest
is under negotisticn.

Outside the Consortium, agreements
have also bheen signed with Switzerland
for 70 million Swiss Francs on 25-3-1966,
with Denmark for 30 million Danish
Kronets on 12.5. 1966 and with Sweden for
24 million Swedish Kroners on 29-6-1966.
Besides, Italy, which is a member of the
Consortium, bas granted a loan of § 2
million on 4th August, 196€, for import
of fertilizers. This loan is over and above
Italy’s share in Consortium lending.

As regards Eastern bloc the Soviet
Government have announced a total
eredit of 970 million roubles including
carry-forward from Third Plan to Fourth
Plan and Bokaro Project credit. In re-
gard to other East European countries,
bean agreements have been concluded
with Hungary on 15-6-1966 for Rs. 2§
crores and with Yugoslavia on 18-6-1966
for Rs. 60 crores.

(b) India has always been treating
debt servicing liability as the first charge
en her export earnings. Also payment
for imports, other than those 'financed
by aid, will be made, as usual, from what-
ever other foreign exchange resources
are availablc.

Shri Hem Barua: May I know if it is
a fact that USA has laid down a condition
in the matter of giving financial aid to us
that the two countries, India and Pakistan,
must maintain peace in this sub-continent ?
H so, may 1 know whether our Govern-
ment have brought it to the notice of the
US authorities that it is Pakistan that has
Ween violating peace in this sub-continent
and not India? If they have, what is the
reaction of the US authoritics in the matter
of giving financial aid?

The Minister of Finance (Shri
Sachindra Chaudhuri) : There is no
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question of such a condition. The US
Government  has not !made a condizon
that aid is conditional upon : Indie
maintaining any kind of peaceful relations.
Naturally, it expects, I suppose, that India
should maintain such relations. But ne
suggestion has been made and no condi-
tion has been laid down.

Shri Hem Barua: After the hon.
Planning Minister’s visit to USA it appeared
that he was bubbling with optimism of US
aid to this country. As time passed, that
optimiism secms to have eviporated.  May
1 know whether that optimism was due te
mispiaced faith in USA?

Shri Sachindra Chaudhuori : It is a2
question of psychology which I am unable
to answer.

Shri Surendranath Dwivedy: May
we have an idea of the position of the
resources that will be made available to Us 2
It is estimated or planned that Rs. 4,800
crores of foreign exchange resources will
be necessary. What is the amount for
which there is some firm commitment and
what is it that they expect at the final stage ?

Shri Sachindra Chaudhaort : Sc far
as commitment is concerned, We huve
already said that 9oo million dollars have
already been more or less committed ia
this particular year as non-project aid.
So far as the period of five years is concerned
the project aids have not been discussed.
They will be discussed. I cannot say
beforehand whethee there will be commit-
ment or not.

Shri Hari Vishnu Kamath : If I
heard the junior Minister; I mean the
Minister of State, aright, towards the tail
end of his statement he said “whatever
foreign exchange resources may be avail-
able”” or some words to that effect. May I
know from the senior Minister as to what
the present position is with regard to foreign
exchange resources and what prospects in
the near future therc are of improving
the position by augmenting exports and
substituting imports ?
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Sh:i Sachindra Chaudhuri : So far
as augmentmg exports is concerned, they
will be no worse than they were in the last
year and probably they will improve. My
good frind, Shri Kamath, has asked me
merely to make an estimate or give my view
of the matter which may not be very
accurate. We have a feeling that the ex-
ports will not im any way fall.
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qFEqT WIS &7 F4T 57 fqarc g ?

faw Ao & weT-AEE (SR
Fo TWo WW): (F)' AR (@). =7
IOTIA-EF & TAF aHIgdl & H1aTed
#, s 7R Tt w9 & faw
fraFa ww=nfai § semar o afawsy
faow =7 & fagwa fear @ & fomar
T FAATET § AT F 79 |
T €T ¥ gAAT FHES FT @ |
SF GHTETT AOA-999 AR § F
frroer wfawrd &1 F19 @ § )
©F garar, fadeh faRws (w-
A WX FEE  IORA-IEF) R
fawrr ¥ fag farae mifgsrd &1 a7
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FT 8, AR T JereA-qeF F AW
FaIeat At gaF wfgsreda
wéguwga-?w’r(fw%sm@m
F @y qwr faaw gfew Fmatem o
FE T &g F faw wway W
%msﬂmmmr@%%l
oY T Q¥ wrelt & a1 § s
FAF faw gd & 1w forosy
afawifal ok g7 fadew vt
T ATEFATTAIR. 0T FTATE @Y
ST ® 1§ BTFATEY & Fremiy wraATay
AR o wrwet § sl @, W
AFEH T W owrfrw §

(3r) se7 7= 3=aT o

M Ho o ALY : X SrAAT
Srgat § 7 9t sfawrd s ¥
Rt F fdt @y & faw frasa
fod 7 IR AW I qHTT F qIAA
WA F X foraw wmaw @ § Ak
FIHTT A 6 I F4T FTHAET I 8 7

1 Fo To WA : AW aF 55 &
AT /A qF 19 TIET ATHHC A
188 ATA-TwES FI{Had HT g fyet
& X 87 mreeY feafag #< fag wg &
a1 wo w19 & ger fay o €

=t o ATo fgadt : & ag srawr
argar § % sfa av weerar v 3@
SHT FY gaarA § 3fg @ g ar
Ter R @ Y afcafegr g Ay
T EEHT QeAw & far w1 fquw
FEH ISHT FCHTT ATIGF AGE THAAT ¢
afg qaedy & @1 § F47 ¥ §, IF
FEHT F wATAT IV WA Ay Ay § 2

=Y To TWo WA : §H FAAUT 39 T
frrat @ § fF St #sw Ssi €
7 3 & 7R g0 a%g An e § AT
T, g7 59 ® AwEd W FQ@ & |
o9 g Fgn qfeww § e 9@ W R
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@ L, 77 9 wefea €Y, AN
AT Geer 3@ 99§ |

ot o ATo fgddY : 7 gor 7T AT
fefrev o yggad @ §aTae & 7

TR WEEE . ag FEd & 1%
I7% far ag #em gfewa 21

ot Ho Ao fgAN : TF w1w
foey @rer & wraer o7 § A T@ AN

¥+t § ag warar A€ =Ty |

W1 To Wo AMX : {74 qg Y
g1 § f5 & g 91w #Y g7 ¥ g,
IqW weeTem fAwrer

Shri S.C. Samanta : Is it not a fact
that since the introduction of the Gold
Control Order, the number of gold smuggl-
ing cases have increased and, if so, may I
know whether any further arrangements
for detecting these things have been made
or is it that the ordinary course is going on
still ?

Shri B. R. Bhagat : It is not true to
say that since the Gold Control Order has
been introduced, Gold smuggling cases
have increased.

st WEEA W7 WE ¢ AAAE
et S A wit faeare & ag @ fa
fea st ¥ wser qQaw & fay
FIH I AT W AT T W W
TuR feroe @R € | & ag S
et § & ag foroet fee am &y
W T FEW A IS AT IS ? WK
| =R & fF ag) Faw I3 a1 W
FEFR qiFwsT F FA[ET 74 qgar
@ & AR gEw O F fay 9
5y v @ & ?

st o Wo WA : GT-IHT  FYTET
D@ Ly WY R 9 v g |

SRAVANA 27, 1888 (SAKA)

Oral Answers 5350

Shrimati Savitri Nigam : In view
of the fact that all the important experts
have strongly recommended that the Gold
Control Order must be withdrawn because
it has increased the gold smuggling cases
and it has not served the purpose for which
it has been introduced, may I know when
this Gold Control Order is going to be
withdrawn ?

Shri B.R. Bhagat : It is not the
Question relating to withdrawing or retain-
ing the Gold Control Order.

Mr. Speaker : This is about the Excise
staff involved in smuggling.

Shrimati Savitri Nigam : The Gold
Control Order has increased the gold
smuggling cases. It is because of that.

Mr. Speaker : How can they say
tomorrow or day after they will do that?

o g AT YA ¢ § SCAAT
=TeaT g & qdf arfesara o) Sare &Y
qrfeeqrar &1 9% &7 oF g9 foew
QA awl ¥ qEFx s ¥ afF
@&, &1 39 9T wuwrfat ¥ ¥
fordl &1 owsr g, afs g, ar sAer
faaor 71 & 7

I HZIRT ¢ QIR & 7

= gFR AT FGATR ST JE
YT & I 8 )

WA REET (I @H A q 7

Y GEA T AW : S F
grafraa & 1
M/s. Bird And Co.
T

*517. Shri ‘Utiya :

Shri Madhu Limaye :

Will the Minister of Finance be pleased
to refer to the reply given to Starred Ques-
tion No, 353 on the 3rd March, 1966 and
state:

(a) whether any cases against M/s.
Bird and Co. have since been started;
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(b) whether the adjudication report has
been received; and

(o) if so, the details thereof ?

The Minister of State in the Ministry
of Finance (Shri B.R. Bhagat ) : (a)

Ne, Sir.

(b) and (c). The original adjudication
order was received in 1965, against which’
an appeal is still pending. There has been
mo other adjudication order since.

it we ford : 98 TN AGH qHE,
fR=r & ar ffay

st Fo Mo WG : FITH &1 Nfeq
s § s o, wied sud § s
fag

s wgiEg . ag afearEr €
wae @ guwa, @ier il #
q3

st o Wo W FATT FT ANfeq
Sfe st ¥ qv, Tefay s s #§
fear g

qer qEAq : Afew wa) Faqv ?

B F gwEg Wt W aw
wrer gAaTs ¥ fAd Ay wwar g7
# gt 7w ¥ af) feafa saem =mEan
i ofier & a & F ofchenfa &
TR TN FT FAAT T N FT AT

7

WeT WA AE W A K
feqw a® ¥ T FFdr 2, WRA A
HEd H g )

st A foeaa: feafa @ qod
ag e fFg R ae g ?
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Mr. Speaker : Courts would not
tolerate such an interference if the execu-
tive were to guide them or to say that this
must be done.

Y VRS 0T ATAE : FqHT T
A @ Fared, sfax a8 wer A
et & qer g & 7

TR AT ¢ 48 g0 A § |

it vy fomd : vy f@@ F1 @
Sag T

st qo TWo WA : AT B H
adt &, wie geafedww & fal ¢

it 7 femd : @l @ TR
F mfae # &1

= To To WA : §F & TFT X
FOIG AT &, IR W QG &
I FAqTT WAT AT G )

N wwi : feaw e @ 93§,
o @ @ I & 7

st o Wo W : F AWAIG TR
¥ g 1A g 5 @ O fo wA
MO AT Y

e e : 30w F pfaw
1 ga qer g, WY saxy fF FA
o s § 7

T To TWo m&a%‘eﬁm
o 4g 5§ I aqEr & g g

ST HE\E : AT THHY FRAAT T
Qg

st To o WA : FE AL & T
& T 5w g | Wfew @ 9w
@ ¢ 5 oeg § oIes gAaTs gy |

st wg fomd: qg St wfe & &
2, za¥ feadt W &1 avaew g, #
Hell WERA AR FE WG FAA
ey & 7
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st o o WAF : AT TAHT BT
AT AT qF TFA DA AR 2, AT
AT 1 FAT 20 A A § | ITNT
M AT 1 FAT 60 ATF FT AlEA

A

Y WTEd /7 WA 98 "I
T et & wer gon B, | 5w w A
JER F1 & 7@ g9 & wra dafaw
JAT F F, gafad & sraar wgar g 5
TR A 06 ¥ 399 fraft 310 g @
feere ¥ gy g W, ag @ AW
TAAFA A ! T A B ZH A
WA H gy @ & T e A A
WF QT g1 O] |

§t Fo Wo WAF : IHTT HY ITh
T @A g ¥

Y AT WY WA R, 3T
F& N FAE ?

qETR qFIIT © AF Aqww & R
IT GCEHTT FT AGHAT &, THH TAAT ]
T8 wifgd 1 e far fafaeex
qET 9aT T OF v oawm & P

Y Fo TWo WA : AT ¥ w04
F ax - A T A
Shri Surendranath Dwidvedy :
Apart from this particular case which is
under adjudication, the Minister himself,
Mr. Bhagat himself, promised in this House
during half-an-hour discussion about a
vear back that they had come across scme
papers which they were examining and that
they would prosecute this Bird & Co.
May I know whether that examination has
been finished and, if so, why no prosecu-
tion has been started as yet?

Shri B.R. Bhagat : If I remember a
right, what the hon. Member raised was in
regard to some company law offences—
matters connected with company law
matters. That has been separately taken

up and wWe are pursuing that matter.
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Smuggling of Chinese Opium

*522. Shri Tashvant Mehta :
Shri Buta Singh
Shri Narasimha Reddy :
Shri Onkar Lal Berwa :
Shri Hari Vishnu Kamath : »

Will the Minister of Finance be pleased
to state:

(a) whether the attention of Govern-
ment has been invited to a press report
appearing in the Times of India dated the
3rd June, 1966 that Chinese opium is being
bartered for Indian gold in Ceylonese
territorial Wwaters and coastal plains by
communist Chinese smugglers; and

(b) if so, Government’s reaction there

to?

The Minister of State in the Minis-
try of Finance (Shri B.R. Bhagat ):
(a) The news item has come to the notice
of the Government.

(b) Enquiries made tiarsugh various
sources indicate that the news item lacks
substance. India is a major producer of
opium and as such the possibility of opium
being smuggled into India from outside
is less likely. There is so far no evidence
to suggest that Chinese or their agents
are smuggling opium into India in exchange
for Indian gold. We have, however,
altered all enforcement agencies.

Shri Hem Barua : What is this
‘likely’ and ‘less likely’ 2 It is very vague.

=t qy fema: moa wRew, A9
oF faadt & 1 weT 512 s sfery
F gtaeg ¥ 2, IR N Y ¥ A
¥ faar @rm, Wife STFT qAT WY
T F gy W2

qeT WERA: AT YT IFT qgT

T T

st Ay famd o sewe w@ew, #
A ¥ g% F F fA¥ T v ar )
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s WY T & qg ¥ foar s, ag
Wy FaR T @

WeqW WEIED ¢ Gl |

Shri Jashvant Mehta : This news
item was published and this is also a known
fact that opium is smuggled into this
country and is also exported. Will the
hon. Minister say what was the machinery
which investigated into this matter and
bow Government came to the conclusion
that this news item was not correct?

Shri B. R. Bhagat : Is the hon. Mem-
ber referring to the machinery for detect-
ing or checking opium smuggling? We
have the enforcement agency under the
Excise Act and the Customs Act.

Mr. Speaker : He wants to know the
machinery which Government employed
for coming to this conclusion that this has
not happened.

Shri B.R. Bhagat : It is based on
evidence; there is no physical evidence
of that.

Shri Jashvant Mehta : May I know
how many cases of opium smuggling have
been traced up still now?

Shri B. R. Bhagat : 1 want notice of
that question.

Shri Hari Vishnu Kamath: Are there
reasons to believe that whereas Karl Marx
wrote that ‘Religion is the opium of the
people’, the neo-Marxist imperialist dis-
tortionist Chinese now think that “opium
is the religion of the people” and, therefore,
they are indulging in large-scale export of
opium from their country to other countries
properly or improperly, by smuggling or
otherwise, so that they could make the
people in other countries as religious as
they are?

. Mr. Speaker : Shri Madhu Limave.

Shri Hari Vishnu Kamath
you disallowed my question ?

: Have
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'

Oral Answers 5356

Mr. Speaker : I have heard the ques-
tion... .

. Shri Hari Vishnu Kamath : Let
him answer whether there are reasons to

believe like that ? It is a perfectly his-
torical question. I am sorry that you do
not appreciate the historical aspect of it.

Mr. Speaker : I have disallowed it.
Shri Hari Vishnu Kamath : Why
have you disallowed it ?

Mr. Speaker :
have disallowed it.

I have to say that I

Shri Hari Vishnu Kamath : Are
they indulging in such exports? If the hon.
Minister cannot answer the historical part
let him answer the other part of thc ques-
tion.

Mr. Speaker : That is not the infor-
mation which can be in the specific posses=
sion of this Government.

Shri Hari Vishnu Kamath : Are
they indulging in such exports ? Are
there reasons to believe so ? If Govern-
ment have no rcasons to believe so, let the
hon. Minister say ‘No’.

Mr. Speaker : I think he has said it..

Shri Hari Vishnu Kamath : He has
not said that.

Mr. Speaker : He need not say it,
but it is obvious,

Shri Hari Vishnu Kamath : It is
very unfair I am sorry to say that about
your ruling but I have to submit to it willy-
nilly, more ‘nilly’ than ‘willy’.

Nt Ay fewd : weaw wEET, 7
T A9 & g 7 S www o
g 9% ae ¥ &, & ag I = §
ff fergmam A @ asq AW 7 S A
FT G AT GAT IR & /I AT
¥ g ¥ ag I sarer foa @ AR

FaT IAH F OF T fEeAT T W9
ST & wifs Fe A wed & %

1, 1 @M@ aF 9% I AT AW §
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oF, T A & a1 F47 qd agET
TF TR A #1E gL T 7

qeq e AT qATA QT A
B F TEHT AT & a1 K 7 |

N wy @y ag g e
9 ferge § sorew Graar & St
FATAT ATGT § HIT AT AR g §
g1 # foeT 7T AR I ag AT
CAEE S U U e A 1L
T 39 faey & 7

At qo Wo WA @ TF AT IR
T AAT FITF § T=AT B A1 & 3457
T X qE E

g a0 Aw o q oA
TET AR AT F1AET 7

=t wy foma: werer vy, FeATeA
¥ a3 ol T Aw A e e &
R ¥ sara {5 90 & feear smar
& T {7 it § o S ¥
_WEW W OR@l g AT agl 9HE agd
T AT g7 ag Av aeer & @ § )

S Fo Wo W@ : AF TaAT MY
A oww AR

ot vy fomd g A § Ay o
S @ ! oaww § w99 ¥
TIHACE AT N AWM AAEF qa a7 |

Shri Warior : Itisa known fact that
opium had been smuggled to Ceylon
for so long a time.  May I know whet-
her the price obtained at Ceylon or in
the waters of Ceylon for Indian opium
is less than that for Chinese opium? In
order to permit this exchange between
gold and opijum to take place, what ig
the price which opium gets at ceylon
as a result of which this smuggling is
resorted to? May I know why this
smuggling is going on. There is a
competition in Ceylon now tetween
Indian opium and Chinese opium,
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ShriS. M. Banerjee : Which is bet-

ter in taste?

Shri B.R. Bhagat : It is not for me
@ siy row much opium is smuggled
into Ceylon. How can I answer this
question?

Shri Warior : There is a competiton
between Indian and Chinese opium
in Ceylon,

Mr. Speaker : Is the hon, Member
referring to competition in {exports
or to smuggling ?

Shri Warior : I am referring to smug-
gling from India to Ceylon.

Mr. Speaker : What can the hon,
Minijster say about this ?

7 H{lo ATo Fwi: aTZT F AT HHIN
AT § AT agt v II0 g g SEHr
IS AT T T 2 AT FAT Z@HT wqes
ag & e et T A AR W@ 8 7

st Fo o WA : AT AGY, ARA
# qamare a1 A1 AR GEE,
F faT Y a7 2 QT AAFEATRE TAH
F fag &1 st @ Sfe q@t F w9 §
orft &, wT & & fag e G ag
IR N

Soviet Assistance for India’s Foarth
Plan

*523 Shti P. .\'I-enhtnrbh
Shri P. C. Borooah :
Shri K. C. Pant :
Shri D. D. Mantri t
Shri D. C. Sharma :
Shri Surendra Pal Singh :
Shri Bade :
Shri. Kashi Ram Gupta

Will the Minister of Planning end
Social Welfare be pleased to state :

(a) whether he led a delegation to the
USSR for discussion about India’s
aid requirements for the Fourth Five
Year Plan;

(b) if so, the extent of project and non-
project aid sought; and
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(c) the results of the discussions?

The Mini of Planning and
Social Welfare (Shri Asoka Mehta) :
(a) Yes, Sir.

(b) We had asked for new state credits
for projects of 450 million roubles—
about 300 million roubles for projects
which have been serutinised by Soviet
specialists and about 150 million roubles
for projects which are vet to be further
developed and likely to be taken up dur-
ing the Fourth Plan after their technical
and economic feasiblity is established.

(c) Soviet authorities have indicated
that economic credits available for ut-
.ilization during the Fourth Plan will
be about 900 million roubles, includ-
ing: (a) new state credits—300 million
roubles (b) commercial credits 200
million roubles (c) unutilised credits
fromt he third Plan—200 million roubles
and (d) Bokaro credit (committed during
the Third Plan)—200 million roubles,

Shri P. Venkatasubbaiah : 1In the
<ourse of the discussions and the consent
of the Soviets to give us the aid sought,
was the question of devaluation also dis-
ocugsed with the . ? If go, what was their
attitude towards our devaluation mea-
sure ?

Shri Asoka Mehta : In the course of
our discussions, we had explained to them
eur economic policies including devalu-
ation. As I have pointed out earlier,
the representatives of the Soviet Govern-
ment listened to whatever we had to
say. They had no comments to offer.

Shri P. Venkatasubbaiah : As re-
gards the setting up of the Bokaro steel
plant and Soviet assistance for its cons-
truction, djd the Planning Minister
have a discussion regarding engaging our
sonsultants and also pruning the cost of
sonstruction of Bokaro? If so, what
was the reaction of the Soviet Govern-
ment ?
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Shri Asoka Mehta : Simuitancously
with my visit there was another delegat-
ion led by the Secretary to the Minisiry
of Steel. That delegation included var-
ious experts from India; they were carr-
ying on discussions with Soviet experts
both about the cost reduction of the Bok-
aro plant as well as about the arrange-
ments to be made about technical coll-
aboration, I was not personally invol-
ved in these discussions.

Shri Hari Vishnu Kamath : Oa a
point of order. If I heard the Minister
aright, he said earlier that he discussed
or explained our economic policies to the
Soviet Government., Is it customary to
discugs policies or only programmes of
the Government with other Governments ?

Shri Asoka Mchta 1 think gencr-
ally when we discuss all credits for a par-
ticular Plan period, we do discuss bro-
adly the policies that we are pursuing,
what we hope to achjeve during the Fou-
rth Plan, what are our objectives, what are
our targets. After all, these things have
to be brought out in a coherent manner.

Shri Hari Vishnu Kamath : Do they
change their policies afterwards?

ShriK.C.Pant : The hon. Minister
mentioned a credit to the tune of 9oo
roubles having been negotiated in diffe-
rent categories. Are the rates of interest
and terms and conditions of these vari-
ous categories of credit the same or are
they different ? If so, what arc they?

Shri Asoka Mehta : There are two
types of credits that are being extend-
ed to us by the Soviet Union. Onc is
state credits, The state credits are for
a period of twelve years and the rates of
interest is 123 per cent. There, the rcpay-
ment starts after the project has been es=
tablished, So, normally the period of
credit is about 15 Yyears. *

Shri Hem Barua : Is it 124 per cent?
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Shri Asoka Mechta : 2} per cent.

As far as the commercial credits are
concerned, they are for a period of either
8 or 10 years. There, the repayment
starts immediately. Not only the repay-
ment starts immediately, but 74 per cent
of the payment has to be made with the
order that is placed; another 74 per cent
has to be paid when the goods asked for
are despatched, and the remaining 85 per
cent has to be paid during the period dur-
ing which the credit runs, and there the
rate of interest is 3j per cent.

Shri Kashi Ram Gupta : The Min-
ister has said that the aid will be about 9oo
million roubles, May I know what was
the rupee €quivalent of goo million rou-
bles before devaluation and what it is now
after devaluation, and also the details
about the commercial purpose for which
the 200 million roubles will be required?

Shri Asoka Mehta: As far as the rup-
ce equivalents are concerned, it ig eagy to
calculate, it would be somewherée near 500

Mr. Speaker. : The second part might
be answered,

Shri Asoka Mechta : Ag far as the ge-
cond part is cincerned, these commercial
credits will be used for getting machinery
mainly for our public sector projects, be-
cause the commercial credit hag been made
available mainly for purposes of impor-
ting machinery from the Soviet Union.

Shri Kashi Ram Gupta :
. part may be answered.

The first

Mr. Speaker :

That he can calculate
himself.

Shri R. Ramanathan Chettiar : The
hon. Minister of Planningin the course
of hix reply, mentioned that 200 million
roubles will be required for Bokaro, but
there was a news item that the cost of Bo-
karo will increase to Ra. 640 crores. Has that

been taken into account, and will further
1370 (Ai) LSD—2.
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credit be available from Soviet Sources?

Shri Asoka Mehta : As far as Bokaro
is concerned, the Bokaro project is
to be developed in two parts. We are
just now undertaking the first part, and
certain credits have been extended to
us after carefully going into the project
report that has been prepared, and the re-
quirement of Soviet credits are expected
to be covered by the 200 million roubles
that has betn extended.

! gw o ST : A faw
HAT ST A Fo Ho 510 F I F F@emAr
q1 ff5 & F@ETT ¥ 2700 FAT %o
2 &1 a=w fear § 1 & ST A
ff wmEE @A wdr ¥ S afw
T T I F o & | ®
ag Wt s g g fw @ wga
3 Y A qTT W A IR ATAFR

FRANY & T ¥R 47 T A0S F Fgy A4v |

4T 39% AT wr wd W 3 3z a,
ar qg F9 & ww g )

Shri Asoka Mehta: I do not think the

Finance Minister referred to any figure
when he talked about credits from the
Soviet Unjon. Inhis reply he did not
refer to any particular figure from the
Soviet Unjon except the figure that I
have given.

! F¥R W wBIAW WA
HEEY, WA Ho 510 &F IO A aqerar
mr ¢ fE 2700 F0% TET W ¥
wETaaT & &9 & faw wr R 1 & s
rgat g f doen wE A S wiws
AT § 48 €T SEE Fwd WAl §
ar oo ¥ & 1 afs wew ¥ & av W
FAT g7 § @ ATHR TR
are foar mar & ar agw fear aar §
W gl T F 09 §, WIR 9% 0
FF AL '

Shri Asoka Mchta: He has given no
different figures from what I have given
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I do not know where the hon. Member
has got this Rs. 2700 crores. You can
look up the records. He has given the
san: figares that I have given.

st gwA W wBTA : ¥ F g
LG A QR

gy @@ - # WS A |\
T

Dr. L. M. Singhvi : In regard to the
utilisation of the credits in the past in this
country, may I know from the Minister

whether the Government of USSR exp-
ressed their satisfaction in this respect or
not, and whether the Minister made any
plea for increasing the non-project assis-
tance from the USSR?

'Shri Asoka Mehta : I take up the
second part first and answer jt. As
far as non-project aid from the USSR is
concerned, we must realise that we have
a trade plan. We draw up the five year
trade plan, and in that the exports and
imports from both thege countries are set-
tled in advance. So, the trade plan makes
provigion for the import of some very es-
sential commodities that we need from the
Soviet Union. Then they have also given
ug commercial credits as I pointed out
200 million roubles worth of commercial
credits, which we can use to import what-
ever we consider to be essential. As far
as satisfaction or otherwise about credits
that had been extended to use in the past
is concerned, the Soviet Government
is satisfied with the work that has been
going on except that they have a Feeling
that as far as the Heavy Engineering Cor-
poration, Ranchi and the Mining Machinery
Manufacturing  Corporation, Durgapur,
these two major projects set up with Soviet
cooperation, their functioning is not geared
up to the optimum level. On that we had
some discussion. I had taken with me top
executives of these two Corporations, They
have been going round jthe various similar
Soviet projects and they are expected to
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submit their repo . I assured the Soviet
Government that in !the light of the report
we get we will look into th‘eir functioning
and see that their functioning is geared
up because these are really major projects
that should help transform our economy,

st T Tag o & Ay St ¥
sraaT aTgar g fF e & S agEan
faarit ag feadT sao &1 waw o g
R ey wrer #1 o ¥ R0 WA
AT F¥ v § frenit fedeaam #1358
¥ IHT FET AT MHEH T2 AT AGY
I |

‘Shri Asoka Mehta : Not a singlc
rouble is transfered from that cocuntry to
this country because we are not asking for
any transfer of currency. The entire cre-
dit will flow to India in terms of ~material
and here it will, almost exclusively be in
terms of machinery. In trade, other ma-
terials can come but as far as credits arc
concerned, they will exclusively be for
machinery for various projects.

Shri S. M. Banerjee : I would like
to know whether the!aid assured during the
Fourth Plan by the Soviet Union is
much more than the aid they gave during
the Third Plan, and if so, how the figures
compare and whether some new industrial
units are likely to be establisted by them
namely, a truck manufacturing factory
and a watch manufacturing factory ?

Shri Asoka Mehta : The total aid
received by India upto the end of the
Third Plan was about 900 million roubles
of which 470 million roubles were commi-
tted in the Third Plan, including 200 mil-
lion roubles for Bokaro. As against that,
as I have pointed out, something of the
order of 900 million roubles will be flowing
into India and that credit will be flowing
into India during the Fourth Plan period.
There is no proposal to have either a truck
factory or a watch factory as far as these
credits are concerned,
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Shri Bakar Ali Mirza : The hon.
Minister said that economic policy and
devaluation was discussed with the Soviet
‘Government. Are we to understand that
the question of devaluation was discussed
with the foreign Goveinment before we
took the decision here as there was no need
to discuss it afterwards 2

Shri Asoka Mehta : No, Sir; I went
there after devaluation, Jn the course of
the discussion, after all one is out to have
friendly discussions, we ask some ques-
tions about their policies and they ask us
about our policies and that we are doing
and how we are planning apd how we go
about our work. We discussed with their
Planning Commission. As I pointed out
earlier, ‘'on an earl er occasion, we have
sought co-operaticn from the Planning
Commission for pianning the machine buijld-
ing sector. When we discuss with them,
we naturally discuss something atout their
working as well as about our working.

St ARER |1 WA . Gifqgd &
g & Sra arer fafww gwre #
sowew & for  fafomw saew #7
Y TFTAAT GHANTT FIAAT F L o G Y
ag U HiT #faw § an e &
TFIW F FAHIT IAN AR A agraan
foe ®Y o @

St wiw Jgat : § 7 SaTq Hoag
5o fear ar f& gw ¥ 300 fafwas
Taeq W1 WG Afqga F oy
feerm &Y 9% & wA%F vy § "o §
M 200 frfoms ®aew g0 ¥
e wH daTT g g€ & A foes
T} § afqag wEAdz ¥ gede
qIa g qgF g g &, IAd Ak §
i F | IFA A & fafaas w3 71
we #fer fear § A 1 &t fafaaw
w4 FT Ig wATIAA Hfew faar &
R zAET g faar § f& ¥ oY gEv
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S gAT a7 wAfwaw Afse ¥ @
TR | Ffww g7 qreg gurd =g
FHI A a7 W& gw A=y & fF
FAfgas Ffeeq &1 z@wa gw g@
w141 F faw #3 913 7 91 w1 WeEew
g S 1t § wr Ffze F1 Tq9w
T 1 "ifama qadde & www qar fe
qr | qF qa1 G F que gy ot &
AT 397 Q7 goT & 9% A H | FfEA
g are, fogd arer W% 7@ w19 99 §
gl 4T §1 IMT &1 AT S arar
f& qu Wrrew dwt =F gny 9@
T o W ogw =i fau w0
difaga waiie & a1w ag atq 4G T
¢ & fomr awfeares fad & o= &
ag #g < fF gw I o @Y &0

SHORT NOTICE QUESTION

U. S. Expert’s Report on Control
of Brahmaputra

+
Shri Yashpal Singh :
Shri Sidheshwar Prasad :
Shrimati Renuka
Barkataki :
Shri Panna Lal
Shri Vishwanath :
Pandey :
Shri Brij Basi Lal :
Shri Ram Harkh Yadav :

S.N.Q 12.

Will the Minister of Irrigation and
Power be pleased to state :

(a) whether Government have received
report from the U.S. expert for the control
of Brahmaputra river ;

(b) if so, the details thereof; and

(c) the reaction of Government there-
to?

The Minister of State in the Minis-
try of Irrigation and Power (Dr.'K. L.
Rao) : (a) Only a draft report on the
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bank erosion problems af the Brahmaputra
river has been received recently from the
American expert, Mr. H.E. Weller.

(b) & (c). In his draft report Mr.
Weller has discussed the nature of the prob-
lem, the several methods of river training
and bank protection and their application
to the conditions in the Brahmaputra. His
final report will, however, have to be awaited
before conclusions are drawn,

it et Fag: - 99 A A Pwfefasn
AT §, TAF FIL LHTT F1 747 frogaw

27

Dr.K.L.Rao : It is true that there
has been some unfair criticism and that
criticism was apparently founded on in-
correct . information. - Mr.- Weller is a
great expert and a great engineer and he
has categorically stated that in a river like
Brahmaputra, where conditions are unsta-
ble, it is not possible to protect the banks
all along; he has said that only some local
areas can be protected and that too by either
bank protection or river' training works.
Therefore, the criticism levelled was not
justified.

st qaw fag . FT WRT GIHE
39 O ¥ AR fwar & fF W w@°y
sfa¥ T a1 T FT 3HY 997 M 4T
AT Y "t & f fgrgmam & g
geifae oy & oY agf ¥ wr~or wfEq
2 g9 &, T FIT T TR & AfbA
fore oY gw gy i o fey § 2
TR ax AT ¥ af@ mrEE w@y
Ty w3 =TT fear 9} w7 fear v famr
q¥T F TA HT BN GA AGH A I |
qurE FIT aren fegea gl ¥
faqew WY FAT I WA FT AIATH
Wy

Dr. K. L. Rao : Actaully, Sir, in the
case of Brahmaputra, we appointed a
committee known as Jaffar Ali committee

in October 1964 and that has submitted a |
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report on the same problem. This prob-
lem. being one of extensive difficulty, one
which involves several crores of rupees, we
thought, of getting the experience of other
countries like America where there are
similar rivers, for example, Maississipi
where .bank protection works. have been
done on an extensive scale. It is not
against any self-respect of a nation to seek
advice on technical matters, to seek second
opinion. There is nothing wrong in
that, .

Shrimati Renuka Barkataki : Since
the average annual damage caused by floods
in the Brahmaputra and its tributaries
has been estimated by the government to be
about § crores a year and since the expendi-
ture of the magnjtude indicated in the re-
port of Mr. Weller cannot be incurred with
the meagre resources of the State Govern-
ment, does the Central Government pro-
pose to take over the financial and other
responsibilities for implementing the scheme
on a phased basis and if so what will te the
first phase and will this be included in the
Fourth Plan ?

Dr.K. L. Rao : Actually it is realised
that the erosion works always are very costly
and cannot be” taken up by State’s alone.
That is why in the case of Kerala, the anti-

* sea erosion work has been taken over by the

Centre. Likewise, when) definite plans
are drawn up, it likely that consideration
will be given to extend help from the
Centre to the State Government.

= T @ qRT KT AGRT A
ot qarar § fF wargE & ary feer
9T FNE gEdT TrawAT T FAT ATAT
afewer & | & ST rgar § i sy
FfE § FE qodlT #9159 @
W A FY § fF Y @ Wy S @
IgHY Y frrar oy, fafeew #1 47
|1 fHaT Sy qrfs qrey &7 gang feare
qT SATET A g AR IHAC & FER
SUTT AN ?
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Dr. K. L. Rao : It is quite so. In
some areas where it is necessary to divert
the water away from the bank it is likely
. that the dredging may be  helpful. It
is just a trial; it has not been done else-
where, but just now we are trying it in
Kosi river ;we are trying to adopt in the
case of the Majuli Island where thege is
heavy erosion. Therefore, it is cne cf
the techniques that will te adopted in
tackling the problem of bank erosion in
the Brahmaputra valley.

st it TR e G wERT A
Farar § fr ag sfaw foid € sevan
FT @ &1 & AAr =gan g w99
geifra arga &1 sfaw foe 9 a%
foad &Y mror & 7 ¥@T oW 9T &Y

¥FIaC & g9 qg fasenr &F qax §

W I FIE FGETQ AT FA FY
wifew Fr g g 7

Dr. K. L. Rao : The final report will
be in the month of October, and for the
generation of pm'wer there is no need for
any consultaticn. Our engincers are

‘capable of drawing up schemes not only
for India but even for many other coun-
tries.

Sl WTEA AT MR AR
fraawr dwmm w1 fagma: wqd 99-
Futy At F fag @ w3 faan
T & SR IEF e ag e gars
T @Y § a1 e a9 & ae fee
WF I fa=ne fem smmm ?

Dr. K. L. Rao : This report deals with
only one aspect of it, that is, the bank
erosion. Itdoesnot dea] with all the various
aspects of the flood control work. There
has been quite a number of schemes drawn
up and they will be taken up. As I sub-
mitted earlier, there is already the report
of the Jaffar Ali Committee, and °the
Weller Committee report really agrees
with most of the recommendatjons of the
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Jaftar Ali Committee’s report. Therefore,
there is nothing that we are waiting for as
such.

Shri Hem Barua: Everytime, when a
Committee is asked to go into the problem of
floods and erosions created by the Brahma-
putra and everytime it submits a report,
the Government shelves the recommend-
ations of the expert committee on the plea
that the recommendations put a lot of
pressure on the exchequer of the
Government. The floods continue-
to devastate the land, because the Brahma
putra is-a masculine river—it is Brahma-
putra and not “‘putri’.  (Interruption).
May we have an assurance from the
Government that on this particular occasion.
the recommendations of this expert.commi-
ttee would not be shelved on the ground
that the Government will have to spend a
lot of money in order to protect the land
from devastation caused by the Brahma-
putra. How long do they propose to take

to remedy the situation ?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): As has been
explained by my colleague, this particular
report deals only with the aspect of erosion
by Brahmaputra. Bu: s0 far as the question
of tackling the flood problem of Brahma-
pura is concerned, we have sufficient
material with us on the basis of which
action to control the rigours of the floods
can be undertaken.

Shri Hem Barua @ You have not
uniertaken.

Shri Fakhruddin Ahmed :- I can
assure the hon. Member that some action
in that respect has already been taken,
I have recently had some discussions
with the Planning Minister and the Finance
Minister, and thereafter we have already
proceeded to take some long-range.schemes
for controlling the flcods in the
Brahmaputra.

Shri N.R.Laskar : ln view of the
fact that floods are a national problem and
this mighty Brahmaputra is causing heavy
damage to the State’s economy, I would
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like to know by what time the Government
is going to take a decision to take up this
project in a phased programme. .

Shri Fakhruddin Ahmed : I have
already pointed out that this’ matter has
been discussed by me with the Finance
Minister and the Planning Minister, and
already some steps have been taken to
tackle the protlem. .

WRITTEN ANSWERS TO QUESTIONS
wxW 1 waw frafa
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(¥) wrg @ #ww & wEq
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Y T ] WA W w12
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Welfare of Scheduled Castes

*513. Shri H.C. Linga Reddy :
Shri P. R. Chakraverti
Will the Minister of Planning and
Social Welfare be pleased to state :
(a) the amount provided for the welfare
of Scheduled Castes in the Third Plan
and the schemes for which the same was
spent

(b) the reasons for shortfall in ex-
penditure ; and

(c) the amount proposed to be provided
for the welfare of the Scheduled Castes.

in the Fourth Five Year Plan ?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar) :(a) An amount of Rs.
43" 50 crores was provided for the welfare
of Scheduled Castes in the Third Five
Year Plan for the foilowing schemes :

Central Sector
1. "Post-matric scholarships i

2. Girls’ Hostels ;
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3. Improvement of working condition
of sweepers and scavengers including
eradication of the practice of carrying
night-soil as head load ; and

4. Subsidy for construction of houses
for sweepers and scavengers ani
provision of  housc-sites to
the members of Schediled Castes
who are (i) engaged in unclean
occupation, or (ii) landless labourers-

State Sector

1. Education.—  Award of scholar-
ships and stipends, exemption from tuition
fees, construction of hostel ani school
buillings, provision of midday meals and
book grants.

2. .Economic  Uplift. — Aid to
agriculture, land colonisation, cooperation,
cottage industriés, minor irrigation and
animal husbandry: etc.

3. Health, Housing ™ and  other
Schemes.— Housing and house-
sites,  drinking water supply schemes,
medical aid, aid to volun:ary agencies,
provision of legal aid, setting up of. com-
munity centres etc.

(b) The actual expenditure incurred
during 1965-66 is not yet available. It
is, therefore, not possible to assess accurately
the extent of shortfall du:ing Third Plan
period. It is, however, anticipated
that the allocition will be fully utilised
in the Cen:ral Sector though there might
be shozifsll in the State Sector due to the
following reasons:—

(i) Diversion of funds towards Defence
nzeds ducing the emergency;

and

(ii) Inability of the State Governments,
to provide their matching contri-
bution.

(c) Rs. 66 crores (tentative).

Aid for Proj:cts

*s514. Shri Shree Narayan Das :
Will the Minister of Fimanc. be
pleased to state :
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(a) the projects involving  foreign
exchange fpr which credits have been
assured during the current year by various
countries, World Bank and other financial
orginisations giving separate figures of
each ; and

(b) the terms ani conlitions attached
to these loans ?

The Mini of Fi (Shri
Sachindra Chaudhuri) : (2) ani (b).
A statement is liid on the Table of the
House. [Placed in Library. See. No.
LT-6814/66].

Advance Insurance Co. Bombay

*515. Shri Madhu Limaye :
Shri Kishen Pattmayak @
Dr. Ram Manohar Lohia :
Shri S. M. Banerjee :

Will the Minister of Finance be pleased
to refer to the reply given to Starred Ques-
tion No. 445 on the 1oth March, 1966 and
state

(a) whe:her Government have com-
pleted investigation into the case of tax
evasion and violation of the Gold Control
Order and other laws by Shri Chriranjitlal
Goenka ;

(b) the results of the investigation ;

(c) how much has been recovered trom
him in the form of tax and penalty ; and

(d) whether any prosecution‘was laun-
ched agiinst him ani convic:ion obtained ?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat) :
(a) Investigations on the Income-tax side
are still in p-ogress. Investigations with
regard to violirion of the Gold Control
Order have since been completed.

(b) Investigations relating to v.iolation
of Gold Control Order have revealed that
Shri Chiranjitlal Goenka had failed 'to
declare, unier Rule 126-I Of Defence of
India (Amendment) Rules, 1963, 85.61
Kgs. of gold acquired by him.

(c) So far as Income-tax is concerned,
assessment has not yet been made, and
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so ‘the question of recovery of tax and
levy of penalty does not arise. However,
on the basis of summary order under
section 132(5) of Income-tax Act, 1961,
cash and jewellery of the value of
Rs. §5.51,908/- out of the seized assets have
been retained for appropriation towards
tax to be levied on regular assessment.

As regards violation of Gold Control
Order, adjudication proceedings are not
yet over.

(d) The question of prosecution on
the Income-tax side will arise on com-
pletion of the investigations. Prosecution
under the Gold Control Order will be

considered after the departmental adjudi-
cation is over.

Curren.cy Iieyreclntim

*518. Shri D. C. Sharma : Will the
Minister of Finance be pleased to state :

(a) whether the suggestion of the
President of the Indian Insurance Insti-
tute to cover through insurance the hazards
of currency depreciation has been examined;

(b) if so, the reaction of Government,
thereto; and

(c) the steps proposed to be taken in
the | matter ?

The Deputy Minister in the
Ministry of Finance (Shri L. N. Mishra):
(a) to (c). The Life Insurance Corporation
is of opinion that the suggestion which
is based on the practice followed by
certain Insurance Companies abroad is
not one which needs to be, or should be
introduced in India, specially in the
circumstances prevailing in this country.

Import of Raw Materials

#519. Shri Bibhuti Mishra :
Will the Minister of Planning and
Social Welfare be pleased to state :

(a) whether it is a fact that
stated while

Conference

he had
inaugurating the annual
of the All-India Manu-

factuers’ Organisation that a cerigin
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“schedule of priority in production had
to be set in the present context of shortage
in the maintenance of imports of raw
materials ;

(b) if so, the nature of ths schedule ;
and .

(c) the extent to which Government
propose to fulfil the necessities of the
country’s needs ?

The Minister of Planning and
Social Welfare (Shri Asoka Mehta) :
(8) In my speech I bad emphasised
the need for selectivity ir maintenance
imports.

(b) and (c). Paragraph 64 of the Supple-
ment to the Ecomomic Survey presented
to the House or 2s5th July, 1966 indicates
the scheme of liberalisation of maitenance
imports authorised by the Govenment for
steppirg up the productive capacity of
the economy.

Raid on Wine-Bar in Central

Calcutta
*520, Shri Indarjit Gupta :
will~ the Minister of Finance be

pleased to refer to the reply given to
Starred Question No. 1257 on the 21st
April, 1966 and state:

(a) whether the C.B.Ls investi-
gation into the evidence disclosed by the
raid on a wine-bar in Calcutta on the
8th June, 1965 has established that ille-
gally imported goods were being handled
there; and
[, ® if so, the further steps proposed
to be taken in the matter ?

The Minister of State in the
Ministry of Finance (Shri B. R. Bhagat).
(a) The large quantity of goods of foreign
make and foreign currency notes seized
from inside the bar provide "prima facie
¢vidence to show that illegally imported
goods were probably handled in the
bar;

(b) Adjudication proceedings by the
Customs authorities against the proprietor,
manager and other persons responsible
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for conducting business of the bar have
been initiated.  After obtaining legal
opinion, the Central Bureau of Investigation
Ppropose tO proseeute 9 persons under
section 120-B LP.C. 131-B Defence of
India Rules, 1962, section 135 of the
Customs Act, 1953 and sec. 23 read with
s.c. 4 of the Foreign Exchange Regula-
tion Act, 1947.

Rural Industries Projects

*521. Shri Sham Lal Saraf : Will the
Minister of Planning and Social Wel-
fare be pleased to state :

(a) the progress achieved in the Rural
Industries Projects in the Third Five Year
Plan; and

(b) the States which have so far been
covered under these Projects and the
prospects for their growth in the Fourth
Five Year Plan ?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta) : (a) Pro-
gress reports for the Third Plan period have
been asked for from the State Govern-
ments.

(b) All the States (except Nagaland)

and the four Union Territories viz. Mani-

pur, Tripura, Goa and Himachal Pradesh

have so far been covered under the Pro- .

gramms. The future growth of the Pro-
jects is under consideration of the Planning
Commission.

Hirakud Power Plant

*525. Shri Maheswar Naik : Will the
Minister of Irrigation and Power be
pleased to state :

(a) whzther the production of electri-
city from the Hirakud Power Plant has
been further drastically cut because of the
low water level of the reservoir resulting
in extremely low supply of power not only
to the general consumers but also to the
industrial institutions including the Rour-
kela Steel Plant;

(b) whathar this position has been conti-
nainz at Hirakud since October last year
and Machhkund Project has not been able
to make up the shortfall arising therefrom;
and :

(c) the steps taken to meet the situation
and the stipulated time by which the normal
position could be regained?

The Minister of Irrigation and Power
(Shri Fakhruddin Abhmed) : (a) No,
Sir.

(b) The generation from Hirakud was
reduced by about 25% from December,
1965. This shortfall could not be made
up by the Machhkund Station as there is
no direct transmission link at present
between Hirakud and Machkund power
systems and the power generation from the
Machhkund Station itself suffered by about
40% owing to poor monsoon last year.

(c) Bulk power supply to the extent of
75 MW was arranged, from the DVC,
to mitigate the power shortage in the Hira-
kud Service Area. The Hirakud genera-
tion was restored to normal on the 25th
June, 1966.

Credit Agr

with Yugoslavi

*526. Shri Bishwanath Roy :
Shri Kindar Lal :
Shri Vishwa Nath Pandey:
Shri P.C. Borooah:
Shri Surendra Pal Singh :
Shri Ram Harkh Yadav :

Will the Minister of Finance be pleased
to state:

(a) whether any recent agreement has
been reached between India and Yugoslavia
about giving a long term credit by Yugo-
slavia to this country; and

(b) if so, the main features thereof ?

The Minister of Finance (Shri
Sachindra Chaudhuri) : (a) An Agree-
ment was signed on the 18th Jmie, 1966
with the Yugoslav Bank for Foreign Trade
for a long term credit to India.

(b) The amount of the credit is Rs. 60
crores and is to be utilised for the import
of cdpital goods, equipment and ships.
The terms and conditions of the loan are
under negotiations. '
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River Water Disputes

*527. Shri Warior :
Shri Daji :
Shrimati Savitri Nigam :
Shri H. C. Linga Reddy :
Shri P. R. Chakraverty :
Shri Sivamurthi Swamy :
Shri Kashi Ram Gupta :

Will the Minister of Irrigation and
Power be pleased to state :

(a) the latest position of the outstanding
river water disputes between various State
Governmants ; and

(b) the ‘further steps taken by the
Centre to find a solution thereto ?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
and (b). A statement is laid on the Table of
the House. [Placed in Librery SeeNo. LT.
6815/66]).

Flood Control in Assam
#528. Shrimati Renuka Barkataki :
Shri P.C. Borooah :
Will the Minister of Irrigation and
Power be pleased to state :
(a) whether it is a fact that Government
have approved of Rs. 18 crore plan for flood
control in Assam during the Fourth Five

Year Plan ; and
(b) if so, the main features of this
plan ?

The Minister of Ifrigation an Power
(Shri Fakhruddin Ahmed ) : (a) Fourth
Plan proposals are vet to be finalised.

(b) Does not arise.

Security Paper Mill, Hoshangabad

*529. Shri Hari Vishnu Kamath :
Will the Minister of Finance be pleased to
state :

(a) whether it is a fact that the Security
Paper Mill, Hoshangabad is not likely to go
into production as scheduled or earlier
expected ;

(b) if so, the reasons therefor; and
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. (c) the firm date on or by which it wiii
be commissioned ?

The Miaister of State in the Ministry
of Finance (Shri B.R. Bhagat) : (a)
Yes, Sir. A delay of about three months.
seems likely.

(b) The principal reasons are delay in
the receipt of certain boiler plants and in
the construction of the intake water well.
Other contributory factors are the delayed *
shipmznt of somz cables from the United
Kingdom and of some items of local manu-
facture for which copper was required.

(c) Unless unforeseen contingencies
arise, the Mill is expected to commence
production in March, 1967.

Floods in Jamuna in Delhi

‘5.31. Shri Ram Harkh Yadav :
Shri D.C. Sharma : R
Shri Mohammed Koya :
Shri Hukam Chand Kachhavaiya :
Shri Omkar Singh :
. Shri Yudhvir Singh :
Will the Minister of lrrigation and
Power be pleased to state :

(a) the naturc and details of jprecau-
tionary measures takem to protect Dclhi
from the ravages of floods and water-logg-
ing in the monsoon ;

(b) the extent of loss suffered due to
Jamuna floods in Delhi this year; and

(c) the relief measures taken in the flood
affected areas?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed)
(a) to (¢). Floods in Delhi are mainly caused
by two sources; the Najafgarh Drain and
the Yamuna River. Delhi suffered larger
amount of damage in 1964 by the Najaf-
garh Drain than by the Yamuna. Since
then the Najafgarh Drain which rains the
Jheel, has been widened and deepened
and the water-way through the bridges
increased. Some new bridges have also
been constructed with sufficient water-
way. Though only 809 of the work has
been completed,” the Najafgarh Drain
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system is in a much better condition to
drain away the waters to the Yamuna and
thus prevent floods damage to the rural
and built up urban areas of Delhi.

.

Tne Yamuna passes through rural and
urban areas. Floods bank has been con-
structed on the left bank of river Yamuna
known as the Shahdara Bund. On the
right bank, the G.T. Road provides pro-
tection to the Delhi areas lying west of it.
There are several other small bunds known
as Palla Bund, Mukhmelpur Bund, Shah
Alam Bund between G.T. Road and the
River Yamuna to provide localised protec-
tion to the Villages and the newly developed
urban areas of Delhi. *Between Tajewala
and Delhi the river inundates large areas
and thereby the flood intensity is greatly
reduced by the time it reaches Delhi. Itis
only after the construction of storages
dams on the Yamuna and its tributaries
that the question of embanking Yamuna
on both sides can be considered. Con-
struction of banks to a limited extent is
being studied by hydraulic models. The
Yamuna has risen so far upto RL.675-4
at the railway bridge.on 15-8-1966 which
is 3+ 4 ft. higher than warning level and o-7
ft. higher than 1964 level. An area of nearly
30,000 acres in the limits of the Union
Territory of Delhi is affected by the Yamuna
floods. Of this, 20,000 acres is in the Ali-
pore Block. There are 45 villages which
are affected by floods in the Yamuna. Of
these, 30 are located very near the river
on low levels and inundation of these 30
villages occurs almost every year and gannot
be prevented, as they lie in the flood bed.
Five villages are located between the
Yamuna and Shahdara Bund. But the
villages like Jagatpur, Wazirabad, Gopal-
pur, Sabahpur, etc. which, being close to
the river, are not possible to be protected,
are not willing to shift and that is how tae
floods in Delhi attract attention and on their
relief measures a minimum of Rs. 4 to §
lakhs are being spent every year., Measures
for protection of villages like Mukhmelpur
and others which are on a level higher than

the levels to which the waters rise every
year are under investigation. Thus the
strengthening of the bunds of the Mukhmel~
pur village is being taken up.

Losses sustained by the occurrence of
floods in Delhi this year are damage to the
standing kharif crops of 7,000 acre besides
damage to the houses in the low lying
portion of villages. Flood forecasting and

-warnings for Yamuna river and for the

Najafgarh Drain (at Dhasa Bund Regula-
tor) are given by the Flood Forecasting
Unit  of the Central Water and Power
Commission well in advance and the Delhi
Administration take all the neccssary
measures as indicated for the relief of the
affected people. The relief measures taken
by the Delhi Administration are :—

(i) Supply of boats and motor boats
for evacuation of the flood
affected families and cattle ;

(ii) Supply of rations including atta,
parched gram, gur, etc. to eva-
cuated persons at 6 relief centres,

(iii) Supply of shelter in the shape of
tents, sirkis, bamboos, gunny
bags at places earmarked f{or
accommodating the flood affect-
ed persons and cattle.

(iv) Medical. and sanitation arrange-
ment both in the flood affected
villages and the places of tempo-
rary shelter.

(v) Drinking water arrangements by
providing handpumps and addi-
tional water taps at the relief
centres.

(vi) It is proposed to suspend rc-
covery of Jand revenue and
taccavi dues in the flood affect-
ed villages. After assessment
of the damage to the crops, re-
missiont will also be considered
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Central Assistance to Rajasthan

“532. Shri Narasimha Reddy :
Shri Gulshan :
Shri Onkar Lal Berwa :
Shri Hukam Chand Kachhavaiya:
Shri Bade :
Will the Minister of Finance be pleas-
<d to.state :

(a) whether the attention of Govern-
ment has been drawn to a news item appear-
ing in the Hindutan Times of the 18th June,
1966 stating that Rajasthan has a deficit of
Rs. 22 crores and the same will have to be
met by a loan from the Central Govern-
ment or overdraft from the Reserve Bank ;
and

§b) if 80, reaction of Government there-
10 :

The Deputy Minister in the Ministry
of Finance (Shri L. N. Mishra) :
(a) Yes, Sir. )

(b) The Government of Rajasthan
was sanctioned adequate loan assistance for
the purpose at the end of June last and also
advised to effect maximum economies in
expenditure so as to restrict it to the re-
sources in sight,

National Income
%533. Shri Ram Sewak Yadav :
Shri Madhu Limaye :

Will the Minister of Planning and
‘Social Welfare be pleased to state :

(a) whether Government have made any
comparative study of the national income,
development of coal, steel and other basic
4ndustris in China, Japan and India dur-
-ing the 15 years period ending on the 1st
April, 1966; and

(b) if so, the results of this study ?

The Mter of Planning and Social
“Welfare (Shri Asoka Mechta)

«(a) No, Sir.
‘(b) The question does not arise.
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Electronic Computers

534. Shri Tridib Kumar Chaudkturi :
Shri P. C. Borooah :
Shri Onkar Lal Berwa :

Will the Minister of Finance be pieas-
ed to state :

(a) whether it is fact that an agree-
ment was concluded between the Govern-
ment of India and Messrs Honey Wells
Inc., a private U. S. firm, in the last week
of June, 1966 -under terms of which 10
electronic computers would be supplied by
the latter at a cost of 7 million dollars for
use by the various Departments of Govern-
ment;

(b) the Departments and places where
these computers would be installed; and

(c) the considerations on which the De-
partment of Economic Affairs gave foreign
exchange clearance for the purchase of
these computers ?

The Minister in the Ministry of
Finance (Shri B. R. Bhagat):

§(@) The Government of India have

" entered into an Agreement on 28th June,
1966 with M/s, Honeywell Inc. of the U.S.A.
for th purchase of 10 Honeywell Computer
Systems Model 400 with spare parts for §
years at a concessional price of $125,000
eachi.e. $1-25 million in all.’

(b) The exact distribution of the com-
puters between the various indentors has
not been decided yet since the demani is
more than the supply.

(c) The following c onsiceraticns weigh-
ed with Government in acceptitg the
offer: "

(i) The firm was prepared to sell the
‘computers. with spare parts for 5
years at $25 million as against
their book value of $7:s million ap-
proximately ;

(ii) their acquisition would give a con-
siderable opportunity for an advance-
ment in essential computer techniques
in India; and
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(iii) there was a demand from the Re-
serve Bank of India and Government
establishments for these machines.

. Demb»lishing of Houses in Delhi

*535. Shri N. R. Laskar :
Shri R. Barua :
Shri Liladhar Kotoki :

Will th= Minister of Works, Housing
and Urbaa Development be pleased to
state @

(a) whether it is a fact th;t the Muni-
cipal Corporation of Delhi is demolishing

houses in suburban areas of Delhi even

though the houses were in existence before
the set up of the Municipal Corporation of
Delhi;

(b) whether the Municipal Corporation
hav. taken steps to compensate and reha-
bilitate those people, whose houses have
been dilapidated by providing alternative
houses/plots ;

(c) whether it is also a fact that there
is a great anomaly in the Master Plan that
cereain residetidl colonies which are in
existence for a long time, have been shown
as ‘Greenfields’ in the Master Plan; and

{ D if so, the action bzing taken by Go-
veramnert to regularise and take out those
coldaies from the Master Plan and thereby
avert a considerable inconvenience to the
poor masses ?

.

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna). (a) The Muaicipal Corporation of

_Delhi is demolishing orly the unauthorised

* buildings constructed without sanction in

aczordance with the provisions of the Delhi
Municipal Corporation Act, 1957.

(b) Houses, which are in a dangerous/
dilapidated condition, are demolished by
the Corporation after observing the usual
formalities and people living in such houses
are shifted to transit camps but no
accommodation is provided to them on a
permanent basis.

(c)and (d). So far cases of two Colonies
have come to notice which were shown in
the “agricultural green” in the Master Plan
for Delhi, and which have been regularised
by the Corporation. The Delhi Develop-
ment Authority has already recommend-
ed change in the land use of one Colony and
is reierring its case to the Government.
The case of the other Colony will also be
examined in due course.

Inter-State Sales Tax

*536. Srimati Maimoona Sultan :
Shri Sarjoo pandey :

Will the Minister of Finance be pleas-
ed to state :

(a) whether the Inter-State Sales Tax
has been increased from July, 1966;

(b) if so, to what extent; and

(c) the reasons therefor ?

The Minister of State in the Minis-

try of Finance (Shri B. R. Bhagat) : (a).
es, Sir.

(b) Subject to certain exceptions, rate
«of Central sales tax levied on inter-Sgate
scles to registered dealers and Government
has been incrzased from 2% to 3% with
effect from the 1st July, 1966.

(c) The above increase was effected with
a view to augment States’ resources to en-
able them to meet their plan requirements..

Interim Relief to Central Government
fEmployees

*537. Shri S. M. Banerjee : Wil the
Minister of Finan¢e be pleased to state

(a) whether the Central Government
employees throughout the country have
demanded interim relief till final decision is:
given by the newly appointed D.A. Co-
mmission; and

(b) if so, the reaction of Government
thereto ?

The Deputy Minister in the Ministry
of VFinance (Shri L. N. Mishraa
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(a) Representations for grant of in-
“terim relief have been received from cer-
tain  Associations of Government emp-
loyees, ’

(&) Tiae Commission on Dearness Allo-
wange has been asked to report on the ade-
quecy of the existing rates of dearness
ailowan e within 3 months. Itis expected
that Jheir report on this may be available
by the end of next month provided coope-
ration from employees is forthcoming. In
view of this thete is no proposal being con-
sidered separately to grant interim relief.

Irrigation Projects in Third plan
*538. Shri Surendranath Dwivedy :

Shri Hem Barua:
Shri Hari Vishnu Kamath :

Will the Minister of Planningand
Social Welfare be pleased to state:

(a) whether the entire amount provided
in the Third Five Year Plan for Medium
and Minor Irrigation projects was spent
and all projects completed during the
plan period;

(b) if not, the reasons therefor;

7c) the States which failed to execute
the piojects fand whether any amount
provided for such projects has been di-
verted for other unproductive purposes;
and

(d) whether any steps are being taken
to meet the difficulties of the States
-that have defaulted in this matter?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a) In
the Third Five Year Plan, the
amount spent on medium and minor
irrigation schemes was Rs. 374 crores
against a provision of Rs. 293 . crores.
On medium irrigation programme the
amount spent was Rs. 113 crores against
a provision of Rs.
irrigation Rs.
The

261 crores against Rs, 173.
contemplated  construction pro-
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grammes on most of the continuing schemes
were implemented.

(b) The small shortfall of about 6
per cent in the outlay under medium irriga-
tion programme was due to smaller allo-
cations made by the States for this progra-
mme, ’

(c) There was shortfall under medium
irrigation in Andhra Pradesh, Assam, Bihar,
Gujarat, Jammu & Kashmir, Kerala,
Madhya Pradesh, Maharashtra, Rajasthan
and West Bengal. Except for Gujarat
and marginally for Assam, Jammu &
Kashmir and Kerala, the cess under
minor irrigation in these States was
more than the shortfall under medium
irrigation. In Assam, Gujarat, Jammu &
Kashmir and Kerala excess under
power was considerably more than the
shortfall under minor
irrigation. No ‘amount was diverted from
medium and minor towards
unproductive purposes,

‘medium  and

irrigation

(d) Within the overall constraint of
resources, the requirements of medium
and minor irrigation programmes will.
be met to the maximum extent feasible
in the Fourth Plan.

Housing Schemes in Kerala

2603. Shri A. K. Gopalan : Will
the Minister of Works, Housicg and
Urban Development be pleased to
state :

(a) whether Government have sanc-
tioned any housing schemes for three
towns of Kerala; ’

(b) if s0, which are the towns proposed
for the same and the names of schemes
sanctioned ;

(c) whether the work regarding land
acquisition has been completed;

(d) when the schemes are likely to be
completed ; and

(e) how many houses are going to be

constructed in each town under each
scheme ?
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The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna(a)and (b). The various social Hous-
ing Schemes -are bingimplemented through
the State Government. The Government
of Kerala propose to set up a State Housing
Board for impl:mention of these Schemes
anl to establish housing units in three
Districts of the State. The names of the
.towns have not yet been decided.

{c) No.

(d) and (e). Proposals in this conncc-
tion will be formulated after the setting
up of the Housing Board.

Drinking Water Scarcity in Kozhikode

2604 Shri A. K. Gopalan:
Shri Imbichibava:

Willthe Minister of Health and Family
Planning be pleased to state:

(a) whether Government are ‘aware
that drinking water scarcity is acute in
Kozhikode Corporation due to drought

conditions ;

(b) whether the Corporation has sought
any help for the establishment of more
tube-wells in Kozhikode ; and

(c) if so, the reaction of Government.

thereto ?

The Minister of Health and Family
Planning (Dr. Sushila Nayar):(a) Yes.

(b) Yes.

(c) The Government of Kerala have
sanctioned the construction of two tube-
wells,

Electricity Supply to Kerala from
- Mysore

260s. Shri A. K. Gopalan :
Shri Imbichibava :

Will the Minister of Irrigation and

Power be pleased to state:

(a) whether the Kerala Government
requested the Government of Mysore for
the supply of Electric power to meet the
power shortage in Kerala ;

(b) whether the Government of Mysore
have agreed to supply electricity to Kerala;

(c) if so, how much power they have
supplied to Kerala during the last six
months and at what rate ;

(d) whether it is a fact that the Govern-
ment of Mysore did not fulfil their pro-
mise; and

(e) if so, the reasons therefor ?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed) :
(a) Yes. .

(b) Yes, on a temporary basis.

(c)About 5o Million units of power
was transmitted through the Madras grid
to Kerala, The rate claimed by the Madras
Government js 13 paise per unit, but the
Kerala State Electricity Board has been
paying at 12 paise per unit, pending final
decision regarding the rate.

(d) No.

(e) Does not arise.

Government Press, Koratti

2606. Shri A. K. Gopalan :
Shri Imbichibava :

Will the Minister of Works, Housing
and Urban Development be pleased to
state : ‘

(a) whether the “erection work of the
Government Press at Koratti, Kerala, has
been completed ;

(b) if so, when ;

(c) whether the Manager and the staff
of the Press have been transferred to
Coimbatore ; and '

(d) if so, the reasons therefor ?

The Minister of Works, Housing

and Urban  Development (Shri
Mehr Chand Khanna) (a) and
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(b) Construction of the building is
complete except for some minor external
services. The installation of machinery
is in progress.

(c) and (d). No stafl wastransferred to
Coimbatore. For certain reasons, the
Manager was transferred to Coimbatore
but continued to be in charge of the preli-
mijnary arragements connected  with
the setting up of the Koratti Press. He
has since been retransferred to Koratti.

Import of Watches
2607. Shri Ram Harkh Yadav

Will the Minister of Finance be pleased
to state :

(a) whether a large number of watches
worth several crores are steglthily smuggled

into India every year causing great loss to
the watch industry in the country ;

(b) if so, whether Government have
any data on the subject; and

(c) whether Government propose to
liberablise the import policy to mitigate
the evil?

The Mini of Fi (Shri
Sachindra Chaudhuri) : (a) and
(b). Substantial smuggling of watches

exists. However, it is
not possible [to make a precise estimate
in this regard.

(c) No,
Water Supply Sc emes in Kerala

2608. Snri Vasudevan Nair : Will the
Minister of Health and Family Planning
be pleased to state:

(a) The allotments made for the com-
pletion of the water supply schemes
in Shertalaji and Kayamkulam during the
current financial year ;

(b) whether the Government has re-
ceived representations that these allot-
ments are too meagre ; and

¢c. if so, whether Government are
thinking to increase the amounts?
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The Minister of Health and Family
Planning (Dr. Sushia Nayar) :
(a) A provision of Rs. 4 lakhs (Rs. 2
lakbs for each scheme) has been made
during 1966-67.
(b) No.

(c) Does not arise.

Targets of Family Planning

2609. Shri M. K. Kumaran :
Shri Lakhmu Bhawani :

Shri Onkar Lal Berwa :

Will the Minister of Health and Family
Planning be pleased to state :

(a) whether it is a fact that new targets
have been fixed for the intensification of
family planning progremme in the couvntry
this ear ; and :

(b) if so, the details thereof ?

The Minister of Health and Family
Planning (Dr. Sushila Nayar) : (a)
Yes.

(b) Targets have been indicated to the
State Governments and Union Territories
for the year 1966-67 on the following basis :—

(i) Por 1. U. C. D.

20 insertions per thousand of population
in urban areas.

10 insertions per thousand of population
in rural areas.

Total for the country 6 millions.
(ii) For Stenlisation :

2+ 5 sterilisations per thousand of popu-
lation.

Total for the country : 1-23 millions.
Cii) For Use of Condoms :

8 men per thousand in urban areas.
4 men per thousand in rural areas.
Totsl No. of nsers : 2-3 millions.

(iv) For Use of Foam Tablets/Jellys|/Creams.

2 women per thousand in urban areas.
1 woman per thousand in rura] areas,
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ion Sch

VaigaiCanal Moderni

2610. Shri M. K. Kumaran : Will
the Minister of Irrigation and Power
be pleased to state ¢

(2) whether the Central Water &
Power Commission has given its approval
tothe Vaigaj Canal Modernisation Scheme ;
and

(b) if so, the details thereof ?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed) : (a)
No. The scheme is under examination.

(b) The proiect envijsages the con-
struction of two regulators across the
Vaigai river and canals on either side
to feed the several existing channels now
being fed by the Vaigai river directly and
linked tanks through new head slucies,
for irrigating 13,900 acres and also to
ensure regulated supplies to 95,882 acres
of existing irrigation. The scheme is
estimated to cost Rs. 395 lakhs,

Power cut in Kerala

2611. Shri M. K. Kumaran : Wil
the Minister of Irrigation and
Power be pleased to state the duration and
pature of the power cut enforced by the
Kerala Electricity Board due to want of
rains this year ?

The Minister of Irrigation and Power
(Shri Fukhruddin Ahmed): The duration
and nature of the power cut :1 forced in
Kerala during 1965 and 1966 due to failure
of monsoon are as under :—

o

Period Percentage of power cut
7-6-65 to 1009, power cut on indus-
18-6-65 tries.

(12 days)
30-6-65 to 50% power cut on indus-
15-7-65 tries.
(16 days)
15-1;-65 to  25% cut on industries,
10-12-65 cinemas and ‘commercial
(26 days) establishments.
1870 (Ai) LSD-3.

II-12-6510  50% powercuton industrics
18-6-66 and cinemas and 259,
(190 days) power cut on commercial

establishments and
domestic consumers,

Increase in Pay to Governmeat
Servants in Kerala

2612. Shri Pottekkatt : Will the
Minister of Finance be pleased to state :

(a) whether the Government of Kerala
have taken any decision to grant psy
increase to Government servants on the
basis of service ;

(b) if so, whether - this benefit will
be available to Government servants who
have put in continuous service of more
than fifieen years in a temporary cadre
before teing absorted in the permanent
post; and

(¢) the number of such employees in
the State service ?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) t5 (c). The
Information is being collected from the
Government of Kerala and will be laid
on the Table of the House.

Primary Health Centres in Laccadive
Islands.

2613. Shri Naillakoys Thangel :
Will the Minister of Health gad Family
Planning be pleased to state :

(a) whether Government are aware
that the in-patients of the primary health
centres in the Laccadive tand Amindivi
Islands are undergoing lot of hardship s
there are mno nurses employed there ;
and

(b) if so, the steps taken by Government
to improve the conditicn ?

The Minister of Health and Family
Planning (Dr. Sushila Nayar) : (a)
and (b) : iNo posts of nurses have been
sanctioned for the primary health centres
in Laccadive and Amindivi Islands so
far as the normal staffing pattern of a
primary health centre does not include a
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nurse butone lady health visiter, and one
auxiliary nurse mid-wife or midwite.
Indoor beds in a primary health centre are
tor emergency and maternity cases cnly
Maternity cases and 1emale cases other
than maternity cases are attended te by
the auxiliary nurse midwife and the lady
health visitor. The matter is however
being re-examined keeping in view the
special circumstances in these Islands.

Installation of Statues at Reserve
Bank, New Delhi

2614. Shri Lakhmu Bhawani 1
Will the Minister of Finamce be pleased
to state :

(a) whetber it is a fact that two statues
of ‘Yakshya’ and ‘Yakshyini’ are to be
installed at the gate of the Reserve Bank
of India, New Delhi ;

(b) if so, when these will be installed
there ; and

(c) the total expenditure involved
therein ?

The Minist of Fi (Shri
Sachindra Chaudhuri) (a) Yes.

(b) Shortly.
(c) About Rs. 3 lakhs.

Water Supply Scheme for Kundara
in Kerala

2615. Shri Vasudevan Nair : will
the Minister of Health and Family
Planning be pleased tostate :

(a) whether Government have received
any resolution from Kundara Panchayat
in Keralal State requesting for sanction
of the water supply scheme for the area ;
and

(b) if so, the reaction of Government

thereto ?

The Minister of Health and Family
Planning (Dr. Sushila Nayar) : (3)
Yes.

(b) Kundara water supply scheme at
an estimated cost of Rs. 4,34,800/- was
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received from the Government of Kerala
in May, 1966. The State Government
who had requested that the scheme te
apprcved under the rural phase of .the
National Water Supply and Sanitation
Programme, were informed that Kundara
had been classified in the 1961 Census
report as urban and the water supply scheme
of that town could not, therefore, be
considered under the rural phase of the
Programme. However, if the State
Government desired to take up this scheme
under the urban phase of the National
Water Supply and Sanitation Programme,
they might approve and execute it under
the powers delegated to them.

The President of the Kundara Panchayat
has been informed to pursue the matter
with the Government of Kerala.

Commiittee of Artists for Decoration
of Government Buildings

2616. Shri Ram Harkh Yadav : Will
the Minister of Works, Housing and
Urban Development
state :

te pleased  to

(a) whether Government have reconsti-
tuted the commitree for selection of Artists
for the decoration of Governmeat buiid-
ings; and

(b) if so, the details thereof?

The Minister of Works, wsingand
Urban Development (Shri Mehr Chand
Khanna) : (a) Yes.

(o) The Committee has been reconstituted
as follows :

1. Shri Prem Krishen,
Secretary, Ministry of
Works, Housing  and
Urban Development.

Chairman
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2. Shri A. N. Jha, thef
Commissioner, Delhi.

Member.

3. Dr. M. S. Randhawa,
Chief Administrator,
Chandigarh.

Member.

4. Dr. Mulk Raj Anand,
Chairman, Lalit Kala
Academy.

Member.

s. Under Secretary (Works),
Ministry of Works,
Housing and Urban .
Development.

Approval of Unauthorised Colonies

2617. Shri Yashpal Singh : Will
the Minister of Works, Housing and
Urban Development be pleased to
refer to the reply given to unstarred
Question No. 474 on the 28h July,
1966 regarding unauthorised colonies in
Delhi and State :

(a) the names of the 70 colonies which
have not been regularised so far ; and

(b) when the Zonal Development
Plans of the area are likely to be finalised
by the Delhi Development Authority ?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khanna) : (a) A list is laid on
the Table of the House. [Placed in Library.
See No, L'T-6816/66]

(b) Preparation of zonal development
plans is already in hand. Itis not possible
to indicate the dates by which these plans
will be finalised, as they have to pass
through various stages before approval.
It is however, expected that these plans
weuld be finalised within about two years.

Regarding Ernmakulam General
Hospital

2618, Shri Vasudevaa Nair : Will
the Minister of Health and Family
Planning be pleased to state :

(a) whether there is a proposal to build
8 new maternity ward of 200 beds in the
Ernakulam General Hospital in Kerala
State; and

Secretary.
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(b) if so, wher the construction of
maternity ward is likcly to be completed.

The Minister of Health'and Family
Planning (Dr. Sushila Nayar) : (2) & (b).
Yes. During the Fourth Plan.

Memorial to Shri Savarkar

2619. Shri Hari Vishnu Kamath :
Shri Hem Barua :
Shri Surendranath Dwivedy :
Shri Nath Pai:
Shri Ramachandra Ulaka :
Shri Dhuleshwar Meena :

Will the Minister of Works, Housing and
Urban De t be pleased to refer
to the reply given to Starred Question
No. 1007 on the 6th April, 1966 and state:

(a) whether the examination of the
suggestions to build a memorial to
Shri Vinayak Damodar Savarkar
has been concluded; and

(b) if so, the result thereof ?

The Minister of Works, Housing and
urban development (Shri Mehr Chand
Khanna): (a) and (b). Some suggestions to
install a statue of Shri Savarkar in the
Capital were received. Those who had
made suggestions were informed that if a
specific proposal were made, supported by
an assurance to bear all the expendi-
ture involved, it would be placed for con
sideration before the Committee for Ins-
tallation-of Statues in a Delhj. No such
proposal has been received.

Tax Relief to Industrial Units

2620 Shri N. R. Laskar :
Shri Liladhar Kotoki :
Shri Onkar Lal Berwa :
Shri Basumatari :
Shri Buta Singh :

of Fi be

Will the Mini
pleased to state :

(a) whether Government propose to
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offer tax relief on expenditure incurred by
industrial units on scientific research work
irrespective of its categorisation ; and

(b) whether it will help in promoting
newly developed processes and the extent
to which the industry will be affected by
this scheme ?

The Minister of Fi
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Ad-hoc Technical Assistance from
Other Countries

2621. Shrimati Savitri Nigam : Will
the Minister of Finance be pleased to
state the quantum of technical assistance
received from various foreign countries
during 1965-66.

The Minister of Finance (Shri

(Shri Sachindra Chaudhuri) (a) No,
Sir. Section 35 of the Income-tax
Act, 1961 provides for the deduction of
the following expenditure on scientific re-
search in computing the profits and gains of
any business:—

(i) Revenue expenditure laid out by the
assessee himself on scientific research related
to the business.

(ii) Any sum paid to a unijversity,
college or other institution, or scientific
research association which has as its
object the undertaking of scientific re-
search, to be used for scientific research,
whether related to the assessee’s business
or not, provided that the university, college
or institution or association is approved by
the prescribed authority.

(iii) Any sum paid to an approved
univarsity, college or other institution to be
used for research in social sciences or statis-
tical research related to the class of business
carried on by the assessee.

(iv) Expenditure of a capital nature
incurred by the assessee for conducting
scientific research related to the class of
business carried on by him. This is
allowed as a deduction in equal instalments,
over a period of five successive years, com-
mencing from the assessment year relevant
to the previous year in which such expendi-
ture is incurred.

(b) 'The question does not arise.

Sachindra Chaudhury) : The quantum
of technical assistance received from
various foreign countries during 1965-66
is as follows :

Country  Number Number Equip-
of of ment.
Training experts.
Places.
Australia . 62 2
Britain . 184 25
Canada . 82 3 ..
Denmark 2 Equipment
and sup-
plies for
Educa-
tional Pro-
ject in
Mysore
(value not
known)
France . 94 2 ..
Germany 81 5 Equipment
(Federal for TV
Republic) studio
valued at
Rs. 1453
lakhs and
agricul-
tural sup-
plies for
- Mandi
valued at
N Rs. 9-29
lakhs,
Italy . 3 ..
Japan . 38 6
The Nether-
lands
New Zealand 4 b4 ..
Sweden . 20 8,000 tons
of paper
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Counry Number Number Equipment
) of Trai- experts.

ning
Places
Switzerland 1 ..
USA (under 332 264
Indo-US
programme)
ToTtaL 907 308

Tax Evasion Charges Against
Dr.T. Saiffadin
2623. Dr. Ram Manohar Lohia :
Shri Madhu Limaye :
Shri Bagri :
Will the Minister of Finance be pleased
to state :
(a) whether Government have en-
quired into the tax evasion charges against
the estate of the late Dr. T. Saiffudin and

In addition, technical assistance was also
received under the United Nations Tech-
nical Assistance Programme, from the Ford
and the Rockefeller Foundations.

Iac>me-tax Due from Bagla Group of
Industries, Kanpur

2622. Shri S.M. Banerjee: Will
the Minister of Finance be pleased
to state:

(a) whether it is a fact that a sum of
Rs. 5o lakhs is pending or recovery as
Income-tax from the Bagla Group of
Industries in Kanpur;

(b) if so, since when this amount is
pending; and

(c) the reasons for not recovering this
amount so far?

The Mini of Fi (Shri
Sachindra Chaudhuri) : (a) The amount
pending for recovery is Rs. 61-47 lakhs,

(b) The outstanding amount mainly
pertains to demands created from 1960 to
1966.

() Of the outstanding amount, collec-
tion of atotal demand of Rs. 43-75 lakhs
has been stayed by orders of the High
Court. A further demand of Rs.1-23
lakhs has been stayed by'the departmental
authorities pending disposal of appeals.
Of the rest, an amount of Rs. 7-31 lakhs
was involved in p:titions for settlement in
scaling down which were rejected by the
Central Board ‘of Direct Taxes only on
25-5-66, and a demand for Rs 8-97 lakhs
was raised in the year 1965-66. These
iast two itemes are now being pursued.

d the incom-tax and estate-duty
liabilities of the said estate ; and

(b) if so,the total tax which is likely to
be collected from the estate and the penal-
ties, if any, imposed on this estate ?

The Mini of Fi (Shri
Sachindra Chaudhuri) (a) The
Income-Tax and Wealth Tax assessments
of the late Dr. Saiffudin had been
completed upto the assessment year
1963-64. On the receipt of certain com-
plaints regarding tax-evasion, however,
enquiries have been initiated. These en-
quiries are still in progress.

(b) As the enquiries are not yet coma-
plete, it is not possible to say what would be
the total tax likely to be collected. The
quesion of .levyof penalty, if any, would
arise only after completion of the enquiries.
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Cases against Shri Hari Dass
Mundhra
2625. Shri Madhu Limaye :
Shri Kishen Pattnayak :
Dr. Ram Manohar Lohia :
Shri D. C. Sharma:

will the Minister of Finance be
pleased to state:

(a) whether the inquiries into the tax
evasion and foreign exchange violatien
cases of Shri Hari Dass Mundhra have
been completed ; and

(b) if so, the result of these investi-

gations ?

The Minist of Fi (Shri
Sachindra Chaudhuri) : (a) and

(b). On the basis of a report received
trom the Inspector, Board [of Trade,
U.K,, indicating certain foreign
exchange violationsby Shri H.D. Mun-
dhra, a directive was issued on Shri Mun-
dhra under Section 19(2) of the Foreign
Exchange Regulation Act, 1947. In
reply to this directive, Shri Mundhra
asked for permission to inspect certain
documents which was allowed. Shri
Mundhra has, however, not availed himself
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of this permission yet. It is now being
considered whether a show cause notice
under the PForeign Exchange Regufation
Act, 1947 should be issued to Shri Mun-
dhra. Arising out of the same report,
the Income-tax authorities took up investi-
gations against Shri Mundhra from the
point of view of tax evasion. These in-
vestigations are still in progress.
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Grants by Ford Feundation for Public
Health and Family Planning

2627. Shri Vishwa Nath Pandey :
Shri P.R. Chakraverti:

Will the Minister of Health and Fa-
mily Plamning be pleased to state :

(a) whether it is a fact that the Ford
Foundation has sanctioned a financial
grant to the Institute of International
Education to continue training fellow-
ships in the United States for Indjans
preparjng for positions in India’s Public
Health and Family Planning Organisations ;
and

(b) if so, the total amount of such

financial grants ?

The Minister of Health and
Family Planning (Dr. Sushila Nayar)
(a) Yes, Sir. .

(b) The Ford Foundation has approved
a grant of § 2,280,000 to the Ministry of
Health and Family Planning to assist
the integrated family planning and health
programme over a period of three years.
This sum includes an amount of 3
317,000 to be paid to the Iastitute of In-
ternational Education for fellowships for
foreign training and observation trips.

Kerala Land Referms Act

2628. Shri Warior:
Shri Pottekkatt:
Shri A.V. Raghavan:

Will the Minister of Plamning and
Social Welfare be pleased to state :

(8) whether the proposal to amead
certain sections of the Kerala Land Re-
forms Act has been finslised; and

(b) if so, the nature of amendments
proposed to be made ?

The Minister of° Planning and
Social Welfare (Shri Asoka Mehta):
(a) and (b). Proposals for amending
the Kerala Land Reforms Act, 1963 with
a view to removing certain legal and ad-
ministrative difficulties are still under
the consideration of the Srate Govern-
ment,

Construction of Quarters in Rama-
krishnapuram

2629. Shri Liladhar Kotoki : Will the
Minister of Works, Housing anad
Urban Developement be pleased to
state:

(a) how many quarters have so far been
constructed in Ramakrishanpuram and
other Government colonies; and

(b) the year upto which the staff work-
ing in categories III and IV wil .be co-
vered by the end. of this year with the comp-
letion of this construction ?

.

The ' Minister of Works,
Housing and Urban Development
(Shri Mehr Chand Khanna)s :

(a) The total number of quariers con=~
structed so far in Delhisince thé First
Plan period is 27,953 including 7,641
in R.K. Puram. Another 1,282 are under
construction and likely to ke completed
before the end of the vear.

(b) It is hoped to cover the staff in
types 11T and IV with the dates of pri-
orities shown telow aga‘nst each,
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Type Date of priority
111 . . 31stDecember, 1944.
Iv. . . .3istDecember,1943.
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Fatal Heat Stroke Cases

2631. Shri P. C. Borooah:
Shri Naval Prabhakar:
Shri Krishnapal Singh:
Shri Kishen Pattnayak:
Shri Madhu Limaye:
Shri Ram Manohar Lohia:
Shri Vishwa Nath Pandey:
Shri Basumatari:

Shri P. Srinivasan:

Shri Subodh Hansda:

Shri S. C. Samanta:

Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Sthrimati Ramdulari Sinha:
Shri Gulshant

Will the Minister of Health and
Family Planning be pleased to state:

(2) whether it is a fact that a number
of heat-stroke deaths occurred in Delhi/
New Delhi, U.P. and other States this
year;

(b) it so, their number, state-wise;
and

(c) the steps taken to prevent such deaths
by the health authorities?

The Minister of Health and Family
Plapning (Dr. Shushila Nayar)
(a) and (b). The information is
collected.

being

(c) Preventive measures against heat
stroke are essentially the reponsibility of
the individual concerned
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A dation to G entEm-

ployees

2632. Shri P.C. Borooah :
Shri Kajrolkar :

Will the Minister of Works, Housing
and Urban Develop t be pl d
to state :

(a) whether it is a fact that Govern-
ment employees falling in cetain lower
and middle categories have to wait for
over 15 to 20 years before Government
accommodation is allotted to them;

(b) if so, the number of employees
awaiting such allotment after putting in
Government service for over 1§ years,
in each category;

(c) the reasons therefor; and

(d) the steps envisaged to help such
employees in getting accommodation parti-
cularly those who get dis-entitled for a
particular category of accommodation af-

ter exceeding the pay-limit prescribed for
that?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khanna) : (a) and (b). The number
of CentralGovernment employees who have
put in 15-20 years’ service and who are
waiting for allotment for residential ac-
commodation to which they aie entitled
is as follows :—

Type of accommodation No. of offi-
cers waiting
for allotment

Type I | 310
Type 11 1,387
Type 111 1,514
Type IV. 1,068

TotAaL . Y 4,2'—7;

(c) the number of employees entitled to
general pool accommodation is much
more than the number of quarters available
for allotment.

(d) No special steps are considered
necessary as in the case of employees

drawing pay upto Rs. 699/- p.m., their
entire Government service is taken into
account for reckoning their seniority for
purposes of allotment of Government
accommodation of the entitled type, ir-
respective of the pay drawn by them.

Small-Pox cases in Delhi

2633. Shri Yashpal Singh :
Shrimati Savitri Nigam :
Shri Onkar Lal Berwa :

Will the Minister of Health and Fa-
mily Planning be pleased to state :

(2) whether small-pox is prevalent in
ar. epidemic form in Delhi and neigh-
bouring areas ;

(b) if so, number of deaths in

May.
June, and July, 1966; and

(c) the steps being taken to arrest the
spread of the disease ?

The Minister of Health and Family
Planning (Dr. Sushila Nayar) :
(a) No.

(b) Numter of deaths from May to July,
1966 in Delhi and neighbouring districis
are as under :—

Months  Delhi Meerut Bu- Roh- Gur-
land- 1k  geom
shahr

May 66 14 5 6 Nil Nil

June 66 8 "1 *1 Nil Nil

*July 66 3 Nil Nil ¢ ¥

(upto

9-7-66)

a3 6 7 Ni}  Nil

*Figures are provisional.
tFigures are not available.

&) The foilowing steps have been taken
tu check the spread of the disease : —

(¢))] Va‘ccimrion campaign has been
intensifled. '

(2) Additional vaccination staff has been
deputed in the affected areas.
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(3) Health education and publicity
work bhas been intensified.

(4) A fiving squad consisting of 1isg
vacsinators and 3 vaccination Iaspectors
has been employed by the Delhi Municipal
Corporation to afford protection to Slum
dwellers, residents of Jhuggies and Thon-
paries,
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Sale of Developed Land

2635. Dr. Ram Manehar Lohia :
Shri Bagri :
Shri Madhu Limaye :
Shri Kishen Pattmayak :
Shri Maurya :
Shri Ram Sewak Yadav :

Will the Miaister of Werks, Heusing
and Urbaan Develop be pl d ‘to
state :

(a) whether it is a fact that tte 1 ¢}
Development Authority is selling the de-
veloped land at very high prices;

(b) if so, whether it has encouraged pri-
vate land owners to push up the prices of
land;

(c) whethe: Government hav ¢ any p10-
posal under consideration to allot hausing
accommedation to low income group on
the basis of lottery system; and

(d) if not, the reasons therzfor ?

The Minister of Works, Housing and
Urban Development (Shri Mchr Chand
Khanna)(a) Undeveloped land is allotted to
co-operative houw;e building societies and
small developed plot, to persons belenging
to the low income group at reserve prices.
There has been no increase in these prices.
However, an upward trend has been no-
ticed in the prices of developed plots
dispcsed of by public auction by the Delhi
Development Authority.

(b} Shortage of plois and the abmermal
increase in the population of Deijhi is
mainly rcspohsihlc for the rise in prices of
land.

(lC) Yes.

(d) Does not arise.

Survey of Average Family Income

2636. Shri Madhu Limaye :
Shri Kishen Pattnayak :
Dr. Ram Manohar Lohia :
Shri Bagri : .
Will the Minister of Platniag and
Social Welfar ebe pleased to state :
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(a) whetber Government bave asked
Governmental or semi-Governmental or
private agency to undertake ¢ sample survey
of the average family income of average
upper caste family and the families belong-
ing to the Scheduled Castes and other si-
milar backward sections;

(b) whether any private institution and
its own has carried out any such sample
survey in any patt of the country; «nd

(c) if so, the results of such surveys?

The Deputy Mini in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar) : (a) No, Sir.

(b) Noinformationic available.
{c) Does not arise.
Fourth Plan

263-. Dr. Ram Manohar Lohia :
Shri Madhu Limaye :
Shri Kishen Pattnayak :
Shri Bagri :
Will the Minister of Planning and
Sccial Weltare be pleased to refer to his
statement on the 17th May, 1966 and state:

(a) The projects whick will be taken up
and completed during the Fourth Plan;

(b) how mar.y of thee projects w.ll re-
ceive foreigp assistance and from which
foreign country;

(c) how many of these projects will be
started but not completed during the Fourth
Plan period; and :

(d) how many of these projects will be
fAnanced from wholly indigenous resour-
ces ?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta) :
(a) to (d;. The information atout the
projects to be implemented in the Fourth
Five-Year Plan and the details asked for,
Wil be indicated in the Draft Outline of the
Fourth Plan which is now :n preparation and
which will be placed before the Lok Sabha,
later during the Session.
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Education of Blind Children
2639. Shri Vishwa Nath Paxdey :

Shri Ramachandra Ulaka :
Shri Dhuleshwar Meena :

Will the Minister of Planning an
Social Welfare be pleased to refer to the
reply given to Staired Question No.
1248 on the 21st April, 1965 and state ,
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‘(a) whether any decision has since been
taken on the scheme for education of the
blind children;

(b, if so, the details thereof; and
(c) the funds allotted for this scheme ?

The Deputy Minister in the De-
partment of Social Welfare (Shrimati

Chandrasekhar) : (a) and (b).
The Government proposes to
undertake a few small experiments in

order to ascertain the ¢ Tectiveness of the
svstem of integrated education before laun-
ching a large scale project.

(c) A token provision of a sum of Rs.
1,000 has been made in the current year’s
Budget.

Welfare of Scheduled Castes in U.P.

2645, Shri Vishwa Nath Pandey :
Will the Minister of Planning and
Social Welfare be pleased to state :

(@) the amount prcposed to be spent on
the welfare of Scheduled Castes in Uttar
Pradesh during 1966-67; and

(b) the items on which this amount will
be spent ?

The Deputy Minister in the De-

partment of Social Welfare
(Shrimati Chandrasekhar) : (a) and
(b). A total outlay of Rs. 107°3§

lakhs has been approved for the welfare of
Scheduled Castes in Uttar Pradesh during
the year 1966-67. A list of schemes is
laid on the Table of the House. (Placed
in Lidy. See. No. 1. T—6817.66).

Central Housing Finance Corporation

2641. ShriKindar Lal :
Shri Vishwa Nath Pandey :

Will the Minister of Finance be pleas-
ed to refer to the reply given to Unstarred
Question No. 827 on 24th February, 1966
and state :

(a) whether Government have since
taken any decision on the establishment of
a Central Housing Finance Corporation,
and
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(), if so, the broad details thereof ?

The Mini of Fi
Sachindra Chaudhuri) : (a) No.

(b) Does not arise.

(Shri

Unaccounted Jewellery Seized In
Bombay

2642. Shri Kindar Lal :
Shri Vishwa Nath Pandey :

WII the Minister of Finance be pleas-
ed to refer to the reply given to Unstarred
Question No. 811 on the 24th Fetauary,
1966 and state :

(a) whether the investigations have
since been completed regarding the unac-
counted jewellery seized in Bombay; and

(b) if so, tte result thereof ?

‘The Minister «f Finance (Shri
Sachindra Chaudhuri) : (a) Yes, Sir.

(b) Jewellery worth Rs. 95,972 Wwas
seized during the raid, out of which jew-
ellery worth Rs. 84,747 has been found to
be unaccounted. This has been ritained
towards tzx found due as a result of an
order passed by the Income tax Officer
under section 132(%) of the Income-tax
Act, 1961, on 4-3 1966.

UNICEF Aid for Family Planning

2643. Shrimati Savitri Nigam :
Will the Minister of Health and Family
Planning be pleaed to state ;

(a) the impact of UNICEF Aid to curb
the population rise in India; and

(b) the nature and extent of aid receiv-
ed so far ? .

The Minister of Hcalth and Family
Planniag (Dr. Sushila Nayar) :
(a) UNICEF  has so fer not given any
assis.ance for Family Planning Programme
in India or anywhere elsc.

(b) Does not arise.
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Cost of Living

2645. Dr. L. M. Singhvi : Will the
Minister of Finance be pleased to state:

(8) whether there is a continuing
upward trend in the - cost of living; and

() if so, the extent thereof and the
remedical measures, if any, in the con-
templation of Government ?

The Mini of Fi (Shri
Sachindra Chaudhuri) : (a) and (b).
The Working Class Consumer Price
Index (1949=100), which had gone up
from 130 in March, 1963 to 174 in March,
1966, went up further to 185 by June,
1966.

It is the continuing endeavour of Gov-
ernment to restrain rise in cost of living
by increasing production, keeping a
check on demand by appropriate fiscal
and monetary policies, and regulating
prices and distribution of essential arti-
cles of mass consumption in times of
shortage,

Rajasthan Canal Project

2646. Dr. L. M. Singhvi : Will the
Minister of Finance be pleaged to state:

(a) Whether the Government have
finally decided to finance the Rajasthan
Canal Project out of the plan ceilings
for the State; and

(b) if not, the reasons therefor ?

The Mini of Fi (Shri
Sachindra Chaudhuri) : (a) No, Sir.

(b) The matter is still under considera-
tion in consultation with the State
Government.
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L. L C. House building Loans

2649. Shri H. C. Linga Reddy :
Shri P. R. Chakraverti :

Will the Minigter of Finance be
pleased to refer to the reply given to the
Starred Qurestion No. 1400 on the 28th
April, 1966 and state :

(a) the further progress made with
regagd to the issue of loans for the con-
struction of houses ;
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(b) whether it is a fact that the scheme
is very narrow in scope and is hedged
in by too many conditions; and

(c) whether there is a proposal to
liberalise the scheme and make it appli-
cable to rural areas also ?

The Mini of Fi (Shri
Sachindra Chaudhuri) (a) A sum
of Rs. 52 lakhs has been given for con-
struction of houses from Ist March,
1966 to 315t May, 1966.

(b) No, Sir,

(c) No, Sir.

Irrigation Potential in different
States

2650. Shri H. C. Linga Reddy- :
Shri P. R. Chakraverti :

Will the Minister of Irrigatiom and
Power be pleased to state
(a) the percentage of irrigation poten-

tial created in the different States so far; -
and

(b) the rcasons for the imbalances and
the steps proposed to be taken by Gov-
ernment to remove the same ?

The Mini of Irrigati and
Power (Shri Fakhruddin Ahmed) :
(8) and (b). A statement containing
the requisite information is laid on the
Table of the House. [Placed in library.
See No. LT- 6818/66} :

UNICEF Panel on Family Planning

2651, Shri Kindar Lal :
Shri Vishwa Nath Paadey :
Shri M. L. Dwivedl :
Shri Subodh Hamsda
. Shri S. C. Samanta !¢
Shri Bhagwat Jha Azad

Will the Minister of Health and Fa-
mily Planning be pleased to state :

(a) whether it is a fact that UNICEF
has set up a panel for study India’s plea
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for aid in connection with family planning
cxmpaign ;

(b) if s0," the names of thc members
of the Panel ; and

(c) the reaction of Government thereto ?

The Minister of Health and
Family Planning (Dr. Sushila Nayar): (a)
to (c). No, Sir, the UNICEF did not
sct up any panel specifically for study
India’s plea for aid in connection with
its family planning programme though
it bad asked its Executive Director and
a Working Party to examine the general
question as to how far the UNICEF shou
accept for consideration requests for
agsistance to family planning programme
for individual countries interested in the
subject. The consideration of this ques-
tion has been deferred untill the 1967
session of the Executive Board. The
UNICEF at present is not w
agsist Family Planning Projects as such,
However, they will continue to help
Maternal & Child Health Projects and
as India has integrated Family Planning
with Maternal & Child Health & Welfare
Programmes, the UNICEF assistance will
be available for the total M. C. H. Pro-
gramme including Family Planning.

Irrigation from Nagarjunasagar

Project

2653. Shri Kolla Venkaiah : Will the
Minister of Irrigation and Power be
pleased to state :

(a) whethet Government propose to
.o n from Nagar-

junasagar Project this year;

(b) if so, the date from which wate
will be supplied;

(c) the areas to which water is to
be supplied for irrigation; and

(d) the financial and other assistance
given to the kisans for preparing and’
levelling the fields for irrigation ?
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The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed) :
(2) Yes.

(b) Water was let into both the Right
and the Left Bank Canals on 3-8:66
on a trial basis. Formal inauguration
of the canals is expected to take place
shortly.

(c) Water will be supplied to an aya-
cut of 5-79 lakh acres of which 4-92 lakh
acres will be irrigated from the Right
Bank Canal and 0-87 lakh acres from

the Left Bank Canal during this year.

(d) Up to the end of June, 1966 loans
amounting to Rs. 4,60,75,000 were dis-
bursed to the ryots by the Central Land
Mortgage Bank, Andhra Pradesh. In
addition, the Bank has also sanctioned
an amount of Rs. 16,38,070 to 98 cul-
tivators for the purchase of tractors.

Completion of Nagarjunasagar
Reservoir

2653. Shri Kolla Venkaiah :
Shri M. N. Swamy @

Will the Minister of Irrigation and
Power be pleased to state : 4

(a) whether Nagarjunasagar res-
ervoir has been completed;

(b) if not, when it will be completed ;

(c) the stage of construction of the
Nagarjunasagar dam at present;

(d) whether the Government of Andhra
Pradesh has requested for any loan or
aid for the completion of the dam this
vear; .

(e) if so, the amount requested for;
and

(1) whether it was sanctioned by
Government and if so, when and if not
the reasons for delay ? ‘

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
Not yet. -~
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(b) The dam will be substantially
completed in 1967. Canals will te ccm-
pleted by 1970-71.

(c) The construction of the Dam
is in steady progress. 94% of the maso-
nry and concrete work had been com-
pleted and 869% and 50% of the earth
work on right and left earth Demrs res-
pectively have also been completed.

(d) Yes.

(e) Rs. 12 crores in addition to the
provision of Rs. 8-5 crores already made
during the current year.

(f) The matter is under consideration.

Report of "Commissioner for Scheduled
Castes and Scheduled Tribes

2654. Shrimati Renuka Ray:
Shri D. D. Puri:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether Government have
studied the latest report of the Commissioner
for Scheduled Castes and Scheduled
Tribes; and

(b) if so, the steps being taken to imple-
ment the recommendations ?

The Deputy Minister in the De-
partment of Social Welfare (Shrimat
Chandrasekhar): (a) and (b). The Report
is under examination.

Ceiling on Urban Property

2655. Shri Kolla Venkaiah:
Shri M. Malaichami:

Will the Minister of Planning and
Social Welfare be pleased to refer to the
reply given to Unstarred Question No.
4868 on the sth May, 1966 and state :

(a) whsther Government have since
examined the issues raised by the proposal
of fixing a ceiling on urban property;

(b) if so, the issues examined;

(c) the decisions taken on the issues;

ni

1370(Ai)LS—4.

(d) the time by which Government
hope to finalise its decision regarding the
imposition of ceiling on urban property ?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a) and
(b). The Government have not yet comp-
leted the examination of the various issues
relating to the proposal for fixing a ceiling
on urban property.

(c) Does not arise.

(d) The Government could finalise its
decision on the subject only after the exa-
mination of the various issues involved,
has been completed.
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Demands of House Owners in Delhi

2658. Shri Balgovind Verma: Will
the Minister of Works, Housing and
Urban Development be pleased to state:

(a) whether it is a fact that house owners
of Delhi have recently submitted a memo -
randum to Government outlining their
demands;

(b) if so, the main demands contained
thereto; and

(c) Government’s reaction thereto ?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khanna) : (a) Yes. Some re-
presentations have been rezeived.

(b)and (c). Their main demands are

given below—

1. The Standard Rent should provide
for a return of 129%, on the present
day market value of the premises
after payment of tax, annual repairs
etc.

2. Tenants be asked to pay water and
clectric charges. They  should
also be asked to bear the propor-
tionate charge of the general tax,
scavenging tax, fire tax etc.

3. Regular payment of rent, water and
electric charges should be ensured.

4. The rent holiday of 5 years should
stand as at present.
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5. The tenants who hold plots of land
but fail to build the house within
three vears and those who buy
building plots but sell them off
subsequently should be evicted.

6. Partnership firms formed by tenants
should be treated “as sub-lettees.

7. Over-crowding and nuisance be made
grounds for eviction.

8. The time limit of five vears up to
which the tenants cannot be evicted
from premises acquired by transfer
should be dispensed with.

9. Tenancy to cease on the demise
of the tenant.

These demands are under examination.

Fluctuation and Break-down of Power
Supply in Delhi

2659. Shrimati Savitri Nigam :
Shri Vishwa Nath Pandey :

Will the Minister of Irrigation and
Power be pleased to state :

(a) whether it is a fact that thousands
of bulbs fuse and large number of refrigera-
tors and other power-driven electric applian-
ces go out of order because of fluctuation
and frequent break-down in power and
electricity supply in Delhi;

(b) whether it is also a'fact that many
industrialists have complained that they
have suffered a loss of thousands of rupees
because of the fluctuations in the electricity
and power; and

(c) if so, the action taken by Govern-
ment in the matter?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed) :
(a) There had been complaints of voltage
fluctuations and some interruptions in
power in Delhi but there has been no damage
to the extent mentioned.

(b) No such complaints of loss to in-
dustrial consumers due to voltage fluctua-
tions have been received either by the
N.D.M.C. or by the Delhi Electric Supply
Undertaking.

(¢) Fluctuation in voltage is due to
overloading of the distribution system.
In some cases, this is also due to connec-
tion by consumers of load in excess of the
sanctioned limit and beyond the capacity
of the internal wiring and equipment.
Steps are being taken by DESU and N.D.
M.C. to improve the distribution system
by setting up additional sub-stations and
other measures, e.g. provision of automatic

on-load voltage regulators, etc.
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Collection of Fund for Ex-Chief
Minister of U. P.

2661. Shri S. M. Banerjee :
Shri Bade:
Shri Hukam Chand
Kachhavaiya:
Shri Onkar Lal Berwa:
Shri Kashi Ram Gupta :

Will the Minister of Finance be pleased
to state :

(a) whether Government are aware
that the Income-tax machinery in U.P.
was used as a pressure on the small indus-
trialists to collect Rs. 65 lakhs for presen-
tation to the ex-Chief Minister, Shri C. B.
Gupta, on his birthday; and

(b) if so, whether instructions were
issued to the Income-tax authorities not
o lend any support in this matter.

The Mini of Fi (Shri
Sachindra Chaudhuri) : (a) Government
have no knowledge and no reason to believe
that ‘the Income-tax machinery inU.P,
was used for this purpose.

(b ) Does not arise.
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Two Paise Coins

2662. Shri Subodh Hansda :
Shri S. C. Samanta :
Shri Bhagwat Jha Azad :
Shri M. L. Dwivedi :

Will the Minister of Finance be pleased ,
to state:

(a) whether Government are aware
that the two paise coin in cupro-nickel
has gone underground for some time;

(b) if so the reasons therefor; and

(c) whether this coin contains some
valuable metals for which this coin is not
available in the market?

The Mini of Fi (Shri
Sachindra Chaudhuri): (a) to (¢). The two
paise coin in cupro-nickel contained 75%,
copper and 259 nickel, both of which
metals were in relatively short supply in
the country. While Government have no
definite information on the subject, the
possibility of some of these coins having
been used for purposes other than as a
medium of exchange cannot be ruled out.
It will be recalled that since the latter part
of 1965 Government have discontinued
production of the two paise coin in cupro-
nickel and have put into circulation a coin
in the same denomination made of alu-
miniuin—magnesiu.m alloy.

Public Sector Undertakings

2663. Shri P. C. Borooah :
Shri A. N. Vidyalankar :
Shri P. R. Chakraverti :
Shri H. C. Linga Reddy
Shri Kishen Pattnayak
Shri Madhu Limaye :
Dr. Ram Manohar Lohia
Shri Hari Vishnu Kamath
Shri Bibhuti Mishra :
Shri Gulshan :

Narayan Reddy :

Krishnapal Singh :

Warior :

Shri Prabhat Kar :

Shri Vasudevan Nair :

Shri R. Barua :

o e

“ e
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Shri Liladhar Kotoki:
S8hri D. O, Sharma:

] Will ths Minister of Finance be pleased
[toTstate:

(a) whether a Conference of top Execu-
tives Yof public sector undertakings was
called by the Prime Minister in June, 1966
to thrash out ways and means to improve
efficiency of public undertakings; and

(b) if so, the decisions taken therein?

The Mini of Fi (Shri

Sachindra Chaudhuri): (a) and (b).
A conference convened by the Prime
Minister was held on the 14th and 1sth
June, 1966 to discuss the subject “The
Public Sector as a creator of new wealth”.
It was attended by.a compact group of
people including managers from some
public undertakings and from the private
sector, and a few from institutes of manage-
m:nt and scientific institutions, apart from
som: offizials. Thsse persons did not
attend as reprasentatives of the undertakings
or institutions which they belonged to
but rather as individuals whose thinking,
based on their experience in their fields,
would contribute to a useful discussion of
the different aspects of the subject. It
was understood that the discussions would
be free, frank and informal and were in-
tended to throw up any agreed recommen-
dations to Government. So as not to
inhibit free and frank exchanges, it was
agreed that no formal minutes of the dis-
cussions should be maintained. However,
the important points made in the course of
the discussioas were taken note of, and are
under examination.

Bonded Labour

2664. Shri Vasudevan Nair: Will
the Minister of Planning and Social
Welfare be pleased to state:

(a) whether it is a fact that bonded
dabour still exists in certain parts of the coun-

try;
’('b) if so, the States where the system

of bonded labour still exists; and

(c) the steps taken by the Centre to
see that the bonded labour is abolished as
early as possible?

The Deputy Minister in thke D=
partment of Social Wel
Chandrasekhar): (a) 10 (c). Ecrced
labour known by differert names is said to
exist’in certain States like Andhra Pradesh,
Jammu & Kashmir, Kerala, Madhyva Pra-
desh, Madras, Maharashtra, Mysore,
Orissa, Rajasthan and Uttar Pradesh.
Legislative and executive measures have
already been taken by the various State
Governments in this regard. The Govern
ment of India have also forwarded to the
State Governments a mocel Regulation for
controlling money lending which is stated
to be the main cause for bonded labour.

Plan f or Greater Calcutta

2665. Shri P. R. Chakraverti:
Shri Vishwa Nath Pandey:
Shri Daljit Singh:

Will the Minister of Works, Housing
and Urban Development be pleased to
state:

(a) whether the Calcutta Metropolitan
Planning Organisation has drawn up its
comprehensive plan for the development
of Greater Calcutta;

(b) if so, its major features;

(c) whether Government have examined
its potentialities and financial aspects;

(d) whether the West Bengal State
Government have submitted its scheme of
providing a separate Rs. 100 crores plan
for the city of Calcutta, with the Centre
bearing Rs. 70 crores of the cost; and-

(e) how far the scheme has received
higher national priority ?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khanna): (a) and (b). The Cal-
cutta Metropolitan Planning Otganisation
has #ecently completed a basic Develop-
ment Plan for the Calcutta Metropolitan
District comprising an area of 490 square
miles. Thisis a comprehensive perspective
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wlan ypto 1986. Its major features are:—

(1) Improvement of the Calcutta Metro-
politan District as a major com-
mercial, industrial, administrative
and cultural centre.

(2) Provision for an estimated popula-
tion of 123 lakhs by 1986 as against
thg present population of 75 lakhs.

(3) Generation of productive employ-
mert of about 34 lakhs by 1986
as against the employment of 24
lakhs in 196i.

\4) Urban renewal and devclopment of
Calcutta and Howrah and the
setting up of a new urban centre
in the Kelyani-Bansberia area.

(5) Provision of utilities and services
like water supply and sanitation,
slum improvement and housing,
traffic and transportation.

(c) Yes. The programme to be im-
plemented within the next five years will
cost approximately rupees one hundred
crores. It will cover water supply and
sewerage schemes, treffic and transportation
schemes inciuding two bridges over the
Hooghly, arterial roads, improvements
in traffic circulation and design of a mass
transit system, slum improvemert pro-
gramme for Calcutta and Howrah, etc.

(d) Yes.

(e) The pattern of financial assistance
is under consideration. The State Go-
vernment bas been asked to submit proposals
after examining their resources position,

Forward Sales of Sterling by Reserve
Bank

2666. Dr. L. M. Singhvi: Will the

Minister of Finance be pleased to state:

(a) the consideraticn that led to the
abandonment of forward sales of sterling
by the. Reserve Bank of India; and

(b) the implications of this move ?

The Minister of Finance (Shri
Sachindra Chaudhri :. (a) Generally
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Central Banks do not offer forward ex-
change racilities at fixed rates. Wherces
in terms of Secticn 40 of the Reserve Eenk
of India Act, the Bank is cbliged to buy
and sell sterling for ready delivery, there
is no obligation to Ceal in forward sterling.
The questicn whether or not the Reserve
should continue to sell cr tuy forward
sterling have teen engaging the attention
of the Bank for quite som.ctime. Taking
opportunity at the time cf Cevaluaticn,
the Bank deciced to brirg its practice in
line with the normal practice of other
central banks by suspercing forwad seles
of sterling from 8th June, 1966.

(b) To implicaticrs are that banks will
now have to cover their forwzrd sales of
sterling to custcm.ers by forwzrd purchases
from other customers or from other banks
who may have suiplus sterlirg to sell. A
somewhat similar situaticn has been ob-
taining in the case of other currencies such
as U.S. Dollars or D. Marks as Reserve
Barks has not been dealing in those cur-

rencies.

Nadtional Sample Survey

2667. Shri Utiya: .
Shri Madhu Limaye:

Will the Minister of Health and
Family I lanning te pleased to stater

(a) whether Government’s  attention
has been drawn to the latest National
Sample Survey which revealed that the
incidence of deaths in Bihar was the highest
of all the States and Union Territories
in the country;

(b) whether their attention has also
been drawn to the reports that the number
of heat stroke deaths in Bihar, tco, has
been the highest in the country this year;

(c) whether Government have further
seen the report in the Indian Nation of the
13th June, 1966 to the effect that seven
died in Jamshkedpur, mostly from  the
“lowest strata of society and beggars;”
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(d) if so, wheth:r Government have
discovered ary connection between the
above facts and the facts that Bihar 1‘133
the lowest per capita income in the whole
country ; and

(e) if so, the reaction of Government to
parts (a) to (d) above?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
According to the latest report cn birth and
death rates of the National Sample Survey,
it is not correct to say that the incidence
of deaths in Bihar is the highest of all the
States in India.

(b) Information is being collected.
(c) Yes.

(d) Comparable state-wise estimates
of the current level of income (net domestic
product) are not available. However,
from the material at prescnt available it
apprars that Bihar has a low, if not the
lowest, par capita imcome -(net domestic
product) among the States.

(e) The Five Year Plans are intended to
cradicate poverty and to improve the general
well-being ¢! the people.

Drinking Water Schemes for N.E.F.A.

2668. Shri Rishang Keishing: Will
the Minister of Health and Family
Planning be pleased to state:

(a) the number of water pipes and
water tanks constructed in N.EF.A,
during the second and Third Five Year
Plans in order to supply pure  drinking

water to the Villagers;

(b) the number of the pipes and tanks
that have already  become unserviceable;
and

(c) the schemes to repair the old un-
serviccable pipes and tanks and to provide
new ones to the needy villages ?

The Minister of Health and Famil /
Planning (Dr. Sushila Nayar) : (a)
124 installations during the  Second
Five year Plan and 234 installations during

the Third Five Year Plan besides, 62
regerviors/sedimentation tanks were cCns-
tructed.

(b) 20 installations are reportcd to have
become partially unserviceable.

(c) All such installations and water
tanks as become unserviceable, are repaired
oa replaced whenever found necessary by
the Central Public Works Department
who arc incharge of such works. New
pipes and water tanks are also provided as
and when necessary and feasible.

Seizure of Imported Goods and
Currency
2669. Shri Ramachandra Ulaka :
Shri Dhuleshwar Meena :

Will the Minister of Finance te pleased

L0 state :

(a) the details of imported gocds and
currency s€ized by the Customs authorities
during March, 1966 ;

(b) the value of goods seized ; and

(c) the action taken by Goverrment
against the defaulters ?

The Minister of Finance (Shri -
Sachindra Chaudhuri) : (a) and (b).
The details and value of the goods seized by
the Customs, Central Excise and Lard
Customs authorities, as smuggled, during
March, 1966, are as follows :-

Quantity Value (Rs.)
Gold 100-5 Kgs 5,38,500
(approx.)
Watches 5,033 pcs. 3,82,117
Indian & Foreign 16,17,756
Currency
Other articles 42,05,314

(c) Departmental  adjudication, and
where warranted, prosecution prcceedings
hane been/are being initiated against the
persons involved in the sejzures.
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Gold Smuggling
2670. Shri Ramachandra Ulaka:
Shri Dhuleshwar  Meena:

Will the Minister of Finance be pleased
‘to state:

(a) the quantity of smuggled gold seized

by Government in the country during the
period from 18th February, 1966 to-
date with their locations and the names of
smugglers; and

(b) the steps taken against them so
far ?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b):
A statement showing the quantity of gold
seized by Customs, Land Customs and
Central Excise authorities as smuggled

during the period from 18th February,
1966 to 3Ist July, 1966, with the locations

of seizures is annexed. Out of this in the
cases so far decided, a total quantity of
12-18 Kgm., approximately valued at
" about’ Rs. 65,200 has been confiscated,
In regard to the remajning quentitics o
gold seized, adjudication proceedings are
still in ‘progress. Personal penalties aggre-
“ gating to Rs. 21,610 have been also imposed
in departmental adjudication and 38
persons have been prosecuted. The names
of the persons from whom gold was seized
are also shown in the statement laid on the
Table of the House [Placed in library, see.
LT-6821/66]. It may, however, be stated
that in view of the prosecutions pending
either in Court or in adjudication, the offence
of smuggling cannot be said to have been
established in these cases as yet.

National Defence Loan Sch

2671. Shri Ramachandra Ulaka:
‘Shri Dhuleshwar Meena:

Will the Minister of Finance be pleased
to state the total subscription to the Natjonal
Defence Loan Scheme so far, state-wise ?

The Mini of Fi (Shri
Sachindra  Chaudhuri): Subscriptions
to the two National Defence Loans,
which were discontinued from st April,
1966, were as under:—
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(Rs. crores)
41 % National Defence Loan, 1968 10-43
4% % National Defence Loan, 1962 17-05

State-wise details are being collected.

Provident Fl;nds Schemes

2672. Shri Ramachandra
Shri Dhuleshwar

Will the Minister of Finance be
pleased to state:

Ulaka:
Meena:

(a) the quantum of contribution to the
small savings for the accumulations in the
various Provident Fund Schemes during
1965-66; and

(b) the total collection of small savings
during the above period?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Invest-
ments in Small Savings by the Employees
Provident Fund and the Coal Mines
Provident Fund amounted to Rs. 6:75
crores and Rs. 1-55 crores respectively
during the year 1965-66. Information
regarding the investments in Small Savings
by other Provident Funds in being collected.

(b) Rs. 151-72 crores approximately.

“ Economic uplift of Scheduled
Castes
2673. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Planning and
Social Welfare be pleased to refer to the
reply given to unstarred Question No.
4104 on the 21st April, 1966 and state:

(a) whether the Committee to examine
the question of economic uplift of the
Scheduled Castes has since submitted its
final report; and

(b) if so, the main recommendations
thereof?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) No; Sir,

(b) Does not arise.
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Rewards to Informants of Violation
of Foreign Exchange Regulations

2674. Shrimati Renu Chakravartty:
Will the Minister of Finance be pleased to
state:

(a) whether informants avout foreign
exchange defrauders and income-tax
evaders are being harassed by way of delayed
payment of their rewards or in various other
ways;

(b) whether it is a fact that the business
houses in collusjon with some officers of
the D.epartment dealing with these matters
want to starve out these informants by
putting forward dialatory excuses instead
of utilising every rule that permits expeditious
payment of rcwards and to the highest
permissible limits; and

(c) whether it is a fact that the Customs
Rules permit payment of 25 per cent of the
total value of goods seized as advance ?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) No, Sir.
‘There is no avoidable delay in the payment
of rewards to informants about foreign
exchange defrauders and income-tax evaders.

(b) No, Sir. On the contrary every
effort is made to see that rewards are
sanctioned as expeditiously as possible.
If there is a likelihood of delay in sanction-
ing of final rewards due to time taken in
adjudication appeal etc. and the infor-
mant has rendered valuable service,
provisional payments of advance rewards
are made under the rules and orders on
the subject.

(c) As per customs Rules, the total
rewards in a case shall not exceed half of the
realised value of the confiscated goods.
According to the normal practice, however,
the final rewards paid to the informants
do not usually exceed 10 per cent of the
value of the goods, As regards advance
rewards. 50 per cent of the expected final
reward may be sanctioned as advance
reward in respect of seizures of gold with
foreign markings soon after the seizure and
without waiting for adjudication proceed-
ings. In respect of seizures of other goods.

25 per cent of the expected final reward
can be sanctioned as advance reward pro-
vided the Government are reasonably satis-
fied as to the ultimate liability of the seized
goods to confiscation.

Hydel Potential of Himachal Pradesh

2675. Shri P. *R. Chakraverti:
Shri H. C. Linga Reddy :
Shri Vishwa Nath Pandey:

Will the Minister of Irrigation and
Power be pleased to state :

(a) whether Government have instruc-
ted the Himachal Pradesh Government to
propose a Master Plan” on the line of the
Sutlej Master Plan to the harness the hydel
potential of the river ravi;

(b) whether steps have been taken to
make investigation into the hydel potential
of the river near Jammu border; and

(c) the other projects which have been
recommended for Himachal Pradesh ?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) Yes.
The Minister of State for Irrigation and
Power had inspected hydel project sites
in the Chamba District of Himachal
Pradesh in June, 1966, and suggested the
formulation of a Plan for development of
the hydel potentialities of the River Ravi
in its rapid stretch near Chamba,

(b) Necessary estimates for undertaking
investigation of
preparation.

(c) The investigation on the following
projects have been recommended :—

(1) Giri Hydro-electric Project;
(2) Suil Hydro-electric Project; and
(3) Upper Sutlej Dam Project.

Incidence of V.D. Among Poona

Students

hydel sites are under

2676. Shri A. N. Vidyalankar: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whegher it is a fact that a recent
Medical survey of about 10,000 students
in the Poona district has disclosed that
the incidence of Venereal Diseases among
the students was nearly as high as in the
adult popa ‘ation;
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(b) whether it is also-a fact that certain
eminent doctors and psychologists who
have made investigations have expressed
anxiety at the increase in the incidence of
abnormal sex behaviour among the students
both in the male and female;

(c) the steps Gowernment propose to
ke © provid: hfalthy and sympathetic
scientific guidance to adoloscent boys and
girls and to prevent the unwholesome climate

from growing in the educational institutions;

and
(d) whether the Government are aware

of the hazard of the present trends of

general deterioration of the atmosphere?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) and
(b). Information is being collected from the
State Government.

(¢) and (d). Family life education in-
cluding sex education is included in all the
health education syllabi prepared by the
Health Ministry in consultation with the
Ministry of Education for various age groups
Venerzal disease is also included along
with other C)mmunicable Diseases in the
Teazhzrs’ Training Syllabi. The Central
Health Education Bureau has produced
educational material on Venereal disease
and has films on this subject which are

circulated to the States.

Flood Forecasting in Delhi
2677. Shrimati Maimoona Sultan :
Will the Minister of Irrigation and Power
be pleased to state:
(a) whether a special unit has been set
up to forecast floods in Dhasa - region,

Delhi; and

(b) if so, the precise nature and extent
of functions of the unit and its set up?

~The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed) : (3)
Yes.

() The Unit was set up to forecast
discharges and gauges at Dhasa regulator
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due to Sahibj Nadi and link drain connecting
Jahazgarh  Jheel and Dhasa, The in-
formation is being collected from gauge
and discharge sites located at Ajarka,
Masani, Fatehpuri and Jhajjar along the
Sahibi and about 2 raingauge stations in
Rajasthan and Punjab. These data are
received, analysed in the control room
of the Central Water and Power Commis-
sion, New Delhj and forecasts of discharges
and gauges at Dhasa regulator are prepared
and passed on by C. W. & P.C. to concerned
engineering and revenue officers of Delhi
territory for transmitting to the public and
for taking relief and protccticn measuies.
Water Supply in Calicut

2678. Shri A. V. Raghavan : Will the
Minister of Health and Family Planning
be pleased to state :

(a) wherher the Government of Kerala
have approved a Rs. 325 crores scheme
to augment the Calicut protected Water
supply scheme ;

(b) if so, when the work will be taken up
and completed ; and

(c) the
scheme during current financial year?

amount sanctioned for the

The Minister of Health and Family
Planning (Dr. Sushila Nayar : (a) to ().
No. A scheme costing Rs. 3°25 crores
for augmenting the Calicut water supply
scheme, has been received from the Chief
Engineer Public Health Engineering
Department, Kerala on the 12th July 1
by the Central Public Health Engineering
Organisation of the Directorate General
of Health Services. The details of the
scheme are under scrutiny.

Smuggled goods seized at Dum
Dum Airport

2679.Shri Vishwa Nath Pandey :
Shri Bade:
Shri Hukam Chand Kachhavaiyat
Shri Kashi Ram Gupta :
Shri Onkar Lal Berwa :
Will the Minister of Finance be plcased

to state:
(a) Whether it is a fact that Consumer
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goods worth more than Rs. 6,000 were
seized by the police froman air pas-
senger at Dum Dum Airport on the 23rd
June, 1966 who was travelling from Bang-
kok; and

(b) if so, the action taken by Govern-
ment in the matter?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) No such
seizure was made by the Police. However,
comsumer goods of an estimated c.i.f.
value of Rs. 6124/- were seized by Air
Custems cfficers at Dum Dum Airport
on 23-6-66 from passenger on his arrival
from Bangkok.

(b) The passenger was arrested and
produced befcre a magistrate on 29-6-66.
He has been granted bail. Investigations
for drawing up acjudication proceedings
under the Customs Act, 1962 are in progress.
The question of prosecution in a Court
of Law will be finally decided after these
adjudication proceedings are completed.

Homes for Fallen Women

2680. Shrimati Ramdulari Sinha :
Will the Minister of Planning and Social
Weltare be pleased to state :

(a) the number of homes, Union Ter-
ritory-wise, for the care of fallen women
with their annual budget; and

(b) the number of occupants and the
number of the women who have been re-
habilitated so far ?

The Deputy Minister in the De-
partment of Social Welfare (Shrimati
Chandrasekhar) (a) and (b). A statement
giving the requisite information is laid
on the Table [Placed in Library] See No.
LT—8822/66).

Imports

2681. ShrifSezhiyan : Will the Minister
of Finance be pleased to state the total
amount of foreign exchange to be allocated
for imports in consequence of the import
liberalization policy of Government during

the period from the date of devaluation to-
the end of the current financial year?

The Mini of Fi (Shri
Sachindra Chaudhuri) The import
liberalisation  scheme announced by

Government cover the following categories.
of imports :—

(i) Certain commodities e. g. raw
hides and skins, wattle bark and wattle
extracts and cashew nuts have been put
on the scheme of Open General Licencing.
Under this scheme any importer can im-
port these items Without value limit.

(ii) Import licences for books and
permissible  categories  of magazines
and journals will be issued freely to libraries,
educational  and technical institutions.

(iii) Import of certain items like drugs
and medicines, surgical, optical and dental
instruments, apparatus and appliances
required by hospitals and medical insti-
tutions and scientific instruments, apparatus
and appliances needed by technical and
research institutions are allowed to be
imported up to certain spec.fied value
limits.

@iv) It has been announced that in-
dustrial units engaged in 59 priority
industries will be permitted import of
components, raw materials and spare
parts to meet their full requirements.
Licences are being issued initially for the
estimated six monthly requirement in
the case of industries borne on the books
of the DGTD and for thrice the rupee
value of the licences issued in 1964-65
in the case of smallscale units. The prio-
rity industrial units will be able to apply in
due course for supplementary licences to
cover their further requirements till the
end of June 1967.

Due to the very nature of the schemes
of liberalisation, Government announced
the ceiling on the basis of a predetermined
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allocation of foreign exchange
for these purposes.  Government
have, however, made estimatecs uf the foreign
exchange that may be absorbed by the
schemes of liberalisation, but it is not in
the public interest to disclose the estimates.

Legislation on Public Health

2682. Shri Hari Vishnu Kamath:
Will the Minister of Health and Family
Planning be pleased to state:

(a) whether itis a fact that the Legisla-
tures of Mysore, Madras, Kerala and Assam
have passed Resolutions authorizing Par-
liament to undertake legislation on public
health for the respective States;

(b) whether consequently Government
propose to introduce necessary Bills and
take other steps in connection therewith;

(c) if so, the details of action proposed ;
and

(d) if not, the reasons therefor?

The Minister of Health and Family
Pl i (Dr. Sushila Nayar): (a)
Yes.

(b) to (d). The other State Govern-
ments have been requested to pass similar
resolutions in their Legislatures authoris-
ing Parliament to undertake Legislation
on their behalf. Meanwhile the draft
bill isbeing revised in the light of the com-
ments so far received from the State
Governments.

Hxeal & faa A

2683. = &/ :
= geR 9T wAW :
LU e B G
St R AT AT :

37 fewim smae @@ AR
wra A g I AT T FO0F
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Master Plan for Flood Control

2687. Shrimati Renuka Barkataki :
Will the Minister of Irrigation and Power
be pleased to state :

(a) whether it is a fact that a Master
Plan for flood control has been formulated
by Government; and

(b) if so, the details thereof ?

The Minister of Irrigation and
Power (Shri Fakhurddin Ahmed):
(a) No.

(b) Does not arise.

¥ faeelt # srotam T | fanmes W
T AT

2688. =Y & : FIT TAET TH
aftair frdiom delt 73 T & Fa
Fan fF

(7) wmag a= § fs A, 1966
& nfrw qag & faerd @@ & a1
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Housing Programiﬁ’s in Mysore

2689. Shri H. C. Linga Reddy : Will
the Minister of Works, Housing
and Urban Development be pleased to
state:

(a) the amount spent on  Housing
Programmes in Mysorc State in the Third
Five Year Plan ;

(b) the amount spent on Harijan Hous-
ing and the number of houses already
constructed ;

(c) whether any amount is made available
to the Harijan Housing Cooperative So-
cieties for the construction of houses and
if so, how much; and

(d) the amount set apart for housing
under the Fourth Plan in Mysore State?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna). (a) Asum of Rs. 391-77 lakhs
Wwas spent by the Mysore Government
during the Third Plan on the Social Housing
Schemes.

(b) and (c). No separate statistics are
kept for houses built for Harijans under
Social Housing Schemes. However,
under Social Welfare Programmes a sum
of Rs. 5-82 lakhs was spent during the
Third Plan (upto 3o0th September, 1965)
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for the grant of subsidy to municipalities

for construction of 784 houses for sweepers

and scavengers. An amount of Rs. 12°29

lakhs was also spent during the first 4 years

of the Third Plan for acquisition of about

884 acres of land for allotment of house,
sites to backward classes. During 1965-66

a provision of Rs. 8 lakhs was made, but the

figures of expenditure and physical targets

achieved are not available. T..ese program-

mes are implemented by the State Govern-

ment directly and not through the Harijan

Cooperative Societies.

(d) This has not yet been decided.

Income Tax Appeals in Agra

2690. Shri S. N. Chaturvedi : Wil
the Minister.of Finance be pleased to lay
a statement on the Table showing :

(a) the numbers of Income-tax/Wealth
Tax appeals pending before the Appellate
Assistant Income-tax/Wealth Tax Commis-
sioner, Agra (U. P.)as on the 3oth June,
1966;

(b the number of cases in which dis-
posal had been held up for want of remand
report from Income-tax Officers or Wealth
Tax Officers and non-availability of record,
separately;

(c) the number of cases in which remand
reports or the record has not been forth-

coming for over one year, two years, three
years or more; and

(d) the steps Government propose to
take in the matter?

The Minister of Finance (Shri
Sachindra Chaudhuri) : The information

asked for isas under :—

Income Wealth
Tax Tax
(a) Number of appeals
pending as on 30-6-66 1855 75

(b) Number of cases in
which disposal has -
been held up for
wantof :

(i) Remand reports from
the Income-tax
Officers/Wealth Tax
Officers . 15 .e
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(ii) for non-availability
of records —

(¢) Number out of (b)
(i) above pending for want
of remand reports_ from
Income-tax Officers:

(i) for over one vear 4 —

(ii) for over two years . 3 —

(iii) foroverthree years
or more

(d) instructions hav._c';een issued by the
-Commissioner of Income-tax to the Ins-
pecting Assistant Commissioner to ensure
that remaad reports are submitted to the
Appellate Assistant Commissioner by In-
come-tax Officer immediately to expedite
the disposal of appeals.

aEArR afgaw $71, Her

2691. =Y RIFTT FATF ATAT : FT
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Cut in Expenditure

2693. Shri Hem Raj :
Shri D. C. Sharma :

Will the Minister of Finance be pleased
to state :

(a) whether Shri Harish Chandra
Mathur, M.P. a Member of the Adminis-
trative Reforms Commission has made
certain suggestions for economy in Govern-
ment expenditure ;

(b) whether the same have been con-
sidered by Government; and

(c) if so, Government’s reaction there-
to ?

The Minister of Fi (Shri
Sachindra Chaudhuri) : (a) Yes Sir.

(b) and (c). These are being consi-
dered by the Government in so far as they
relate to Central administration. These
suggestions were also made available to
the Chief Secretaries of States during the
recent Coaference of Chief Secretaries
held in July 1966.

Inclusion of Washermen and Barbers
in list of Scheduled Castes

2694. Shri Sezhiyan : Will the Minis-
ter of Planning and Social Welfare be
pleased to state :

(a) whether Government have received
any representation from the All-India
Rajeek (Daobi) Sangh annual conference
held in Madras on the 16th July, 1966
for inclusion of washermen and barbers
in the Scheduled Castes list; and

(b) if so, the reaction of Government
thereto ?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
3 rasekhar) : (a) and (b) The
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representation mentioned in the question
has not been received. However several
representations on the subject have been
received from different sources and the
matter is under consideration along with
the other proposals for revision of lists
of Scheduled Castes and Scheduled Tribes.

Bio-Electric Treatment for Cancer

2695. Shri Shree Narayan Das :
Shrimati Jayaben Shah :

Will the Minister of Health and
Family Planning be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to a claim made
by the visiting Uruguayan Professor Dr.
Manual Rapallo Ronco at Madrid that he
had discovered ’’Bio-electric” radiation
which could help in the cure of cancerous
tumours and completely eradicate chronic
gastric and duodenal ulcers according to
an A.F.P. report published in the ¢“Times
of India” of the sth May, 1966;

(b) if so, whether steps have been
taken to study the process of such treat-
ment in some of our research centres;

(c) whether any medical scientist
in our country has been carrying on re-
search on these lines;

(d) if so, the progress made in this

direction; and

(e) if not, whether any medical Re-
search Scholar would be deputed to learn
the process and technique of such a treat-
ment ?

The Minister of Health and Family

Planning (Dr. Sushila Nayar) : (a)
Yes.
(b) to (¢). Dr. Manual’s claim has

not yet been scientifically confirmed or
accepted.
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Agartala Municipal Employees
Demand

2696. Shri Biren Dutta : Will the
Minister of Health and Family Plan-
aing be pleased to state :

(a) whether Government have received
recently any charter of demands from
Agartala Municipal Employees Union;

(b) if so, the reaction of the Govern-
ment thereto;

(c) whether it is also a fact that dus
to dissatisfaction of the employees all the
sanitary services of Agartala Municipality
Mave deterionited to the point of affecting
she health of the people in the Municipal
Areca; and

(d) if so, the steps Government pro-
pose to take to check the deteriorating
eonditions of health and conservancy of
services there ?

The Minister of Health and Family
Planning (Dr. Sushila Nayar) : (a) to
(d). Information is being collected from
she Government of Tripura and will
be laid on the Table of the Sabha as soon
a6 it is received.

Loss due to Floods

2697. Shri Dharmalingam : Will
the Minister of Irrigation and Power
be pleased to state :

(a) the quantum of loss in the shape
of property, human lives, cattle lives and
any other type of monetary losses to the
country because of the floods during each
of the last five years :

(b) the present Flood Control Schemes
which are under operation and under plan.
ning;

1370(ai) LSD—&.

(c) when Government hope that these
losses which occur every year could be
minimised; and

(d) the amount spent on the Flood
Control Schemes so far ?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed) :
(@) A statement giving the requisite in-
formation is laid on the Table of the House.
[Placed in library. See. No. LT-6824/66].

(b) Work taken up during the three
Plans was mainly of short-term nature
such as embankments, drainage schemes,
river training and town protection works,
raising of villages etc., to provide im-
mediate protection to affected areas. These
have mostly been completed and the rest
will be completed in the Fourth Plar.
Some long-term measures such as cons-
truction of reservoirs for flood modera-
tion were also taken up and completed,
the notable of these being the storages
provided in the DVC Dams and Hirakud
Dam. These are in operation.

The State Governments are prepar-
ing long-range plans for flood control
and drainage, which envisage long-term
measures such as storage Dams and deten-
tion Basins in addition to the short-term
measures referred to above to provide a
reasonable degree of protection to arecas
normally affected by floods.

(c) About one fourth of the area
normally affected by floods has been pro-
tected by the schemes executed so far,
The balance area is expected to be protect-
ed during the néxt 20-25 years depending
upon the financial resources.

(d) The expenditure up to the end of
the Third Five Year_Plan on Flood control
schemes etc., was about Rs. 150 crores.
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Smuggling

2698. Shri P. C. Boroosh : Will
the Minister of Finance be pleased to
state :

(a) the number of smugglers (i) ap-
prehended (ii) shot dead in armed encoun~
ters or injured in such encounters during
each of the last five years;

(b) whether smuggling incidence had
been on the increase from year to year
during this period and, if so, the percent-
age of increase in such incidents during
each of these years over the preceding
years; and

(c) the main vulnerable points along

uggling

India’s borders across which sm
takes place ?

The Minister of Finance (Shri
Sachindra Chaudpuri) : (a) The in-
formation is being collected and will be
laid on the table of the Sabha.

(b) There is no indication that smugg-
ling activitics have increased from year
to year during the years 1961 to 1965.

(c) The main areas vulnerable to
smuggling activities are as follows :

(1) West Coast off Bombay.
(2) Saurashtra coast line;

(3) South-East coast line between
Madras and Dhanushkodi;

(4) the border areas of Amritsar
Gurdaspurand Ganganagar Dis-
tricts on the India West Pakistan
border; and

(s) the border areas of 24 Parganas
District on the West Bengal—
East Pakistan border.

Farakka Barrage Project

2699. Shri Prabhat kar : Will the
Minister of Irrigation and Power be
pleased to state :

(a) whether there is any foreign ex-
change involved in executing the Farakka
Barrage Project;
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(b) if s0, whether the same was arram-
ged before taking up the project; and

() if not, whether the foreign ex-
change has since been arranged ?

The Mini of Irrigati and
Power (Shri Fakhruddin Ahmed) :
(a) Yes.

(b) and (c). Release of foreign exchange
is arranged as and whem the need for
import of machinery, equipment etc.
arises. Applications for release of fore-
ign exchange are processed in the normel
manner as in the case of other projects,
on the mertis of each case.

Damodar Valley Corporation Act

2700. Shri Prabhat kar : Will the
Minister of Irrigatiom and Power be
pleased to state

(a) whether it is necessary to obtsim
the clearance of the State Legislatures
of Bihar and West Bengal to amend the
Damodar Valley Corporation Act end #f
so, the reasons therefor;

(b) whether it is a fact that a minoe
amendment was made to the Damodsr
Valkey Corporation Act before eliminating
the provision that the Members of the
Damodar Valley Corporation should be
full-time and if so, whether clearance of
both State Legislatures was obtained
before that amendment; and

(c) whether the appointment of the
Chairman of the Bihar State Electricity
Board and Irrigation Secretary of the
Government of West Bengal as part time
Members of the Damodar Valley Cor-
poration attracts the provision of the
Damodar Valley Act in respect of eligi-
bility of Membership of the Damodar
Valley Corporation in view of Boards
having contract with the Damodar Valley
Corporation and West Bengal Govern-
ment’s financial interest in the Damodar
Valley Corporation about irrigation water P
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The Minister of Irrigation and
Power (Shri Fakhruddin Abmed) :
(a) If the amendment relates to a matter
falling within the scope of List II (State
List) of the Seventh Schedule to the Con-
stitution, a resolution passed by the State
legislatures under Article 252 of the Con-
stitution would be necessary.

(b) Clearance of the State Legislatures
ef Bihar and West Bengal was not obtained
while amending the D.V.C. Act in this re-
gard ss the matter came within the scope
of Entry 44 of List I (Union List) of the
Seventh Schedule to the Constitution.

(c) The legal position in this regard
is under examination.

Unit Trust of India

270x. Shri Hari Vishnu Kamath :
Will the Minister of Finance be pleased
to state :

(@) whether it is a fact that the Unit
trust of India has this year declared a
dividend of 7 per cent., whereas last year
the Unit Trust of India had, on ten months
working declared a dividend of 6-1 per
<€ent which works out to 7-32 per cent.
for a full year ; .

(b) whether notwithstanding this, it
has been announced by the Unit Trust
of India that this year’s dividend is an
increase on the previous one;

(c) whether the lower dividend this
year is the result of unwise investments
by the Unit Trust of India;

(d) it so, the details thereof and the
reasons therefor;

(e) if not, what other factors are¢ res-
ponsible for the lower dividend; and

(f) whether Government propose to
investigate and overhaul the working of
the Unit Trust of India ?

The Minister of Finance (Shri
Sachindra Chauwdhuri) : (a) and (b).
‘The Unit Trust of India started the sale
of units on the 1st July, 1964 and thus
functioned for a full year in 1964-65.
‘The investments of the Unit Trust being
mostly in industrial securities, the divi-
dend or income accrues to it on the basis

of its holdings at the end of the relevant
accounting year of the company declaring
the dividend and is mot related to the
period of such holdings. It is therefore
not correct to say that the income of the
Trust in 1964-65 would have been more
if the investible funds had been &t
the disposal of the Trust for a whole
year or to mnotionally arrive at the
percentage of dividend declared as appli-
cable to a full year. The gross income
of the Trust has, in fact, gone up to Rs.
1-82 crores in 1965-66 from Rs. 1-53
crores in 1964-65, which is reflected im
the higher dividend declared by the Trust
for that year,

(c) to () Do not arise.

Loss of Crops in Tripura

2703. Shri Dasartha Deb :
Shri Rishang keishing :
Shri Biren Dutta :
Shri Kolla Venkaiah :

Will the Minister of Irrigation and
Power be pleased to state :

(a) whether Government are aware that
there have been a great loss of crops im
Tripura recently due to heavy floods im
Kailasahar, Kamalpur, Khowai and other
sub-divisions in Tripura; and

(b) if so, the steps taken to give relief
to the flood-affected people ?

The Minister of Irrigation asd
Power (Shri Fakhruddin Abmed) :
(a) and (b). Due to incessant rains im
Tripura in June-July, 1966, 20,000 acres
of land under crops was affected by floods
and about 5,700 tons of foedgrains were
damaged. Adequate relief in cesh and
kind has been given to deserving victims
to tide over the situaticn.  Agriculturists,
who have lost their standing crops, are
being provided with credit facilities te
take up cultivation of the next crop. Test
relief works have also been undertakem
in the flood affected areas. Rice, Pulses
and dry ration have been distributed te
the flood victims. 21 fair price shops
ha ve &]so been opened.
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Grievances of C.H.S. Doctors

2703. Shri D. C. Sharma :
Shri Mohammed Koya :
Shri Kajrolkar :
Shri Lakhmu Bhawani :
Shri Daljit Singh :

Will the Minister of Health and Fa-
mily Planning be pleased to state : ;

(a) whether the Joint Action Council of
the Central Health Service Doctors has
decided to resume its agitation against her
Ministry to protest against the non-keep-
ing up of assurance given by the Ministry
regarding the formation of new scales for
C.H.S. doctors ;

(b) whether C.H.S. Doctors have also
threatened to resort to a Wwork-to-rule
eampaign; and

(c) if so, the action taken or propos-
ed to be taken to keep up the assurances
given and to meet their demands.

The Minister of Health and Fa-
mily Planning (Dr. Sushila Nayar) :
(a) Some doctors of the Central Health
Service have started the agitation again.

\b) Government have seen press re-
ports to this effect.

(c) Government have always honour-
ed the assurances given and have conced-
«d all reasonable demands.

Pension Cases

2ye4. Shri Dhuleshwar Meena :
Shri Ramachandra Ulaka :

Willthe Minister of Finance be
pleased to state :

(a) the number of pension cases which
were pending for final sanction of pension/
gratuity as on the 3oth June, 1966; and

(b) the approximate period for which
these cases were pending

The Minister of Finance (Shri Sa-
chindra Chaudhuri) : (a) and (b). The
information is being collected and will be
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laid on the Table of the House as soon as
available.

Raid on Hindustan Motor Works Ltd.,
Calcutta
2705. Dr. Ranen Sen :
Dr. U. Misra :
Shri Badrudduja :
Shri H. P. Chatterjee :

Willthe Minister
pleased to state :

of Finance be

(a) whether it is a fact that the factory
and office of Hindustan Motor Works
Limited Uttarpara, District Howrah have
recently been raided by
under his Ministry; and

authorities

(b) if so, whether anything has beem
seized ?

The Minister of Finance (Shri
Sachindra Chaudhuri) : (a) No, Sir.

(b) Does not arise.

Sub. dard ial used in

construction of quarters in
R. K. Puram.

2706. Dr. Chandrabhan Singh : Will
the Minister of Works, Housing and
Urban Develop be pl d to
state :

(a) whether Government are aware
that sub-standard materials, particularly,
cement and wood works have been used
in the building construction in new Go-
vernment colonies, especially 'in Rama-
krishnapuram; and

(b) if so, action taken by Government
so far?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna) : (a) and (b). Cement, as usual,
was supplied by Government and was not
of substandard quality.

‘The timber used in these smaller type
quarters was according to the prescribed
specifications which stipulate the use of
soft and cheaper varieties tokeep down costs.
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These timbers are more susceptible to
warping, shrinkage and swelling because
of seasonal changes. The timber used
Was not substandard in quality.

Development Plans in Kerala

2707. Shri Mohammed Koya : wi
the Miniter of Planning and Social
Welfare be pleased to state :

(a) whether there is any proposal to
reduce developmental plans in Kerala; and

(b) if so, the details thereof ?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta) : (a) and
(b). The Fourth Five Year Plan of Kerala
State has not yet been discussed and fina-
lised by the Planning Commission. So,
the question of reducing the plan does not
arise.

Uplift of Scheduled Castes and
Scheduled Tribes
2708, Shri P. Kunhan : Will the Mi-
nister of Planning and Social Welfare
be pleased to state :

(a) the amount utilised for the uplift
of Scheduled Castes, State-wise, during
the Third Plan;

(b) the total amount sanctioned, State-
wise, during the above peripd;

(¢) the amount lapsed; and

(d) if so, the reasons, therefor ?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar) : (a) to (¢c). The re-
quired information has been called for
from the vrious States and it will be

laid on the Table of the House as soon asit
is received.
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Unhygienic Conditions in Inderpuri
Colony.

2710. Shri H. N. Mukerjee : Will
the Minister of Health and Family Plan-
ning be pleased to state :

(a) whether it is a fact that in the ab-
sence of any hygienic means provided by the
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Delhi Municipal Corporation for disposal
of the human excreta in Inderpuri Colony,
a huge volume of this obnoxious matter is
flung in the public drains which are badly
in need of repairs;

Written Answers

(b) whether owing to the contiguity of
the colony in question to Delhi Cantonment
and Pusa Institute, the unhygienic prac-
tice constitutes a serious threat to the public
health of very far-reaching magnitude;

(c) whether it is also a fact that the
cummulative amount already recovered on
account of the develoment charges from
the plot holders is more than sufficient to
meet the estimated cost of providing water
supply and sewerage to the colony by the
Corporation; and

(d) if so, the reasons for not providing
the above services in the colony so far and
when these amenities will be provided.

The Minister of Health and Family
Planning (Dr. Sushila Nayar) : (a)
and (b). Inderpuri is a colony which has
been regularised by the Municipal Corpo-
ration. No internal services were provided
by the Colonisers. Arrangements have
been made for removal of refuse and hu-
man excreta in Inderpuri Colony. 18
Sweepers are working in the colony to
maintain sanitation. Three sites for co-
llection of refuse and human excreta are
earmarked.

Flowing of filth in open drains is an
offence. Suitable action is being taken for
the stoppage of this practice under the
Municipal Corporation Act.

Delhi Municipal Corporation are tak-
ing necessary action to imrove the sanitary
conditions of this colony.

(c) No. The total development charg-
es received in respect of Inderpuri Colony
upto 3Ist August, 1965 Were Rs. 1,84,748
only. The cost of laying internal sewers
and water supply is Rs. 5,77,000.

(d) As soon as 60% of the plot-holders
have deposited the development charges
at the rate of Rs. 3-50 per sq. yard, as
resolved by the Corporation, the work of
providing the internal sewers and water
supply will be taken wp.
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Social Welfare in Fourth Plan
2711. Shri H.C. Soy : Will the
Minister of Planning and Social
Welfare be pleased to state :

(a) whether in formulating the targews
of social welfare in the Fourth Five Year
plan in respect of Scheduled Castes and
Scheduled Tribes, the Reports of the Back-
ward Classes Commission, Dhebar Com-
mission and the annual reports of the
Commissioner for Scheduled Castes and
Scheduled Tribes have been taken into
conisderation and their recommendations
kept in view;

(b) whether it is a fact that the limited
achievements scored during all these five
year plans have to a large extent failed
to bring this less developed section of our
people on par with or anywhere near the
more advanced sections; and

(c) if so, the steps proposed to be taken
to accelerate the implementation of the
accepted policies and measures to abridge
the existing gulf between these two sec-
tions of the peoples.

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar) : (a) Yes, Sir.

(b) No, Sir. It will, however, take
some time to bring these people on a par
with the general population.

(c) Provisions are being made under
the Fourth Plan to ensure more rapid
economic and social development of Sche-
duled Castes and Scheduled Tribes. For
this purpose, besides measure to secure
a fair share for these groups from general
developmental programmes, special pro-
visions are being made under programmes
for welfare of backward classes and
a sizeable rural works programme is
also to be undertaken, Details of the pro-
posals will be embodied in the outline of
the Fourth Plan to be presented shortly
by the Planning Commission,

Prevention of Suicides

2712, Shri Mohammed Koya : Will
the Minister of Health and Family
Planning be pleased to state :

(a) whether the attention of Govern-
ment he been drawn to an article in the
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German  News Weekly dated the 3joth
July, 1666 under the caption “10 year
of Suicide Prevention”;

(b) if so, whether there is any proposal
“to try the same method in India where
the incidence of suicides is on the increase;
and

(c) is so, the dtails thereof ?

The Minister of Health and Family

Planning (Dr. Sushila Nayar) :
(a) Yes.
(b) and (c). The matter is likely to

be considered by the Mental Health ad-
visory committee in the near future.

Identification of Backward Areas

2713. Shri Umanath :
Shri P. Kunhan :

“Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether Government have examin-
ed the particulars sent by the various
State Governments in reply to their com-
munication dated the sth January, 1965
regarding data for identification of back-
ward areas in each State;

(b) if so, whether any areas in any
State have been identified as back-
ward areas and their location; and

(c) the further action proposed to be
taken in those areas ?

The Minister of Planning and
Social Welfare (Shri Asoka Mehta) :
(8) Yes, Sir.

(b) and (c). Attention is invited to the
reply given to Starred Question No,
1483 on May 5, 1666. As stated on that
occasion, proposals of State Governments
for accclerated development of markedly
backward areas within State boundaries
will form part of the States’ Fourth Five
Plans and will be duly considered.

Roans to Co-operative Sugar Factories

2714. Shri Jashvant Mehta:
Shri Rajeshwar Patel:
Shri Sidheshwar Prasad:

Shri Yogendra Jha:

Shri K. K. Singh:

Shri Yamuna Prasad Mandal:
Shri H.C. Soy:

Will the Minister of Finance be pleaged
to state:

(a) whether it is a fact that the
Industrial Finance Corporation has re-
fused to advance loans to the co-opera-
tive sugar factories;

(b) if so, the reasons for their refusal;
and

(c) the steps Government propose to
take to  assist the sugar Co-operatives
for completing their half-constructed es-
tablishments 2

The Minister of Finance (Shri
Sachindra Chaudhuri) : (a) and (b).
The Industrial Finance Corporation
of India is continuing to disburse
loans to co-operative sugar factories
in cases where the same have been sanc-
tioned. It has also not placed any em-
bargo on consideration of fresh appli-
cations for financial assistance ficm sugar
industry, but has had to slow down the
processing of fresh applications in view of
the very difficult resources position of the
Corporation in the context of the heavy
demands made on it from other priority
industries as well.

(c) The overall problem of financial
assistance to new co-operative sugar fac-
tories, the expansion of existnig ones and
all other matters ccnnected therewith,
are engaging the urgent attention of the
Gevernment in the Ministry of Food,
Agriculture, Communijty Development &
Cooperation in consultaticn  with the
Ministy of Finance and the financial
ingtitutions.

Affairs of M/S Aminchand Pyarelal

2716. Shri Madhu Limaye:
Shrimati Renu Chakravartty
Shri Bade:
Shri D. C. Sharma:
Shri Tulsidas Jadbav:
Shri Prabhat Kar:
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Dr. U, Misra:

Shri Prakash Vir Shastri:
Shri S.M. Banerjee:

Shri Mohammed Koya:

Shri Bagri:

Shri Maurya: _

Shri Alvares:

Shri Tridib Kumar Chaudhuri:
Shri A.V. Raghavan:

Shri Indrajit Gupta:

Will the Minister of Finance be pleased
to state:

(a) whether it is afact that the Central
Bureau of Investigation or any other Cen-
tal Investigating agency have started
investigation into the affairs of M/s Amin
chand Pyarelal firms for their having
cheated the Calcutta Port Commissioners
Customs, Income-Tax and Foreign Ex-
change authorities;

(b) whether it is also a fact that thege
firms have removed the goods imported
by them without paying demmurage and
port charges on the ground that that their
papers such as invoices, bills of loading are
missing or had not ‘come from abroad or
any other ground;

(c) whether any deposits were taken
from these firms before they removed
their goods; and

(d) the action taken such as raids,

arrests and legal proceedings against
thege firms?
The Mini of Fi (Shri

Sachindra Chaudhuri): (a) to (d). The
information is being collected and will be
lajd on the Table of the House a3 soon
as possible,

Sccurity Printing Press, Nasik

2716. Shri Hukam Chand Kachhavaiya:

Shri Madhu Limaye:
Shri Kishen Pattnayak:
Shri Yudhvir Singh:
Shri Bade:
Will the Minister of Finance be
pleased to state:
(a) whether any dispute has arisen
between the management of the Security
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Printing Press, Nasik and the representa-
tive union of employees regarding work-
ing conditjons;

(b) if so, the main pojints at dispute;

(c) whether the Factory Inspector
has submitted any report or launched any
legal proceedings against the Management
under the Factories Act or any other
law;

(d) if so, the reasons therefor; and

(e) the efforts made to settle the dis-
pute and improve the conditions?

The Mini of Fi (Shri
Sachindra Chaudhuri) : (a) No, Sir.
(b) Does not arise.

(¢) No, Sir.

(d) and (e). Do not arise.

C.G.H. Scheme for Ashoka Hotels
Employees

2717. Shri Kajrolkar : Will the
Minister of Health and Family Planning
be pleased to state:

(a) whether it is a fact that the emp-
loyees of the Ashoka Hotels have not been
brought under the Central Government
Health Scheme;

(b) if so, the reasons therefore; and

(c) when the Central Government
Health Scheme is proposed to be applied
to them? R

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) No,
Sir. Central  Government emplo-
yees deputed to this hotel from
different Ministeries of the Government
of India are being provided medical fa-
cilities under the C.G.H. Scheme which
they were getting before proceeding om
deputation. No request has been receiv-
ed for extension of the scheme to others
so far,

(b) and (c). Do not arise,
Kolar Gold Fields
2718, Shri H.C. Linga Reddy : Will

the Minister of Finance b¢ plcased te
state:
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(a) whether the Mining 'Undertakings
of the Kolar Gold Fields have been comp-
letely Indianised;

(b) if not, the reasons therefor ;

(¢) the investments made and the pro-
fits earned or losses incurred so far since
the time of taking over the mines from the
Mysore State Government;

(d) the reasons for the shortfall and
losses incurred; and

(e) how the losses are proposed to be
made up and the Undertakings made to
run on a profitable scale?

The Mini of Fi (Shri
Sachindra Chaudhuri) : (a).and (b).
‘There are no non-Indians in service
with the Kolar Gold Mining Under-
takings except for one British na-
tional working as a metallurgist. He
was taken over as an employee of the My-
sore Government along with other emp-
loyees of the Kolar Gold Fields compa-
nies in accordance with the provisions
of the Kolar Gold Mining Undertakings
(Acquisition) Act, 1956.

(c) to (e). The capital invested by the
Central Govesnment in the Kolar Gold
Mining Undertakings was Rs. 444 lakhs
at the end of 1965-66. As the gold pro-
duced in the Kolar Gold Mining Under-~
takings is not sold the question of an ac-
tual profit or loss does not arise.

Death of a Patient due to Negli-
gence of Doctors in  Hindu
Hospital, Delhi

Rao

27¢9. Shrimati Renu Chakravartty:
Shri Ram Sewak Yadav:
Shri Bagri:
Shri Yashpal Singh:
Shri Alvares:
Shri Sarjoo Pandey:

Will the Minister of Health and Fa-
mily Planning be pleased to state:

(a) whether a patient died recently
en the operation table at Hindu Rao
Hospital in Delhi;
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(b) whether it is a fact that complaints
have been made that this death occurred
due to negligence of the anaesthetist
and the commissioner; and

(c) whether any investigation has been
made into the matter and action taken
thereon ?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) Yes.

(b) and (c). A complaint was received
about the death of a patient on the Ope-
ration table at the Hindu Rao Hospital
on the 24th May, 1966. Four Medical
officers of the Municipal Corporation who
enquired into the matter reported that the
death was due to the negligence of the
anaesthetist. The Corporation proposes
to take disciplinary action against the
defaulting Medical Officer.

et qrfereaT 1 SR 9T AT ST
% faeg wdargt
2720. &Y To FTo ITEATH :
oY qeAT qAw o
1 fa G a8 T9TH AT HAT FGF
(%) 71 a5 79 & fF 3B -
faret g qdt wrfeeara w5 @ &
fase afag =7 ¥ gt =TI #
TR ; AW
(@) @ @@t F 7@ gu aeds
ST qAT TfHETY qean? sArarfaal &t
gy g% wfafefaqi &1 WeamEs
T & fAm T ¥ 717 FEAET FT |

fra w5t (s e W)
(%) o= (@) qE&f afewra
7 & qE F a1 ¥ e uee-faini
afeg NO-fet wra AT w1
1 #T @ &3 38 a1q 77 A a0
T faar e fs gra @ & s-fod wiw
ara-aeme ¥, faww T ¥ qrfesrr
qewy sararfaat gra @ afe g
foT Wit dwmadt Sat # frgwr d-
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e FHATY, ST qH F wlerwriedt
Faafad 7T, FO AP @ RE )

Irrigation in U. P,

2721. Shri Brij Basi Lal :
Shri Kindar Lal :
Dr. Mahadeva Prasad :
Shri K. N. Pandey :
Shri Vishwa Nath Pandey :
Shri Brij Bihari Mehrotra :

Will the Minister of Irrigation and
Power be pleased to state :

(a) the area under irrigation in U.P.
at present and the per annum Food pro-
duction in U.P.; and

(b) the extent to which food deficit of
the country can be met by increased irriga-
tion facilities in U, P. ?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): The area under
irrigation in U. P. at the erd of the
‘Third Five Year Plan is stout 19 million
acres, and the average annual food prod-
uction is about 14 million tons.

(b) The irrigation potential in U. P. as
roughly assessed at present is 37 million
acres out of this, 19 million acres have been

[ developed so far. The balance of 18 mil-
lion acres, when developed will go a long way
to meet the country’s food deficit.

Low Income Group Housing
Scheme in Naraina Delhi

2722, Shri S.B. Patil Will the
Minis ter of Works, Housing and Urban
Development be pleased to state :

(a) whetker pcssession of plots of lerd
allotted by the Delhi Development Au-
thority under the Low Income Greu»
Houw:ing Scheme in Naraina Residential
Scheme to_a large numter of persons as
early as July, 1964 has not so far teen
given due to the site remaining undeveloped,
although three-fourth cost of tke plots
allotted was recovered from them in Feb-
reacy, 1965;
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(b) the reasons for the delay in deve-
lopment and making over possession to
the allottees ; and

(c) the time by which possession of fully
developed plots is likely to be given ?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chagd Khanna) : (a) yes.

(b) and (c). The internal develop-
ment of the area is more or less complete
and possession of the plots is expected to
be handed over to the allottees in the
course of a month or so. The delay has
taken place because Delhi Municipal Cor-
poration have not been able to provide
warter and electricity in the Colony.

C.G.H.S. Dispensary at Navin
Shahdra

2723. Shri Mahananda : Will the
Minister of Health and Family Planning.
be pleased to state :

(a) whether it is a fact that only on
C.G.H.S. Dispensary at Navin Shahdra
has been opened for Central Government
employees residing in all the colonies
across the Jamuna River irrespective of the
distar.ce from the dispensary;

(b) whether any representation has
been received form the Government
Employees’ Associations for opening second
dispensary at Gandhi Nagar or at any other
Central place ; and

(c) whether Government have any pro-
posal under consideration to exclude the
colonies, which are two miles away form the
present dispensary, form the purview of
C.G.H.S. ?

The Minister of Health and Family

Pl i (Dr. Sushila Nayar) : (a)

Yes Sir, one C.G.H.S. dispensary has been

opened at Navin Shahdra for Central

Government employees residing in the
following areas:—

(i) New Salimpur bounded by G.T.

Road and Marginal Bund, area

bounded by G.T. Road Salimpur

Inspection House Road taking.

off from G.T. Road upto Babar-
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pur Bridge and the road leading
to Naveen Shahdara upto its
junction with G.T. Road
including - Basti Petrol Tanki
and éntire Babarpur village.

(ii) Kabul Nagar, Ram Nagar, Bal-
bir Nagar upto the drain crossing
Loni Road.

(iii) Residential areas situated along
the G.T. Road between the drain
referred to under (ii) above
upto the crossing of G.T. Road
with Shahdara Saharanpur Light
Railway Track, as the eastern-
most boundary.

(iv) Old Shahdara lying between
G.T. Road and Pandev Road
and areas known as Kailash
Nagar, Gandhi Nagar, Jhil
Khurenja, Geeta Colony, Radhey
Puri, Krishna Nagar and Salim-
pur village.

(b) Yes, but according to the approved
morm for opening a dispensary under the
C.G.H. Scheme one dispensary is opened
for 2,000 to 2,500 Central Government

.
- servants. At present, only 1,020 cards

are om the rolls of the Navin Shahdra
Dispensary.

(c) No.

fr mfaez
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2726. =Y qo %o fag :
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# e g forar @
Representation on Gold Control

Order

2727. Shri Kolla Venkaiah :
Shri M. N. Swamy :
Shri Dinen Bhattacharya :
Shri Umanath :

Will the Minister
pleased to state:

5479

of Finance be

(a) whether any representations were
received from Akhila Bhartiya Swarnkar
Sangh in June, and July, 1966;

(b) if so, the details thereof; and

(c) the action taken thereon ?

The Minister of Finance (Shri
Sachindra Chaudhuri) : (a) Yes, Sir,

(b) In these representations the Akhila
Bhartiya Swarankar Sangh has urged the
G evernment to come to an early decision
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in respect of their demand for withdrawal
of Gold Control. The Sangh also threat-
ened to launch conutry-wide agitation and
hunger strike before Parliament and in
State  Capitals.

(c) The enitre question of Gold Con-
trol is under examination.

Money Spent by U.S. Embassy
out of PL 480 Fund

2728. Shri Kolla Venkaiah :
Shri Umanath :
Shri M. N. Swamy :
Shri Dinen Bhattacharya :

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 96 on the 28th
July, 1966 and state :

(a) the break-up figures and details of
expenditure for different items of (i)
educational exchange programme in India.
(ii) agricultural programme in India,
(iii) other adininistrative programme, (iv)
US AID Mission, and (v) US Information
Service ;

(b) whether the break-up figures are
verified and expenditure checked up ; and

(c) if so, by whom ?

The Mini of Fi (Shri
Sachindra Chaudhuri) : (a) to (o).

As these ¢xpenditures are out of funds be-
longing to the US Government and for
their uses, detailed expenditure figures
by that Government
hence are not available with the Government
of India. Expenditure control and veri-
fication of these figures are also arranged
by the U.S. Government.

NI JAE GRS qeqL AV HYargey

2729. st Qo FATo ATEYTH :
a1 fretur, wrata qqr wa faw
wAY A SqTA Y A F7

(%) 71 7g @ & fF W@ dEw
T qET dT SR, §a% qTw
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are maintained
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T EqF A 9 F AT 5w Ay
oF sfafafe gda ey L drameY 3
gt qefez-aifeal ¥ wgrom @ d
fe 3 s el §1 55 Y w9
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200 R AN O HE

Evasivn in of Income Tax in Orissa

2730. Shri Surendranath Dwivedy:
Will Minister of Finance be pleased
to refer to the reply given to Unstarre
Question No. 1350 on the 4th August, 1966
and state :

(a) the total amount involved in the
evasion of 197 cases of Income-tax in Qrissa
and the names of the parties ;

(b) whether any prosecution has been
or proposed to be started against any of
the defaulters ; and

(c) when this has been detected and the
steps taken to proceed against the offenders ?

The Minister of Finance (Shri
Sachindra Chaudhuri) : (a) The amount
of tax evasion involved can be known only
on completion of the investigations, which
are in progress. It would not be in public
interest to disclose the names of the parties
at present,

(b) The question of prosecution will arise
only after the investigations are over
and evasion is established.

(c) Evasion can be said to be detected
only after investigations are completed
and evasions are established. Similarly, the
question of taking steps against the alleged
offenders will arise only after evasions are
established,

Income-tax Officers

2731. Shri Jedhe : Will the Minister
of Finance be pleased to state :

(a) whehter it is a fact that the Uniom
Public Service Commission recently ad-
vertised for the posts of Income-tax officers
(Class II);

(b) if so, the total number of applications:
and the amount of fees received ;
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(c) whether it is a fact that the min-
murh qualification for eligibility for the
-above post-as advertised in the various
papers was a Graduate of any recognised
Indian University only ;
(d) if so, whether it is also a fact that
- after the applications were received, the
.minimum educational qualifications for
- eligibility were changed to 1st Class Gra-
+duate or 2nd Class M.A.;
(e) if the reply to part (d) above be in
- affirmative, the number of applicants that
have been declared as ineligible as a resuit
tthereof;
(f) whether the fees received from such
ineligible condidates will be refunded in
full ; and

(g) if not, the reasons therefor 2

The Minister of
‘Sachindra Chaudhuri) : (a) Yes.

(b) Total number of applications (in-
cluding duplicate applications) Over 32,000
Fees received

6.5 lakhg (round)

(c) The minumum educational quali-
fications advertised for the above iecruit-
ment was a “Degree of a recognied Univ-
versity, or Accountancy qualification re-
-cognised by the Council of the Institute of
‘Chartered Accountants for Membership,
or equivalent.”

(d) No change was made in the munim-
‘mum educational qualifications for deter-
:mining the eligibility of candidates.

£e) to (g) . Do not arise.

Quarters in Gole Market Area
New Delhi

2732, Shri Jedhe : Will the Minister
-of Works , Housing and Urban Develop-~
ment be pleased to refer to the reply given
10 Unstarred Queston No. 2742 on the 24th
March, 1966 and state :

(a) the number of cases in which such
unauthorised encroachment by the allottees
of Governmet Quarters in Gole Market

area was noticed ;
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(b) the number of cases in which the
notices to the occupants Were served;

(c) the number of cases in which the
encroachments have been removed as a
result of such notices ;

(d) when the remaining encroach
are likely to be removed ; and

(e) the action Government propose
to take or has taken to stop such encroach-
ments in future ?

The Minister of Works, Housing
and Urban Development (Shri Mebr
Chand Khanna) : (a) Seven.

(b) Seven.

(c) NiL
(d) The cases are being pursued.

(e) Action under the Allotment Rules,
including cancellation of allotment cam
be taken against the allottees Who do met
remove such encroachments.

af foeht & e gew
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Handling and Transport of Food-
grains
2743. Shri Ram Sewak Yadav :
Shri Bagri :

Will the Minister of Finance be pleased
te state :

(a) whether it is a fact that M/s. Mora-
dabad Handling  Agency Moradabad
‘Were contractors for handling and trans-
port of foodgrains at Central Storage Depot
Kanpur during the period from the 19th
Scptember, 1942 to 25th February, 1964;

(b) whether it is also a fact that the then
Minister of State in the Ministry of Food
and Agriculture informed a Member of
Parliament in Dzcambesr, 1953 that this
firm quoted high rates resulting in a heavy
loss to Government as a result of which the
firm was blacklisted on the 17th April,
1964;

(c) whether it is also a fact that ths firm
:showed a profit of Rs. 1,75,000 against the
.actual profit of nearly Rs. 9,00,000 during

the above period ; and

(d) if so, the steps being taken to realise
the tax and penalty on Rs. 9,029,000 to avoid
Joss to Government ?

The Mini of Fi (Shri
Sachindra Chaudhuri ): (a) Yes, Sir.

(b) Itis a fact that a Member of Parlia-
ment was informed in December, 1963
that the rates quoted by the firm were very
high resulting in loss to Government. It
is also a fact that the firm was black-listed
on 17-4-1964.

{c No. Sir,

(d) Does not arise.

Threat of Water. Pollution in
Delhi

2735. Shri Yashpal Singh :
Shri H. C. Ligna Reddy :
Will the Minister of Health and
Family Planning be pleased to state :
(a) whether the Okhla Water Works in
South Delhi is threatened with pollution
of water following the erosion of huge
eefuse dump across the railway bridge; and

(b) if so, what action is proposed to be
taken in the matter ?

The Minister of Health and Family
Planning (Dr. Sushila Nayar) : (a) No.

(b). No special action is called for.
Suijtable action to prevent pollution is
however, already being taken by the Delbi
Municipal Corporation. The water is
given complete treatment before it is sup-
plied for drinking pruposes and, whenever
considered_necessary, the dose of cholorine

sed.

Governors of Reserve Bank

2736. Shri Joachim Alva: Wil
the Minister of Finance be pleased 1o
state

(a) the number of individuals who have
held office as Governors of the Reserve

_Bank of India since 1947 ;

(b) the number among them who have
taken up work in the private sector after
their retirement ; and

(c) whether any conditions as to their
taking up employment after retirement are
imposed at the time of their appointment
as Reserve Bank Governors ?

The Mini of Fi (Shri
Sachindra Chaudhuri) : (a) Five.

(b) Two.

(c) No Sir.

Disparity between Rich and Poor
in Three Plans
2737. uti Mishra :
Shri S. M. Banerjee :

Will the Minister of Planning and
Social Welfare be pleased to state :

(a) whether Government have beea
able to reduce disparity between the poor
and the rich as a result of the Three Five
Year Plans which have been completed
in the country ;

(b) if so, how far the Plans have
been able to reduce the disparity in wealth;
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(c) whether Government propose to
lay greater emphasis on this aspect during
the Fourth Five Year plan ; and

(d) if so, the nature thereof ?

N

The Minister of Planning and So-
cial Welfare (Shri Asoka Mehta) :
(@) and (b). A Committee was appointed
by the Planning Commission in 1960
under the Chairmanship of Prof. Mahalno-
bis, with the following terms of reference:-

(i) to review the changes in levels
of living during the First and
Second Plans;

(ii) to study recent trends in the
distribution of income and
wealth ; and in particular

. (iii) to ascertain the extent to whi
the operation of the economic
system has resulted in con-
centration of wealth and m sans
of production.

The Committee submitted Part I of the
Report in February 1964, covering items
(ii) and (iii) of the terms of reference. Ac-
cording to the Report , ““available estimates
and data suggest no significant change in the
overall distribtution of incomes, though
they do indicate a slight probable increase
in inequality in the urban sector and some
reduction in inequality in the rural sector
Again, in view of the inadequacies of the
data used for comparison purposes, it is
not possible to be definite about this con-
elusion”.

(c) and (d). Due emphasis has been
laid on the subject of reduction of dis-
parities in income and wealth and a more
even distribution of economic power, in
formulating the Fourth Plan” The Fourth
Plan document will be laid shortly on the
Table of the House.

wren | fafaat groy o o wawrit

2738. st WA w@ew : ¥
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(F) w1 a@FR A AT F AT
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1ot faeny T 9 wee fRd T AL
#1 frar aw 6 T feod § war 2
® & u% afonaeaes e agv
AT "& qrfest # aga g
I R R

(&) afz g, dY 93 aX & FTC
N s wfafer § ; AR

(1) == feafa #1 gara & fag
T S FEATE! B ST G E 7

famtor, wte @ A fawrw
Wt (st RgT ww o@wr) ;o (F)
o (). fRfm =¥ et
q@EA I & o q9r s9d
grao fr @ fast aw w1 fFaar

Nog AT e amar g 1 a@<
v fao weTe wifasi FY wagea
F FHTC FYE THFAH A AT |

(7) T & wrEwEE TG
I(AE

Leased Land to Farmers of Delhi

2739. Shri Yashpal Singh : Will

the Minister of Works, Housing and Ur-
ban Development be pleased to state :

(a) whether it is a fact that the Delhi
Administration has taken back the soo
acres of land which wasleased to farmers
to help step up food production ;

(b) whether it is also a fact that the far-
mers are not being allowed to harvest the
standing crops ; and

(c) if so, the reasons therefore ?

The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Khanna) : (a) to (c). The Delhi
Administration had offered about §,000
acres of land, on licence basis, to
cultivators as a part of the "Grow More™
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Food Compaign” for the last ‘rabi’ sea-
son only, as this land was not required

immediately for planned development

under the Scheme for large scale acquisi--

tion, development and disposal of land in
‘Dethi. Only 754 acres of land were
actually  cultivated. This land is now
required for development in accordance
‘with the Master Plan for Delhi and cannot

be made available for further cultivation.

The licensee cultivators have not been
prevented from harvesting the standing
.crops.

12.09 hrs.
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
TANCE
REPORTED SEIZURE OF DOCUMENT FROM
Mi170 NATIONAL FRONT COURIER

Shri S. M. Banerjee (Kanpur) :
I call the attention of the Minister of Home
Affairs to the following matter of urgent
public importance and I request that he
may make a statement thereon:

The reported secizure of document
from Mizo National Front cour-
ier on the Silchar Aijal Road
revealing collusion of the Mizo
rebels with a .foreign power.

The Deputy Minister in the Ministry
of Home Affairs (Shri Vidya Charan
"Shgkla) : Sir, on the 3rd August, 1966,
a courier of the Mizo National Front was
apprehended at mile 55.6 on Aijal-Silchar
JRoad. He was carrying some documents
addressed to various M.N..F. leaders.
There were letters written by the co-called
Commanding Officers of the 3oth Battalion
of the so-called Mizo National Army
to his Company Commanders. These do-
cuments do not relate to collusion between
Mizo hostiles and any foreign power. A
case has been registered at Kolosib Police
Station and is under investigation.

Shri S. M. Banarjee : Sir, 10 days
‘have passed since we had given the calling
attention notice. You should ask the Minis-
‘:zer to reply at least within 3 or 4 days.

1370 (Ai) LsS—6. -
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Mr. Speaker : I have earlier also re-
quested the Ministers that when a refer-
ence is made to them, they will kindly
send their replies within 2 days or 48 hours.
I agree that a calling attention notice loses
its importance if it is taken up after so long
a time.

Shri Hari Vishnu Kamath (Ho-
shangabad) : The same thing applies to
short notice, questions also.

Mr. Speaker : I would request the
Ministers to pay more attention to this
and send their replies within the stipulated
time.

Shri S. M. Banerjee : From the
statement of the Deputy Minister, it
appears that these letters were addressed
to the various MNF leaders and there was
no question of collusion with any foreign'
power. May [ know what were the contents
of their letters and whether it is a fact that
the letters were written to the various
leaders telling them how a new novement
or struggle should be started in the Mizo
Hills ?

Shri Vidya Charan Shukla : These
documents are at present inthe custody
of the security forces and they are study-
ing them and making investigations,

Shri S. M. Banerjee : On a point of
order, Sir.

Mr, Speaker : This should not be said.
If the answer is not complete, he might

. say so,

Shri S. M. Banerjee : Our calling
attention notice was given 190 days ago. Can
he not say what are the contents of the
letters ?

Mr. Speaker : Would it be advisable
to disclose the contents before they are
examined ?

Shri Hari Vishnu Kamath : Have
reports been received from Intelligence
or from other more intelligent sources
at honre and abroad that members of the

. Mizo National Front or rather the rebel

Mizos are being trained on East Pakistan

. 80il by Chinese technicians and Chinese
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[Shri Hari Vishnu Kamath]
military men ?  If so, what are the de-
tails of this information ? Has any pro-
test been lodged with Pakistan in pursu-
ance of the Tashkent Declaration ?

Shri Vidya Charan Shukla : We
have received reports that the Mizo rebels
are being trained on the soil of Pakistan
and some Chinese were seen in those train-
ing camps. We do not know whether the
Chinese have given training, but they have
visited the training camps. That is
our report. Protests have been lodged with
Pakistan about this matter.

Shri Hari Vishnu Kamath : Any reply
from Pakistan ?

Shri Vidya Charan Shukla : They
have denied it.

. Shri Surendranath Dwivedy
(Kendrapara) : May I know whether those
people. who were trained in East Pakistan
have come back to Mizo Hills and a further
batch has gone over to East Pakistan for
training ? N

Shri Vidya Charan Shukla : We
have been able to prevent a good many
so-called Mizo army men going over to
East Pakistan., But some may have gone.
‘This cannot be said definitely, We have
been able to succeed more and more in pre-
venting these people from going over
there to East Pakistan and coming back
from - East Pakjstan,

Shri Hem Barua (Gauhati) : About
a couple of years back, Mr, Laldenga,
the President of the MNF, was arrested
by our security forces when he crossed
into Indian territory from East Pukistan
with consignments of arms and ammunj
tion. Then Mr. Laldenga was released
on the plea of a letter that he wrote to the
Chief Minister of Assam assuring good be-
haviour in future. This is the main reason
for which there has been a rebellion in

AUGUST 18, 1966 Seizure of documents
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Mizo Hills. Whatever that might te, it is
fact that the Mizo rebels have gone over to
East Pakistan for arms and ammunitions and .

" for getting training in guerilla warfare in

camps jointly run by Pakistan and China.
On the other hand, President Ayub Kkan
has made a statement that Mjzo have gone
to East Pakistan, they have become a pro-
blem' for them and they as human teings
cannot shoot them down for humanitarian
reasons. In that context, may I know
whether our Government have triéd to ex-
plain to the Pakistan authorites, at least men
like President Ayub Khan, wko does not
want to shoot the Mizo rebels down om
humanitarian grounds, that it is they
who have harboured these Mizo retels
and trained them against India ard also
encouraged them against India ?

Shri Vidya Charan Shukla :
we have pointed out this.

Yes,

Shri Hem! Barua : If so, with what
result? Sir, they say they have [pointed
out this. On previous occasions they
have said that they have lodged [protest
notes. But our 'information is this, that
whenever a protest note is lodged by us
with . Pakistan, the Pakistan authorites
simply consign it to the ,dust-bin or waste
paper-basket.  Thercfore, 1 just want to
know, since the Minister has said that we
have lodged a protest with them and we have
brought this to their notice, the reaction of
Pakistan. Is it the same reaction as Pre-
sident Ayub Khan has given out on the

Pakistan Independence Day or before
that ?
Shri Vidya Charan Shukla : They
have not accepted this charge.
St gER WY wFAW . WART

ey o 7 oFw TR & IO § wwar § i
& firey sfereror &3 & fog mfssm
SR & g S A AT H O q@
T A g ¥ N ae g &

.
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awr gfwer 7 F fag zwfeai &
a1 &1 F g I =g g fFoww
I gfaereT A5 qF A E, F4T FFR
I ARG TR AFA HF avA gL 7
afe 7, @ 37 & 7 @ § 7 Fan
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e @rr afwerer & fag or 98 § A
fear amw s 9w 7 W@
TEEAT 9HS T §, AW I A
T ®ET G R & oag s
TR EfF I AR FAT FT qT
qfr gY w@d A I faq A ¥
am & 99 F famrs sa aw Ay A
S ?

=t faam ator g oy A agi &
Fm FET Ay § I F @A F
SATT SATIT § SATIT THA N 70 § |

off N T ®GIW W A
wed T Fg1 & fF 3o aww gr g W
o 93 $37 § % sareT & g e
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=t faan s qaw SR
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st geR =T wgnw ;¥ 3 @
Wt ger g 5 Far 9w A AewT
wmar g 5 feax v wiwmor st
W & fag o1 9% § AR fFaw qw
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ot faq oz g W g
T

Shri D.C. Sharma (Gurdaspur) :

I think , Sir, we are able to find out only

few persons who have received training

there and most of the persons who have

received training in Pakistan go undetected.
May I know if the Government has evolved

Re. Question of 5494
Privilege against

Bihar C.M.
any machinery to keep a track of those
persons who come back from Pakistan
after receiving training there an find out
in what activities they are engaged in
during their stay ?

Shri Vidya Charan Shukla : We
have increased the number of check post
all along this border between Mizo Distric
and Pakistan. And, as I said carlier, we
are succeeding more and more in checking
up this kind of infiltration across our
border.

Shri D. C. Sharma : The hon. De-
puty Minister says that we are succeeding
more and moge, May I know what is the
percentage of success now -as compared to
the percentage of success which was there
two months ago or three months ago ?
It is useless to say that wc are ‘“‘succeeding
more and more”’. What is the perecentage ?

Shri Vidya Charan Shukla : The
percentage will have to be worked out.

12°19 hrs.

RE : QUESTION OF PRIVILEGE
AGAINST CHIEF MINISTER OF
BIHAR-—conid. .

Mr. Speaker : Yesterday, I had told
the House that I would consider the notice
given by Shri Tridib Kumar Chaudhuri
and Shri Madhu Limaye about the breach
of privilege against the Government Of
Bihar, I had said that so far as consent
to be given was concerned, I will only take

up whatever has been said by the hon. Mem-

bers assuming to be true all that they had said |
and then I will consider whether consent
should be given . I am giving that con-
cent bt to a limited extent pecause 8o far
as the order of externment is concerned, that
is in pursuance of the law and, therefore,
we cannot interfere with that ; that is
there. The only point for me to consider
is that in that order time of an hour and
a half had been given and during that
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against Bihar C.M.
[Mr. Speaker]

interval also, the allegation is, the Mem-
bers were kept in virtual arrest and illegal
detention.. That is the only point that
we can consider whether that order
also had given 1% hours and whether
during that period they were detained be-
cause on this both versions differ from each
other. Therefore, if the House agrees, we
can refer this limited question to the Com-
mittee of Privileges. That js all.

oft vy fma (Fav) : wemw
"ART , TG FEN L ! TH EE
HEAT §

HeqA RERT ¢ 39 . 9X WK

T FEAT ¢ |

=t v fema : e §az =@ar
ﬁwam’r‘am&m T I
wmwﬁuqna‘rﬁw%?m
fF fagafusc =wfafs & amwd
A9 1 gW ooy g7 ¥ e
T S fF Pafrasr wmEa ar Pl
o At RN F wrags At war 2,
aZ A9 W IZ § ar A8 ?

RAAAGA : ag # @ o
721 § &AifF arge agr aiferarie & ar
feelt & St 4ma § oF F wiew wm
weee fafra 39 w ar 2 afe Prfras
SIER I

=t Ay famd : T 2 =
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it /1 foma o R, i
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against Col. Amrik Singh
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g SRt A4 €

g #7 gEU FFT AT—

Shrimati Ramdulari Sinha (Patna) :
Sir, Patna is my constituency.

Shri Tridib Kumar Chaudhuri
(Berhampur) : You have given your con-
sent. Now have I to move it formally or
is it directly consigned to the Committee ?

Mr. Speaker : The Government have
sajd that they have no objection. So,
I commit it to the Privileges Committee,

12.22 hrs.

RE: QUESTION OF PRIVILEGE
AGAINST COL. AMRIK SINGH
ALIAS K. S.SAHI

=t 7y fma (A7) : meEe
agEm, & T &Y wAAfq gaAd
yaim fag TH %o a¥o WTE:\T &
fgars faarfaste & s &1 geqm9
CEI TR S I S (R L
A | OATeRT ATH W §€ET T
& oI9E TF AT FEAT | W9 F
AT § A F FWr AR TO FAA
g @ & #WI Ty s wiag & wr
&y fadrs uF wes W1 Agy
FgAT =gl § 1 AT W afew
qIF HIX  deqT #5994,
AT 77 AT & fAg @Y ag s
qw T T g | F97 & w9 & famay
FxAFalg fr s@ as ag e
e & faarei| & e SaTewsr #
g7 fedt ge ®Y WA T YW FA
& far =g ?

nwa wEE ;
FEAT & T THFA § |

IHT ST TS
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forg 3o oo oA § wAERE AT
st & feq@are o SaUE F oF
FemaT w1 fa% feay 2ot fs s &
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& T AT A W I F qAWAF Tz
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war s Gy o gE ¥ A
FFT AW &1 W gaE aw fear
w1 @ & & Az g 5 zaen @i
¥ ATHT T FT 9T AT ST )
AW gL AT QIEATAF  SET T
T HT FTE T FO BAT
ag) 2, safaw g4 "meaAl 1 qwiE
fagraa €T & 1 ¥ §F AT W 39
% FIHE 71 §E frar 7 gsas
H qqF GIHA T FIAT A8aT §

‘oead WEeW ;. I9 AT IB IE€EQ
g ?

sit wa foma 7w 9&4 § weAm
e | $37 dfw a7 | F4fE arg
¥ T gz W & A MT FF AW
-gfq:ugarmrm ISET A3 1 F g
¥ T %1 frard & gdiceq & ag
g GATIAN | TZd AT, MeAd WE I,
Homey ©F % 41 B UF aidm #
zngunaz'stawﬁ%r

“The
Common is the representative
of the House itself in its powers
proceedings and dignity”.

gy F AY SR qF  HIAN
T FAIZT T a1 § 39S A A
i @rza A ag far 2

“It may be stated gencrally thatany
act or omission which obstructs
or impedes either House of Parlia-
ment in the performance of its
fiucnitions or which obstructs
or impedes any member or officer
of such House in the discharge of
his duty, or which has a tendency,
directly or indirectly, to pro-
duce such results may be treated
as a contempt even though there
# no precedent of the offence”

AUGUST 18, 1966
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fEz oF aeea & X § & fF 7
I FFATE :

“The acceptance by any Member
of either House of a bribe to in-
fluence him in his conduct as
such Member............ is a
breach of privilege”.

gqar &1 A, memer wErmw,  fEYy
ageq &1 foga 41 ag w1 aga a9
T g —

On 2nd May, 1965, the House ©f
Commons resolved that the
offer of money or other advan-
tage to any member of Parlia-
ment for the promoting of any
matter whatsoever depending or
to be transacted in Parliament
is ahigh crime and misdemeanour
and tends to be subversion
of the English Constitution”,

WA JimT, & ug fadaq
Fem fF ag wraar agg e g
ar @ FEA 7AGE 7z g0 fam
Wﬂa—a@fww% ar
at ag Afedeq ¥ & a1+, afz gfegea
# wEt g dr Faw wmds fag
T @2 1 9zd as ATad A g
HIA T WTAT FT I F AT 4T &
afg z=mas g AR gEaaw ST
qrga F1 g, o IqwT q9q faw v
g a1 SAwe F o§IT & AmAA
AT T A IH WA A AT OH
ATHT , AT AT FO FC AT T
AT &, A wody W §, 99 w1 &
e |

Shri Narendra Singh Mahida
(Anand) : On a point of order, Sir,

WeUW WEIW : FAE F feg
TIH &, oF fame 7@ gw afed

mmugafar = qu-
fram g feswafaar 3 f&
TGS FEF $ T WE §,
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9T 71 ag 7o o awer § AR A awt
q e A1 8% §,0 SEAT 6
qEAT T TE AT GFAT g W« 2 9% q@h
WHIT § |
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TR AT A% A e & 8y
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f& Fudr w1997 T Afe gErR
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I8 F 7 fFeT W1 a1EAT & ceaEd
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gurAr 9z gEIEAW § oar At &7
ST SEAR F &1 WO T 2 AE &
o fasz w1 TH 9T q3, AR a8
@A g 01 7o, B [Aw A1 FFE I
g, fo =g &1g § & gt A
F a famgr wwr G fE st
Fegia nar feomr & wfe s var
agi & a1 aws, dar IRA FW L,
UZ TF qgT A0 A TEA fFaT ]
w97 A AT grgw 97 /) 39 fAg
|fF w1 A7 97 srREe #1 AT I

FT garem fear war &, & =wgar g v

T q1 faagaas 9T @ A1 3L
afs swamaw s § &, @ fou
QI SHF0 I AT FEAT § W
IR aw oA q woer o g ]
[T UF WA FadT {raA qifeErie
1 awrs w7, a7 & T A% AR §
o =it g formd YT #fiet 37 T,
Y A I Y Y, SHT AT &Y FNEY
M F W 9g TEET 9T AL A, AR
g 1 AN R | W A Tad
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Col. Amrik Singh
BT @AY TGO, HE A A
oHieT R o9 ¥ wOX gEH ¥
g wear @ 1 wfew wE AR E A
g g s frsa w9 &
s 7l gww @1 £ fomd a7 W
2

st gfe faow wwa (Frommarz) -
g wAA HAWH fag A & 7
Mr. Speaker ! Col. Amrik Singhis
best known to Prof. Ranga.
75 wy fed AR ¥ owEae
F geHfcA IS A, ST T L.

e

st o Wlo FTAAT
EIEAT A |

(17Y7)

ReAA WA T WTAEAL A |
foelt 3@ & ag 9w gom a4, T 9o
fag arad @ w@d T wsfre
fat & fr wv adfaw® 27 F99 &
AT F W E T g U A,
fora ®¥r 1 ag AT FIE A, qE
&g W

Jar#y greg Yagr g F o &
faerger axed Ad) g 9ifg ) & grsw
F1 R Fqal § {F W &F A0
FIE Wl aleq® A FH AFAT 7@l @l
< gt o qar & FHa

=Y o Hlo qHT : weqE  wWEET,

Shri K. N. Tiwary (Bagaha) : On
a point of order.

Mr. Speaker ! Yes,

.

.Shri Narendra Signh Mahida ! I_
had risen earlier on a point of order.
.

st ®wo Ao faad: ag aw

fail ¥ AT FT aE T G
@ g o fot A el § AR A9
QS AT AT § 1 ()
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wg femd : 7@ O wafe
g, * A9 weuw Aged & faars
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WETR WG F AT TERT A
afsa, T TF 2z F9 a9 e |

st o Ao faard : WA &g
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= o Wio fAATA : WO =ma
g7 @fag

WORl WEieW : ¥¥ 9 #1% TET
19 T %7 a1 , ey F1 fowdq
219w 1 atF ¥ wifex g fF zawy
gqs fFrar s ar =g

HEI-HW 91 @I "W (s
s Aian f8g) ;@ F1 fyawews
FET F1 W {fSrg, §9 9 T8 @ga
T FY AT |

Shrimati Renu  Chakravartty
(Barrackpore) :: I wanted to say this for the
information of the hon. members on the
other side who are agitated. When this
question came, you reémember, we went to
youand said that we did not want to raise
itonthe floor of the House. It is a very
bad thing thatit has already come; it has
come in the papar.
and said that all that we needed from you
was to find out how best we could deal with
the matter. You at that very moment said,
“gince it concerns me, I will immediately
allow it”. ‘

Mr. Speaker :  Yes.

Shrimati Renu Cpakravartty : At
that moment ‘we also told you, «there is

AUGUST 18, 1966

We told you aboutit’

Privilege against
Col. Amrik Singh
nothing to hurry about; you consider it as to
how best we could deal with this maiter™.
Thaerefore,as far as the Speaker is concerned,
both Mr. Limaye and myself had taken the
precaution that we should not bring any-
thing which will be done ina hurryand it
was your goodself who said that we should
bring it because it concerned you. Thete-
fore, there is no question of referring ittoa
Special Committee comprising of the two
of us who went to meet you on this matter..
(Interruptions)

5504

Shri K.N. Tiwary : why did they not
go to the court and got the matter verified ?
(Interrugtions)

Shrimati Renu Ch‘akra.vartty : Does
the hon. Member think that it willbe much
berter and ;honourable for us 1o go 10the
court ?

Mr, Speaker : I have not taken ijtina
wrong way. I have takenitinagood spirit.
and have placed it before the House.

oF i wY f@RT Ard F oA
FE A% | ag IAF 919 A@IZ AT@ AR
o qrd@E ®Y 1 A7 Fg g w2
my fF & wfE F1 TOECET 0F
oeed wamfaswe 33 fazdr o
D g% 2, gl TRIA ;T Alfefeie
gifee faar g &1 fom aq 7 W%
are Ty, feEdt a3 ara Y Ard o

st gEam fzady (FeweTer)
faedy mod e g § W g, 4g
" T FAA F7F T E |

oo wgidn Ay AT |
o U g, sAF1 afefede w=y
2 feat, afew faggt avo 5 FrsmezTgT
Hgd g 3w qlo 6 F1 Wigw 7% faway
7Y 7T g€ &, aTo 6 T WW &1 AL U
qgaT 2

Shri S. M, Banerjee :

10 say anything about that,
that « «  (In:rruptions)

Iamnoty going.
1 will only say
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Shri Surendra Nath Dwivedy : You
can send it.
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Mr. Speaker : I will send.

Shri S. M. Banerjee : I want to bring
to your notice about the Col + + - *

Mr. Speaker : why should he ?
Shri S. M. Banerjee : I wantto say""

Mr. Speaker : Why should he ? Now
we should not say anything.

If there is an entry, the Col.is not to
blame.

Shri S. M. Banerjee : I am not raising
that issue at all.

Shri Humayun Kabir (Basirhat) : I rise
on a point of order. The Leader of the
House has moved and you have accepted,
the whole House has accepted, that this
matter be referred to the Privileges Commi-
ttee without any debate. Afier that, how
can any hon. Member get up again and try
to carry on the discussion. The House has
al.eady decided thet it should go to the
Privileges Committee.

Mr. Speaker : when we have taken
that decision * * -

Shri S. M. Banerjee : I am not saying
anything about this. I will only bring to
your kind notice one thing - * *

Shri Humaynn Kabir : My point of
order remains.

Mr. Speaker : I have allowed him
because he is a signatory.

Shri S. M. hanerjee : He does not
remain a Minister. but I re¢main a
Member.

Mr. Speaker : It is not good to say
that,

st §o Wo TAN . WU WG,
WH AT UF AT FEAl § | AT ¥ g
qT WA S wRald grar qrHarn
oTYT 2, O § TG I8 & @/ E, FA A
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Privilege

#¥ 5 @3ZT g7 O gAF AR H
™ 57 ¥, 77 uF e ware v
TE A9 IT9 F(AT &7 IV H T %
wq w1 9y fawT e w1 R
T =rfza

There are definite sources of informa-
tion to the effect that there are certain
people who are after this life. So, I
want that some protection should be given.
to Shri Madhu Limye, The entire gang
of Jit Paul and others is around him.

Shri R. S. Pandey (Guna) : If
protection is given, then they complajn
that the CID people are moving aroun
them.

Mr. Speaker : It is the sense of the
House that this should be directly re-
ferred to the Privileges Committee ? o

Several hon. Members ~ Yes.

12°41 hrs.
RE : QUESTIONS OF PRIVILEGE

»f TR AREA  (TAEHY)
weger w3y, foeraed) & faars §9
w1 ufw F qawa & v 7 qF fadar-
famre &1 Aifew fear ar L L L L

weow AT - SifFes w1
qre gaq 7925 & fF § °F uF-uwm
AR

ot andt (fgame) @ ¥ s
AT gW ? gH W &1 e &

seaw RERT © F gI @A @ AT
fr 9 oz AT T § AT AT AT FA A
I O FHAET L

Y AW (wrez ) - 50mA, 98 ATA-
FT G @ ? I9 ZAR A F CF
Feew Tada TIEt § w Ay o { I
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[y wWd |
&1 AT e agt 7T R fear at e s
I gHIR g H 11 wafaE § #R e
Two qro ¥ wluw & &Y HTT W FT g
A g I @E gz &
FTHFA 7 1 I TGT & gATL AT

eI T | qF T & F F
FEFLLA TG 8 /1T A AAHIA! MR
7 i

=AY F gaw7 A5 w7T Afw qar
ag 77 @1 g % 387 v 0 23 379 #7
aroET R 7

ST AETT - TAFTH F a7 7 AZ0
Fgvgima g ez wE?
FqT a4 v fzar 7

ot WYq : UF 9 qF AT AT A
F1 TFAT FET gAT FafF ZAC g w7
O AFEq AW qOEf BT £% @A ordf
 Fa AT A TR & OIAR! Tzl a7
g faa mr

WEAA AT © § F AT FEl § 399
SATIT WIT AE0 FZ A%AT 1 7 Fo o
I |

o TR FAFIF TN (Frgra):
weqe HART,

woolt WATT . AA W9 A=A
difan

o TW AAGI Fifg1 : § 77 qa19
v oL ..

st awaw fag (FwT) - wew
wZien, & us s L L,

WEI HEITT | FTFL AZT IH AR
A9 TF T AT H 79519 [ I T
FTIAEY ®1 AT s &)

o TR AAEL AE : F58 JfF
M frd e A st AT L

18, 1966
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oeAW wEHET C Al g q{ AN
gt =@ Hfd ?

o = FART WifgwW - § &
3geIT FT 99 I2T FI 9 97 94T
RGN S

[ETEA AETT | A TFT W 9 Ag
¥ ag a1 "%d § |

o T WHIET FAifga : sq=eq7
FT 7T 9o 2 7

[ETRT WHITT | IA AW F1E SqITGT
FT 957 431 2 | TF &9 GeH ZAT A
§ & o1 To Wo AT F1 IATAT £ |

™o TH WAEY WAifgar © oF
famwrfa1T &1 w97 M9 F Awa @
T

SETRY WG 1 o ATZA T ;T Y
T AAT WX FT A90G F AG

12'44 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDIR CUSTCMs ACT
AND CENTRAL EXCISES AND SALT ACT
AND BENGAL FINANCE (SALES TAX)ACT

The Minister of State in the
Ministry of Finance (Shri B. R.
Bhagat) : I beg to lay on the Table—

(1) A copy each of the following
Notifications under section 159
of the Customs Act, 1962, and
section 38 of the Central Excises
and Salt Act., 1944 —

(i) The Customs and Central
Excise Duties Export Draw-
back (General), Sixty- first
Amendment Rules, 1966
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Report
published in Notification N year 1962-63, that is, about four years ago,
G.S.R. 1209 in Gazette of and the action report comes now;this is tardi-
India dated the 6th August, ness in excelsis or in extremis; I do not know
1966. how to describe it. This ‘is dilatoriness

or tardiness in excelsis rather in extremis.
Further ,itis <action taken or proposed to
be taken’. We do not know witat
action has been taken and what action is
proposed to be taken. Some is proposed
to be taken on a remote four-year-old
report, What has happened to the suse-
quent reports ? Are they lying in the ar-
chieves of the Ministry ? Could we
have any statement from the hon. Minister

(ii) The Customs and Central
" Excise Duties Export Draw-
back (General) Sixty-
Second Amendment Rules,
1966  published in  Noti-
fication No. G.S.R. 1210 in
Gazette of India dated the

6th August, 1966.
(iii) The Customs and Central
Excise Duties Export Draw-

back (General) Sixty-third ~ °% tiS?

Amendment Rules, 1966 pub- Shrimati Chandrasekhar : Most
lished in Notification No. of the actions are to be taken by the State
GSR. 1211 in Gazette of Government, and we have inserted in the
India dated the 6th August, statement whatever replics we have got
1966. from them. Certain actions are long-

term ones; so they cannot be taken on one
day or in two days. That is why the
(2) A copy of the Delhi Sales Tax statement is so worded.
* {Second Amandment ) Rules,
1966 published in Notification
No. F. 4 (66)/ 65-Fin (E), in
Delhi  Gazette dated the 4th
August, 1966, under sub-section
(4) of section 26 of the Benga!l
Finance (Sales Tax) Act,
1941 as in force in the Union Shri Kari Vishnu Kamath : They
Territory of Delhi.  [Placed will take another four years.
in Library. See No. LT/6812/66] Shri®Buta Singh (Moga) : As Shri
AcTION TAKEN OR PROPOSED TO' BE TAKEN Kamath has boimed out, this report
g’;‘ss‘:ggnglng”ég::D’xﬁ; BYCACS‘;‘:S‘ Pcrtains to the yezfr.1962-63A My request
AND SCHEDULED  ‘TRIBES is that the hon.Minister should make a-.
statement on the action taken by the
The Deputy Minister in the De- differ. nt States and that statement should be

{Placed in Library. See No. LT/6811/66]

Mr. Speaker . Action was continuous-
ly to be taken on that report. But what
apout the subsequent reports ?

Shrimati Chandrasekhar : The
subsequent report is coming up for dis-
cussion today.

partment of Social Welfare (Shrimati  *y/cared a5 a partof the report and then

Chandra Shekhar) : I beg to lay on the the discussion should be held.

Table a statement of action taken or propo- Mr. Speaker : Tle hon. Minister

sed to be taken on the recommendations may consider that, .

made by the Commissioaer for Scheduled —

Castes and Scheduled Tribes in his Annual 13 46 hrs.

Report for the year 1962-63. [Placed GPMMITTEE ON PRIVATE

in Library. See No. LT—6813/66]. MEMBERS’ BILLS AND
Shri Hari Vishnu Kamath - (Ho- RESOLUTIONS

shangabad): On a clarification with regard NINTEY-THIRD REPORT

to this item, you will be amazed at Shri Krishnamoorthy Rao (Shimoga):

east for once, that this report relates to the I beg to present the Ninety-third Report
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[Shai Krishnamoorty Rao]
of the Committee on Private Members’
Bills and Resolutions,

12.45 hrs.

BUSINESS ADVISORY
COMMITTEE

FORTY-NINTH REPORT

The Minister of State in the Depart-
ments of Parliamentary Affairs and

Communications (Shri Jaganatha Rao):

I beg to present the Forty-ninth Report
of the Business Advisory Committee.

12.46 hrs.

STATEMENT RE. PRIME TINIS-
TER’S TALKS WITH UNDERGROUND
NAGA LEADERS

The Minister of State in the Mi-
nistry of External Affairs (Shri Dinesh
Singh) : A delegation of underground
Nagas, led by Shri Sukhai Kughato, called
on the Prime Minister at New Delhi on
10th and 11th August, 1966.

During these meetings they made a
statement of their historical case and rizhts
and expressed akeen desire tolive in peace,
friendship and cooperation with us. The
Prime Minister told them jhat there was
not much point in going inro the past; the

present was more relevant and what Waus -

even more important was the future which
could give new and greater opportunities
to the Nagas to work for their prosperity.
She explained to them our parliamentary
democracy and our constitutional safe-
guards for preserving the rights of the peoa
ple, their cultural, heritage and their way
of life.

The Nagas expressed their admiration
for the Indian democratic system and our
efforts to flnd peaceful solutions. They
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said that they wanted to be closest to us.
The Prime Minister assured them that
their legitimate rights would be grotected
and they need have no apprehension of any
interference in their way of life within the
Indian Union. She suggested that they
might consult their friends. and come again
at a later date when we could discuss with
them in greater detail. In the mcanwhile
it was necessary that peace should be main-
tained and no effort should be made by the
underground Nagas to seek any assistance
from outside as it could only complicate
matters.

The talks were held in a friendly and
cordial atmosphere and, I believe, we moved
forward in understanding each other’s point
of view.

The House will, no doubt, appreciate
that these talks are aimed  at removing
misgivings and creating an atmosphere of
confidence in which a solution could emerge
in keeping with our declared stand. It is,
therefore, difficult for me to go into greater
details, but I should like to assure the
Hon’ble Members that we are seeking a
solution in keeping with Government
policy approved by Parliament.

Shri Hem Barua (Gauhati) : May I
seek a clarification? On the eve of their
coming to see our Prime Minister in April
1966, the Naga underground leaders issu-
ed a pamphlet entitled Nagaland Decla-
ration of peace  Where they
enunciated that as a sovéreign government,
they want to live in peace, friendship and
co-operation—the words used in the state-
ment of the Government of India.

have

Lasttime, before coming to see our Prime
Minister, the Naga underground leaders
said that the Government of India have
recognised the Federal Government of
Nagaland. That attitude of the Naga un-
derground leaders has undergone a meta-
morphosis, to our understanding. What-
ever that may be, may I know whether is
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is a fact that they have told our Prime Mi-
nister that they wpuld be satisfied with a
political status sim’lar to that of Sikkim or
Bhutan? If so, may I know what our
Prim= Minister has told them, and what
is her thinking about it ?

Shri Dinesh Singh : As regards the
earlier part of the question, we have not
recognised any federal government of
Nagaland; the only Government we recog-
nise is the Government of the State of Na-
galand.  As for the second part. the Na-
zaland represeniatives did not give us any
indication of their desire to have a status
like that of Sikkim or Bhutan.

Shri Hem Barua : It has been report-, .

ed in the papers and it is every where in the
aif  that this id;a was mooted  originally
by Shri Java Prakash Narain, a member of
the now-defunct Nagaland peace mission
that the Nuagas should be given a political
status similar to that of Sikkim or Bhutan.
What is in the mind of our Prime Minister
in relation to this demand made by a cer-
tain s:ction, the rebels, among the Naga-
land people ?

" The Prime Minister and Minsiter of
Atomic Energy (Sarimati Indira
Gandhi) : As the Minister pointed out,
this demand has not been made to us.

Shri Sarendranath Dwivedy (Ken-
drapara) : The Minister referred in  his
statement to what the Naga underground
leaders were told that if they kept in contact
with' foreigners, matters would be further
complicated. But he did not indicate
whether they had given any réply thereto.
Did they sav that during this period, they
would have no connection with any foregin
elements ?

Shri Dinesh Singh: No, they did not say
anything. We mentioned to them that
this would complicate matters. They lis-
tened to it carefully.

ot A% famd (qi7) © woaw wgiEy,
# st w7 Y & SuAAT Avgar g v oy
aumde § wfawata sers & af@

SRAVANA 27, 1888 (SAKA)

talks with under-
ground Nagas (Stt.)

qfvadq gaT SAFT T7 FAFAT AT TT
FT L AT AT 8, TARA A1 AAFA |

5514

zadl 17 ag f @ fagiEy aems
F qAE-RIT F Fq wforgz ¥ A% §
az T £, FifF wa¥ a7 @r & fr wfirgz
TEEF I¥ ZAF TG 2T | FAF A
# a1 frafq 2, #47 78 91 AZ1ET AT
FT T FG |

st feqm fag ¢ wtgr A% wfrgr
FT a¥aeY §, T 9% # A4 36 faT 9gr
o fFar S aTFRATT g0 9 HIT IaET
o1 faeror faar a1 1 @@t 7F gwar g
o1 1 gl faoe €ET § A% HA

= 3o o agt #1 fasnfar wEw
F1 SETR IATAET AT, IEET QA

st wg fema - wfmT TTwem )
ZHHAT 4T, TE 7% 9T § UF I | |

=it feqm fag : W & ¥ T A
A< WTgT Fg E § | FE AAT a1FAT
ALY AT | TZA IR OF A I AT
far 1 foe fernif@t s@w F s@H
SaTe fear 4 1 39 F FAT gHAT gl
g 1 T TF ATTET E )

=t 7 foma : grwa afvadT &1
FTE aTq A1 fear ™ |

«ff feam fag : g ofvadq &
SEFT TS TR TG & |

Shri Hari Vishnu Kamath (Ho-
shangebad) : Are Government aware
that even after the very useful and tfruitful
discussions of the Prime Minister with
the Soviet leaders in Moscow last month,
the Pakistan Radio and the Pakistani Go-
vernment spokesmen have persisted in
referring to the Naga rebels, the rebel

.
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[Shri Hari Vishnu Kamath}
movem.eut, as the Naga liberation struggle,
and if so, has this matter been taken up with
the Government of Pakistan as a violation
of the Tashkent declaration ?

Sur:1 pmesh Singh : We have men-
tioned to the Pakistan Government the
desire to curb any kind of anti-Indian
propaganda, but I do not think that we
have specifically pointed this out. So far
as the Government of Pakistan is concern-
ed, as has been mentioned in the House.
they are doing much more, they are giving
training, to which we have objected.

Shri Ranga (Chittoor) : Why do we
not protest ?

Bhri Hari Vishnu Kamath : Was this
matter discussed by the Prime Minister at
all with the Sovietleaders ? The Prime Miui-
ster has spent so many days in Moscow,

ShrimatiIndira Gandhi: It was men-

tioned to them.

Shri Hari Vishnu Kamath : That is
all you can do.

To TH WANET Nfge (wearag)
1 Arn fagEy wfrgr s=rE & &7
YT FT 73 &, W ITHT 48 790, AT
1950—51 ¥ #Fgi 47 | @@ X &
et =g fa S ardy arar faEEy
39 a7 43 fa@dt a8 9 w0 arew
AT ITF AR——TdE J7dT F1 AT
[y &, fa o gwstar 2 %A 4r,
I AT FT G A, W w7 T IAQ
W oY ST HT WIT AT GG 7 e
T § 1 WE AN GE TF qgl 9T
a1 gd & foas ager sremer fane wosy
Y HIX T 99 AMH qTZF & | A1 ™
o F faeft g€ & 7 v ot W o
HIST AT 97 F AEHT 1951 F TSI
LR F AU T |

sit faam fag W wET ¥ A
¥ & & 7 $g GHAT | I qF AT-
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FT Y TEHTT F7T q¥aH &, 39 g2 A
IaF A ¥ 98 75| g 91 | I9F A
FY TR a7 | g gwe | faa
ara w1 o o, ag sex  f& o
ANTATS F T AN A IFA TGS 9
T A AT A L I9F AEFS A
ATET AT AR ST F1F G a7 S
T $5E | 9 ;X T g A9E 6 agH
ot g

Shri Hem Barua : It was
there. This was there. ‘They first pass-
ed a resolution on May 21, 1947, demand-
ing a sovereign State. This was passed by
the Naga National Council.
that,

No, no.

I remember

Shri Dinesh Singh : The hon. Member
is mentioning things that Mr. Phizo had
said.

= TR A% AT (ST
I & Farq Y Ay fear @ fw -
aforgz § F7 aget Ao fafedt g
RIS

st fadm fag - w7 agen ¥ @y
#, gt A% qF 1= 93T &, #Y q oF
T ¥ 98 Fawmar % 98 F §9 qeL
RO AT HIfAw 7T W@} F, AR gW
I AT I frag sy ag #7031

% AAA 8q€0 : 99 O Fq7T
& faar smar @ AT AT A9 g
&1 1951 § St qTEY TH AT Y &7
AR TET AY IFH WA AV A A AN
YTHT & JTHT 7 § 7 o 3747 |
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st fedw fag @ z@% v ¥ 3w
FgAT a1 qivwa § | A At T g
2, 9 T R ¥ & 4 &7 qmeios
Fer g

W:qA AZIT . AT I FT
FgT & f& o 0d W 9% e § A
SaTaT weq § fgmmm ¥ R A A F
fodr aoma s9 awq #1 mAf F f5A 0
FEET A 1950 § &Y qFAT A7 |

o TW AR Afgar : 51 I«
ot qger oY, forq ax S €1 aFar a1
ag 7 oY, T Tq IF AN GLHIL TATT
FT WU § 98 I SITET § |

ot faam fog - Y g 7 9%
gaT | 1€ OF Wi |9 A1 EY g, aE
aTa AL 47 | f7o RIS A T6 A T,
ITF FyATAT TH Faw ¥ fai gady
I FG | T AT aeed A aeHT
J et fw g 1947 Huw fgw 7
Y A TG | FT 79 AT qg FeAl
Hfewe § )

o TW AT Fifgan : ¥ ux &
Wi €1 % WIE | G NI FAT At
& waE HeT & ATy R oy ¥ 9N
T I AW A TH LT AT AT AT |
JZ U G TATE |

TN AFIT : 1 AT I8 T IHRS
g 2 fear

o A WANET Mfgar : it 3 qr
, 3@ a<g d1 JATT AE g |

o agaw fag (Fam) : i Ara-
v Wt o & e fw A fasfeat &
I gl fF T agelt o= T & AR
FEN a1 % fear 1 g e faddy
Y & g WIAETY § a1 AT aF 48
g 6l G gET | S WY a8 qgi ¥

-
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Y & T A ¥ 1T FF 99 AT
dr e ferme =g § fv o
T fuiE ar geTafosy fyara &
FERr A e e 1 ag R &
3% fasga w3 aar § 1 AT
¥ fod it gurdy YuvE EAEz FT AT
& 3% A forar war 3 1 waw qg ANETT
$TTA EAHE FT FAT AET FrAST AT
gaFY faear &7 17 ) 77 o ggr w4
o & | AT FETEeR &, T # 7AF Ag
T T FT JIAAT FIATATE 1 3T Q-
VT ¥ FIHTT FT I A6 Y AT § W
Jq TAAT HT AT 7S Z1 AT4T7 § AT 73
ZEH T AFT AFAT |

Weqe WEIRT © ZHEFT JI7 F FAT
WA 1 gAET FaTa av e £ 3 frar o

=t fasaare qeIw (ggR)
FaEEr At & Wit A FE awt ¥
wifa arat $T Wr g AT IW F W7 7T
g @ ¥ 5 omf amat S« @) & A
fay ofdeam & o fRet &
T W AR EANTIMF s
FTRaTE W& W@ & | § T gy oY
§ AT aTear g fF gw aww o wif
arat g% & sad T axE R ¥ A 9
qETE I9F g weqa fFar  faad
f& gw fwey fafreg faorg o< 5T &4 )
afg &, aY a8 FT & W 39F qFay A
faEt arrsit & S v § sAwT @
g

o

=t feaw fag - & g W= @
ATEATET F&€W 5 o Fwsq {9 feam §
ag FTAT IAHT 3G | W O AT A
1 & g v T forar g
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Shri S. M. Banerjee (Kanpur) :
The very fact that still all she questiéns
pertaining to Nagaland, including calling
attention notices, are being replied by the
External Affairs Ministry, gives the feéling
not only to the Naga rebels, but to the rest
of the country, that Nagaland is a separate
land. I would like to know how long .this
1s going to continue. The talks may «con-
tinue, but has the Ministry taken any. final
decision to discontinue this practice and
bring this under the Home Ministry ?

Shri Dinesh Singh : This matter has
been raised in the House several times I
‘would beg of the Members to see....

Mr. Speaker : Shri Vasudevan Nair.

Shri Hari Vishnu Kamath : He
did not complete the sentence.

Mr. Speaker : This Fas heen raised
to many times. .

Shri S. M. Banerjee : Butlethim com-
plete the sentence.

Shri Dinesh Singh : I was saying T
would beg of the hon. Mcmbers to see
that this was part of an agreement that was
mad e with th> Naga pcople when the Naga
State was created, This was put before
the House, this matter was discussed in the
House. (Interruptions) This iS no-
thing new. The late Prime Minister,
Shastriii, had mentioned that we were go-
ing to move this out of the External Affairs
Ministry in consultation with the Naga
Government. We are talking to the Naga-
land Government, and we hope that as soon
as possible. it will be dealt with by some
other Ministry.

13 hour.

Shrimati Indira Gandhi : The Home
Ministry were associated with the latest
talks. . . . (Interruptions).

Shri Henu Barua : When Lal Ba-
hadur Shastri was Prime Minister, he
gave an assurance that this would be shift-
-ed to the Hyn'e Ministry.
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Shri Vasudevan Nair (Ambala-
puzha) : From whatever talks the Prime
Minister had with the representatives of
Nagas and from any other information, rebel
is there any truth in the report that some
sections among the hostile Nagas are now
inclined to a settlement with our Govern-
ment, that the so-called armed groups
among them are not very much in the pic-
ture, and that there is scope for a settle-
ment between our government and the
rebel Nagas ? Is there any serious foun-
datjon for that impression ?

Shri Dinesh Singh : We are carrving
on these talks in the hope that we shall be
able to bring them round to our way of
thinking,

Shri Ranga : Are we to undcrstand
fromthe Prime Minister’s reply that in
addition to the External Affairs Ministry
which has been dealing with the Nagaland
question till now, the Home Ministry also
is being associated in these talks as well
in matters of administration

Mr. Speaker : That is what she said
Personal explanation by Mr. Atulya Ghosh

13.02 hrs.

PERSONAL EXPLANATION BY
MEMBER
(Shri Atulya Ghosh)

Shri Hari Vishnu Kamath ('Ho-
shangabad) : Before you call my hon. friend
Shri Atilya Ghosh, I wish to invite your
attention to rule 357. It reads as follows.

“A member may, with the permission
of the Speaker, make a personal
explanation  although there is no
question befors the House, but in
this case no debatable matter may be
brought forward, and no debate
shall arise.” '

The latter part is important, Sir, because
no debate will ensue, and so you will please
ensure that no debatable matter is brought
forward.
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Mr, Speaker : I have made it clear to
Mr. Atalya Ghosh that no controversial
or d:batable matter can be brought here;
he can oaly give his personal explanation
and i n a brief and concise manner; I have
made it clear.

st Ay femd (FA%) ;W
FTHT ATgd A HTOF AT THRT @T §
T AT AFT HeAW WA, GAAAH
aTeA ¥ fada F ary & A wew s
a7 | 18 FE FY IART 97 Fd1 fqaw F
safea eqsdtaaor & Wiqed 91 AT
IqY IE uw faarg s fwar a1 )
zafaT 5@ a9 @) R 3T & ATTETF
FuFar g f #18 wwelt wagrea =1 frae
&F 7ee< HT qrq 9 FT 91 faarerew
&1 9T IqH F1E #E arqA g |

F AT qTeq ; ag a1 deaT & |

st 7 foad : wet A wger T
g TF &t a1 g A1 & foad @wp it
2

Shri Atulya Ghosh (Asansol) : Yes-
terday my name was freely mentioned in
relation to a case concerning Shri Sunie
Das, an employee of th: All India Congres
Committee, He is onz of the 105§ em-
ployees there and I am an office bearer of
the All India Congress Committee, and so
it is natural that T knew him and he used to
come to my house. First of all I want to
state categorically that the allegation that
I have tried to exert influence to hush up
the case is absolutely wrong. I never dis-
cussed these matters with any of the minis-
ters either in the Centre or in the State of
any of the officers. I also want to say that I
never knew this Mohit Chaudhuri and I
have never seen him in my life. About Sunil
Das, he belongs to the A.C.C.. My friend
Shri Surendranath Dwivedy said that he
wis my p:r3d1il secretary. I had nothing
to do with him as personal secretary.

Shri Surecadranath Dwivedy (Ken-

drapara) : He told me that he was your
onfidential secretary.
1370 (Ai) LSD—T.
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Explanation by
Member

Shri Atulya Ghosh : I am sorry I can™
not distinguish between confidential secre-
tary and personal secretary. Anyhow, he
was neither my confidential secretary nor
my personal secretary. He was an employee
of the AICC and I am an office-bearer and
he used to come to me as several other office
bearers, officers and members of the staff
came to me,
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The names of some other people were
given. One is Tarapada Chakravarti who
often organised industrial exhibitions, Na-
turally, I have associated myself with this
kind of a venture. But whatever was his
politics, that is know to the people of Ben-
gal. He always stood against the Cong-
ress, organised meetings against the Cong-
ress, set up candidtes against the Congress.
Another man is Rabindra , Chaudhuri.
He came to Delhi and met the Congres
President and several other leaders, pray-

.ing that the West Bengal Congress should

be dissolved and an ad hoc committee
should be formed and he gave some charges
against me, and that came in newspapers.
I have no personal contact with him, An-
other man js Keshav Chandra Chakra-
varti and I have seen him once or twice in
my life. In 1960 he organised some move
for Greater Bengal and started an agitation
against the Congress. They are in the
Congress; they were in the Congress but
they never kept it in dark that they always
were opposed to us,

My friend Surendra Babu has said
about some marriage ceremony, I cannot
prevent anybody marrying any other per-
son., I am fortunate in having so many
“njeces”’ in so many places who call me
uncle; even Surendra Babu’s daughter used
to call me uncle sometimes; I am very
fortunate in that respect.

Shr.l Surendranath Dwivedy : She
will continue to call you so.

Shri Atulya Ghosh : Ifthe daughters
of some of my friends marry somebody
else I have no hand in it; I do not know any
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girl by the name of Anjana or something
that Suren Babu has I said;, I have never
attended any marriage < ceremony  of
Mohit Chaudhuri. ... (Interruptions)
T could not get these interruptions. ,

Mr. Speaker : He hassaid the main
thing.

Shri Atulya Ghosh : Dr. Ranen Sen
said that when he was in Calcuttahe heard
rumours that I had tried to hush up thej
cese. Through whom did I try ?

Dr. Ranen Sen (Calcutta East) :
Through the West Bengal Government; I
said so.

Shri Atulya Ghosh : I did not discuss
it with anybody; whatever has appeared in
she papers, we know from that what has
happened. When Sunil’s house was
searched, as the staff of the AICC he cam
and reported to me that his house ‘was
searched and I told him to take the help
of alawyer. The law of the land is to prevail
I again categoricallysay thatthis is nothing
else but that some friends have tried to
malign me personally and the Congress
organisation collectively, and so far as this
case is concerned it has gone before the
oourt. Let the law of tne land prevail;
we do not know vet whether they are
guilty or not.

s ame [femy]
FFTAT FLRE |

S 1

_Shri S. M. Banerjee (Kanpur)
He is defending him.

Shri Atulya Ghosh : I must be allowed
to say this. As far as I am concrened, I will
be gﬁided by the law of the land, Iam a
oitizen of India and I am thankful to Mr.
Madhu Limaye for. reminding me about the
oath of allegiance. I would also request
Bim to remind his colleagues.in the Oppo-
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sition that they have slso taken the oath
of allegiance.

ot we fom@ g T4 wTH G
FA § AT e At §

Shri Atulya Ghosh : Again I catego-
rically state that I have no association with
these people and I completely deny that
I ever tried to put any pressure to hush up
the case. ... (Interruptions.)

Shri Hem Barua (Gauhati) : Can 1
seek a clarification, ?

Mr. Speaker : No clarification, not
on this point now,

ot Ay fomd w7 U smaea
LR

WEGR HE1EY : AT AR

st ay fomd . @z g Ak
AT A1 9T T 1 & 97 gree WE
FHN AEAA 147 § |

seaw AgEd ¢ e g oe g ?
oI HI9 dgT A S 9w fear g,
IaF AR A § 7 I 0 H agg 4@
FTAFT & | .

it g fomd @ & dur A g A
AT HTT E |

WEaE WEIET © FAAT FT AT E )
FEA A § 5 I B ares
e

it 5y ford : 39 g fraew fFn
or fi w1 faarare amem T g 9
gaT § Afw. .

e WEREA : T ) 7 faran
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tionbyMember(
it wy ol © Y & T3 A enge
o AR |

& qrtR (faegdy) : @rEE wre
MET w9 "R fewww g @ A,
I T & ISAT T gHAT & |

=t vy fomdy 3 a9 I3ET A A
Ao R T@AIRPE 7

¥z S A AG AfET FA
w1y O faurg far ar | & gaw 99w
T F @ E, TAMEGHT T FL | qF
AT T AT FAT 7 W FET |G
TFT T A v £ gaggers atew A
GEAA TFEAATE At faw & ogE-
v fear & ar. ..
| wemw wElew ; IAET R A wEA
g7

ot vy fowd - & frdgw wear g
f& wgen "y @Tg" A o Y fear @
HRT I9F AT a0 faerd §, a8 &
T FEAT S |

HeqW WEEA, I S Afwd
wETw w1 frw g, IaF geEm
@) fwar s arfeg, aret s= 99 &
HTaga aFaen faar Smar &, @1 ag @ga
FE-T9F FT AT A0 AR TN TF
| FEA AT A AT Y | AT GA-
T F IR § W W ag fEeaar e
AT TR & 990 § TF qqAd
arq W T wEy afen, dfew s
e fwar |

R O qg S ATE FHA FT
1963 &7 I & | § g9 AT FTA
w fafqes F a & w=mE @ W
A AR |
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“Mr John Profumo, in making a
* personal statement to this House
on the 22nd March, 1963,
which contained words which
he later admitted not to be true,

was guilty of a grave contempt
of this House”,

S oft gagran ¥ B an, 37§ s
IR W A Y AT T PR g AR

oo WEIEY | WY FET E, A qg
QY I | T IHT I AL qRAT
T

*fY FORY : AL FIE FAT Q@ FGl
ST, &1 IFHT AFAT AT |
13.12 hrs.

MOTION RE THIRD REPORT OF
RULES COMMITTEE—cond.

Mr. Speaker : The Hou;e will now take
up further consideration of the following
motion moved by Shri S.V. Krishnamoorthy
Rao on the 17th May, 1966, namely :—

“That this House agrees with the
Third Report of the Rules
Comumittee laid on the Table on
the 14th May, 1966.”

Shri S. M. Banerjee (Kanpur) : Mr.
Speaker, Sir, I fully support the conten-
tion of Shri Kamath and his amendment.
I read from the second report of the Rules
Committee which was laid on the Table
of the House on the 3oth April, 1966
which says :

“In sub-rule (1) of rulc 2, after the
definition of the term ‘‘Houses’’
the following shall be inserted,
namely:—

“d-eader of the House” means the
Prime Minister if he is a member
of the House, or a Minister
who is a member of the House
and is nominated by the Prime
Minister to function as the Leader
of the House”.
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There may be some difference of opinion
because 1 was told that in may countries
which believe in parliamentary democracy
that the Leader of the House is invariably
not the Prime Minister, but here we have
established a nice convention in this House
and I have a feeling, without imputing
any motive to Shri Satya Narayan Sinha
and to his capabilities, that if the Prime
Minister is Leader of the House .also,
then, oncertain very important issues
where the Opposition or even Members
of the Ruling Party went a little further
I think it will have a sobering effect.

Now, I read from the other report
which was laid on the Table of the House
on the 14th May, 1966. It clearly says:

‘In the proposed amendment, for the
words,  ‘“or a Minister who is a
member of the House and. is nomi-
nated by the Prime Minister to func-
tion ‘as the Leader of the House,”
the following shall be substituted:

“Provided that where the Prime
Minister is not member of the
House, a senior member of the
Council of Ministers who 1is a
member of the House and is
nominated as such by the Prime
Minister, may function as the Leader
of the House.” *

About rule 374, the Committee says :

“The amendment recommended by
the Committee is only of a drafting
nature and the amendment suggested
by Shri Kamath relates to a sub-
stantial matter of procedure which
the Committee propose to consider
separately.”

I do not know whether the Committée has *

considered it separately. Whatis the hitch?
Why is the Prime Minister not the
Leader of the House today. It is most
unfortunate that the Prime Minister of t 1is
country could not fight the election because
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of the emergency. It is notthat she is
afraid of fighting the election. I know
she would have won, but the whole difficulty
is, there is not going to be any by-electiom
because of the emergency. So, this
emergency has stood even in the matter of
election of the Prime Minister and the
Prime Minister is denied the appoint-
ment of the Leader of the House only
because she has not been duly electedy
to the Lok Sabha, Itisasad commentary
on our parliamentary democracy. So, I
feel that this should be accepted by the
House, and this should be a nice, healthy
convention. For this, let us not copy
the House of Commons; let us not copy
the House of Commons for everything.
Let us develop our own conventions based
on our Indian soil and Indian traditions
and on our glorious tradition of the past.

Again, c2riain suggastions Were givem
by my hon. friend Shri Madhu Limaye
in the past. It is said in thc report as fol-
lows :

“That the Committee could not con-
clude consideration of the notice of
various amendments given by Shm
Madhu Limaye, M. P. as he wanted
some time to be given to him to
submit a further statement on hig
amendments  after going through
the memorandum prepared by
the Secretariat on his amendments.
The Committee decided under rule-
285 that all the relevant papers im
this case shall be made available
to the new Commlittec.”

I would like to know whether the
proposals of Shri Madhu Limaye were at
all .considered by the Rules Committee
and if so whether theywere able to take
a decision.

Then, coming to the rules as such,
when we discuss this limited questien of
certain rules “and the amendments.
I also would like to mention certaim
rules of this House. I generally agree
with the rules, but the rules should
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be amended to suit the new anno'sphcre
and we should develop certain healthier tra-

ditions. The other day,~I do not chal-’

lenge your ruling though I was a victim
of it—it was open to the Leader of the
House or anyMember of this House belong-
ing to the ruling party to recommend the
saspension of the Member or Members.
I do feel that we have to maintain certain
decorum in the House and use temparate
language. Sometimes, if I or anybody
else has not maintained it, they should
mot have done it. I do agree with you
that everybody in this country and outside
watches with great interest, because this
“is a country which certainly believes
in parlizmentary demccrzcy, ard we want
parliamentary demccracy to be alive in
eur country. But what are the rules.
I do not want to tire the house by reading
all the rules and say what is the appli-
eation ofthose rules. It is fair on the part
of the Leader of the Housc to ask thata
Member should be named when he refuses
to go out, I agree that he shoud have
gone out. But there arc certain moments
of emotion, some sensitivity, and people
become sensitive, and sometimes they do
mot move. But there are instances in the
House when Members have been suspen-
ded and expelled from this House for the
the entirc session. It should be weighed
properly whether a Member deserves a
punishment, whether it is in conformity
with or is in relation to the amount of
intemperate language or whatever you say
it is, or whatever he has done in the House.
I submit that just taking advantage of
sheir majority and to go on expelling
members for 10, 15 or 20 days or for the
rest of the session is too harsh a punichment,
I would beg of you kindly to consider whe-
ther a member who has done something
wrong according to you deserves this
harsh punishment. I hope the Rules
Committee will consider it Apart from the
Rules Committee, I request you in all
carnestness and seriousness to see that the
punishment awarded to members for the
entire session is reconsidered. It will add-
te your sense of impartiality and fairplay.

SRAVANA 27, 1883 (SAKA)
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Mr. Speaker : All those things are not

open for discussion. He is speaking gene-
rally.

Shri S.M. Banerjee : I am suggesting
that the other rules also should be reconsi-

dered.

st vy fowg (1) : wemw wIl-
g, fiIfmEiFaR A swATm @ E )
UF 99 & 99T & =49 & gra-g 4 A
qEq, agl, wEa ® oAy dw g, e
a0 & o ag=al #1 w9 awe
TR € S a1 § T FEAE
ST | IH @ ¥ GF TG a1gd i
gAE & | A1 S & AT A & F e
9TEar § | SEF O 939 Aq1 §  q909
FT A g AT A AT g TH § 5
I AT W TUW AT ST TF &
Y w¥t gfteat & w=er g | W |
2 fir ot +ft 7Y TR == oF AR
TG T AT A FE-FA § G-
9T T A F qaT |1 W@ A swlag
&+ #gi ) faare ZET 91 @
£ &, T Ga ST o, & § g
Fqifs S a8 7 AT HIX T AT
F & ag o) T av Afew &Y gAT @
fo o< ag q@w faor &@ T AR
R Y FT TG0 IAX AGH HT@T GE
dq1 T §F L IO ]| Fr FiAw
T A | AT AL TR T @ A
qfeard Y faeger Sedt A9 T Wi e
T AT § ST T Y § I Y ST
A fame & @1 @i FwAT A
TG A AT FI qEed! a7 AN
3} F g a7 g @ | ja@few |

" frdea w€W fF @ @RE & ag

g 3% § fe afs suw w=it a7 &
I G TAT AT a5 feafy
¥ g & O $1F wwaT afw @ A
& T Y TG AT ST GAT Y A&
&, ol g9 a5 A1 AaT a9 A8 gy
&, a5 Wt uF aga T AT g | IaF A
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& q1 o ¥ &Y, foew awe 99 ¥ &,
Fr oo o a1 f5 39 gfie & oo
AT F T T G AR I9T A
g afmm & r=i s A AT a9 &
W TERT 1] & Ff@AIE SET
1w A F1 § B W g | FfEw ww
TAT T TH ASH F1 qEET AGL @ ar
FH F FH 199 q1ZF &1 730 g f*
O 79 F w whaAved F S
| AT &4 | qF 0HT o g fF W
TJTgE FT F1F FET RIAST da F AdqT
¥ famrs i ¢ agifs AisEr wew F
T w7 4 £ {5 & A1 G wgwaer
& s @ gl § 1 qt ae faem w1
AT & A AT | W ;T AR &
f& #q #1 FTHAET 3% 99 WL @
€ 7qa F 8, faid g w7 gw-
T T A IS AT AT @Ed FY
gfqsst, @=® 1 sSo@ AT WNT FT
HIHAT IqH EIAT & AV I FE G
AR FAETFEH FT AT A A1 I,
A7 T W g, fF s A FEdt
FTG! g Jaq ¥ weg Aoy |

T g A FTHI AR FT @A™
jEaed faw 374 F A mF AR
i’iﬁf’r%%‘g‘l%:

““This is a matter Which relates to a
substantial matter of  procedure,
which the committee propose to
consider separately.”

a‘rmﬁngﬁ%rarﬁamﬁanwﬁ:
Ty § 4 o $6 wwww fa &
FfF & son &) fraew s fe o
o fagw § 3% a8 AT gee
*F 9™, weqw wge, g6 § | A
Hfrg fF argt etem w71 w19 F1E T
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FYGT & AT [T HY GAT i ¢ ag
JTHT STA T § T /TG ITRTAIH Ah
IFI § §1 qRd ST AFL qgi T
Afgw1T § @ew Far 1 @ gEe fa
HITHY F1 T @s T Fgd F1 6
T R 74 F fAqu g #3059
g AT &9F H AL AT € | UF
qeeg Tq a9 7 99 &7 yafy & fag
T AR & | A & wwwar § fF
oA F1 3fe ¥ ag drw A g |
Zafu FT9T AEd 78 JAE T H §
f 0 ¥ &9 I qTY ATH AFT THA
v w19 AR 47 qId faar ged
97 agq foa a1 giw a1 e
Iy fg SawT g T S AR € 1 a7
SeeaTSt ¥ 21 9TaT g | gafau e
e 9rzd § f& @@ saw @ntme
@ &1 #fuE< faar sy

«‘Provided that a member may forth-
with propose an amendment to the
motion so made.”

T T UG AT T IH § T
wfufq awr a1 o= &1 8§ 1 oA,
F oft o geE faan § wiT S
gISE ATh FH FT IO E, IqF

°

wequr wgYEw ¢ ag @ oo faex
g

Y e firord : g, g a1 afafa
F gma 9T Y | G699 F AR qee
Y g 3 | & e § gk ad oo
wg I @ e wy. ..

weaw AgEd : & A e w7
TWE

it Ay fem@ : &1 A v {-
ANfw fF we 1 fan fear s
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geow  wgRw F Arwr g Aw
7g s & 78 w2 7 g B ww anx
ST EE AW AF gIT A I 4
REE A TARE I (L 1 CEl (4
A7 A1 A9E O IE T v AT AW
37497 famme 1 g ?

it wq foma : g7, 91 & fawad &
TF TS @ T § W qo A14TE | 98
T WHT 3, 59 qEE § 99 WIE
Frog & Lfer o m wFw T E ¢

“Mr Sp;eaker or the Chairman shall
order Members whose conduct is
grossly disorderly to withdraw im-
mediately from the House
during the remainder of that day’s
sitting; and the Serjeant-at-Arms
shall act on such orders as he may
receive from the Chair in pur-
stance of this Order......

“(1) Whenever a Member shall have
been named by Mr Speaker or by the
Chairman, immediatley after the com-
mission of the offence of disregarding
the authority of the Chair, or of
persistently and wilfully obstructing
the business of the House by abusing
the rules of the House, or otherwise,
then, if the offence has been com-
mitted by such Member in the House,
Mr. Speaker shall forthwith put the
question, on a motion being made.”

T 3 34 faaw F wraga .

«(2) if any member be suspended under
this order, his suspension on the
first occasion—shall continue until the
fifth day, and on the second occasion—
until the twentieth day, on which the
House shall sit after the day on.which
he was suspended, but on any sub-
sequent occasion until the House

shall resolve that the suspension of
such member do terminate.”
i QX &a & o

On first ocvcasion,
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ar g ¥ g "ot wrAT orAm @
f& =@ ®wA &7 T=em AT
Tar 48 f aiw v #7 wafa 7 oag
T gt 9% faota £19%7 & 1 A1 & qwern
£ i ag <1 @ i araET w2 e wreT
g &1S W1 FTH T 3§ F1 g9
A FhifE agr g7 AT & | UF TH
a1 SaTde U A, W UG FH WG
@ sad g f& fa o 1 goaw
fFar mar g vaw fewme osmTfos
daqr oY w1 fzam a1 A Eowo o
Uo oY @ew < feum ar 1 & 9= fowr
IS THAT A1 AT IS GAFT qqv4m /@1
a1, 31a ¥ 73 e & 7 w7 o fafrdy
Fraarg oX fear @ & 1 JF FE
et &1 o forar f& oo &1 A
FAT A=A § AT FIAA Al T 177
g wifs o1 FTE gaTaT W E IAF
FUGATE ATIHT SATET FHET FT T&ATT
g WX ag wodr qeng 9% ag fauw
fora war € | #9 o@ AFT =T W
faedr faet a1 S AT |9ig F
FeoT X T Sarge FHET &1 q&TE
W aeer wK fEe g aen w1 ga%
gt F1 oo FroUe fHar | wewy
AEreT, 48 %1 #1¢ gara 48 &, fagr
T ITA g | Y Tg S /0T AR AT
fraw $wive ¥ § SEwT g0 A9 F |
IGY TEA T WY q @97 |
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Mr. Speaker : Shri Singhvi—

Dr. L. M. Singhvi (Jodhpur) : Mr.
Speaker, Sir......

Shri Surendranath * Dwivedy
(Kandrapara) : Sir, may I requrst. that
Shri Prigg Gupta, who was asked to go
out of the House this morning, may be

# permitted to come back and participte in the
proceedings of the House ?

Mr. Speaker : Does the leader of
his party approve of that action ?
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Shri Surendranath Dwivedy : You
have taken the action. There is no ques-
tion of my approval or disapproval. When
you took that action you did not ask me.

Rules

Mr. Speaker : I was asking him agaih

and again not to interrupt. Anyway, I
have no objection.
Dr. L. M. Singhvi : Mr. Speaker,

Sir, the question posed before this House by
the Third Report of the Rules Committee
8 a very limited question. So far as the
question of amendment to Rule 2 is con-
eerned, I feel that the Committee has addu-
ced very good reasons for not accepting
the proposed amendment. Seniority
among ministers is a very difficult thing
to determine, and to prescribe in our rules
shat a senior member of the Council of
Ministers should hold the offic. would, I
think, with great respect, be somewhat
imvidious. I do not think that the person
who happens to enjoy the status or who
happens to occupy the office of the Leader
of the House can by any stretch of imagi-
nation or any operation of precedence or
warrant of precedence be considered a
junior minister in so far ar business of the
House is concerned. The Leader of the
House has, therefore, unquestioned pre-
eminence among mirtisters, and by the
very token of the fact of his being the leader
I think he is fully equipped with status
and dignity to discharge his duties in the
House.

So far as the Committee’s recom-
mendation in respect of Rule 170 is concer-
ned, I think it is a matter of very small
moment. Whether the first three resolu-
sions which are balloted should be listed or
the first four resolutions should be listed
is really of not much consequence, parti-
eularly when ‘we know that, generally, the
time allocated for the first two resolutions
is enough to’occupy the House €n every
Friday and that the third resolution has
hardly any chance of coming up for dis-
eussion.

In respect of Rule 374, 1 am heartened
te find that the C ittee has indi d

* the Hbouse.
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that they would consider the matter sepa_
rately because it involves substantive
matters of procedure. I do want, however,
in this context, to say that what we would
peed 10 consider is the larger question of
parliameatary refcrms. Procedures must
keep pace with the prevailing realities of
parliamentary life. Procedure must come
to grips with the problems which confront
us day in and day out the problem of order
in the House, 1ssues relating to the adequacy
or otherwise of the  Question Hour,

‘various questions which arisi: because

procedure has not Kept pace with the
erigencies of life. No procedure can
te foolproof. No procedure can hold
good for all timesto come. I feel we should
take heart and inspiration from what Mr.
Wilson said on the eve of the last election
campaign in Great Britain, and it was that
he intended, if his party were returned
in suth_ient majourity, to bring about very
far-reaching changes in the procedure of
I think it is nccessary for
us, to consider large scale changes in the
procedures considering the exigencies and
realities of parliamentary life today. And,
in this context, I should like to submit to
youto take up the question of appointing
a Parliamentary Reforms Commission or
a body of this Hous¢ to consider the ques-
tion of parliamentary reforms in a fuller
and ampler measure.

Shri D. C. Sharma (Gurdaspur):
Mr. Spzaker, Sir, it has been said that
the Prime Minister and the Leader of the
House should be one and the same person.
Some persons have quoted precedents and
examples from the U. K. Parliament which
is called the ‘“mother of parliament”.
In this connection, I must submit, very
re . ifully, that evenin U. K. the Prime
Minister is sometimes different from the
Leader of the House. I cannot recall at
this time many instances, but I can give
you one instance. Mr. Lloyed George
was the Prime Minister when the First
World War was fought but he was not the

.Leader of the House and another person

was appointed to that office I do not re-

ber his name at this time. Therefore
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%0 say that the Prime Minister and the

Leader of the House should be one and the
same person and that thisis in accordance

with the best parliamentary procedure of
she world is, I think, a kind of statement

which I cannot swallow.

It has been said about the Prime
Minister, that it would have been much
Wetter if she had fought the-election and
shen come here.  Of course, it has also been
said that she could fight any election and
win. But, I believe, she has not committed
any parliamentary irregularity or any
procedural impropriety or any democratic
dreach of convention if she has appointed
a person from the Council of Ministers
10 be the Leader of the House. Of course,
I agree with my hon. friend over there
shat the Leader of the House deserves this
position richly because of his long acquain-
sance with parliamentary procedure and
perliamentary life, and I think he has
acquitted himself very well so far as this
position is concerred.

A great deal of reference has been made
1o the suspension of Members. Of course,
all of us feel very unhappy when any Mem-
ber is suspended. Ohere is no doubt
about it. If there is any impression that
‘she Speaker feels happy or the Members
of the Ruling Party feel happy or any Mem-
ber of this House feels happy about it, I
shink that is a very very erroneous impres-
sion and that has got to be corrected.
We do not like that any Member should
be suspended. But
rules of procedure in this House, certain
eanons of decency in this House to be
ebserved, certain modes of behaviour
10 be obseved in this Hiuse, and if any-
wody deviates from them I do not under-
stand how that person can be allowed to
ebstruct the proc.eedings of the House.

Sir, you would pardon me if I make a
reference to you. That reference is this,
shat you have been very kind even to those
mersons who have sometimes erred, who
have sometimes deviated from the path of
ourrect  parliamentary procedure.  Men-
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icx has been made about Members who-

have been suspended from the H se for
the rest of the session, Members.w o0 have
been suspended from the service of the
House for ten days, twenty dav and so
on. May I remind those perso of one
very siniple fact that it may mot e parlia-
mentary practice in any other country,
but it is in keeping with Indian tradition
Indian culture and Indian way of life-
that you gave each one of them zn cyrer-
tunity, a chance to withdraw what they had
said. I wani to know in’ which parliament
of the world this kind of thing is practised.
Is it practised in U.K.?  Is it prevalen
in France ? Does it happen in Italy?
Does it happen in any other prliament
of any other country in the world? No,
Sir, it does not happen like this. And, I
say, by doing so you have not been doing
only something which is in conformity
with the dignity of your great office but
you have been doing something which is
also in accordance with the highest tradi-
tions of Indian  culture, You
have given the erring person, if I
can call him so, a chancetto retract what he
has said, withdraw what he has said. It
is a good procedure.

My hon. friend has been talking about
graduated punishment. Of course, Shri
Kamath’s amendments will
for discussion.

come up
Coming to graduated
punishment I want to ask, are we school-
children ? Are we school boys?

Shri Nambiar (Tirucherapalli) : But
the punishment ranges from 7 days to
the whole of the session.

Shri D. C. Sharma : Are we persons
brought before a court of law ? What,
is this system of graduated pu nishment
to which a reference has been made ?

Shri Nambiar : It is not the Speaker
but the Leader of the House who is res-’
ponsible for this.

Shri D. C. Sharma : I may say that it
will be the saddest day in the parliamen-
tary life of this country if we bave this kind
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of graduated punishment of suspension ,
for 5 days, 7 days, 20 days etc.

ot vy ol « @ Fforr @t o §)

Shri D. C. Sharma : I think we shall
be introducing a kind of Code of Criminal
Procedure in this Parliament and I strongly
object to it. I believe that the whole thing
has been left here to the discretion of the
Speaker. I must submit very respectfully
"that India has been very lucky in its
Speakers. Shri Madvalankar was a man who
could have adorned the Chair of Speaker in
any of the democracies of the world. Shri
Ananthasayanam Ayvangar did very well
as Speaker. You, Sir...... .

Mr. Speaker : Spcakers can bc judged
only after they have retired: not before.
No one can say what might happen to-
morrow. Therefore, I would request my
iriend not to say anything complimentary
about it.

‘Shri D. C. Sharma :
stantiate my statement.

1 have to sub-

WeqW WFIRW : GG | UF Fglad
& : wET SaaT snfay fogsr de =2 |

Therefore do not prejudge me.

Shri Hari Vishnu Kamath (Hos-
hangabad) What does that proverb
mean ?

Shri D. C. Sharma : You may quote
a saying in Punjabi, which I am also fond of.
I may understand it, you may also under-
stand it, but other hon. Members do not
understand it. What I was saying was
this. Instead of having this system of gra-
duated punishment of suspension, as some
hon. Members are putting forward, the
discretion should vest with the Speaker
and he should judge the conduct, behaviour
.and performance of the Members of the
House.

That is all what I want to submit. If
1 hgve brought in your name, it is only
t0 substantiate my point, and I do not think
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I have committed any breach of privilege
or breach of parliamentary procedure by
brining in your name, or the name of Shri
Avyvangar or Shri Mavalankar.

Mr. Speaker : Shri Kamath warted
to know the meaning of that saying im
Punjabi. ‘There is a story that some vil-
lage women went to a tank or well witt their
pitchers to fetch water. They used te
fill their pitchers with water, keep them om
their heads and return to their houses.
It is said that only in those cases can we say
that they have filled water where they
have returned to their houses with filled
pitchers because some of them might be
broken on the way. Therefore, the suc-
cess or failurc can be judged only of a
person who has completed the course and no
of a person who is in the run.

Shri Bade (Khargone): Our vessels of
prais: may not be broken.

Mr. Speaker : Who knows
might take place in the interval?
&Y qT (GrAE) : wee wEEd,
Wit &Y AT geem o1 gt &
NG GAT | 98 Fed & {F T Frawr
arferaTiE § gl T9 THTY T qAT &hed
3T 7T | & I qo Irgar g
FAvs #1 mivaie ¥ wgi fomr g o
‘e = g e = s
F o o7 43 gu €, gw o) aee @3
g¢ & wiewn wafarg i< o atify
F ATH 9 AGT FT T9F A7 § dF o
FEX AW FY FWQ qwE T MR,
ag 7t f& gm guy W 7 qwq F]X
ot fr ddfafafes § 1 ad=x vad-
T FY TG A gH qferde F W
T §IWA TEAT ATfed | U g ¥ Ay
A9 qgT X [T AT § IEET g7 AGY

& =1fgy |
79 & 5 199 F HHEHT F T
WIAT § | S0 S FHET A 9T FgT § ¢
““The effect of the amendment proposed
by Shri Kamath may bte that if the

what
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Prime Minister is a member of the
House, he should always be the
Leader of the House and not any other
Minister.”

AL A9 T AT @ T gu #1 el
1 qifqgrie &1 qIE I€T @A g,
A FEr 9T T gEF AE FTE H6T
21 fra wvew fafreec grar & 1 & @gan
=gt g agt o Y Tar arfgen g
e fa 1 AvE-aa0 &1 Frae g1 A
e fafres 21 1 @ aueTe &
form &1 1€ ar 72 & 1 #1599 g gH
a7 gy, wfea fewmat § ag @@
g 99 gadT | 3AfaT TET AGT 9T AT
spaegr AT 912y, ag fafade #maw
Zm =rfen f& o dw-awr &1 T
21 a@t argw fafaees g1 it #wa 7
21 fr gg FR2T 7 F wfar @ &
f g7 aiferamie & #1 §a1 €198
FeF i fraz Jod T A8 FQ@
T T T FIF F8F fAC FR FT
Y, feard \ oww st FmI A
st forfer 4 & ag @gT w=er & 1 A
FTHI T A1 HHIHS § 7@ TET SF
AR g7 A w7 o s arfed o

Shri Krishnamoorthy Rao (Shimoga) ¢
Mr. Speaker, Sir, as Dr. Sginhvi has rightly
pointed out, this motion is of a limited
nature for the adoption of the Third Report
of the Rules Committee. The Committee
did not agree with the view of Shri Kamath,
as he has suggested in his amendment,

. ‘to fetter the discretion of the Prime Minis-
ter. If he is a member of this House,
he may either be himself the Leader of the
House or he may appoint any Minister he

ikes as the Leader of the House.

Regarding his second amendment, the
Committee did not agree with the view
that his or her discretion should be fet-
tered by stipulating that only a senior
Minister should be appointed as the Leader
of the House.

he seniority, as Dr. Singhvi put it.

Rules Committee SRAVANA 27, 1888 (SAKA)

It is difficult to determine

D.S.G. 1986-687 5542

1
Coming to his amendment on the bal-
lot of Resolution, it has to be in conformity
with rule 31(4) of the Rules of Procedure.
So, the amendment suggested by Shei
Kamath was not acceptable to the Com-
mittee.

As regards rule 374, the Committee
decided that its oconsideration will be
taken up at the subsequent meetings.
The Committee is meeting from day te
day and considering these amendments,
one by one. What is now recommended
is only a drafting amendment.

I submit that all these amendments
recommended by the Rules Committee
may be accepted by the House.

Shri Hari Vishou Kamath : I
would like to seek a point of information.
The Rules Committee met during the last
session on the 3rd of May and since thea
there have been several meetings during
this session. I do not know whether there
were any meetings during the recess.
Is the House to understand that this parti-
cular amendment with regard to rule 374
has net been considered . at all during
these meetings ?

Mr. Speaker : No, it has considered
only the amendments suggeted by Shri
Madhu Limaye.

I wil now put the motion to the vote
of the Housé,

The question is :

«That this House agrees with the Third
Report of the Rules Committee laid om
the Table on the 14th May, 1966.”

The Motion was adopted.

13.50 hrs:

DEMANDS FOR SUPPLEMENTARY

GRANTS (GENERAL), 1966-67—comtd.
Mr. Speaker : The House will now

take up further discussion and voting

on the Sypplementary Demands for Grants

in respect of the Budget (General) for

1966-67.  Shri Krishnapal Singh may

move his cut motions.
Shri Krishnapal

I beg to move :

Singh (Jaiesar):
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‘That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 80,0¢,000 in res-
pect of Defence Scrvices, Effec-
tive Navy be reduced by Rs.
100",

[Deficiencies in the Navy (1I)]
(%) “That the demand for a supple-

mentary grant of a sum not
exceeding Rs. 3,73,41,000 in
respect of External Affairs be
reduced by Rs. 100.”

[Need for economy (12)]

‘(#%) “That the demand for a sup-

plementary grant of a sum not
exeeding Rs.  3,73,41,000 in
respect of External Affairs be
reduced by Rs. 100.”

[Need for better propaganda in

Joreign courttries (15)]

o) “That the demand for a sup-

plementary grant of a sum not
execeeding Rs. 3,73,41,000 in
respect of External Affairs be
reduced by Rs. 100.”

[Need 1o give promotion in the cadre
of O fficers on the basis of merit

and seniority (14))

(#) “That the demand for a supple-

mentary grant of a sum not
exceeding Rs. 4,21,000 in res-
pect of other revenue expendi-
ture of the Ministry of Finance
be reduced by Rs. 100.”

lNud for economy in civil expendi-

ture (15))

(#5) «That the demand for a supple-

mgntary grant of a sum not
exceeding Rs. 4,21.000 in res-
pect  of other revenue expen-
diture of the Ministry of Fi-
mance be reduced by Fs. 100”.

[Need for appo i of a C
10 examine the expenditure of diffe em
Miniseis ond Departmen’s ard to

suggest reduction wmn expenditure (16)]

(o) «That the demand for a sup-
plementary grant of a sum
not exceeding Rs. 3,85,000 ia
respect of Ministry ‘'of Food,
Agriculture, Community De-
velopment and Cooperation be
reduced by Rs. 100”.

| Need to pay attention for agricul-
tural extension and community

development.  (17)]

(vifi) «That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 3,85,000 in res-
pect of Ministry of Food, Agris
culture, Community Develop-

lopment and Cooperation be
reduced by Rs. 100",

[Need for supply of tractors and ferti-
lizers to farmers on cheaper rates.

18)]

(sx) “That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 3,85,000 in res-
pect of Ministry of Food, Agri-
culture, Community Develop-
ment and Cooperation be re-
duced by Rs. 100,

[Need for making better arrang s
for credit facilities to agricultu-
rists by cooperative and Scheduled

Banks. (19)]
A

Shri Hari Vishnu Kamath (Hc:shm-
gabad) : How much time remains ?

Mr. Speaker : We shall try to finish
them as soon as possible.

Shri Hari Vishnu Kamath : Three
hours should be allotted for this, They
cannot be disposed of in two hours, Three:
hours is the minimum.

Shri Nambiar (Tiruchirapalli) :-We
have many cut motions.

.

Shri Hari Vishou Kamath : What
time have we spent al.cady?
Mr. Speaker : 25 minutes have been
spent.
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Shri Narendra Singh  Mahida
(Anand) : Mr. Speaker, Sir, yesterday
I had referred to the need for opening of
eonsumer stores scheme in’ rural areas
and to the existing conditions of poverty in
aur country.

Though we have made all round pro-
gress in the last few years since inde-
pendence, yet, there is still a mountain
of poverty to lift. Poverty in the vil-
lages remains, in spite of some improve-

ment here and there, much as it was be-

fore 1947.

. We mfust now take serious note of our
food situation in the country. We must
remember that America cannot feed
us for ever. Therefore, we must at all
costs attain self-sufficiency in food at
the earliest. A relentless programme
of propaganda and education taking the
specifics of scientific farming to our agri-
culturists will be the only answer to more
food production. The current lethargy
and pathetic reliance on wayward clouds
is deplorable.

There are some indications that the
‘Government will introduce a crop insu-
rance scheme in the near future on wider
scale. It is being experimented in Pun-
jab, I learn. This will prove to be a great
boon to stabilise the lives of our farmers,
A similar insurance cover for cattle is also
necessary.

Drinking water is also a sérious prob-
ijem in the villages. During the last 15
years, more than 7 lakh water wells have
been dug to provide water Lo the villages.
Yet, many more arerequired. ‘The Fourth
Plan proposes to allocate Rs. 125 crores
in the next flve years for the work of
supplying drinking water to the villages.
We have, fortunately, ehough water in
our rivers. We need to utilize them.
‘The Narmada River Scheme, as proposed
by the Khosla Committee, should be im-
plemented without delay. Through
this scheme ever. barren land of the Rann
of Kutch can be mage to bloom.

Mr. Speaker : Members should not
take more than 10 minutes each,
=t 7g foma (577) : g e
T g =fgd
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Shri Narendra Singh Mahida :
The task of supplying water to our agri-
culturists is enormous because it was neg-
lected for 200 years and we have beem
working on it only after 1947. The
current obstacles are mostly of money.
As our economy grows, these obstacles
will go,

80 per cent of our people live in the

villages. Sir, I also belong to
a village in Gujarat. According to the
1961 census, there are 5,59,000 villages

and 36 crores of people live in them.
We arc the salt of the earth and the sheet
anchor of democracy. Culture and ci-
vilization are nourished in the villages.
The city is the place where we are ex-
ploited. ’

One could not Build nen-violence ea
a factory civilisation. It could be buik
in self-contained villages, for exploijtatiom
was at the root of violence. We  see,
with dismay, the behaviour of our pre-
sent-day urban society. One could not
build on this violence which is existim
in our urban society and we must curbg
that.

Industrialisation is a priority to attaim
wealth, but our standard of life will not
be raised until that wealth can be utilised
to lift the millions of our villagers whe
still remain on a subsistence level of exis-
tente. If we can avoid war and escape
the expenditure on defence, which the
danger of war necessitates, we can withim
the next 10 or 15 years conquer poverty
which foreign rule bequeathed us.

We are, Sir. the greatest democracy
in the world. We are the test in Asia
of the ghallenge to democracy to solve
the problem of economic development se
that our people may have the opportunity
to reach upward to a full human life.
Our way of life, democracy through thig
House, has given me confldence that we
will triumpbh in this casuse.
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Shri Nambiar : Mr. Speaker,
Sir, I have got my cut motions numbers
S, 6,7 and 8. Through my cut motion
No. s I have demanded that
the Government should recog-
mise the German Democritic Re-
public as a sovereign Government of East
Germany. On the Supplementary
Demand regarding foreign affairs and the
expenditure that we are going to incur on
shat, I want to draw the attention of Go-
vernment to the fact that' our diplomacy
abroad has not at all been satisfactory.
1 do not want to go into the details of it,
but so far as diplomacy connected with
the German Republic is concerned, it
is very clear that we are not at all making
up our mind to recognise the East German
Pemocratic Republic which is a fair
accompli. Everybody knows today and
the world has agreed and accepted that
it is a republic of its own and there is no
yustification for us not to recognise this
Government.

We have got trade relations with East
Germany and we have got other relations
as such with the Communist world, I
do not know why we should refuse to re-
cognise this. If it is a question of follow-
ing a non-aligned policy, it is all the more
eorrect that we recognise East Germany,
X it is a question of our joining with any
group of imperialists, then it may be true
that we can shut our eyes to the East
German Government, Therefore to conti-
mue the policy of non-alignment and to
sce that we are friendly with all the coun-
tries, paricularly with a  country like
Bast Germany which is so' advarced
and which is in a position to help us in in-
dustrial and . other matters--East Germany
is practically helping us in all our plans—
there is no justificationto deny recognition
to that pa:t of Germany.

The excuse given so far by government
is that we donot want to enter into a new
stage by recognised East; Germ ¢ West
Germany will feel angry with us. We can-
mot decide our policy to  satisfy West
Germany. We may have trade and dip-
lomatic relations with West Germany.
That should not stand in the way of
our recognising the East Germany which
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is a fact. We cannot decide our policy
to satisfy others. If that is so then let
us say that we have no policy of non-
alignment and that we are aligning with
West Germany and the western world.

Shri Narendra Singh Mahida : We
zre recognising only one China, ’

Shri Nambiar : You can recognise
two Chinas. That is different. I am
speaking of Germany now. When we
take up the question of China, we will
decide it,

Therefore my submission is that our
diplomacy abroad should be strengthened
by a correct and proper policy. With
regard to Germany it could be nothing
but that of granting recognition to East
Germany,

13:59 hrs.
[MR. DEPUTY-SPEAKER in the Chair].

Coming to my next cut motion regar-
ding the setting up of the commission to
review the question of grant of dearness
allowance to Central Government emp-
loyees, Shri S.M. Banerjee very strongly
supported my cut motion but in regard
to that I have to draw your attention to
the fact that by setting up this commis-
sion for which we are going tospend Rs.
4-2 lakhs, we are not going to create a
feeling of satisfaction among the 2 mil-
lion employees of the Central [Govern-
ment but on the other hand we are creat-
ing bitterness. They are justified in being
bitter aginst the policies of the Govern-
ment. :

14 hrs.

You see the terms of reeference. . Im
the terms of reference, it is very very
dangerously brought out that the entire,
edifice of the formula, which was evolved
by the Second Pay Commission is going
to be demolished. Here, in the 18t termx
of reference they say :

“to examine the principles which
should govern the grant of dear-
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ness allowance to Central Gov-
ernment employees in future
having regard, among other
relevant factors, to the reper-
cussions on the finances of
the State Governments, public
sector undertakings, local bo-
dies, etc.”

That means, the purposc is to set the
entire set of employees of the State Govern-
ments and local bodies against the Central
Government employees, that is to say,
if the Central Government employees
are to be given more, then the other set
of employees will have to be given more
aad therefore, it is better to give nothing
to anybody. That is the line the Gov-
ernment  wants to take and the Govern-
ment wants to have a commission for that
as to whether this can be justified.

Sir, independent of the fact that what-
ever was given by the State Governments
or the local bodies, it was decided, after
a long-range agitation throughout the
country, that the Second Pay Commission
should grant a particular level of dearness
allowance and there was a formula evol-
ved.  Unless another Pay Commission
comes and with the concurrence of the
feelings of the Central Government emp-
loyees, their representatives, the whole
edifice is demolished, there cannot
be a justification to bring in this thing in
a back-door way and say that the whole
edifice of the formula evolved by the
Second Pay Commission is to be demo-
lished. It is nothing but cheating the
Central Government employees and creat

mg a bitterness at this time when the”

situation is very critical both politically
aad economically in this country.

Then, the 3rd term of reference is :

“to review the existing formula for
the grant of dearness allowance
as recommended by the Se-
cond Pay Commission and to
recommend what changes, if
any, in this formula are desirable
and feasible,”

SRAVANA 27, 1888 (SAKA)
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How could it be done? Is it a Pay
Commission that you are appointing ?:
How did you come to this conclusion that
you could appoint a commission like this
to see whether achange in the formula
is required ? You must be thankful to
the Central Government employees if
they have not declared a general strike
in this country for bringing in this sort
ofa thing. How can you do it? If I
were a Central Government employee,
if I had a personal interest in that, I would
have come forward only to declare a gene-
ral strike. How can you do this thing?
Any self-respecting emplovee—I am not
agitating on that ground—will do that,
You cannotbringin this thing in a back-
door way; you cannot put in a term of
reference, which is diametrically opposed
to the recommendatijon of the Second Pay
Commission. If the Central Government
employees are angry, this is the reason
why they are completely justified, if not
more angry.

Sir, it is a criminal method by which
the Government wants to revise even what
little paltry thing was given by the Second.
Pay Commission. Therefore, I am com-
pletely opposed to this Demand. You are
unnecessarily spending money and bring-
ing the ex-Chief Justice of India, Shri
Gaijendragadkar, and otters to contempt
and with the help of these men you want to
deny what little paltry thing was given by
the Second Pay Commission to the Central
Government employees. I donot know
with what more veheménce'I can express
my feelings against this sort of a thing that
is being done in a back-door way. The
only thing ‘t!‘at I would requestgthe hon.
Minister is to come forward to withdraw
this Demand and to do away with this
commission  saying, ‘“We will pay the
Central Government employees according
to thesformula enunciated by the Second
Pay Commission”. If what was given by
the Second Pay Commission is to be with-
drawn like this, it is something unthinkable,
All the Central Government employees will
certainly give fitting reply to the Machina-
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[Sbri Nambiar] .

. tions of thre Government who is planning

not only not to give them justice but to
take away what little they, have got.

D.S.G. 1966-67

Again, you will find a very bad language
used in the 4th term of reference which
sRys:

“to what extent should Government -

give preferentital treatment to that
section of the community which is
directly under its employ;”

This paltry dearness allowance which was
given by the Second Pay Commission is
termed as a preferential treatment., When
the prices go up, every wage earner, and
particularly the wage earner of the Central
Government, has got the right to demand
full neutralisation. Why is it not given
full neutralisation? It is not the look-out
of the Central Government employees to
see that the prices are reduced. If the
Government itself is increasing prices,
how can the Government employees stop
them. Once the prices go up, they have
got every justification to demand full
neutralisation. That was denied to them
and now you want to Withdraw whatever wag
granted to them and for that you want to
have a commission and vou want to spend
money on that., The life of that com-
mission may extend upto one year. You
want this Parliament to vote for this com-
mission another Rs. 4 lakhs. It is ridicu-
lous, it is nonsence, it is most stupid, that
the Government with any sense of propriety
with any sense of shame, should come for-
ward in this manner. It is a very danger-
ous situation, Once they bringin all sort
of things like ttis and a situation is created
and if the Central Government employees
or the State Government employees, as
we find in U.P. and Mabarashtra, go on
strike, then the Government comes forward
and says that there are anti-social elements,
the politically interested people who are
coming and controlling the whole thing and
that they are instigating the strikes. Are
the Members who are sitting on the Opposi-
tion Benches going to benefit by the Central
‘Government employees getting more dear-

AUGUST 18, 1966

D.S.G. 1966-87 5552

ness allowance? We have no interest in
that. But we are fighting for a cause and
that cause is just and to say that we are
instigating them is nothing but nonsense.
‘Who went to Maharashtra to incite the State
Government employees to demand a day’s
casual leave en masse? Who went to U.P.
and ask the State Government e;nployeec
to go on strike? Mr. Madhusudan, whom
I know, is the General Secretary of the:
Confederation of Central Government
Employees and he used his good offices to
settle the dispute of the U.P. State Govern-
ment employees.

Shri Hari Vishnu Kamath : On a
point of order, Sir. You will agree that
when my hon. friend Mr. Nambiar is
making a useful and interesting contribu-
“tion to the debate, there must be a quorum
for him.

Mr. Deputy Speaker : The bell is

being rung....now there is quorum.

Shri Nambiar : My submission is
this. If therevision of the formula enunci-
ated by the Second Pay Commission is te
give the Central Government employees a
fairplay, i.e., tolink the increase in the cost
of living directly to the dearness allowance
automatically, then we can understand it.
But from the way the terms of reference are
worded, it is clear that the purpose of this
Commission is not to do that; the purpose
is to deny even what was given by the
Second Pay Commission. If my pre-
sumption is in the wrong, let the hon.
Minister explain and say tbat the revision
sought is to improve the condition and if
that is so, I am prepared to withdraw my
Cut Motion,

Coming to the next question, i.e. No. 9
regarding the néed to reduce the price of
rice supplied through fair price and ration
shops which is far above the procured price
of rice and paddy, I submit that I have got
concrete cases from my own State, namely
Madras State: there, a bag of paddy is
purchased by the Government at the rate
of Rs. 25 from Tanjore or Tiruchirapali,
whatever the district might be. . ..



5553  D.S.G. 1966-67

An hon. Member :
also.

Kumbakonam

Shri Nambiar : Yes, Kumbakonam
too. I can understand if it is sold -at Rs.
30 per bag. But what is the price trat is
charged for the rice that i$ sold in the retail
and wholesale shops by the Government ?
It is Rs. 63 and above per bag. The cost
price must be Rs. so. Why ’should
sold at Rs. 63?2 I can understand a
margin of 10%; it can be sold at Rs. §5.
But why should it be sold at and Rs. 62
and above. The reason is that the Govern-
ament wants to make a huge profit out of - this
deal. That is the reason why in the black
market or in the other market whatever you
might call it. ..,

An hon. Member : Super Market.

Shri Nambiar :...the price still goes
up. The Government purhcases two bagzs
of paddy for Rs. so and sells at Rs. 63
and above. That is why the blackmarketers
sell it at Rs. 83. Therefore, the price of
one bag of rice in Tiruchirapalli or Tan-

jore or Madurai district is Rs. 80. This
tas been caused by the exorbitant price
increase done by the Government. If the

Government would reduce the price of
rice sold in their market, in their fair price
shops, to that of cost price plus 10% more,
I can understand. Then the price of rice
will come down in Madras State, But now
it has gone up beyond any recognition.
It was Rs. 83 or 84 per bag when I, was at
Tiruchirapalli. Now I have got reports
that rice is sold in blackmarket, or whatever
market you might call it, in Coimbatore
and other districts at Rs. 150 per bag.
‘The situation is such that the Madras State,
which is generally considered to be a sur-
plus State, is undergoing such a famine
condition that anything may happen in that
State, If food riots are there in various
cities, let the Government not come for-

ward to put the responsibility on the:

Opposition parties.

Shri Tyagi (Dehra Dun) : Is he sure
about the figures ?
1370 (Ai) LSD-8.
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Shri Nambiar: I am sure. Even for
Rs. 150 you cannot get a bag of rice in
Coimbatore district today. That means,
it is still more. This is a very unfortunate
situation. Therefore, my submission is
that the price of rice sold by the Govern-
ment through their fair price and ration
shops must be reduced to that of procure-
ment price plus 10%. Then the prices of
essential commodities will come down so
far as Madras State is concerned.

Shri V. B. Gandhi (Bombay Central
South): Mr. Deputy-Speaker, I shall
begin with Demand No. 117. This De-
mand refers to a supplementary provision
of Rs. 203:61 crores which is required for,
the payment of additional subscriptions to
certain international institutions. This
payment of additional subscriptions has
become necessary because of devaluation.
The institutions in question are three in-
ternational institutions, namely, the Inter-
national Development Association, the
International Bank for Reconstruction and
Development and the International Mone-
tary Fund.

In connection with these institutions
and the subscriptions to these institutions,
we have to remember a few things. In
the first place we should remember that
India has been an original member of all
these three institutions. The subscrip-
tions to these institutions are paid partly
in gold or dollars and partlyinrupees. The
rupee portion is usually held in India in
the accounts of these institutions in the
Reserve Bank of India. The very fack
that a part of the subscriptions is to be
paid in gold, the very fact that the other
part is expressed in terms of gold, makes it
necessary or incumbent on India that,
when there is any change in the parity of
the rupee, we shall so augment our deposits,
our subscriptions to these institutions, as
to maintain the gold value of our subscrip-
According to the
Articles of Agreement with these institu-
tions, we must maintain the gold value of
the rupee securities that we give them.
That would necessarily involve that we
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have to make fresh payments, additional
payments, to the extent of something like
§7-5% of the original amounts we had
paid in the form of original subscriptions.
There is a certain pattern in which these
subscriptions have to be paid and the pat-
tern is that a small portion is required to
be paid in gold. For instance, for the
International Development agency, we have
fo make a payment, in gold, of only 10%
of our subscription. Tor the International -
Monetary Fund our quota is in the region
of 15% and that amount has to be de-
posited in gold; the rest of it can be paid

.in Indian rupees which again, as I said,
on devaluation we have to, supplement
and bring it up in value to the gold value of
the subscription. In the case of the Inter-
national Bank for Reconstruction and De-
velopment, the capital stock assigned to
India is only one per cent, Which has to be
paidin gold, and since only about 10 percent
of the capital is called, we can pay the
balance of 9 per cent in the form of Indian
rupees,

Shri Bade (Khargone): The value of
the gold will be Rs. 54 crores.

Shri V. B. Gandhi: Which gold is
the hon. Member referring to?

Shri Bade: I am referring to the gold
which we have to deposit with the IMF.

Shri V. B. Gandhi: Let me ¢ell him
the real position. The Demand here
requires a grant of Rs. 203-61 crores for
payment. That is a big amount, big by
any calculation. It is something which
gives some of us a jolt by its sheer bigness,
but when we understand and see the pur-
pose for which this payment is required,
namely to make up the deficiency in the
value of the rupee portion of our subscrip-
tion and to bring it up to the gold value
of the present rupee, then we understand
that it is not as frightening as it looks.

Now, I turn to Demand No. 30. This
D emand is in respect of a supplementary
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grant of the order of Rs. 4-21 lakhs which
is required tomeet the expenditure con-
nected with the setting up of the special
commission of inquiry on dearness al-
lowance. Let me first say that I welcome
the appointment of this commission.
I have been somewhat intimately connected
with the question of the payand dearness
allowance and such other terms of payment
to the Central- Government employees,
as I was one of the members of the Second
Pay Commission. This is a question
which has assumed an urgency, and I know
that- this House has to come to some deci-
sion quick enough and in a very gene-
rous spirit, because it is a problem that
affects the welfare of millions of middle-
class families in the country.

Something has been said about this
question by Shri S: M. Banerjee and Shri
Nambiar. I do not agree with both of
them. In the first place, we should re-
member that aquestion of thig intricacy
and of this complex nature cannot be solved
as wanted by Shri S.V.. Banerjee by some
kind of a direct talk with the Finance Minis-
ter. The Finance Minister cannot
questions of this kind, questions which are
of far-reaching economic consequences
which affect the entire economy of the
country. Shri S. M. Banerjee says that
he would like to have the question settled
directly between the Finance Minister
and the representatives of the employees,
as he says, here and now. That is not the
proper way to consider this question in a
satisfactory manner. Past experience
has shown that a commission, whenever
it considers the question of salaries and
dearness allowances and other cognate
matters has always considered these ques-
tions with a great amount of sympathy,
and in every case, after the report of every
commission, there has been a distinct im--
provement in the terms and conditions of
salaries of our employees both in the Cen-
tral movernment as well as in the State
Governments. Now, why are we pre-



5557 DS.G. 1966-67 SRAVANA 27, 1888 (SAKA) D.SG. 1966-67 5558

judging the issues. In the first place, as
I believe, the commission which is going
to be headed by a distinguished former
Chief Justice of India has not yet announced
the personnel or the composition or its
membership, and, therefore, it is too early
for us to prejudge the issue.

Some hon. Membpers: It has
announced already.

been

Shri V. B. Gandhi: I am sorry I did
not know. I thank my hon. friends for
the information.

Shri Daji: So, that point is withdrawn
now.

Shri Umanath (Pudukkottai): "“That
point has, therefore, collapsed.

Shri V. B Gandhi: When there is
an offer by Government to have the whole
question considered by such an eminent
commission, I do not see Wwhy it should be
called a kind of back-door approach, as
Shri Nambiar seems to think. I think that
Shr Nambiar’s vehemence was really mis-
placed in this matter.

Shri Umanath:' If Government have
got so much confidence in. Shri Gajendra-
gadkar, why should they put so many res-
trictions on him and intern him almost?

Shri V. B. Gandhi: I have very care-
fully studied the terms of reference. I am
glad my hon. friend has referred to it.
I for one was about to say that the author of
those terms of reference deserved to be
comp'limented, because from what little I
know about this business of considering
these questions, the terms as drafted here
show a great comprehension of the prob-
lems involved.

Shri Daji : I agree with this state-
ment that there is a comprehension of the
issues involved ; that is why the terms
of reference are deliberately loaded against
the employees.

Shri V. B. Gandhi : Here again I
would say that the commission has yet to
begin its work and there is nothing to

indicate that the commission will not come
to a conclusion that perhaps in the case
of the low-paid employees of the Central
Government, the neutralisation could be
as much as 100 per cent. Of course, it
is up to the commission, but there is nothing
for us to say that the commission will not
do it. The commission is not preclude
from granting neutralisation to the extent
of 100 per cent if it so thought fit.

Shri Krishnapal Singh : It is an
irony of fate that in these Supplementary
Demands we should have a governmental
demand for Rs. 80 lakhs for the- Navy,
that is, for the Defence Services, and
Rs. 2-47 crores for external affairs.

We all know that our defences have
been neglected for a long time. The sum
of Rs. 8o lakhs is a paltry amount for
improving the Navy. As we know, éur
ships are of an obsolete nature. We have
practically no submarine and our weapons
are not modern. Therefore, if we realise
that the primary duty of a government is
to protect the country from external
aggression then we ought to be serious
about it. If we think that the Armed
Forces are not so important and the other
things are more important then I venture
to say that it will be proper to disband our
Armed Forces and to engol satyagrahi
volunteers ‘and put them in the charge of
some specialists in that line.

But our navy needs a lot more money;
it needs more ships ; better ships. From
what little I know about the navy, construc-
tion of modern ships has undergone a
complete change. The fleet air arm has
developed. The old notion about
constructing a ship has completely changed
and mozéem naval vessels are now designed
to meet the threat from the air. I doubt
if we have a single ship which can withstand
such a test. Therefore, we need a lot of
money for our navy. Unless we economise
in other departments, it is very difficult to
find money.

'
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I hope you will permit me to say that
unless we wind up our planning business,
we will never be able to have enough
money for the two important subjects,
defence and agriculture. I have said it
before and I repeat it today that if we
are serious about improving the condition
of our country, we should concentrate
on these two subjects, defence and produc-
tion of food. Let other matters go as they
are, but we should pay special attention to
defence and to production of food.

My greatest grievance against the
Finance Ministry. is that they do not stop
extravagance by Government. Every year
we find that a new Bhavan is constructed
in Delhi, a huge Bhavan. Government
already have acquired all the house belong-
ing to the Indian States in the capital and
Lﬁey are using them for their offices. They
have constructed other buildings and yet
we find that an expensive Bhavan goes
up every year. Now after the Bhavans
has come the Super Market. We have
this market and that market. We shoul
certainly have all the necessary things.
But my complaint is that we are wasting
money on buildings. We should not waste

money on buildings.

Shri Daji : The biggest market is
the black market.

Shri Tyagl :  Government have
taken a decision to that effect, that new
buildings, unless they are very essential,
will not be put up.

Shri Krishnapal Singh: I am glad
to hear this from one of our former Minis-
ters. I hope Government will stick to
that decision.

Coming to the External Affairs Minis-
try, I would like to begin by saying that
the proof of the pudding is in the gating
thereof. We are spending a huge sum
on the External Affairs Ministry. But
what is the result? Where are we ?
We stand completely isolated. Pakistan,
which is an, aligned nation, can get
grmaments from the eastern as well as
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Western nations.. We heard the other day
that our Ambassador in America lodged
'@ protest with the American Government
against their decision to supply arms to
Pakistan. We know that China has been
supplying  weapons to Pakistan. We
know that Persia and other countries have
been helping Pakistan which is an aligned
nation. But we Wwho claim to be pon-
aligned have not got a single friend who can
come to our aid in time of real need. Yet
we have a huge diplomatic establishment.
I would take a little time to read out the list
of embassies given in the Ministry’s Annual
report. Wehave 73 Embassiesin different
parts of the world, 21 High Commissions,
14 Commissions, 4 Legations, 16 Consu-
lates-General, 17 Consultates, 3 Vice-
Consulates, one  Dezputy High Commis-
sion, one Assistant High Commission,
Trade Commissions and all the rest,

Shri Daji :
delegations ?

What about roving

Shri Krishnapal Singh :
roving delegr*'ons and all that.

Yes,

Are we justifizd in sanctioning more
money for this Ministry which is responsi-
ble for such a colossal waste ?

The other point about this Ministry
is concerning the system of promotion
aad appdiatm:nts. Shri Damzja, Chief
of Protocol, has put up a note before the’
Pillai Committee in which he says ; as
reported :

«In Mr. Dhameja’s view, nepotism,
laxity in maintaining standards
and want of uniformity of justice has
sapped efficiency and demoralised and
corrupted the services. It is not exaggera-
tion to say that most of the ills of our
country are attributable to mal-adminis-
tration, the blame for whichwe as civil
servants should accept in sorrow and
humility .»
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Again :

¢«Mr. Dhameja regrets that justice
has now become so rare that one
has to beg forit and is forced to use
inconceivable means and methods,
a process most humiliating for the
giver and the receiver.”

Then he has given a catalogue of the
irregularities in promotions and appoint-
ments in this particular Ministry.

I say that unless we can cut down

expenditure in this Ministry and other

Ministries_ responsible for colossal waste -

of our revenues, we shall never be able
to put our finances right and probably
we shall be faced with another devaluation.

I now come to my last point, namely,
the growing of food.

Shri Bade :
Government or the

Devaluation of the
rupee ?

ShriKrishnapal Singh: Devaluation
of the rupee'? Did I say ¢Govern-
ment ’?

Thez first thing I would mention in this
connection is about our method of financing
the agriculturist. We have co-operative
societies and we have the s-:ystem of short-

term, medium-term and . other loans.
Mostly it is short and 'medium-term
loans. So it is so difficult for the agri-

culturist to obtain money that he has to
spend quite a lot at the time of taking a
loan and at the time of repaying it. That,
I say, is almost a tyranny on him. If we
are to put our agricultural financing on
proper lines, we should have the same
approach towards it as we have for indus.
tries.

That is to say, we should value each
farm. After all, land is not the only
‘valuable asset of the farmer. He has got
cattle, he has got some machines, he has
got implements and buildings etc.
We must value his assets and then on that
value advance a certain prcentage to
him. We should treat the agriculturists
on the same footing as indujtrialists.
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There are certain neglected areas both
in the north and in the south, so far as
irrigation is  concerned. We should
develop those areas, tap water resources,
especially the underground water resources.
There are vast drought areas in U. P., they
affect the whole of Rajasthan, and in the
south I am given to, understand that in
Andhra Pradesh, Rayalseem and certain
other parts there is dearth of water both -
for irrigation and drinking in the rural
areas. I hope that our Ministry. res-
ponsible for the development of agricul-
ture will take this matter up seriously
and at least provide sufficient water for
irrigation and drinking.

Before I sit down, I would like to repeat
again that if we want to put our house in
order, we should’ concentrate on defence
and on food, and not try to do too many
things at a time,

This book of Supple-
Grants is a self-
policy of

to roost.
Out of a total demand of Rs. 218-94 crores,
more than Rs. 207 crores arise from
devaluation. This is the first price, the
bayani price we are forced to pay for our
disastrous policy of devaluation and as
time rolls on and as more and more of our
liabilities get mature, more and more of
our interestand loan payments get mature,
the disaster of this devaluation will be
visited on our heads and shall further
deplete the depleted treasury.

Shri Daji :
mentary Demands for
speaking document. The

Shri Bade : The whole supp e-
mentary demand 1s for that.

Shri Daji : Mainly .

In this connection of devaluation, I
want to ask a question, through you
of the Government. A few days back,
the Chief Director of Foreign Aid of the
USA, &amined by the Foreign Aid Com-
mittee of the Senate, stated on oath, and
it was reproduced by Mr. Parasuram of
the Indian Express, that ‘“whatever aid
was given to countries by the USA was
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in furtherance of our political objectives”.
And he further said that the “recent
devaluation of the Indian rupee and the
import liberalisation introduced by the
Government of India were the result of
our persuasion and pressures to bring
the Indian Government’s policy......

=i geR w7 wYIW. (A ) :
TS FT EFAT H=\T WG &1 V@Y §
Afer @z & wodfa AH g 0
wuafy a1 g fed

Mr. Deputy-Speaker : The bell is
being rung. ....Now there is quorum.

Shri Daji : I was dwelling on the
effects of devaluation and stating that the
Demands for Supplementary Grants show
that more than Rs. 207 crores are required
because of devaluation I was further
putting this question to the Government,

The Director of Aid Programmes of
the USA has stated on oath that devalua-
tion was the result of the pressures put by
the USA on the Indian Government to
bring the policy of the Indian Govern-
ment in conformity with the policies of
the USA. Presuming that a responsible
officer of the USA, speaking on oath
before the Senate Committee, was not
speaking an untruth, how far then is the
claim of our Government true that de-
valuation was meant to boost our economy,
because the very presentation of these
Demands for  Supplementary Grants
shows and proves that devaluation at
least in economic terms has no advantage
for our country whatsoever.

The next point I would like to ment-
tion on these Demands is the appoint-
ment of the Gajendragadkar Commission.
My hon. friend, Shri Gandhi, says the
terms of reference are very well drawn
up, that the person who drew vp the
terms of referencc knew his job. I submit
the appointment of the Commission and
the present terms of reference are like
adding insult to injury. - On the one hand
prices are skyrocketing. The Govern-
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ment stands self-condemned and self-
confessed in their inability to hold the
price line. A few super markets and
super bazaars can never make up for the
necessities of life and the prices which
are rocketing, To add insult to injury,
a Commission is appointed headed by an
ex-Chief Justice, circumscribed by the
terms of reference to such an extent that
no honest man, even if he wanted to give
a finding in favour of ‘the employees
.can find a way out of the net of the terms
of reference. I submit the terms of refer-
ence are fully loaded against the emplo-
yees, and that is why the employees are
protesting against it. I further submit
that the present terms of reference re-
mind me of an adage in Hindustani :

AR AT T g, @ AT GEH |
The employees have been demanding a
basic revision in the formula of the second
Pay Commission which has been unjust
and linking it with the cost of living.

Shri Tyagi : What is the objectionable
terms of reference ?

‘Shri Daji Whether favourable
treatment of the Central Government em-.
ployees should be continued when other
depressed sections cannot be given relief.
This itself prejudges the issue, saying
because the State Government employees
cannot be given more DA. You should
give them, we do not protest, the Central
Government employees do not stand in
the way of more DA being given to the
State Government employees.

Shri Tyagi : On the other hand, this
also indirectly recognises the condition
of the State Government employees.

Shri Daji : But it circumscribes the
ability of the Commission to give relief
only in terms of them. If the State
Government employees cannot be given
adequate dearness allowance, the Central
Government employees do not stand in
the way; if other depressed sections of
the community cannot be helped, the
responsibility is not that of the Central
Government employees. The terms of-
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reference should have been : if the Central
Government employees have to be given
increased dearness allowance, why should
not the State Government employees be
brought on a par with them ? That
would have been fair terms of reference.
That is why the employees are protesting
against this and unless the terms of refer-
ence are ad:quately changed, I am afraid
this Conmission will become like the last
Caqmmission, completely boycotted by the
Central Government employees and their
associations and no good purpose will be
served by such a Commission loaded with
truncated terms of reference. I am pain-
ed at c:rtain whisperings going on in the
high echeleons of the secretariat service
that there should be a salary freeze, The
Finance Minister explained it the other
Jay n the House saying that salary freeze
doss not mean DA freeze and that DA
increase could be proceeded with, marginal
inorease. I feel strongly that the entire
attitude is a shameful attitude because
just a few days before devaluation the
salaries of secretaries, joint secretaries, ad-
ditional szcretaries and deputy secretaries
were enhanced from Rs, 100 to Rs. 350.
After increasing their salaries, they come
forward with this plea that the' increase
in the salary of the Central Government
employees will have an inflationary effect.
You cannot hold the price line; on the
other hand you increase the salary of high
officials and now, to add insult to injury,
you say that you oppose on increase in
.the wages of the employees who barely
get a subsistence level wage—it has been
called subsistence level in the second pay
commission report; Mr. Gandhi was
perhaps a member of that body. Now
they do not want to revise this subsistence
wage. 1 warn the Government that if
you are unable to satisfy the Government
employees, Central and State, who are
the very arteries, your very limbs, the
Government will be paralysed. When
the mass casual leave took place in Maha-
rashtra, I recall that even the mace of the
Chief Justice could not be carried in

Court. I shall skip over to some other
point. ... (Interruptions). Then take for
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nstance the meaningless gold control
order. You can have gold of any carat
in India; that is still exchanged at the
time of marriages; you have reduced the
market for gold into a black market,
You have not been able to touch hoarded
gold. Therefore, this policy requires
radical revision,

The hon,

Mr. Deputy-Speaker :
Member’s time is up,

Shri Daji : I will conclude ‘in two
minutes. I submit that something should
be done to put our public sector under-
takings in proper shape. Politics that is

+ being played by the Government in the

public sector undertakings should be done
away with, Durgapur steel plant is an
example, The Union of which the pre-
sident is Mr. Atulya Ghosh does not
command any influence with the workers
because in the contest for, ten seats, nine
seats were lost by that union and still
you recognise only the union of Mr.
Atulya Ghosh,

The Deputy Minister in the Minis-
try of Iron and Steel (Shri P. C. Sethi):
Durgapur Labour Union is recognised on
the recommendations of the State Govern-
ment according to labour law.

Shri Daji : Not the labour law but
on verification of the labour officer wto
is influenced by the president of that
union. You. did not accept even the
recommendation of Dhebar Commiss on.
Is he a communist ? He recommended
that unions should be recognised by
ballots. You do not want to do it. The
whole p.olicy has to be revised.

Lasiy, I would like to say one thing.
Some gays before we used to hear some-
times, timorously - with coy blushing,
about unearthing black money;
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was some talk but very little black money
was unearthed. But even that talk has been
given up. No one hears about that now,
Black money is fast becoming white
money, I do not know what has happen-
ed to. the drive to unearth black money.
Everything has been surrendered in the
wake of devaluation because the logic of
devaluation is black money, I recall
that there were raids on a company of
Mr. Kapur in Calcutta and the investiga-
tions of the income-tax department are
revealing. It has been revealed that
bogus hundis to the tune of Rs. 32 lakhs
were recovered ¢ bugus hundis in the
name of ‘Biju Patnaik Mines Limited, to
the tune of Rs. 6.25 lakhs were recovered;
bogus promissory notes in the name of
Biju Patnaijk to S. L. Kapur worth Rs, 3
lakhs at 6 per cent interest were recovered;
another bogus promissory note dated
18-3-1960 by Biju Patnaik for Rs. 45,000
was recovered, That is the findings of
the income-tax department but the case
is being suppiessed because Mr. Patnaik
and Mr, Kapur happen to be high eche-
leons in the Congress.

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat) :
Mr. Daji is a lawyer; it is not the finding;
this has been revealed as a result of the
seizure and investigations, The income-
tax people are going into this; it is not
their findings; their finding is yet to come,
They are still investigating.

Shri Daji : These are facts revealed,

Shri Tyagi : These are allegations
only.

"Shri Daji : Shall I read from the
report of the income-tax investigating
officer to the Government ? - "

“....The assessee has  ggppressed
profits by setting up firms with wife,
P tonoh

sons, daughter, daughter-in-law and
employees to act as intermediaries
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between  manufacturers, Kalinga
Tubes and ultimate purchasers to

. reduce the incidence of taxation.”,
I am reading frcm the report.

Shri Tyagi : Do not read.

Shri Daji : Do not challenge it.
Now you must have seen that when I
speak, I speak with facts; I know the
facts. There is then the scandal of the
Kashmir Ceramics in which cases all
things, such as cement, stainless steel
corrugated sheets, machinery, etc. were
given to Aminchand Pyarelal for Kash-
mir Ceramics, a semi-government under-
taking, But all these had gone into the
black market. One minister on the 1Ith
bemoaned here :
we have been asking explanation from the
Kashmir Government for two months;
we have sent telephonic and telegraphic
communications but there is no reply
as to what Aminchand Pyarelal had done
with these materials. It is with such
black persons they have these black tran-
sactions, The Government should take
immediate action lest people should say:
action is being deliberately delayed, I
want a reply to all these things.

There is also the other case where
100 kilos of gold were deposited by Mr.
Goenka at Indore bank, subsidiary of the
State Bank after filing a pre-dated dec-
laration. That declaration was bogus;
it has been cancelled but no action has
been taken against the officials of the bank
as to why they admitted a pre-dated dec-
laration from Mr. Goenka. I want an
investigation into all these affairs because
by investigating and punishing the offen-
ders the Government shall be vindicating
its honesty but by suppressing and delay-
ing, Government shall be liable to be
charged that Government is supporting
.lack money and balck-marketers.
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st qF : IUTEwE WEEA, AR
2w o)X SEATIT  FT FT HHL T,
FT A@H F TFE AT & 1 = gAGIoAN,
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= ux fearw foat &, fomd s@F
TR
“One common fear is whether de-
valuation will incresae our fo-

reign debts. Suppose our debts
before devaluation amounted to

Rs. 4,760 crores in rupee
terms. We contracted these
debts in terms not of

rupees but of units of foreign
currency. This toatal does not
get altered although the rupee
measure gets changed to Rs.
7,500 crores. The change can be
likened to what happened when

we changed over from the foot-
1b. system to the metric system.

What was a mile before became
1.5 kilometres after the change.
But the distance was the same.”

# fodga wem war g fvoag
FGAT IW FI JAAT I WGl F g
Fiwar & fw Qdmme ¥ g
2 FT HF AT I FE AT TG
qe7 & WX Faw wedl ¥ B AF
T 1 Ao fewige Wk aTed
FUE AT AR '

“The Supplementary Demands in
this volume involve additional
expenditure of Rs. 218.94 crores
of which Rs. 9.60 crores relate
to Revenue and Rs. 209.34
crores to Capital.

The main items of ddditional expendi-
ture under Revenue are : Rs. 6.21
crores due to increase in ex-
penditure, in terms of Rupees, in
Indian Embassies and Missions
abroad as a result of the devalua-
tion of the Indian Rupee with
effect from 6th June, 1966; Rs.
2 crores on account of subsidy
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payable to the Railways on the
steel imported by.them during
the period from 1st April, 1958
to 31st March, 1962,

AT & ag Aedy we # ifsar #y
ST AT ¥ S@TRT 9T 39T g3
ag gaR fAa w5 & fr Mo § 0
TN AT F© fawifer T o

Mr, Deputy Speaker : He will conti-
nue tomorrow.

15 hrs.
MOTION RE THIRTEENTH
REPORT OF COMMISSIONER

FOR SCHEDULED *CASTES AND
SCHEDULED TRIBES

Mr. Deputy-Speaker
Chandrasekhar,

Shrimati

Shri Narendra Singh Mahida
(Anand) : What is the time allotted ?

Mr. Deputy-Speaker : No time has
been allotted yet. We will go up to five
and then we will see.

Shri Basumatari (Goalpara) :
As I have to attend another meeting. I
request I may be called soon ; I have al-
ready given my name tothe Speaker.

@ TR (g=t) : Suremm
wEYea, ot awg fraifa fear mr ¢
T o ?

JATW  WFIW 2 G |

ot a2 g agT FAL!
aga wgwEqy faug § 1S 62 F ¥ 7+
@+ fag @ =g

Wt e (wizer) ;9w A
FaT w14 Felr 7 oy AT A7 fF A}

~=

R I I ... (saTw)
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=t qEATE - T gz fF Su-
qATN AT F& F§ § AR AT
3 weT FEAT IGAT § | A AT ;A

g3 F1 fedte & | 5 o A fawioa

TRTHAAGATE ... . . (0AIA)
INTF AW : Mg I3 AT |

The DeputyMinister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar) : I beg to move :

“That this House takes note of the
Thirteenth Report of the
Commissioner for Scheduled
Castes and Scheduled Tribes
for the year 1963-64, laid on the
Table of the House on the 12th
April, 1966”.

Mr. Deputy-Speaker, Sir, in moving
this motion, I would first of all express my
feeling of concern for the delay in the
submission of the report and thereafter
in discussing the report. The report for
1963-64 was laid on the Table of the
House in the month of April, 1966. Of
course, every year, the Commissioner
for Scheduled Castes and ' Scheduled
Tribes is expected to submit his report
by the end of September, but in this parti-
<cular year, the Commissioner was ill;
bhe wasinthe hospital due to a heart attack,
and so he asked for an extension of time.
After that extension of time was given,
and after the date which was specified for
the submission of the report, he said he
wanted to have certain fundamental
changes brought about. So, a little
more time was given and he submitted the
report towards the end of January, 1965.
After the report comes to us—you know
the size of the report whichis a voluminous
one and the report comes in English—it
has to be translated into Hindi. That
takes more than four months for the trans-
lation to be completed. Meanwhile, the
English version is sent to the printing
press; it takes a longer time in printing
at the Government Press; though the Go-
vernment Press gives priority and tries
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to do it quickly, it comes very late to us and
soon aster the report comes to us, we lay
it on the Table of the House and even afier
it waslaid on the Table of the House in
the month of April last, we could discuss
it only now.

Shri Bade (Khargone) : It requires
two years. (Intervuption)

Shrimati Chandrasekhar : I hope
hon. Members will have enough time
toraise their points about all this, after I
have finished.

ot e feet §omft aw 6
faalt 1 L (zmaen)

IqEARX WA WY G AT
TR |

st e ;. gg T Fg @y
g
IR HE\TQ : WY T2y AT

Shrimati . Chandrasekhar: I tegan
my speech by saying that I am also equally
concerned about the delay in the sutmissicn
of the. report. The Government Press
takes a long time for prinung and so we
are also examining whether we could
have this report printed in a privaie
printing press and thereby reduce the time
ag far as possible.

The Commissioner in his report has
made mnearly 277 recommendaticms. As
hon. Members would have seen, most of
the recommendations fall within the ambit
of the State Governments. On the reco-
mmendations which fall within tke pur-
view of the Central Government we have
already taken acticn, and we ere takjng ac-
tion wherever the action is to be taken on
a long term basis. As regards the State
Governments, we have written time and
again and we keep on writing to them to
take action on those recommendations
which fall within their purview, and we
are getting periodical reports on the
action tdken on those recommedatica. This
morning, I laid the report relating to the
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recommendations' for the year 1962-63
on the Table df the House. The State
Governments themselves do take some time
and they may have to take time to put these
recommendations to effect.

Coming to the welfare measures for the
‘Scheduled Castes and Scheduled Tribes
the first thing I wcud like to day is that we
give mere importance to the educational
programmes, because education is one of
the important and vital means where by the
economic and soc’al status of these
communities can be raised. Frcm the
figures that are available in the report
and also from the annual reports, hon.
Members may know that the educational
grants from Plan to Plan have been in-
creasing For ex:mple, the number of
scholarghipg that we have been giving,
particularly, the post-matric scholarghips,
hag been increaging. In the firgt Plan,
the number of post-matric scholarghips
wag only 45,571 ; but it hag increaged to
2,83,244 in the third Plan: The amount also
increased from Rs. 15,40,942 in the first Plan
in the year 1951-52 , to Rs. 4,94,63,111
in the year 1964-65. This is the way in
which we are paying attention to the edu-
cational improvement of the Scheduled
Castes and Scheduled Tribes. Until 1959,
the scholarships were being given by the
Educational Minigtry alone. We thought
that it would not be enough for the State
Governmentg to carry on their educational
programmeg and gchemes just by the
grantg given by the Education Minigtry
Now, the Department of Social Welfare
givegadditional grantg from the year 1959-60.
With the increased additional scholarship
for the backward classes, every eligible
candidate from the Scheduled Tribes is
able to get scholarships,and all the Scheduled
Caste candidates get the scholarship,
‘but they will have to be guided by a ‘literal
means’ test.

Hon. Members may be mentioning about
the rate of scholarships not beirfg enough
and that it has been stationary for the

tlast so many years.The question of in-

creasing the rate of post-matric scholar-

SRAVANA 27, 1888 (SAKA)

Commissioner’s
Report (M.)
ships is also under our consideration, and

we hope to take a decision shortly.

5574

When we talk about the Scheduled
Castes, the question of untouchability
will loom large. I know hon. members
will refer to untouchability. The House
is aware of the Untouchability Offences
Act, 1955 which is a legal weapon to pre-
vent the practice of untouchability. In
spite of the, we find that the question is not
dealt with properly. Members know that
it is° not by legal medsures alone that we
can do away with this evil, which was
practised for hundreds of years in our
country * Unless a change of heart and
mind is brought about in the people who
practise this evil and unless the economic
and social status of the scheduled castes
and tribes is raised, it is not easy to have
a wle sile chang: in tha pactics.

For the scheduled tribes, we started
in the second Plan 43 special multi-pur-
pose tribal blocks. Late Dr. Verrier
Elwin made a study of the functioning
of these blocks and recommended that ‘for
the betterment of the economic and social
status of the tribal people, more such tribal
blocks should be opened in the country.
Later on, the Dhebar Commission, on
which many Members of the present
Parliament also served, suggested that
tribal blocks are necessary for the effective
and social transformation of the tribal
people. So, in the . third Plan we started
415 tribal blocks with certain criteria, One
criterion was that the minimum tribal po-
pulation should be 66-2/3 per cent. In the
fourth Plan, we want to open tribal blocks
even where 50 per cent of the population
are tribal. The rough estimate for the
fourth plan will be 307 such blocks. Even
after opening 415 blocks in the third plan
and 307 blocks in the fourth plan, many
tribals swill be left out of the blocks. There-
fore, we are thinking of starting some sub-
blocks in arcas where there may be tribal
concentration and for giving ad hoc
assistance to the C.D. Department to help
the tribals in those areas.
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* A study was made about the working
of sbme of the blocks and it was felt that
if we had a larger area, by bringing to-
gether contiguous tribal blocks, it would
be easier to take up economic programmes
like communications, irrigation, high schools
etc. So, this area approach is being con-
sidered for the fourth plan, This will also
help the tribal areas to receive a certain
amount of funds from the district budget.

We had a meeting of the State Minis-
ters in charge of backward classes in May,
1966. A number of programmes which are
to be considered for the fourth plan as well
as the working of the present programmes
were put before them. A number of sugges-
tions have been made and we are consider-
ing them.

In both scheduled castes and tribes,
even after providing facilities for educa-
their representation in the services
know hon,
Knowing

tion,
is not very satisfactory. I
members will also refer to this.
this, we started a pre-examination training
centre in Allahabad for coaching students
for JAS and IPS. As a result of this, a
number of students have been selected in
the TAS and IPS. In 1963-64, 26 candi-
dates were selected and in 1964-65, 25
candidates have been selected. Encouraged
by this, we thought we should have
some other pre-examination training centres
for other services—both Central and State
services—and for lower grade examinations.
For that, cent per cent grant will be given
by the Centre. Some centres have been
started by some State Governments also.

At the conference of the State Ministers,
a number of suggestions were made to im-
prove the representation in the services.
One suggestion was to relax the prescribed
qualification. We have taken up all these
suggestions with the Home Ministry, be-
cause they are the authority concern~d with
the services. We hope we will come to
some’ conclusion soon.

There will be many other points
which will be raised by m2mbers during the
debate and I will reply to them at the end.
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With these words, I move.

Mr, Deputy-Speaker :

moved

Motion

“That this House takes note of the
Thirteenth Report of the
Commissioner for  Scheduled
Castes and Scheduled Tribes
for the vear 1963-64, laid om
the Table of the House on the
12th April, 1966".

Shri Basumatari (Goalpara) :
Sir, I am very grateful to the Government
for taking away this department of tribal
welfare from the Home Ministry on our
request because when it was with the Home
Ministry, although they were sincere, they
had no time to look after this work, be-
cause they had so may other important
problems to see. Now it has been entrusted
to the Minister of Planning and Social Wel
fare. We are very proud to have no less
a man than Shri Asoka Mehta who has
been entrusted with this sacred work. As
the Planning Minister, he knows the draw-
backs in the implementation and ijts day-
to-day work.

The entire coutry depends on these
backward communities and unless gnd until
this section of the poeple are brought to
the same level as other sections, the country
cannot develop. Therefore Mahatma
Gandhi wanted a special provision to be
there in the Constitution for them and it

was done. I must say, considering the
backwardness, economically and edu-
cationally, before independence, these

Scheduled Castes and Scheduled Tribes
have developed considerably. But if
you compare this development in the matter
of education and economic condition of
the Scheduled Castes and Scheduled Tribes
with the development made by the more
advanced communities, it will amount to
just a drop in an ocean.

I have had the priviledge to go round
the country and see the lot of the Scheduled
Castes and Scheduled Tribes. I found
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that the gulf of difference between the eco-
nomic condition of the Scheduled Tribes and
that of the advanced communities. is growing
wider and wider. It is the policy of the

' Government to develop these backward peo-
ple, but these people are not able to avail of
whatever privilege is given to. them to
develop them educationally, economically
and in other spheres.

As I said, T had occasion to see the tribal
areas, I find that still slavery is there,
under different names in different States.
People ar: still in debts very badly and they
are unable to. come out of the clutches
of the sahukar and moneylenders. There-
fore, if we want to develop these tribal
people economically, there should be some
provision by which they can be developed.
"Times without number I' have suggested
that through cooperatives there should be
some provision to help these tribal people
80 that they can get away from the clutches
of sahukars and moneylenders. But it has
not been dons so far.

In this connection, I want to refer to
my State, Assam, because I have not had
occasion to discuss this matter with the
ministers of other States’ I had occasion
to discuss this with the Chief Minister of
Assam. I suggested to hi;n that unless
there is some provision by ‘which these
people can get away from the clutches of
sahukars and monsylenders they cannot
be developed.: Our Chief Minister took
up my suggestion, very rightly, and wanted
to do som:thing. He realises that these
pz2oplz bzlogning to the Scheduled Castes
and Scheduled Tribes should not be in-
dsbted like this and deprived of their land.
But when money was sought for this pur-
pose, just to help them through cooperatives
and improve their condition, I am told this
was not granted by the Centre, I request the
hon.  Minister to see that through co-
operatives these tribal people are helped so
that they can be relieved from these exploi-
ters.

Another thing is, I have been saying
that unless these people belonging to
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Scheduled Castes and Tribes become
educationally forward along with other
sections of our people they cannot be
developed, because it is my firm belief that
education is the only thing by which they
can be developed and other things will
take its own course. We have been urging
upon the Government to provide more
facilities for giving education to these
people. Insuggesting the giving of better
eduction to these people, I have stated
that there should be facilities for hostels,
for more school buildings, for more number
of schools in different places and "so on.
I do not know about other States, but in

* my State I am glad to say that we have in-
creased the number of schools in the tribal
areas, But the tribal areas are so scat-
tered that the students who attend these
schools have to walk three to seven miles
to reach the schools and the same distance
back home in the evening with the result
that they get tired and are unable to attend
their school. Therefore, we :have been
requesting that along with schools hostel
facilities should also be provided.
This has not been done and I would re-
quest the hon. Minister to see that pro-
vision for hos'tel accommodation is made.

Last time—the Deputy Minister is not
here—when Shri Sen was the Minister, I
requested him to sanction some money
from the Centre and my request was granted.
But what I want to stress here is, :the
Members of Parliament representing these
p:ople and thase arzas should be taken
into confidence and they should be consulted
before any amount is sanctioned from
the Centre and earmarked for this purpose
Unless this is done, it is not possible for
the State to  look after this work properly.
It has bsen my experience that when
money is sent and distribution takes place
in the State, they have to please everybody
with the result the money given is distri-
buted in small fractions which comcs to
nothing, somewhere about Rs. 50, Rs. 100
or Rs. 200 and like that. That is why we
suggested that money should be earmarked
from here in consultation with the Mem-
bers of Parliament representing those
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areas and these backward people. then it
should be sent to the State for the State to
allocate  accordingly. It was done when
Shri Sen was the Minister. . I want to
know whether it was done only for that
year, when Shri Sen was the Minister,
or it has been adopted as a nolicy. If it
has been adopted as a policy. If it has
not been adopted as a policy. I re-
quest that it should be taken as a policy
measure and money earmarked from here
for hostel accommodation,

Then I come to the services. The
Deputy Minister just now said that there

is an institution in Allahabad where there’

is facility for pre-examination training
for IAS and IPS. She also said that there
is one such institution somewhere in South
India. We have requested that similar
institutions  for Class I and Class II
Services should be established in every
State. Unless these institutions are
established, they cannot come up to the
standard.

Just to avoid taking candidates be-
longing to the Scheduled Castes and Sche-’
duled Tribes, it is often said that they are
not up to the mark or suitabje candidates
are not available. These are misleading
words. In our experience we find that
this word “‘suitability”” is a matter of opi-
nion. One may be suitable to Shri Mathur
and the same man may not be suitable
to me. Just to see that justice is done,
I suggest that there should be a member
in the Public Service Commission in every
State. Some of the States have no member
in the Service Commission and some
States - have their members. I would,
therefore, request the (Government to see
that there is a Scheduled-Caste and
Scheduled-Tribe member in all States in
the Public Service Commission.

The Commissioner also has recom-
mended the establishment of an ifstitu-
tion for coaching facility to S.C. and S.T.
candidates for Classs I and Class II services.
That recommendation has been made by
the States also. The Commissioner urged
upon the Govt. to establish such institu-
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tion without further loss of time. But it has
not been done so far. I would request the
<hon. Minister to see that in every State,
Where there is a considerable percentage
of Scheduled Castes and Tribes, there
should be an institution, like the one for
TAS and IPS, for giving coaching  for
Class I and Class II services.

Another thing is about "communications.
Whenever discusions take place in this
House about tribal areas it is mentioned
that communication in those areas is very
bad. Only the other day it was stated in
this House that Mizos, people of Naga
Hills and other Tribes are very very anti-
social elements and anti-social activities
are taking place there only because of
lack of communication. Itisnot that the .
State Government, itis not thatthe Govern-
ment of India has neglected those areas.
Considering the vastness of the country,
considering the bulk of “our population,
considering the location of those areas, it
is not possible to develop these areas in
such a short period of time. I ~am specially
referring to the hill areas of Assam.

Every time a question comes up as te
why the tribal areas are mot developed, it
is said that the tribals are against the Assam
Government or the 'Assamese. It is not
a fact that the tribals are against the Assam
Government alone, That is a myth of the
British days which is continuing even now.
But if they are neglected, if their condition
is not improved, it may well happen that
they will become anti-Indians, as is the
case in Nagaland. So, in the end, I will
again refute the allegation that the tribals
are against Assamese alone.

Shri Warior (Trichur): I want
tomakeonly afew observations. When the
schedule of castes was drawn up, many sec-
tions of the communities did not know
what it was fabout.  So, some sections
thought that they are degrading them-
sleves by entering this Schedule. Later,,
when they realised that certain benefits.
are-accruing to them by being in the Sche--
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dule, they started coming forward with the
request that they should be included i n the
Schedule.

There are also certain anomalies in the
Schedule. In the former State of Tra-
vancore-Cochin a community called Velas
was included in the Schedule. In the
Malabar district of Madras State the same

- community was called Vaidyas. When
the Schedule was prepared, they thought
it below their dignity to get themselves
included in the Schedule. But when they
found that their co-brothers are in the
Schedule and certain benefits accrue to
them by being in the Schedule they also
wanted to be included in the Schedule.
So, a representation was made to the then
Minister of Social Security. Since an
investigating - commiftee was going round
the States, we were assured that when the
report of the committee comes some of
these communities will be included in the
Schedule. I hope the Minister will now
look into this matter.

There is another community called
kumbakas. I do not know from where they
came to our State. They speak a parti-
cular dialect. Their condition in much
worse than the condition of the Scheduled
Castes. There is absolutely no educated
people amongst them. For the first time,
this year a boy from that community has
passed the school final examination. When
his name was suggested for a scholarship,
the officer concerned turned down the re-
quest saying that his name could not - be
included. This is what we are doing for
the Scheduled Castes | They are speaking
a dialect whose origin must be somewhere
near Orissa or Andhra. They are potters,
they have migrated in very large numbers
to Kerala long time back and their condi-
tion is worse. I say that these people
must get the same benefits which the Sche-
duled Caste people are getting.

Then, there are many other communi-
ties. In Kerala untouchability is so
rampant ‘that what is happening there is
atrocious. There are many communities
which are not only untouchables but even

SRAVANA 27, 1888 (SAKA)

Commissioner’s §582

Report (M.)
unapproachables. Yet, they are not inclu-
ded in the Schedule for getting the bene-
fits. Since there are no educated people in
these communities to ventilate their grie-
vances and demand their inclusion in
the Schedule, nothing is‘being done for them.
In fact, most of them are even not aware of
the benefits extended to them so that they
can avail of them. I hope this anomalous
position will be rectified soon.

I say that more and more scholarships
must be given to them. It is no gcod
saying that they are not coming up
to the mark like other communities. There
is still prejudice even among the educa-
tionists and cfficers in the Education De-
partment. They are kept down, if not
deliberately at, least in the sub-consicous
mind. That comes inthe way of giving
more scholarships and encourzgement to
the students belonging to Scheduled

Castes.

It is said $hat untouchability has been
declared an,offence by an Act of Parlia-
ment. It is true. Yet, these people are
suffering from many disabilities because the
social conscience of the people has not
changed according to the needs of the time.
For instance, if a harijan is arrested by
the police, he is not tréated in the same
way as any other person. If a harijan
commits an offende, the police cfficers
seem to think that it is something ab-
normal and he istreated that way. So,
indirectly, he is given more punishment by
the police, though not by the courts.
Again, the harijans cannot avail them-
selves of the legal facilities which are pro-
vided for the simple reason that econo-
mically they are not able to go to the court
and get redress. Therefore, Govern-
ment must give legal aid freely, whenever
members of the Scheduled Caste are hauled
up by police, rightly or wrongly. Other-
wise, & is no use saying they can take re-
course to the court. How can they take
recourse to the law, like any other citizen,
when they have not the means to take ad-
vantage of the facilities provided by Govern-
ment ?



5583 SC. & S.T.
[Shri Warior]

Whenever new projects are taken up,
especially hydel projects, the tribals are
uprooted from the hills and no schemes are
implemented for rehabilitating them with
the result that they undergo so much of
suffering. That situation must be chan-
ged. Before sanctioning any such pro-
iects, the authorities must ensure that
the tribal pzople living in those areas w ho
have to be evacuated are rchabilitated
elsewhere. It must be remembered that
these tribal pcople are not idling their
time in the hills. At least in the Western
Ghats, they collect forest materials like
spices and honey and sellthemin the plairs.
So, Government must give proper atten-
tion to this question and provide them with
employment and other facilities

when
they are uprooted. :

In our State many new p lantations,
especially tea, are coming in areas w here
the tribals used to live all these years. The
planters are driving out th‘e tribals from
these areas and recruiting new labour for
the plantations. There is no\@ason why
these tribals could not be employed pro-
fitably in the plantations. Ifthatis cone,
their standards will imporove, they wiil
get employment and they will have better
avenues for edugating themselves. The
planters now say that tribals are no good
for employment. Given proper training,
I am sure they will become good workmen
in a hert time. I hope Government
will see to it that this is done.

Shri Basumatari was saying that co-

operatives should be introduced to help
these poeple.

As far as I know even co-operatives have
failed. These Tribal people collecting
all the forest materials and coming to the
plains are exploited to the last drop of
their energy. They are not given proper
return for those very highly costly things
which they are collecting from the forests.

I had an opportunity to visit some of
them in the high ranges. As soon as they
find a man from the plains, the first question
the yask is,*Have you got tobacco ?” Toba-
cco is the last word in civilisation for them
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even now and if you can give them a pinch
of tobacco, you can get bottles of honey in
return. That is the consciousness of these
people. They are kept like that and fthe
traders at the foothills exploit all this
wealth of the forests through them, give

' them something and keep them in the old

traditional consciousness. This must be
remedied by Government by opening stores.
I do not believe co-operatives can function
before these pcople have got consciousness
of co-operatives. The Government must
take upon itself the responsibility to open
stores to collect the stuffs and to give fin
return a proper value either in kind or in
cash. This must be done.

Over and above all these "things, I
must tell you that the, Tribals or the back-
ward commurities or the Scheduled Castes
for that matter are mostly agricul tural
labourers. If the Government had taken
care to Jet agricultural labour legislations,
specially the minimum wages enactments,
enforced, I think, much of the redress
could be done through that alone. There
are Payment of Wages Act and so many Acts,
by apart from all those things the Mini-
mum Wages Acts of the different States
must be enforced for the Scheduled Castes,
the Backward Classes as well as the Tribals,
They stand to gain very much. They can-
not do it in a collective way because agri-
cultural labour has not got the strength
in many places for collective bargaining as
such. They are not so much organised.
So, the Government must come into the
picture and must take the responsibility
to see that the minimum agricultural wages
are enforced everywhere so that the lot of
these people is bettered much more than
by so many other actions and activities of
this Department.

W qEER ;. SUEAE . WEEd,
fregee wreza Gz fosges s
FIHTAT HT 1963-64 FT I (XAE
59 ge9 ¥ W § g q9A 99 9w FY
st wifgm A, SfFw warem & dar
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T fF, Wi I T 5T
ol & IgI A1 frmE A &1 T,
FILI, FFT9, fqarr o7 I FF ¥
TARA WY & AR T & ag 3w ¥ gwreq
F W FT F 3T AT AT a0
FIF R AT IR | I W T G H
ar s AT § wgiaa nfoat &
FETT ¥ greg § % I97 gl &
Y aviY a9l & aael #7 a6 § @R
FT GTAEAT T JIAT § W F@T AT
%fﬂ:gﬁm’am%mﬁﬁé
FO A gramar &

a9 &7 77 2 fF 79T 1@ =gen
§ gfeomt #1 ward & fog geew arsar

FATET & HIT AT ISAMFR qOT Fd

€ T WY 9T ¥ IT I FT g
¥ faar 37 2 1 wAfAw 9 s@ AW
gTeeE 4 & AT gfem &Y e,
T A FaaE a1 e g g,
¥ 25 WA, 1966 F1 TEAIT H
T gra & F fadw # gE gheam
# zs< wrfear AY WX 9w gu |
AT I ARM & a8 F FLHIL FT A
% 7 g€, 41 g &9y g gy g,
@ fF aeT g7 3 99 qE #
TNTET FI T AT FT & | fower
TSTIE I6F § §H 15 T FT g7-4TH
¥ @A feam wama & W G-
faan wifear frerea & @fe=w sar
TIFTX 78 W A & f (e s
wra &, foae arw a=9 A9, w9,
T AR AgmT & faar w w & )

LR T g Feqmo & ar §
A s arew qarg § ¢ fowm, wfes
SAfa #R wF, FHE, ¥ w@g
# 3@ a § AU G ¥ TO T FEy
gq, FHET @gE § A foe §
S T FT 8, ¥ IAF I qIA F
1370 (ai) LSD—9. NS
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AT T FYAT g | g a2
Rt wmE ¥, 7 fF oAEeEy §
TH WG FHATE

OF WA ARG : I (A AATAATT
eis faar ¢

& qowA ;. SfeT & wwar § fr
I Y qgd @ faw A § e @Y
THT 8, IR DF FA F AWH §
ag AT g1

sigi a% faar 1 7 @, wiw ¥
24 qvgz gg-faa @wr & ) faggee
Freew fa% 10 wEd), fogges gy
faw 9 wwdt R fogges Frew
a1 forgges argew ARG fa% 3 Hradr
qgr-feT &

It waTon atfgar 7 9grE F @}
AR AT g 72 1 oY AT
el AE g gN | 3W aIX H §ex
HIT Weq HT #1 aE § g ae &
0 I ¥ @A 2, a8 & was
qIHA T@AT AEAT § | 9L AT A
3467 @M@ FqAT WET SUicdl F
famnfaai # qgig & fay s ¥
fraffa fear 1+ =@ wwufo & &
1655 @T@ *qqT &e& g1 war, fawar
e a8 & % 44 T%8E g7 o gY@,
st & fanfaal o3 &= fdqr smar
arfgg a1

1961 T SHEET F HAAIT
fmmﬂrﬁzmﬁ]smz
ES1Ed fm«a T 3 FAT AT
7 9@ @ Ay § 1 & fadew
FYAT ATl § £ 1961 FY wH-yATE
THa g AR awaw # fred &
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[+t Tevem]
N FA WEWET 20 THE &, HWifF
AT quT T gEY it #1 99
wEFAT #§ fawdt snfeat & wifae
Tt o | § =g oY FEAT TRa
& ‘gfem am it #r% Soft spgfaa
afaat & 7€) A § 1 ag wel o
gfag srfaat F 719 dr@r & # gaEr
II7 2T IR |

Y ol AT WEIRE § w7
f& wat ¥ fav a@d #1 =61 SEy
g TR aw oW F9 S oag Uw
FAvET F1 I9T fuer & Ia¥ 74 wgeg
J Famn & fF 65-66 ¥ ST arge faamat
W 1y 9§ ¥ fasges FeEw &
faanet T %€ F919 F FaA 12
faamet w & 5@ fF 353 wor W #
1T SART W FqIF AT TEE WO FIE
FAET Y § | W avg  wiEs sAfq
F fou &t g 7 v fua fwa
IgF a1 H wfawL 7 ooy foe F
9T 29-30 9 ot & % agely g
# gwo do (forgues wiwew) ¥ fav
6 FF AT THo Eo (fogges T
% fag 17 #3038, $9 23 e ag @9
@1 91 | fGA ST § g w0
ToHTo HIT AT ATHH FIS THoTo
TGS FIAT AT | §of e #T @@ 58
FUT @S FTAT 97 | dra<r G §
THo Hro 9T 38 HUT HIT THo o
9 53 FAS AT 91 FAT ¥A @A
FAT 41 | 39 qE @A JroAT A
THoHTo ¥ THodTo T 11 FIG, @A
¥ 13 FUR O W § 15 F49
ST AT & gAT & 1 T Fawras
39 FUY THo 2o X SATAT @< ol
a7 f& w@o dio 9 sraT W@W g
wifgy a1 w@ifs IaT Jad=ar sanar
) A T B oga @ Wi
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F1 183 FUT gHT & | WV aF o
aFEd fFar gun g A g, age
AT § 32 FOR FA @9 AT 4L,
faad & 399 24 FUE @A g,
8 FUS AW gAT AT 25 IHE FH
I gEY w {79 FUT A
g9 91, 68 UL @ fHAT, 11 ¥
qog g1 & ATHT A1E ATET qXEe do
g & A A A § 47 FWE

g1, foad § 42 Fg @I gATR, 5FS

e guT § WX 5 9vEe g § S a@w
ag’?ffmnml

THT aTg W1 AAWET FIH 47 IF
it ¥ fau, 5§ f5 aif@e qgg F
waarat f& gfaw faar awg q#en
F FIT FA@IGT &, GEHIT W TS IR
THed #1 agraar § fau geafn faaa
1 R, 98 $9 @9 gs §, 7g 1 fEw |
ag g« afw J &9 AR F fau
FIETT ¥ <ET a8 oA 39 FUL 45 ATE@
forad & &9 g€ 3 FUS 61 A€ HIT
35 FIUT 84 TG TIAT AW ZHT |
arr 91 widwa do@ g | TET Q@
HIT A1 o] §, 97 § o1 |TT wY@T
ST 7@ AT § aE T F FHL @ AN
fogqr smat | g8 g9 T¥ & Sy Sar

g

YA, WETA, THIA, T GEIHA
7 Afat wifs § e e #§
WYL EUT AT 438 ATE | g A
i ¥ @< fFar 210 91@ | T G
228 WTE@ | AT 52 TEE THAT
T 1 1963-64 ¥ 70 M@ AL
g9, 63 @@ & fFar | 7 ATE qW
T, AT 10 GRET | FHY qXg AHIAL
T N F T A1 1961 FT
TRAARRT F qErfas 1 F5 § wlaw
fag¥r dmr & afs d@ snafmat &
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afware w17 forar s @1 35 e wETA
NE | AN AT oo A Fae 12 9T

de of@rd & fag st e &0

FFmT afvart 85 q@e ¥ W wfaF § 1
9 F fAu o @ QX gwT a9y 91
a1 18 FUT T8 A1 IS g I&<@
o R 92 qore, e /i T
F fog gRit 1| A W 61, 62, 63 WK
64 H Mg W A v | fag A
HETT LT G &1 69 ag FT ThA
¥ fom o fear | o @Y w9% oF wETA
F 977 qga A AT § ) A A A
foee vt & faw da TR ¥ +1%
g9 AR, §G AT Jo fo e JHRY
F T fear w1 wRa A X
feeett, femmaer sRw AR qifeyd &
TG F1 g forr & i 1w &
W 99 F7 20 TWHe fa99 @t F FA<
g9 fEar s

THH F T qHTC A 7 & B
JHE &7 | 1 ag W ST ey
foe & 71 &% 9= Fg7 & fF Y
FUAT T T FTH T a1 & ASqq
ANGY & a8 a1 & THo Hio ¥ WX 7
FOT & Tqo o F ) T § frdy #Y
9 9 TFT ¥ ST THA qAY qF
9 faet & | Faw 255 fafaa oag
ST T a% F@T g |

fedt T wdiey, & o faqra A}
RAT AT | HEw WLHIR A FEI AT
F FHA Gora ahT F1 faey awt
¥ 1 9T THE T AT AT § | AT AY
A g F1 qATT [ g wgr av fF oA
TR TEar qfe @ gad 5 T
sfq gae faar & # s @9 § weav
T & 7€ Y TIY UHT QX GATT TATAE
N fear g\ & =g wgm g § 5
darg qaede faam ¥ 1 @ g
2 g THE THHA B a9 F fag
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& 1 wfew g ¥ g gqAr wwET
¥frag s e o 100 v THT A
Fee AaHe ¥ ol A & AR &Y o
a-AagT A A wAgT 3| FTHA
FIAREA TG AT A Ay A
I qF | ag HIFAA F7 AT E |
ar gt & R ot 5 w0w me A AT R
@ TR WT g% W@ T R}
AT o ag o N AT F A IF IA9T
@ T8 W | & A aga wArd
g f5 smow ag awg o o gfeemt
F -, 9 Y ;AT &1 T & qCHTL ITHT
A § @I g T Ay § 3 FEH
I3 |

Shrimati Akkamma D
Mr. Deputy-Speaker, Sir, I thank you for
h aving given me this opportunity. The
Comm ioner for Scheduled Castes and
Scheduled Tribes had submitted his Report
to Government in January, 1965, the report
was placed on the Table of the Housein
Ajpril, 1966 and today it has come up for
discussion. The ' re asons for this delay

ve ecn explained by the hon. Deputy
Mirister. But I would on v request the
Government let there bc no room for
concern in the Members.
Let there be at least no delay in taking
action on ‘the recomimendations made in
this report.

I6 hrs.

Only this morning our Minister
has laid on the Table of the House the
action taken on the report for the vear
1962-63. What about the recommendations
made by the various other committees ?
The Central Advisory Board for Scheduled
Castes and Scheduled Tribes made their

. recommendations in thei :various meetings.

The State Ministers dealing with this sub-
ject met in Delhi and made so many re-
commendations. What about the Parl a-
mentary committees ? Soon the Ilaya-
perumal Comm jttee will submit its re-
commendations. I will only request the
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Government most humbly—because I
know our hon. Deputy Minister is
very sympathetic towards the weaker
sections of the community and she is also
a practical Minister—to lay on the
Table of the House the various recom-
mendations made during the Third Five-
Year Plan and also tell us what perccntage
of these recommendations has been imple-
mented. I ask this question because
Government  launches many  welfare
schemes for the welfare of these
weaker sections; huge amounts have
been earmarked for this purpose; but I
am very sorry to say that the benefits do
not reach these sections for whom the
money has been granted.

I will begin by referring first to the
representation of scheduled castes and
scheduled tribes on the various committees
in the Panchayati Raj set-up. For the
information of the members, I shall quote
from the report which has been placed
before us. I am quoting from page 7 of
Part T of the report—Chapter 2:

16.02 hrs.
[SHRI P. VENKATASUBBAIAH in the Chair]

“There are a number of States where
no representation has been made for
the members of Scheduled Caste
and Scheduled Tribe in the Pancha-
vati Raj bodies as mentioned in the
previous Report. The existing pat-
tern of concentration of social and
economic power in the hands of
dominant sections of the population
in the rural areas may result in further
consolidation of their power and may
jead to more intensive exploitation
of the Scheduled Castes and the
Scheduled Tribes”.

. ; .

So many years have passed since we
started the Panchayati Raj set-up and still
we have not succeeded in giving representa-
tions to these weaker sections in the local
bodies, in gram panchayats and various
other committees. I do not believe in
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co-opting members for these committees.
Let us give them due representation on
population basis. Here I would request
the Government to see that the recommen-
dations of the Report are implemented.

Then let me come to untouchability.
Leaving aside entry into temples, hotles
and various other public places, I
will refer only to access to drinking water.
Drinking water is one of the necessaries
of life. We can live without food for a
few days,
live. Even a fasting man takes water.
A survey wasundertaken by the Harijan
Sevak Sangh, Indore, which has been func-
tioning for the last 17 years and the findings
of the survey in the case of some of the States
are given. I am not going to take up- alll
the States. I shall mention only about
four States.

but without water, we cennct

An. hon. Member : Madx;as.

Shrimati Akkamma Devi : First
I will take the biggest State, namely,
Andhra Pradesh. The survey covered
17 villages and one taluka town of Ananta-
pur district. 62 public wells situated
in the villages were surveyed. I will just
quote to show how we have implemented:

«In all these villages, the Schedule
Castes, viz., Mala and Madiga,
lived away from areas inhabited
by the higher castes. The habi-
tations of these two castes also
were usaully separated from each
other. It was .noticed that 37
of the 62 wells surveved, were
situated in the areas inhabited
by the hugher castes, while 25
of them were located in the Sch-
eduled Caste localities. The wells
located in the areas occupied
by the higher casted, were not
open to the Scheduled Castes,
while two wells located in the
Scheduled Caste colonies were
-also not being used by the Sara-
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rnas. Another noticeable fact
was that the wells situated in
the Scheduled Castes colonies
were not being freely used by both
the castes. Eighteen of the wells
were situated in Madiga habi-
tations and the remaining seven
in the Mala colonies, and
these were in exclusive use of
the caste in whose colonies these
wege located.”

It we 'take up Gujarat, the position
is the same. They have surveyed 24 vil-
lages and the same report is given, namely,
that the Schedule castes cither have

separate wells or are not allow-
ed to have access to the wells of higher
caste fami : ‘Here also :

“In the remaining Viu;gCS, though
there were separate wells for
them, the wells either did not
have water at all or it was.not
potable.”

T"e same is the case in Maharashtra
also. I need not go into the details be-
cause the time is limited.

I now come to my own State, namely
the Madras State. There also the prob-
lem is the same. They h ve surveyed
about six villages, taking one village
each from six districts. There also the
position is the same. Regarding Madras,
I would like to quote the following :

“Only in one village, the higher
castes and the Scheduled Castes
draw water from the same vil-
lage pond, but the reason is exi-
gency. In rest of the villages,
there are separate wells for dif-
ferent communiti¢s. Where the
Scheduled Castes do not have
a well for their own use, water
“is poured in their pots by another
castes. In Thiruvellarai village, a
well constructed under the Rural

. ‘Water Supply Scheme is not

- used by the other communities
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because the Chakkiliyans took

water from that well.”

I would like to refer to one more
place, namely, Delhi, the Capital of India.

Mr. Chairman : The hon. Member
may try to conclude,

Shrimati Akkamma Devi : I have
not even taken five minutes.

Mr. Chairman : The hon. Menber
has taken eight minutes. She might
conclude in two or three minutes.

Shrimati Akkamma Devi : Delhi
is right under our nose. Six village
have been surveyed. You have not given
me time to go into the details. Here
also the same problem exists. The only
thing here is :

“It was, however, interesting to
note that they did not consi-
der the denial
of the use of drinking water
wells, entry into  commoa shrines
and temples and smoking
and eating along with others,
as untouchability. In their
opinion, these practices were a
way of their life.”

practices like

So, with regard to even drinking water,
we have not implemented it. It is really
a sin to deprive these innocent people
of the necessaries of life, especially water.

The next point is about the tribal
development blocks, about which our
hon. Minister has mentioned. Lv:n be-
fore while speaking in this august House,
I had requested the Minister for this.
My constituency, namely, the Nilgiris,
is an area predominantly occupied by
tribal population; we have all the hill
tribes like Paniyas and Irulas. Even to-
day if you see them, you will not say that
they are human beings. I had request-
ed the Government to give us a tribal
development block, but the reason cited
for not giving it was that 66-2/3 f the
pepulation should consist of tribals But
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now I am thankful to the Minister for
having brought it down to 50%. What.
1 request the Minister is this: in Nil-
giris, we have got a population of 15,080
tribals. If we take the adjoining Met-
tupalayam also into account—though
1t is in Coimbatore district, it is conti-
guous to Nilgiris—then we have the
required total number of tribals. So
one block should be given for us. 1 would
once again request the Minister either
to give us a block or to give us ad hoc
grants, about which she has made a
mention.

Fnen, I come to the question of the
housing scheme. This is most impor-
tant because housing is also one of the
important nzcessities of life. In the
report we find mention about the need
for provision of housing facilities for land-
less labourers and for labourers engaged
in unclean occupations. I would like
to add one more category to this list,
namely the Harijans living inthe can-
tonment areas. I come from such a
place. The Harijans there are without
housing accommodation. In the rural areas
it is shocking to see three or four families
living in a small hut without any roof.
What would happen to them during, the
rainy season or during the hot days ?
Though the provision is there, not much
of it has been actually spent, I can go
on quoting instances from the report but
that would take a long time. So, I would
merely say that I find from the figures
that out of the amounts allocated to the
State Governments, not even one-fourth
has been utilized. Therefore, at least
in the Fourth Five Year Plan I would
request Government to allot more funds
for the schemes and also see that the funds
are utilised for providing housing facilities
for this section of the populati?n.

Shri M. R. Krishna (Peddapalli):
It has been said that we are discussing the
current report of the Scheduled Castes
and Scheduled Tribes Commissioner. Many
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times when we have demanded in this
House that ttere should be a ~discussion
onghe rerort, the hon. Minister hzs
toldPus that the latest report [has been
pleced on the Table of the *House. I

.
would submit th.v statemen. of the: Deputy

Minister was nct corrcet. We are
cussirg in the House today the repbrt
for the year v963-64. 'But we me now
in 1966. I understand thate the report
for 1964-6; is <till rnd.r  print.
This is the type of treatment that is being
given to this report both by the House
and aiso by the persons who ace actually
concerned with the welfare programme
of the Scheduled Castes and Tribes.

Qis-

At the outset, I want to impress upon
the hon. Minister Shri Asoka Mebrta to
take . this report more seriously than his
predecesscrs have done. The Constitu-
tion-makers wanted that this report shoald
be submitted to the President of India
and then the President was supposed to
cause the report to be placed on the T able

of the House for discussion. When the
Constitution-makers have placed this
responsibility on the President, they

did not merely want the President to act
as a post office, but they expected much
more than that from the' President of
India. I think I have got every right
to speak evenabout the President’s action
in this connection, though this House
is not supposed to speak about the Presi-
dent, because I feel that this is a special
responsibility cast on the President by
the Constitution. I do not think that
the President at any time has asked the
Ministry concerned to inform him of
the action taken on the recommendations
made by the Commissioner for Scheduled
Castes and Scheduled Tribes. I do not
krcw what the inteirel airergemrant tet-
ween the Ministry concerned and the
President is. But this House and most
of us who are concesned with this problem
gnoW nothing. So far we have nofy ar®
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of or seen any report which has been
submitted to the President about the
action taken on te recommendations made
by the Commissioner for Scheduled
Castes and Scheduled Tribes. If this
report is just going to be discussed in
this House balated and then forgorten
without action or recommendations, I
think that the institution of the Commis-
sioner for Scheduled Castes and Sch-
eduled Tribes is just awaste. The country
would be spending a huge amount on
this institution without fruitful results.

For tne last four or five months, the
commissioner has not been functioning, I
.de not know whether the Ministry has made
any alternative arrangement to make tnis
irstitution work or to have another person
in place of the commissioner. The present
commissioner is on Jeave, and probably
there is some hitch in the Ministry or
perhaps they are still thinking of a person-
who could be entrusted with this res-
ponsibility or they have not yet been
able to find a defeated Minister or some
body else to take charge of this office;
whatever it be. they have not yet decided
about the commissioner who is to perform
a very :mportant function and who is  sup-
posed to collect all the grievances from
the States and report to this Parliament.
In this way I think the Miaistry and the
Commissioner have neglected their ces-
ponsibility and they have not been acting
up to the letter and spirit of the Consti-
tution.” I am sure the present Minister
in charge, who is new to this portfolio
will take some pains and see that the
recommendations which have been made
by the Commissioner right from the
beginning are gone into and see also whether
they could be igplemented, and in case
there are any recommendations which
are difficult to implement, this House
should be informed of them.

Just now, the lady Member who spoke
had mentioned that the hon. Deputy
Minister while she was making the opening
speech had given some information about
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the action taken on the recommendations
made by the Commissicner for Scheduled
castes and Scheduled Tribes. We would
like to know what acticn has been takem
on the various recommendations made
by one of the veryimportant committees
headed by no less a person than Shri
Jaya Prakash Narayan, namely the Weaker
Sections Study Team; that committee
had also made very important reccmmen-
dations, and every year the Commissioner
also brings up a lot of grievances before this
recom-
mendations. But I believe that in tke
Ministry some deputy secretary must be
going through these recommendaticns
and if he thinks that it is impossible to
implement these recommendations, these
recommendations are shelved. Ihave been
speaking about the various committees.
I must say here that committees are can-
stituted by a person who himself is not
competent to take any action or who is
afraid of taking certain responsibilities.
This has become the pattérn of the day.
Anybody who does not want to take the
responsibility or who wants to shirk the
respoasibility simply appoints a committee
or a commission. That should not be the
case with a Ministry which is dealing with
this problem. This problem has been
made known to this country by almost
every great man who has takem birth in
this country. Mahatma Gandhi had said
many things and he had discovered many
more things than what any committee
could find out or what any committee
could recommend. People like Shri
Motilal Nehru have headed special com-
mittees which have gone into the problems
of Scheduled Castes when the Congress
was not in power. There is, therefore,
an enormous amount of information avail-
able with the Government and with the
organisation, If we keep on appoimting
comtm:}'tees to find out the different prob-
lems and to suggest remedial measures,
that would only make the Scheduled Castes
feel that we are not honest in inplementing
the recommendations made by verv impor-
tant people. Even after such a long period,

5598
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if the Commissicner were to tell us that in

some places the Scheduled Castes are not

allowed to take water, we should really
" feel ashamed of it.

We try to give money to certain organi-
sations and ask them to carry on propaganda
against untouchability. I know what type
of report they submit to the Ministry and
what type of people they appoint. I have
dealt with all those things. 1 would like
to say here that if the Harijan welfare pro-
grammes have suffered in this country, it
is mostly because these programmes have
been entrusted to Ministers belonging to
these untouchable communities.  They
may be very efficient Ministers, but the
moment you entrust them with the res-
ponsibility of Harijan welfare, they be-
come untauchables in the Cabinet. I am
not speaking about the Deputy Minister
because she is not 8 member of the Cabinet,
but I know what is happening in every
State. Even if the Minister is a full-
fledged Minister who can ably talk and who
can deliver very fine lectures, yet, when
he has to go before the Cabinet with certain
recommendations or programmes in the
interests of the Scheduled Castes, he would
be feeling diffident and he would be feeling
that everybody would be thinking that he is
an untouchable. Therefore I would
strongly plead that if Gevernment really
want to do any service to the Scheduled
Castes, they should not entrust this res-
ponsibility to a person who is suffering
from this disability. I would very much
like any other, . . .

Mr. Chairman : His time is up.

Shri M. R. Krishna : I have hardly
aken 5 or 7 minutes,

Mr, Chairman : 9 Minutes (Interrup-
tion),

Shri M. R. Krishna : My trend of
thought has been disturbed. Probably
my friend did notli e that I should entrust
this responsibility to 2 non-scheduled caste,
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because he is also interested in their welfare.
I know that excepting at the time when
Pantji was handling this affair in the Centre,
there was some kind of better treatment f
the Scheduled Castes and the recommenda-
tions which have been made by the Com-
mittees which have gone into this affair
were shown some respect by the Central
and State Governments, thereafter this
problem was forgotton, I do not think the
same amount of interest was evinced by any
other Minister. Now I hope that Shri Ascka
Mehta, a pronounced socialist whose
speeches and writings have inspired the
have-nots, will really take a very active
interest in this and will not allow things
to be done by his Deputy who is also a
poor scheduled caste person who, though
very much interested in the problem and
its solution, has her limitaticns and will
not be able to do much justice.

Instead of quoting figures from the
Commissioner’s Report—which are very
clear and I am sure almost every Memter
will be making a mention about them—I
would say this. The Supreme Court
has decided that there should be reserva-
tion in promotions. I was not very much
anamoured about that decision because
I had anticipated many hardships due to
the courts decision and that has come true.
But ever since this deusion, the depart-
mental heads, some of them—I do not
think it is a,general  thang—-have spoiled
the confidential reports of the scheduled
castes, The result is that neither are they
getting any benefits as a result of the Court’s
decision nor can they further their promo-
tions etc. in the normal channel,

Even after so many years, the Defence
Ministry is still trean‘n?this community
in a different manner. The Ministry for
reasons not known to this House do not
observe the reservations which have been
guaranteed by the Coastitution. Even in
the educational institutions run by the
Mimistry, they are not willing to give any
reservation. In the fighting forces, the
Maharatta regiment has proved to be much
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superior to many other regiments; they are:
not inferior to’ anyboay in fighting. But
still the reservation, and encourageinem,
I would particular'y

lay stress on reservation in the defence

is not given to them.

institutions which are almost like special
-schools for persons to get training and get
into the defence forces—I mean the sajnik

schools.

The Planning Minister knows that to
elevate any community, it is economic bene-

fit which has to be given to them. If you

go through the rules and regulations or
conditions laid down for one to start a small
scale industry, they will not allow amy
scheduled castes man, any have-not, to
start one. The Khadi and Village Indus-,
tries Commission under Dhebarbhai spends
crores of rupees. I thought it would be
helpful to these people. But when I asked
him whether there is any pro;ramme to
help these have-nots in the. rural areas,
he said he was not aware of it; he considers
that there is no such programme. If there
i8 no scheme even under the Khadi and
Village industries programme to help
these people, I wonder how anybody could
think that these people have been benefited.
‘There was a committee appointed by the
Home Ministry. That committee, - called
the Lokur Committee, has spent a lot of
money. But it has brought out a mis-
chievous publication. It says that certain
communities should be eliminated from the
list of scheduled castes. The basis on
which the Committee has arrived at this
conclusion is that some people have told
them that particular commuaities have
benefited enough. When plans ar¢ im-
plemented or schemes adopted, ‘it is not
done on a caste basis; some states want &
particular programme for housing or for
land cultivation, distribution and so on.
They do not adopt caste as the criterion for
the purpose; it is not done on a casie-wise
basis. But here is 2 committee which
sueges's that whole castes or communities
snould be eliminated from the list > i sche-
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duled castes because they have been suffi-
ciently benefited. . This seems to be a little
curious. I would, therefore, urge upon
the Ministry not to take any notice of this
Committee’s report I thank you for the

5602

. opportunity given to me.

st Wier ®w dw@r (FET)
Fumafa #gEd, W gw  AAgied
srfeat qar wAgite sw-anfaa F
wforr #T foe W agg +< ® 2
@ R & ga9 9ger ag FeAl Argdl §
fe €@ wgsy w1 wox T wEEAT
g @&t ¢ foamsr w18 aifw =) .
¥ fom I § 1 =t a=ar
graT &, Suw) FW1 Rt T M § AR
47 fdT ga &1 M7 & =1 fagt sar
2, IO AE ¥ @ AgEA F o G
FIME F AR w0 AT gAR FY T A
ST fear smar § 1 THET FE GF
Y & | TF A FfAvre § s 97
g A wiw A & wE g T ¥
afda ITFT SR qT oWl aF FE AR
qET & | WHR A% ST T WEEH &t
W F I TT § | AT ;T G P
&I T Y AT, T 9T w=i w0 gy |
a1 FwwT g ggwr wa i odqrAr
qIAT & W o1 F o1 feafy @ s
FEAG FAT 9347 & | oAfw & quaar
g & oo e § oY sqeor foar o
ag AT OF FAL A 95 F7 fagr mav ¥
AT FAY | 95 ¢ 1 Feag fom &
T ¥ | g g AT A9 g | K wgAr
agar § f5 sagfae nfadt qur
gagfaa s-afaat. w1 fawre g
FIfeq A IAFT TI6 AGRT QT AT
arfeg | WS TF WT F faeFd Ay
ave ety T f@ § o e W
TFfE F w3, O & qET & 7%,
WA YT F WY, L WA F 9qAqT
a1 § 1 & AT wigan g €
g9 Wqwra # fazry & fag e
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[t sttt e A7)
a7 2qT9 FL G & 7 O AT F 7T
ot TaAHT IAFT FAC AL IBT A |
F7% &9 T g g FT I 4 W
T geEtdr A @ § 1 W@ T &
T A &1 ag AT AT AT TG
a2 ) ford Ve & A FTHTT T-T T
Wéigqéwa‘twwﬁam
FAT TR | IART WATE TEG FUS
£ | gy fmq wEl & qunowed #
T A F fag, S AwREt F
foq, gaar weg & faq #1% ATw
DRI A AR M TR | TR TG
o FY A 1 Tew T A o g
st #Y aws #8 e T& faar &

JAF €A AT ATIES 94T |

F% wiFs ¥ wOw AEA @A
wrzar g fomar ag fag @ wwam fF
f5T gFTC § 9% qT9 WIATT a0
arar 1 ¥ wd g fd ¥ fex
F ¥ aErQ Awtat F R A §
1956 ¥ I TTFTT AT GgAT AT Y
At § sgfaa snfaat &1 sfra

0.58 4T | 3600 FTH FT ATRIAl FT.

gent 1 MfF 1963 ¥ ag FT 8830
@ | 1956 ¥ Wt smgfua sfat
. F et g At § 2149, 1963 7
ag 97 < ¥a9 151 g5 | WG a®
g ool F7 qF" ¥ 1956 ¥ 6103
¥ Y TR qeuT 108 AT 1 1963 F
Frwfi 1 geat a7 #T 13,981 @
T T AR §SAT qG FT FAA 391
g% 1 g aw AE Ao FT gy g
1956 ¥ Fw (@ F g
4,53,042 @Y FX TH! F&AT 32,130
1 1963 ¥ AwfEl #1 g9 den
6,57,572 g T W IR T FeAr
a9 57,626 g g5 | W = I
Aot #Y 23F | 1956 ¥ TF AFC@ B
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d&aT 542,906 97 HR TAFT FEdT
1,17,787 9t 1 1963 # a¥wfwat v
HeqT 7,16,366 &1 TE HIX 997 qeaqv
1,21,211 &I TE | $AHT ATAS Tg
g1 fe Y wa@ BT qo 1 Awfaar
&, f5 =Y Favt sirfa ey 7€ 7 awa &,
qgH 9T TAHT IREESS q Igg a4 TAT
afgq a=r AFfi ¥ g5 o@eEw
9T FF AT | T IgT &' UH FI A0
g 1 wfggm #Y g0 335 & FANR
SR ¥ grel Rl faeae /g0 fmar
ST, TAFT TFRT TG & A0AT | FTET
AT FF AL g 7 AEF owAT £ )
=T #1737 ¢ g7 snfadt & &
S Awfat § oy ¥ oA W
Tgr § AN gU § AT AW A
STy & | TEr qwEew & fewiag ¥
s fas =Trfgd | omer ST
Fg Y IT 9T ATT AWA FL |

TR T FAT AT AT
@ g 98w Tar & fE ogw wrvAA
F A7 A4 T H w15 R A7 oo
# avg & Pt Wl F aveqe A
¥ g FE T qHAT |

freft &1 F1€ wTH FAT 9T 9y
W@ ¥ 0 feey adaen ar gow &
A T SEA A A wAT A AW
HHAT |

gfem =g wife gl @

el ¥ §9 F I TA-IH T WET FT
" § AT ARSI F g e
AT TFA § |

gt g foer deami & €
fret sufe & @9 SRWE &7 -
g ®T T |

eMed ¥ Fw Fg fRAr v
et Y T FT ATARTE TG FT THAT )
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Q%mifﬁ:ﬁﬁmﬁws
TET T ®Y hE AT 97T §Y TG TF F
Saty &1 &5 a1 I & <3 fay I

HF T H 9 uF g 1 qor
a1 | & o190 § srAar =mear § fE g
FA & Jga fFaq amafai, F1 w0
T At gy & 1 g% fraE w1 @w
& waw g ¢ fs faw der saf
&1 3feq frar waT o 101 wefEl
9T AFZAT FATAT 7471 &, 79 f fgegear
7 927 1T HEHT AFET T 7
ae FT frw g § 1 ag 9 @
F a § f5 @ avw gw@R q %
e gt feam @

1 7 &1 4 qTdE F W@
F aF Tia § fogges FweA & o
wizY #1 faws gafaq are faar mar fF
399 ¥F TWT VT T FH AGGH 9T
FT1Y FT ¥ THIL F< faar, 7w fF To9<
T Fg {5 98 uF w997 T | Agr €W
uF HRAT &1 A< fzar @, aw @
g1 w1e faar mr Ak uw & §T #
BT AT FI A9 F< fagqr mr
M APRR W CWeAr &1 weETadr
#33 ¥ fog mar, smwr 9 faq § aqw
FT Y fegm a0

o9 &1 71z grm fF foey @
ST THTATT STEATT F W gEAfgay F
ATE AR FW 99T § q€ 7 3] F
FIT FTe 27 717 ) T AT F qrEwE
T gl § i gw 7 giemt +1 aga
Ig1T FT faar &

faeelt A Ao ¥ weaE
% 3 0% w0y 1 Fraifeg afr & ¥
Fad 75 TG RIA——TF &IF F FIL
gH—ad 5 7% | 3 awwTe ¥
TG FTHL FY AT & frg a0
Ty fear ar, faw ¥ ¥ 2,78 #e
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Tt 9T ¥ fag @9 faar @ g
@ F1E sareT §¢ Ad & AG W §
7 S Ay W Yy §, SAE ae) Ag
feat ST & 1 gaw qfcomaeaEy gfet
1 ey Arfedt AR T=ET F oA aEt
JAqTATE |

gl q& foen &1 avaey 2, faRe
F ara qrer feA faenfaat &1 saafa
HramEe? FI R Hrm s
oF W wEgfaa Sfq #1 eE S

- forerr % forg faor 7 78 dsqr M@AT R0

& qoar =gt § f& 9 ¥ faardi,
i;ﬂéo(_'oqqo ﬂﬁ'{‘iﬂio T o qﬂoﬁ'
ST gwy &, faRwi & a7 #¢ fawew &7
TFY £, @ 741 IAF q s fammdi @Y
T9 avg 7Y & fr gaw) 9= fmw &
for fadm S and, o= fom waer sfaat
& vy faermefT fawl &Y 95 77 &1

. greet § ag foafa & f gt ax
faanfaat #Y @ 47 &1 A faar
STET & 1 WY &=d gy famnT T Ay §
fF o -5 g9 99 T ER & | AT
TF etk q1 HIR g 99 FEAIX AT
FoR w1 HET faar SfEr g 1 OF
fafrez e N Ffoar w1 Tgand
F fa¥ 45 797 7 F1ET A IR AR
a2y wraraE ¥ faawt #1 fear smar
g | o™ ¥ At wEEE € )
I @A g faanfaat w7 g=at qiy
FaE 75 ¥ | I oEEE § w9
R ? Fg1 9% GTAAL F 6 & [V
B E 1 Ty A WA W E
FIT ¥ ATTTE T GO TqFaT 8, o
FTIN F FTET AT FT IBT & | TEY grera
I et F g

Qag'raﬁmawﬁqnma,
5000 AT ¥ FHTA FATA FT JIAAT &7
o IAFT @A fear war, dfE
FA 2754 WAL T FH a4 F fAQ



5607 S.C. & S.T.

[sft SiFT Aty awat)
AT AT | TGE 42,100 FHT AT
I, AT FAF 18,900 THA TATY
T & e FAT et g 5 oA
F 45 FAT JT X J 15 T
freges wmem W fisges zresw
%%aﬁtaﬁ%fm ﬁmmm
AT FATH TX § | T F fAu Oy
T3 W FT I1g & | qg fwaAr s
&1 ara ¢ fr fom 00 g a8 @< i 8,
S T AE Fegrr A F g 1 reges
FWEH & A 917 ST AT TF AW
& faq 750 w97 =1 srfaw fear
2 AR A fagt g www & fag
1600 ®IF FY =qawqT #T TE g, 99 f=%
fafee @1 18 9T 750 w9 ¥ wiw
AT 97 FWF § |

T o feedt &1 awra AfEd |
Fgt 97 fqgdr s a9 E SAF
TR H GwT q1gw FBA & 5 srwrem
Fr faraerdr 2 9 SRS AT
& % @ar atza w1 faeder £ agi
93 OF Fo Ao FTAMI &, FZF qX T AV
et AR fasT &Y gEeqr & A T
| EE-JT7 A TG AT qTAT § AT
FFT 9T L2 AF FrEg @Al 3 |

TF FTAA! FT ATH ACEATE @l
FATZ\ Fi a7 AT AZE AT &7 AT
FIATH F7ATE 7 WAL T3 (AT wE-we
AT H A 9T FF FTACT FT AT @
g, a1 weat I | 9 FTAAT § qEAT
oY qfewe &\ FeF A wfEai aga Ty
oA JIE g g AT w9 FY
faafaarzz g 1 .

@ qg framdm 2w & W
T TR FIAFT G | FGT T ey
1 0 wg AR T 7 A <@
¥ guT -fag o aniEn 2, sew

AT qH AT T G gAT § ) mfwat.

9T FT FFEFAA AT F @ W¥
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o O ST faar smar &, e SAOR
s g fr foaeeht & faem sgeara
THE AT

39 wifa Y TAr A gfe ¥
T AT § fF g AW w1 ASiEt §
ST 7Y &Y Y 1 Fey oA €
s @fafer & afaw ) &
AR | WR TH OMER 9 SEEE
& AT, @ T AR A7 I A5 AqTA
a%F TR 7E) 9T g5 § | g L
¥ w33 % ag A fogges wREA F
A FT PR AG € A g 1 @iy
T W FY ST AT F F FAAT
g g7 ot ST e
) FEIAFT FT G 335 T HAT
FAT ATfET |

T Og AT gread # giesdt

FT FEAT HIAT ATgAT F, AT IHHT

U AT § g a1y fF &

LA % weq ¥ faw Sy qar fzan

AT §, W g @ Ag fFwar v,
a1 wfagt v arEgi ¥ F=ET &0
JTET )

TFEI T [ATS wodtor fawrr A
at § 85,000 TN AFMA A F
fafaezv % B1-8IKT 85,000 ¥IT FT
faamT 3@ o1q & | o § a9TA-
Fearor fawr § 85,000 TYQT I ATA
ez fear wn, e @ 60,000
J4T A IAY @A AT 45,000 TIAT
g frm | gg fraq s AT T1A R
5 weeam ¥ gura-weqior fawmr &
fAT Fa« 85,000 ¥YGT T@Y FTAT 7 1
T afcom 4y g fr 3w fafaeex
X7 9T T g FT 457 TG ¥

TR @ WA H IG FEAT g
&1 waw faw wiws ofe ¥ ot sl
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foat ofer w7 #7 w13, I9FT G
#3F ¥ AU qrew A7 11 7T AR
¥ fau foen, o, grew, wstT A7
‘faisz # fomer % fau s@afadi v
J[IEAT TTHT ZROV | T ALHIL FT
ITIE I AL K1 FFAT &, 94 AT
HI AT FEAT E, A1 ATE AR A
FT Yg<da wrfz aar fear s 1 F &
1 g I WY IAET @9 A9TS-
Fegror favmr & @ # femr sma

e[ § fEwis 2] wEar
g zfremt wR sfeafaat & fag
2 &Y g4 @2 w7y, Aty 3¢ 7 FAo
U H quET & H Aty AT 9 R
azi & wgwifn & Fa1 S ad&l d
ATs T A wEE A A @ waw §
FFT T HAT ATt

o § # fadae wew fF forsgse
FEeq & wfF g fear sy

Mr. Chairman : Shri Sadhu Ram.

Shri Dasaratha Deb (Tripura East) :
Nobody from my group has spoken.

Mr. Chairman :
chance.

You.will get a

An hon, Member : Mr. Warior has
spokan, . :

Shri Dasaratha Deb : Mr. War or

is not from our group.

Mr. Chairman: I am not speaking
about Mr. Warior. I have called 2 Mem-
ber from the Opposition Now I am call-
ing 8 Congress Member. You will get
your turn.

ot fra aremar (aiEt) o awes
gy, ¥4 9q ¥ qgw woar A fean
g, afEw aF 7Y qmar @ g o

ot wry W (fReaie) @ F@TA
|Tga, S FTH qIN1 & a1 ww feg-
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wR ¥ a97 a1 §34eS FRE AR
Fggee e 1 araq feowd o faamx
FEFTAF T IEA A wrar &1 F
53 FeaT {5 fargear #§ X 45 FO9
ot ATy wrandy § firy o 1 9w #
NgIFE FTez MY TIIeT 1T A
27 d5aS awiaw, faTwr wEAdc
§3 wgfad 3 & &1 qiew amwa
22 T F9A1 § | 9T WIS FEA
AT WgIeT gresT fRommady wwe
fergear &1 o Hars sandy & FwAT
3@t gAx Al H Wedes FeEA
FTFTATE AT AT AFATE | A 1951
N wEAEr § 7 Mg 5 F#0e fim
T g wfFE 1961 FT wEATATY
H AT AT AZ S FUS I W@IAATE |
F guaar g f& ag  wdwwardr weaw
2| o &= fo 3 fe R SO
qTer AR TART WX AMT A a9 FT 3
¥ | 9y gary uwr fag o eaq
1 faal & W T, ATGT FAST ATIHY
T 39T g ¥ g § agges
FTEC FT AT g AT & 1 F9 fAy
#F gomar g f5 15 FAg & @A
Wgqes FRE AT AT F1geq § Aa<-
AFAE FATAT F T F I FT Ar€g
22 FAT & T+ 7 JAT T |

7T Geza TITHE FT T § GIES
FTECH A WA 1T qAT AL~
FFad e &1 wo-foe & fadr
S A TEY G 2, g qgd ST 3 |
TR 20 FUT ATIHAT TRfFdeT fm
far 9 X 9 AT TIGT w®Y AT
g &, a6 s feaar d3ar g,
AT W F WA A AFS § | TG
AT T ATEH F

St T §%% qEA (SERT)
AR G

5610~



5611 SC. & S.T.
=Y wTR T gWI WA AT
o qren &, et fafaeex www wgt
AR, AR s gfFwe
F fory sarar 'wAT TR | gHID AT
AATEETE WY A 8, aiwE ¥ ferd
AT TF AHCC. 2137 TG} §, I &
ford 7 s § fF ATt gw ana,
afea garETe @ ¥ fau fegem
T ) T FH9T §, FT AT FIEEH
MR ALYew giEe W WX dFAS
FAAT F AW &, AT IART qSHT
qgfead At A ot 3 e & 5
FHTSATE FT AT ST G A 18-19
e A FEAT F TG, AR AT F
e, IWH T FT B A wAT TG QN
aFT & | qwE § qEAEz AEE FT AT
9T JT §, afed 7w & wrare 7Y e
T g fo g7 & fodr g 7w gov &
A FHISETE & WA &7 AV HqTAT 47,
S IFAR Y, 99 F 91§ a9y qfeww
W | FfET g7 auTeEt staT
& fafee = oo dgar o st
fafrerav g, s amemw & fs
g I A SIET 4T N AR A A
74T ¥ oY FAT AT FY FHIAX FE |

afafaw & ax ¥ A1 beT O
femd o frae & & 7% & & I
feda 3 Y ST =gy, FfE T 1
AT F9 2 # feay & qfaw & sy
% 93 79 T 6 oo § AT FTOF A
WA ¥ afes & 5 fom 51 39
waae qgr AFear & | Yy g &
fad ¥ MR & wvr afafaw & o1 75§,
Afew g7 ¥ s 3o IR gE &, @
ey 3o wgwAl # foa o 2w
F wrae ¥ Quy gWr 97 | Wi Y
I ¥, T fafaeedy &Y aww &, &
g & f 99 gfear w1 faggr &< fomr
T §, EYeS FTELH W ALIew 1o
& AP A wA v Ay fasm, = o
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AT ag gnm fF § gEy AW ¥
T AE AT R AT IF A F Y
R % @ JET | wvera e
7T s e faar ST =Ry o
"3H 999 2 H @ FTATE §, G-
Y FT A FY TEAE § | 3T T
g gAY I & WA HAEE a¥qr
¥ % g a9 fefraed § qagwr §
% guwan g fF gy 3w & gadr oW
= aF @y €Y g ® 5 ww 3EEr
Jugor@ @Y AT 7 QST AT gR
W FT @M FT IFAE gT & AFAT 2
S AT SATaT 4T EY AFAT | NS
FTee FfAwT #Y feil & de 9 &
Foewd KT CRFeT Fa% & AqTieh
forar 2, fo 9 &1 @@ &7 § 3w T
TS AT G} HAT ATgAT, AfFA IqH
fo 2 5 fergeama o feat aef|
W g% wasfaw & foasr 3 queew
T TEeET JTT F e a1 A
2 gk 3T dewqg. Wda@ F
fredee  FRE  HIT Wedqes IR
F @R o&v IR g wrEt
THS THIT AW F X 9T gF 7, IAH!
T qEA T FL AT Fgd @ 5o
T g g, 9 /I %, ST SreFuT
F, 7 SYEFAA Fgi T FROV | AW Y
F far it ar ST g1 awe € |
T FT GG AT I GFEH FIA &
o wewm FY 7Y e ? AN @ woAT
wiEt ¥ 3T &, & gEQ F g A A
TG FT E, WS gL THodTo AT
FEEHTRT § 91aT § W T A
T w7 € feat e ey
a3 2, ot #1€ Fel-ar€) 7 7y Ty
W A AT AT qEdT g, SfeT
IHI qHEH G G | gw afg s
gy & 3 wmey § fF e w2,
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7 37 AT Fegee FTECH AT FLATT
ZTEST & AR 7 W THIT 247 =77(g,
qTE FHHT Y F1oq 1 FF | IAFT AT
agferad wYT Gar fasar £ 39 & S
forr qreit 1 ey % fear omw, A F
faa wdiargaT 1 s fem o3,
ITH 6 #X Famas & 9™, 39w
greied fod o, S e & e
T agd el @MW F e A qo%
afede g @ §1 gwra 2w R
&7 7G AT | FfEw AR &=
TaHE WX TWE wAdHed ITH Ak
eaT AgY Y 2 AR § I F9T #Y
g7 0 g€ €1

B3 gore ¥ T 2 o oy waeHe
7 frefafaemm feukde & or oM
TFT IHI GIEy 4T, 9g 9 w9y &
frama ¥ @0 o 7R o= 92 9fT
gfraet F1 SFI 73 ¥ 3 @ § faaa
FIAT 3 T Y AR TG THT TF TgH
ST & HIT a8 SART HAT FAT TIAT
21 WX MEEHS T FewT IART WATS
FTAT ¢, AT fiRT Tar Y fam smar )
fSraeY Frwa X ag FTH dwae TEHe
AT A, IET FHT OX IS AUS-
9 geE FREH F FMT FY & I
. =rfEd |

agl 93 TF AT AT =T gAT
AT a8 @y fF A1 Fay dve qwi
a3 Y, R o srefat #7 9g gy
TATE g% A & JHFT VIS FL W9 o
HifF ag a9 FRfET e &, 20 @
¥ AT a9t gg B, 9 WHA F1 W
gfeom & 33 & Y goma e FRd
fF TR QA T AT F | AR AL
10 EIIT &Y &, QY q@  TIIT &Y, A1
FATTHT & &Y 6715 ZATT AT | ST GAT
T aTd-gReTaiT IuFT 9T ¥ ¥,
A 9g s gficmt #1 #iX dqve 5w
F & Foof § w1 A7 AR fowT 3w §
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FToq g, daranT 1 s w) e ag
FATS W F FTH AT FFAT &1 AfFA
| oz faet 7 o @) far | qEAne
AT AT § SAF] FTH AT, HA-UFG-
ATFHT ®7 gL FLAL, TUFAL F g7
FET BT AW &) @il IHA § e
FIIFT I FT ok qfwoe qaral, ar
FHF 1 g7 AT A aEew 21 afe
Ffrard @t &1 @ ear Ag fear
ST |

ofeer afaa e & 1o qF F1E
dra7 feges Free 1 oAgl fear wmm
aifF % ThediT § SART Afatas
# qu femn sy fam 9@ g
o F o GET &Y @Y T 2 e #
ot ATy 21 W@ £ % agy o fafaee
g §, F oAt fawEd 1 s |
& 3, § wo gHt 71 oawa A @
Fifaw <3 & fr & faey g & a=
ST TH "G aTal & AT @1 Y |

o a3g ¥ ¥ qrew F arX # Fa
arear §, s &t fel iy E, 9
aga #9 § | ¥ Ags & e # e
T9T F1 AN WG AL TR § 90 [T
& gedT |

Mr. Chairman : There is a long list
of names of Members who want to parti-
cipate in this debate. It is dfficult
to accommodate all of them. Hon. Mem-

_bers should take the time factor into consi-

deration. Please try to conclude now.

o wrg T A 79 g AT
& e 7Y =g, fad ow wd FT
arear g1 AW g T e %
Yz TR 20 FAT AW FT AT
e @y ¥ fay erew W T
aFd ¥ gEw ol @ 9 wR Al
afer oF ar 3Y faa faaar =ifed, qrfe
T HYET AT A9 g & I |
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[ =g 7]

FIT wSE qUIAT &, T TWT Q@I
g 2 f& 9@ deges wRe # AR
g9 FATATT F TAGIT FIA. FT @I
T & 3EE g W qg) famr S
21 ¥ ag w7 wmgan g dgmwr
F1 7% s UF 91 & 5 ag 39« a5
wamaeA ffF g A WM @
FIIE ARAGT FT ST THA® § AT
gST & WM 9w FI qH, IA AR
F7 qTeAT QI AATAE H gW AU ST
F I & HF | WX ag WA
FTAT FT TILIT A FQT qT IR
THEATHT FT TEHAT Ha ZOT, T 1
qr e feam & fay emwm fean
arfzr 1 & faw oF faae o =g,
ST AT SATAG ALY 2 At 43 JISAT |

ey femcire § @ @
TR § % fay @ qFic w3
nfz, arfs ST AW FHF FT FH A
T %, 91 & AT @ o ag
w§ T 7| WS W A T grew Fq0
§? wR wy TiEt # 9w, gfemt &
g3 § A, IART GTET FT 3G ar AT
oA 2| IE G TgA & A9 FUT
Wi, I awT e, @ s
fag 1€ e g &1 fom @l &y
HITE WH ¥ AW AR @W F Ay
A, gzt F fag Fuer o wA F
o wprar ey e, 3 wrondY #Y 9T
w1 ¢ {6 Fqmfeew FY IvE |0
%31 ael q% Hg SeTHT HEHA Y
T 3&Y @A, 9 AE g1 W =T
F 5@ OE AT F7 oY & eqnT A
w1fgd |

q w2 fem F1 der F—
@it qFEfE A F arz I WA
fagell § a€ S° Aveww @@l &
faet atfey, g oA wER
A WITRFEY | 7=
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ez FEE & dwi ® Qg
I9 F W qarare g1 awar & aEd
fFer #Y iR gwdT ¥ oY
zfansi o amm gy ¥ faeen @,
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BT &1 BREE FT AgHAT F1E FIF
AEY FIAT, ATT TR L 7T AT AT
F1E qITATT I TH 9T 4G} FIAT
gy gl UFT IEHIE AFTT O
g ¥ o F1E ga1a s§ W T
T ATFT & A1 SEHT ATATH F 3T &,
AT A FHIA W1 37 AN &1 &7 A1 97
IGH B Wl AT GFGT g, AU
AN AT EFT §, T AW I9 A gTEA
ot AT AT GIAATT W G

I W & 3 wdm mafagt #
soiqifea afeg w @ @A
& g A wwwr arfgg
oo TEHHT TS TIAT HFIX &Y
@far ®  ®T 98 TF FIIIIWA
ETFTE fSeRr g UF we H
gifaw g1 AT ag T@l A T Fawa
g o @1 I @ frar o1 1 &
auadT g 5 g qeg & nadwe ar
ZWE PT AGIHT WY FT @ g1
g awar g1 '

gga 9 AT mifs § A
% g afsa & 37 9T 937 FT ST
qug TEY A9T JGA |

Nt g - gwEfa SR,
sgfeg snfe A sqgfae mfan
sife & wigaq w1 Al R &= H
faare & @r & 1 & o ww fmT
WEE AT ATl § | '
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Tgfe saF a¥ ag for fa=z
F fou sgw ¥ @ =ifgn ok
Igwt fawfan @« ww @
arfge afesw woaer fivqar fegr smar
¢ ag T ¥ ¥z QT & fiv w13 ATl
F T 1@ 939 ¥ 7@ 9% fa=re
o @R

. AT AT AW F AR HAS AAATH
F I A AT fawE FET &
Tz W7 IR gHAT fawvr ® g0
fFY gq &, wrr WY 99 F7 g fawtan
& fad TeiRgT A WaA AT T W@ &
Fag s Ffau daegfd 3w &
weT AT W g9 qqEfaa ) &7
g gfad } wd fexr gmt @
I F) gAEATHI F1 HIT 1T TG} faqr
I QT & | wEgeEal F fasifawt
aw ¥ =< fagwia , wgw ¥ AW
foe & wrax 3@ atq &y ATAT @)
w¢f 78 WY #g1 T § fF q@ 3W AW
FAIRAR A (GURASK AN O T
qum 967 g f5 o Wt 9 99 v
Aadt & ag Fag AR sy A
g gxm ¥ faare § 1 & TwAmTH
Y g7 F1 qgY Qg g, faw
TE Y w9t FIAT ATgAT § gt
gard Magi =Y wa fear omar
AT TFR & wqrar, F F MG-
frQr, e, afgswic ®Y geAd
XY € | 9T qg ®HY 7 ATA 19 qOA
N WA & Qe WY, qATEg
fasra w1497 F g W WX GAISA-
g FT ATU AW 417 JX F 1T A
o g &, FfgswT Ear &, g TRl
¥ fawrer oY &, ATl # 9 @
s gfem & grr @ W )
aowret swfadt & aar 3 €Y a9 qar
& 4t et &, 79 fog fr 7@ T
ot § 0
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# #a9 qg FAT AT g (F gwar
o T A WeF S| aW sawar
g & gadw wd o guw Agar
agt faewmm €, gard sowe S
TEwEY W agi fAuTam g 9%
fam1€ 1 7g fafrra sit &1 grdr famar
I ¥ o 7Y § W I far gy
o @Y &, afEq faa=wr for 9
s1fgr 9« 1 A= ad Y S {0
™ T # wEATAaE, fawwaw
5 wAvEard 2w F waT ¢t gt &
WA @ FW ¥ fay T

7t fran ST § ) ERIGETE WEe gt

g #wWiE wgar s F.am §, fe
N gEIwEle mAEg  gfeso ¥
atq1 aifge ag ¥ wgmr g @A
ATEW g7 § 99 f 39 F /T WY -
AT #1 fage MU @, 99 I9H AW
§ swrad § ) fawward § AR
giegetfas wETd & | 59 9% & F
R 7 fear sy g7 aF F|RWUE
foe adt @Fdt @

% 7g wm1 F fag dam g
f&§ & dwd 99 a¥im  Feer
F gfaw =Sl = oEe §, W
99 auiy o F SeE T
fa'méétzé,%fmugﬁwﬁirg
gl ¥ W WY F1E ww qgY et
ag wIar A fF g F3Ar S §
# gmatEr VI a@ FEr R,
FIS AW F1 G=IAT §, IW F A\Fa
F @ FEON R, WE ST & TH
FY g0 FIAT §, AfHT g7 e S A
@ WA A, TEY SOFT e
Ioad g 7 g | ¥ 4wy & fau
dare g fr afe it st & famre
|y @Er idn, gea aikaas 6]
qEETATT T 19 F, AT AT I N
Fa1 A gt | WS W AW F wRY
gy Fay g fart s § )
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T q1 a7 @y § wfEw

ar ag sifgy % sa% =m g
ZAT WY & ar A gut &\ AT
¥ w37 39 & fAg 3% g arfey
& Fgn & fog Tt g {5 gvoami
¥ qar ar fuffe &< fagr smar &,
gayfa 71 fauif@ T d o 2
FfeT ag @d A O {1 Tsg S
IarEier feadt & 1 fow & &R
1 JO AGFEA X 1 A FY
g 05 w1y it A sgar @ ) wTS W@

I gaafodi # T e TG ar

HlgaT gq |« {5 o seg fatfa

frrmmaaafigue 3 Ram

arfed & | § o FT ARATE . . ..
Mr. Chairman : Order, order,The

hon. Meniber may continue his speech
on the next day.

17 hrs.
MEDIA FOR UPSC EXAMINATION*

Shri Sezhiyan ( Perambalur ) :
Mr. Chairman, the question of the media
of UPBC examinations which came up
in the starred question referred to in the
Order Paper has been agitating the minds
of all people, especially the people from the
non-Hindi-speaking areas. There isjlong-
drawn inaction and silence on the part of
the Government which often is mystifying
sometimes menacing, to all the people
of our patts.  Thereafore on this question,
at least in this discussion, I want a cate-
gorical, clear and just answer from the
Minister concerned.

Coming to the discussion, in the answers
given to Starred Question No. 64 of the 27th
July, 1966, Shri Shukla, the Deputy
Minister of Home Affairs, seems to have sta-
ted. because it is reported in thiss-

“There was 8 secret communication
from the UPSC to the Govern-
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ment...... and it would not
be in public interest to disclose;
it.”

i Thert the question was raised ty Skri
Azad and others that the Speaker should go
into the Communicaticn and satisfy him-
self whether it is genuine or not and the
speaker promised that ke would go into this.
On tkat point I want a clarificaticn.

Secondly, during the qucsticns and
answers 1 quoted a categorical staterrent
made -by the Chief Minister of Mad:as
that the UPSC has finalised a scheme
for introducing all the fourteen languages in
the UPSC . examinations. Pointing to
that categorical public statement made by
the Minister, I questioned the veracity
of the statement made by the Deputy
Minister that it is a secret document.
This point was acceded to by the Speaker
also and he derw the attention of the
Minister. The Minister of Home Affairs
Shri Nanda, said this on that day :(—

“If it is so, then I will have to check it
up. If it is so, it certainly goes
beyond the limits which are
imposed on revealing certain
information.”

There was a decision taken ; there was
certain information. The fiief Minister
of Madras has inadvertently disclosed it
in a public speech. Shri Shukla said the
other day that the Qhief Minister Lad not
made that statement. Therefore, I want
a categorical answer from him as to whether
such a statement was made or not.

Further, though the Minister was fight-
ing shy here and was refusing to
acknowledge that open statcment, three
days late1—this] question came upon 27th
July—on 30th July the Home Minister,
Shri Gulzarilal Nanda, was addressing
the Hindi Advisory Samity and he is
reported to have informed the Hindi

*Half-an-hour discussion.
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Advisory Samiti that the Unien Pillic
Service Commission was making prepara-
tions to introduce all the fourtecn languages
listed in tlie Constitution as the media for
competitive  examinaticns. What he
was denying three days earlier in Parlia-
ment he had informed the Hindi Advisory
Semiti in a separate meeting. Therefore
it is no longer a secret or confidential
matter but has come out in the papers as
said by the Home Minister himself.

ot e | F@ (FET)
awmia wgeg | Frew ad ¥

Mr. Chairman : The bell is being
rung..... .now there is quorum.

Shri Sezhiyan : While replving to
the No-Confidence Motion in the Madras
Assembly, the Chief Minister, Mr. Bhakt-
vatsalam, stated :

‘Tt edetails of ‘the scheme for mak-
ing all the 14 regionallanguages
as the media for}U.P.S:C. exami-
nations were being worked out”’,

So, on principle, it has been accepted and
it is also being worked out. But this
House hsis not been taken into confidence
in view of what has been said by the Chief
Minister and what has been said by the
Home Minister in the Hindi Advisory
Committee, It is nothing new for the
Minister to come forward and give an
assurance, at this stage, that all the 14
languages, all the regional languages, will
be allowed as media for U.P.S.C. examina-
tions. This is not a new assurance nor
a new decision taken by the Government,
This decision has been there in our books
for the past twelve years.

On May 2, 1955, while answering a
question, the then Home Minister, Mr.
Govind Ballabh Pant, gave an assurance

to this House as

“The Government have decided to
by guided by the principles
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ntained in the Resolution en-
titled  ‘““Examinations for ell
India Services”’ which was passed
by the Congress Working Com-

mittee on sth April, 1954,

What is the Congress Working Committee
Resolution dated sth April, 19547? it
said :

‘““The Working Committee recom-
mend that progressively exami-
nations for the all-India Services
should be held in Hindi, Eng-
lish and the principal regional
languages and candiates may
be given the option to use any
of these languages for the
purpose of examinations.”

.
This Resolution was passed by the Con~
gress Working Committee in the year 1954
and accepted as the Government directive
in the year 1955. Therefore, a’ clear
decision has been taken ; a categorical
assurance has been given by the Govern-
ment, But still they have been wavering.

In May, 1957, I think, the Working
Committee reiterated the original decisicn.
But in the middle of 1964, when the time
for the introduction of Hindi as the official
language was nearing there were reports
in the papers that the Government was
going to introduce Hindi only as the al-
ternative medium for the U.P.S.C. exami-
nations. That resulted in many appre-
hensions in the minds of the people of the
non-Hindi area and there was a huge
agitation, 8 momentous agitaticn, in Janu-
ary, 1965. When the Chief Ministers met
in February last year, the original stand was
taken to allow all the 14 languages as the
media for'the U.P.S.C. examinations.

So, 1 want a categorical assurance on
this. For the past twelve years, ti.ey have
been repeating it day in and day out and
whenever there is a  agitation, wheneve

* there-is a “misapprehension” in the minds

of the people, as they call it, they have
been coming out with the Congress
Working Committee’s  Resolution.

you take the whole language question, yau
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wilt find a big bibliography of assurances
only. There is a saying : If you write
sugar on a piece of paper, it will not sweeten
your tongue. Just like this, all the as-
surances have been on paper but in prac-
tice they have never been implemented.

I want to know whether on principle
they have accepted the position that all the
regional languages should be allowed as
the media for U.P.S.C. examinations,
whether they are serious enough to imple-
ment it and how they are going to imple-
ment it. Are they going to have a phased
programme under which examinations are
to be restricted to certain languages only.
Just like saying, “We will give an oppor-
tunity to all the regional languages”, they
may say, let us experiment with Hindi
only. - That was a view taken by Govern-
ment in the middle of 1964. 1 want
categorically to be told whether they are
goingZ to implement the Resolution of the
Congress Working Committee, accepted by
the Government as its own directive,
whether they are going to introduce all
the regional language or they are going to
introduce one or two languages.

Also I want a further clarification
whether they are going to introduce all
the regional languages intoall the subjects
given in the UPSC or they will restrict
it to only one or two. If they introduce
only Hindi as an experimental one ex-
cluding other languages, it will be a very
grave and disastrous start, because even
in the Constituent Assembly whenever
the question of official language came,
this medium of U.P.S.C. was agitating the
minds of all non-Hindi speaking people ;
I am not talking about Tamils or Malayalis
or South Indians ; even those coming from
Orissa, from West Bengal, from Kashmir,
were all agitated about this. Here I shall
give a quotation from a person coming from
Orissa because he was far removed from the
agitational attitude taken by the South
Indians.
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Mr. B. Das, a Congress member
coming from Orissa, said, while speaking
in the Constituent Assembly on the
question of official language :

“I am not willing to reconcile myself
to the position that after the next
fifteen, twenty or thirty years,
sons of the Hindi-speak-
ing people, whether they be-
long to U.P. or to the C.P., will
preponderate in the All-India
Services.”

ThCrCforc; whenever the question of
Hindi comes, whenever the question of
official language comes, the minds of the
non-Hindi speaking people, whether they
belong to Orissa or Kashmir or West
Bengal or Tamilnad or Kerala, are agitating
with this fear. Therefore, Govern-
ment should make a categorical statement
in this regard.

Also, even now, Hindi is given as an
optional subject along with the other sub-
jects for I.A.S. and 1.P.S., examinations,
but the otherlanguages are not given the
same status and opportunity. There are
27 optional subjects from which a choice
can be made for IAS and IPS examina-
tions; so many subjects are given like Pure
Mathematics, Applied Mathematics Indian
History, World History, Internationa]
Law, General Economics, etc., and along
with these, Hindi is also offered as an
optional subject. For a person caming
from Temilnad, there is no optional sub-
ject like Tamil; for a person coming from
Kerala, here is no optional subject like
Malayalam, but Hindi alone is given the
favoured position. What will happen if
Hindi alone is given this status? We
can judge from the average marks scored
in each of the subjects: for the year 1963,
1 have got the statistics with me; the ave-
rage percentage of marks scored by the
candidates in Pure Mathematics was only
29; in Applied Mathematics it was 2§;
in Indian History it was 33; in Political
Science it was 37; in statistics it was 29,
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and so on and for Hindi it was 44. That
means, if an average student coming to
the UPSC examination happens to come
from an area where Hindi is spoken and
is well-versed in Hindi, then he has got a
decided advantage over the non-Hindi
speaking students. 1 may be a better
mathematics student still on an averdge,
I will be scoring only 299, whereas an
average peson from 2 Hindi-speaking
subject, will be able to score 44%. There-
fore, the discrimination will enter. If
they are going to introduce only Hindi
as the alternative one, it will be a very
grave disaster to unity and to.the little
united feeling that we have been able
to create throughout the country.

Therefore, on these four issues, I
want categorical, clear and just answers
and decisions from the Government:

on the point of decision on principle,
whether they are going to introduce all
the regional languages or only a very few
languages, whether they are going to res-
trict the subjects only to certain subjects
and to certain languages; also even after
introducing all these things, whether
there will be a compulsory paper in Hindi
for anybody who wants to enter into govern-
ment service. In this connection, Go-
vernment should give "us a categorical
clear and just assurance because, we want to
know where we stand in relation to Hindi,
whether the non-Hindi-speaking people
also will have an equal status and equal
opportunities as the Hindi-speaking people
or whether they will be relegated to the
position of second class citizens in this
country, That question should not be
allowed to linger any longer and what-
ever decision is taken should be clear.
Government should not give a dubious
decision or resort to double-talking because
so far they have said one thing here but
when the Chief Minister of Madras goes
to his state he says Tamil will have a place
though we do not find any place for it
here. So, this kind of dubiousness should
end ; this kind of suspension should not
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be allowed to presist any longer and the
air should be cleared by a clear and just
decision taken by the Home Minister

Shri S. Kandappan (Tiruchengode) :
This question of langusge Las been agi-
tating the minds of the non-Hindi speak-
ing people for a very longtime and this
has come up in this House on many oc-
casion. I would like to have one clari-
fication from the hon. Minister particularly
on one point. I do not know where to
pinpoint it, because there were somany
assurances given and repeated on so many
occasions, but I would only say this that
often they have said that no action will be
taken which would hamper the develop-
ment of other languages and they have
repeated in this House time and again
that all the administrative work, as far as the
Central Goveinmert departments are
concerned, will be carried on in English
and even while permission is given to
communicate with the Centre in Hindi,
such communication will inevitably be
followed or accompanied by a translation
in English. But I find that Government
have given permission to Madhya Pradesh
and , some other Hindi-speaking States
to communicate with the Centre only
in Hindi without their being required to
send any accompanying translatjon in
English.

An hon. Member : What is the harm
in that ?

Shri S. Kandappan : I think there
is a lot of harm. This would mean that
a sccretary who docs not know H'ndi
or a top official who does not know Hindi
and who may have to handle this communi-
cation has to seek the help of some lower
division clerk or upper division clerk or
some other chap who knows Hindi end
get it traslated into English; it may
create lot of administrative difficulties,
because the officer mey not be able o deal
qirectly’ with the communicaticn in
original.

Pending the decision to use all the Jan-
guages as media for the UPSC examination
and for all Central administrative pur-
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poses, I would like to have from the Go-
vernment a categorical assurance that they
would not indulge in any kind of perpe-
ruation of this type of propagation of Hindi
by fair or foul means. :

Shri Nambiar (Ticuchirapalli) :
{n view of the confusion that has already
een deliberately created by.the Govern-
ment spokesman who wanted to prefer
Hindi to othr languages and treat the non-
({indi sp=aking people as second class
c'tizens, may I have the assurance that till
sich time as the UPSC decides on the
moderation formula in valuing the answer-
papers in all the regional languages, the
jresent system of examination in English
would continue and no single Indian
langusge would get superiority over the
other thirteen national languages in India.

Shri N. Sreckantan Nair (Quilon) :
(n view of my information that the secret
communication sent by the UPSC was to
the effect that Hindi alone could now be
experimented upon and the regional
languages could not be experimented
upon, may I know whether Government

aje contemplating to introduce Hindi im-}

perialism in India........

ShriS. Kandappan : It has already
been introduced.

ShriN. Sreckantan Nair : ... .which
will ultimately “fritter away the little
national integration and the little unity
that has been achieved during these years
of Independence and will force the people
in the non-Hindi-speaking areas to
demand secession from the Centre or
the Union ?

Shrimati Renu Chakravartty (Bar-
rackpore ) : Is it a fact that the UPSC
have stated that it is not possible to intro-
duce the 14-languages formula f"r' their
examinations, and may I know whether
they have made a recommendations that
only English and Hindi are the two lan-
guages that will continue as the media?
If so, why is it so impossible fcr the entire
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talents of India to produce a few examiners
in all the 14 languages of the Indian Union
and why can a system of moderation
not be brought about on that basis ?

. If it is so difficult for them to find pro-

fessors and teachers for the purpose, we
will tell them how to do it.

Shri N. Sreekantan Nair : It is
hecause the Bengali and other languages are
not developed like Hindi !

Shri Vasudevan Nair (Ambala-
puzha) : In spite of the fact that a de-
cision in principle was taken on the in-
troduction of all the regional language
for examinations in UPSC, in actual
practice nothing is being done. Also as
regards the introductin of a modern non-
Hindi Indian language in the Hindi-speak-
ing States, we have the same experience—
I am not referring to a South’ Indian lan-
guage only but also other languages like
Bengali, or some other non-Hindi lan-
guages.,

Shrimati Renu Chakravartty : Ben-
-ali is easy for them.

Shri Vasudevan Nair : In view of
this experience, can the Minister give an~
assurance that this principle will be im-
plemented in practice and a target date
will be fixed bv which time it will be
implemented ?

Mr. Chairman : Shri Shukla,

Shri N. Sreekantan Nair : On a point
of order. The Home Minister, who is
responsibie for the Ministry, wa: here at
the beginning of the discussion. Now
he is remaining somewhecre outside, making
this poor Dy. Minister a cat’s-paw.

Mr. Chairman : He is neither poor
nor a cat’s paw; he is one of the Minister’s
in the Ministry and is competent to
answer,

The Deputy Minister in the
Ministry of Home Affairs. ( Shri
Vidya Charan Shukla) : I must
disabuse  the mind. of the  hon,
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Member and say that all Ministers belong-
ing to aiparticular Ministry are equally
responsible. He need not have any in-
feriority complex on account of tht

Shri N. Sreekantan Nair : I do not
have ; only he has.

Shri Vidya Charan Shukla : Before
1 go over to the main discussion, I vad
like to inform the House that after we
took the plea of public interest regarding
the secret communication reccived from
the UPSC, the Speaker did call for me
and saw the papers and was satisfied that
it was a proper plea made- by Goverg-
ment not to disclose the information to the
house at the present juncture.

Before I proceed to give answers to
the points raised by the hon. members,
I would like to say that it is not right,
as Shrimati Renu Chakravartty and Shri
Sreekantan Nair said. that the UPSC’s
advice is that except for English and
Hindi, no other regional language can be
the medium of UPSC examinations. It
is not their adyvice at all ; that can be
firmly denied.

As you know, this question of media of
examination of UPSC has been considered.
One hon. Member did quote the latc Home
Minister and the Working Committce
resolution. I would say that the late
Home Minister, Pandit Pant, said that ‘a
detailed scheme will be prepared by the
Government, if necessary, after consulting
the Hindi Commission which is to be
appointed shortly’. A Committe of Par-
liament for official language was appointed
and it made .ore or less unanimous re-
commendation in 1959 that while English
may continue to be the medium of com-
petitive examination, Hindi should also
be admitted an alternative medium after
sometime, both Hindi and English being
available thereafter as media of examina-
tions at the option of the candidate. This
was again put to the Chief Ministers for
their consultation. ‘They also spproved
of this arrangement.
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Shri S. Kandappan : Does that re-
port precludé other languages.

Shri Vidya Charan Shukla: The
report of the Parliamentary Committee
on dfficial language mentioned only Hindi
and English ; it did not recommend about
other languages. After that, the Chief
Ministers also confirmed this recommen-
dation which was accepted by the Govern-
ment. After that, as you know, this in-
troduction of the medium of examination
in the UPSC was deferred for one reason
or other. Later on, the Congress Work
ing Committee took other decision that
all the prircipal 14 languages of the coun
try which are mentioried in the Eighth
Schedule of the Constitution should be used
for the examination purpose by the UPSC,
and the Government accepted this recom-
mendation, and I must assure this hon.
house that Government stands by this as-
surance, and all the ‘14 languages will be
used as the examination media in the UPSC.

Shri- N. Sreekantan Nair : In a
century ? P

Shri Vidya Charan Shukla : It will
move in the same manner as introduction
of Hindi has moved, with the same speed,
not slower than that.

I would again say that any assurance
that has been given by the Government
and every assurance that has been given by
the Government has been honoured by it.
Nobody can point out here in this House
any assurance Which has been given by
the Government and which has not been
honoured by this Government.

Shri Vasudevan Nair :{Sabotage in
practice.

Shri Vidya Charan Shukla : Men-
tion has been made about the statement
which the Chief Minister of Madras
made. ‘There is some confusion about
this matter. When I said in this House
that a certain communication from the
UPSC could not be divulged begause it
would hurt the public interest, I was
not touching upon the arrangements that
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were being made by the UPSC for con-
ducting this examination in all the 14
national languages of the country. It
was only about a particular advice on a
particular matter about which they had
sought some clarification and had
addressed a communication to the Home
Ministry, and that particular communica-
" tion was treated as secret by us.
The two statements of the Chief
Minister of Madras have been printed in
the Hindu, and I am quoting from it. He

said on 7th March :

““The Government of India had
accepted the suggestion of the
Congress Working committee
that all the 14 national languages
be made the media of UPSC
examinations.”

Again, he said on 7th May :

“The Central Government had
agreed in principle to allow can-
didates appearing for UPSC to
write answers in 16 (it was
actually 14) recognisd languages,
but legislation to this effect had
yet to_be enacted”.

This is public information which we did
not want to deny to this House. Of course,
this information has been given, and I am
again saying that this is clear, and this is
the Government’s position.

Itis also a fact that in order that the
14 languages of the country are used as media
of examination, an Act of Parliament
is not necessary. It can be done by an
executive order, and I can assure the House
that as soon as the UPSC has finalised
its arrangements about moderation 2ud
about all other connected matters which
are necessary, all the 14 languages will be
introduced as media of examination by
the Public Service Commission,

Shri Nambiar : Till such time, what
will be the position?

Shri Vidya Charan Shukla : Till
such time, thc present arrangements will
continue,
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I must again say this, that it is not a
fact that we are or the UPSC is contem-
plating to introduce Hindi before other
regional languages. This is also not
correct. We want to introduce all the 14
languages.

Shri Nambiar : Simultaneously

Shri Vidya Charan Shukla : That
s our intention, but there are certain re-
presentations, certain difficulties that have
been pointed out by Various university
authorities. They have been pleading
that certain languages, four or five lan-
guages, which have been used as media
of instruction for a long time in various
universities, may be introduced first,
and the other languages may follow.
We have not made up our mind. Our
inclinationis that we should be able to in-
troduce all the fourteen languages simul-
tancously and not four or five languages to
begin with and later on the other languages
But a decision to this effect will be taken
a little latter. This categorical assur-
ance can be given to this House that it
would not be that Hindi alone would be
introduced as medium in the UPSC and
other languages would follow ; that is not

“the intention of the Government........

(Interruptions.) Let him.

Shri Nambiar : Let us extract as
much as possible.

Shri Vidya Charan Shukla : Men-
tion has been made about letters which
bave to be written by Hindi-speaking
States to Centre. The original provision
was that translations in English should
accompany these letters when they are sent
to the Central Government. This was
done for some time but as soon as we were
able :to make satisfactory and good ar-
rangements for translation this became a
superfluous thing. The non-Hindi-speak-
ing government servants have had no
trouble in dealing with Hindi communi-
cations to the Centre because of the arra n
ments we have made in every Ministry for
translation facilities.
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Shri S. Kandappan : Will he allow
communication in  Tamil—without a
translation?

Shri Vidya Charan Shukla : From
Madras? Yes. We have never told that
we shall not answer or honour any letter
received by us in Tamil.

If they write to us in Tamil....

Shri S. Kandappan : It is not a
national language ?

Shri Vidya Charan Shukla : It is a
national language ; if you know your
Constitution, you will know that it is a
national language. Sir, I do not think
that I should go into the political slogans
that had been mentioned in the form of.
questions.

Shri Vasudevan Nair : Does the
Minister know any other Indian language
than Hindi or propose to learn any other
Indian language ?

Shri Vidya Charan Shukla : Yes,
Though Mr. Vasudevan Nair’s point does
uot fall within the embit of thic dicussion,
1 will still say that the various Hindi-
speaking States in the beginning introduced
Hindi or Sanskrit or something like that
under the three-language formula ; but now
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he would be happy to know that this posi-
tion has changed. Now the Hindi-speaking
States have started teaching other modern
Indian languages, spoken and written lan-
guages, under the three-langrage formula.
There could be no objection of Tamil
or Telugu is taught in the schools of
Madhya Pradesh or Uttar Pradesh under
the three-language formula........... .
(Interruptions.)

Shri D. C. Sharma (Guidaspur) :
The Punjab University at Chandigarh is
today selecting a lecturer in Tamil and I
was a member of that committee but I
could not go as I am here.

Shri Vidya Charan Shukla : I
think, Sir, I have covered most of the points
that have been raised by the hon. Members
and if further questions are there I shall
answer them.

Shri Sezhiyan : [ have to ask for
two clarifications.

Mr. Chairman : Questions have al-
ready been asked ; there cannot be ques-
tions anv more NOW.

1734 hrs.
The Lok Sabha then adjourned till Eleven

of the Clock on Friday, August 19, 1966/
Sravan 28, 1888 (Saka).
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